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LOK SABHA DEBATES 

LOK SABHA 

Thursday, December 17, 199B1Agrshayans 26, 1920 (SBks) 

The Lok Sabha met at Eleven of the Clock 

[MR. SPEAKER in the Chsirj 

{English] 

us MILITARY ATIACK ON IRAQ 

SHRI HANNAN MOLLAH (Uluberia) : Mr. Speaker Sir, 
I ha,e liven a notice to suspend the Question hour to 
discuss about the bombing carried out by the linited on 
Iraq (Interruptions) 

MR. SPEAKER . Now, I am allowing the Leader of 
the Opposition to speak 

(Interruptions) 

{Translation] 

SHRI SHARAD PAWAR (Baramati) : Mr. Speaker Sir, 
today. attack on Baghdad and Iraq has posed a threat to 
World peace .. , (Interruptions) 

SHRI VIRENDRA SINGH (Mlrzapur) : Mr. Speaker Sir, 
I have given a notice .. (Interruptions) it is a question 
of my prestige .(Interruptions) India Today Magazine has 
published a report without my consent . (Interruptions) 

MR. SPEAKER Not now, speak in zero hour. 

(Interruptions) 

SHRI VIRENDRA SINGH : People are asking me that 
how I have apolozised . (Interruptions) 

SHRI SHARAD PAWAR : Situation has become very 
serious. It is a fact that India is a partner in reservation 
of Security Council and as far as inspection is concemed, 
if somebody has expected cooperation, then there is 
nothing incorrect. But the manner in which America has 
carried out bombing. on Bagdad City and its surrounding 
areas today, I think that it has posed much bigger threat 
to the World peace. Today, there is need to condemn it. 
Under these circumstances China, Russia, General 
Secretary of the United Nations have expressed strong 
reaction against it. I feel that Government of India should 
come forward with a statement and there is need to clarify 
its pOSition before the country and the World. Pt. Jawaharlal 
Nehruji, Indiraji or Rajiv ji had tried to take initiatives in 
such situations and came forward with a policy before the 
world. Similarly. there is a need to !ake stem action at 

this time. There is a need that India should come forward 
with its own policy and opinion. 

(English] 

SHRI INDRAJIT GUPTA (Midnapore) : Mr. Speaker, 
Sir, I fully support what the Leader of the Opposition has 
said. This is some naked aggression which is being carried 
out by the United States. They were preparing for some 
days. We were reading the reports about the mobilisation 
of their Armed Forces in the Gulf. This is nothing but a 
devise of the President Clinton to avoid or to delay his 
impeachment and other things. In order to do that, in order 
to sidetrack that, they are carrying out this naked 
aggression against Iraq Bombing is going on. The BBC 
has shown live pictures of the city of Baghdad being 
bombed. The civilian population is being mercilessly 
attacked. 

I think, the Govemment of India should come forward 
with a strong statement condemning this attack, which can 
escalate into a much bigger threat to the peace of the 
whole region and peace of the world. Therefore, I would 
request the Government of India to speak out on this issue 
because India's opinion on this matter is very very 
Important and vital. 

MR. SPEAKER 
Government? 

What is the response of the 

(InterruptIons) 

SHRI BUT A SINGH (Jalore) : Mr. Speaker, Sir, we all 
join with the hon. Leader of the Opposition and Shri Indrajlt 
Gupta on this. This should be a reaction of the country 
as a whole. The Government must come forward with a 
confirmed and a very decisive policy. The Government of 
India should tell the Americans that this is not the way 
that they can finish the humanity. . (Interruptions) 

{Translation] 

SHRI MOHAMMAD ALI ASHRAF FATMI (Darbhanga): 
Mr. Speaker, Sir, it is very sad that today America has 
once again started to show hooliganism and I associate 
myself with the statement of Leader of the Opposition, Mr. 
Sharad Pawar. 

Iraq has been our friend country. It stood by us al 
the time of our criSIS. Today it is in difficulty, and is being 
besieged by all sides. We watched B.B.C. continuously for 
three hours that bombing is being carried out by America 
on civilian areas of entire Bagdad. Therefor&. the House 
should condemn it and India should take initiative and 
Government of India should give a statement In thiS regard 
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{English] 

SHRI MURASOLI MARAN (Madras Central) : The 
conscience of the civilised World is shocked. A brutal attack 
is going on in Iraq. 

Now, I saw in the T.V. the U.S. Secretary of State 
saying that they are going to punish Iraq. It is not an attack 
on any particular military targets, it is against human 
targets. It is carpet bombing. She says that the bombings 
will continue for days and weeks. 

We should pass a Resolution in this House 
condemning this attack. It is nothing but an arrogance of 
power. The U.S. is not a policeman for the World. Nobody 
has given the licence to U.S. to attack humanity. A great 
civilisation will be perished. 

SHRI HANNAN MOLLAH : The United States of 
America has ordered a sustained attack. There is no limit 
to air capaign that they have announced. Already six 
people have been killed and hundreds are injured. The 
House should condemn unanimously. The hon. Minister 
must make a statement here and take strong action against 
the United States of America and mobilise public opinion 
against this barbarity. We condemn this attack. 

DR. SUBRAMANIAN SWAMY (Madurai) : Iraq is a 
country which has supported India on Kashmir throughout. 
This action of the United States is without the mandate 
of the Security·Council. In fact, without convening the 
Security Council thiS attack has taken place. So, the United 
States IS emerging as a World policeman. I think, the 
Government without minCing words, for a friend which had 
stood by us In Cl very crucial time. should come up 
categorically and condemn this attack. 

[T rans/atlon 1 
SHRI SHAKUNI CHOUDHARY (Khagaria) : U.N.O. is 

an organization of the countries and America is not a pOlice 
force that whatever may happen in world it makes them 
afraid by bombing but it is becoming its tendency. The 
members of NATO·CEATO want to dominate on other 
countries. The President of America, Bill Clinton is involved 
in LeWinsky case. therefore he wants that until and unless 
the matter is over the bombardment should continue. We 
all should raise our voice against this hOOliganism. 

{English] 

SHRI R. MUTHI.I\H (Periyakulam) : Sir, this House and 
our nation should come forward to condemn the brutal 
attack of the United States of America on Iraq. This attack 
is unwarranted on so many issues. 

As our Hon. Shri Indrajit Gupta rightly pointed out, to 
avoid the inpeachment in the Parliament of the United 
States of America, Mr. Bill Clinton has ordered this brutal 
attack on Iraq. 

This House and this Govemment should come forward 
to condemn this brutal attack. 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
JASWANT SINGH) : Mr. Speaker. Sir, the Govemment 
entirely shares the concern and the anguish of the House, 
the Parliament and indeed the people of India. The 
Government has been constantly watChing the situation. 

Sir, if it would meet your consent and convenience 
of all the hon. Members who have expressed their concern, 
at 12 O'Clock or soon thereafter. the Government wi" come 
forward with 3 detailed statement in both the Houses of 
Parliament. 

MR. SPEAKER 
Hour. 

11.09 hrs. 

Now, we will take up Question 

ORAL ANSWERS TO QUESTIONS 

[English] 

Drinking Water Supply in Maharashtra 

+ 
*261. SHRI D.S. AHIRE 

SHRI MANIKRAO HODLYA GAVIT 

Will the Minister of URBAN AFFAIRS AND EMPLOY· 
MENT be pleased to state : 

(a) whether shortage 01 drinking water IS being 
experienced in many States; 

(b) if so, the details thereof; 

(c) whether an agreement was Signed with 
United Kingdom in 1991 for drinking water supply In 
Maharashtra; 

(d) if so, the details thereof; and 

(e) the names of States which are receiving foreign 
assistance for drinking water supply schemes and the 
quantum of assistance received by each State? 

THE MINISTER OF URBAN AFFAIRS AND EMPLOY· 
MENT (SHRI RAM JETHMALANI) : (a) to (e) A Statement 
is laid on the Table of the Sabha. 

Statement 

(a) and (b) Drinking water supply is a State subject. 
It is' the responsibility of the State Govemments and 
implementing agencies to plan. formulate and execute 
schemes to augment the water supply services to meet 
the growing demands of the population. As per the 
information furnished by the State Governments. the 
percentage coverage of water supply in the urban and rural 
areas is given in Annexure, I and II respectively. 
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Shortage of drinking water experienced by the State 
Governments is not being monitored by this Ministry and 
is also not being reported by the State Governments. 
unless asked for speclftcally. The Maharashtra Jeevan 
Pradhikaran has reported that there has been very good 
ramfall in Maharashtra this year. Therefore. there is no 
'lortage of drinking water by the State at present. 

Ie) and (d) The Ministry of Aural Areas and 
Emplo~'ment has reported that an integrated water Supply 
and Sanitation project to provide safe drinking water to 187 
villages and one town (Nandgaon) of Jalgaon. Dhule and 
Nashik districts of Maharashtra at an estimated cost of As. 

71 crores has been under implementation since 1990-91 
with assistance from the Overseas Development Admin-
istration (ODA) of the British Government. The project has 
been completed in respect of 136 villages in Jalgaon and 
Nashik Districts and handed over to the respective Zilla 
Parishads for operation and Maintenance. The prolect in 
the remaining 51 villages in Jalgaon (48 villages) and Dhule 
(3 villages) is expected to be completed by 31.3.1999. 

(e) As per available informallon. the names of States 
which are receiving foreign assistance for dnnking water 
supply schemes in urban and rural areas are given In 

Annexure-III and IV respectively. 

Annexure-I 

S. Name of State/UT 
No. 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam @ n & 

4. Bihar 

5. Delhi & 

6. Goa 

7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

10. Jammu & Kashmir 

11. Karnataka 

12. Kerala 

13. Madhya Pradesh 

14. Maharashtra 

15. Manipur 

16. Meghalaya 

17. Mizoram 

18. Nagaland 

19. Orissa 

20. Punjab $ 

21. Rajasthan 

Status of Urban Water Supply and Sanitation - India 
Population Coverage as on 31.3.93 

(Population in '000) 

Estimated Popu- Population served with water supply through 
lation by end 

of March 1993 H.S.C. Stand Post Total Population DID 

3 4 5 6 7 

15339 8953 3853 12806 83.48 

111 78 33 111 100.00 

2593 185 110 295 11.37 

11892 4187 5327 9514 80.00 

10300 4730 4540 9270 90.00 

506 311 135 446 88.14 

15127 11910 2977 14887 98.41 

3864 2705 1159 3864 100.00 

480 274 206 480 100.00 

2030 1421 609 2030 100.00 

14039 10247 2888 13135 93.56 

8217 2360 2690 5050 61.45 

15851 9064 5216 14280 90.08 

32115 20284 11296 31580 98.33 

548 402 60 472 84.30 

302 107 111 218 72.18 

175 40 60 100 57.14 

214 63 151 214 100.00 

4332 688 1617 2305 53.20 

6217 2922 560 3482 56.00 

10864 8503 2361 10864 100.00 
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2 3 4 5 6 7 

22. Sikkim 195 95 25 120 61.53 

23. Tamil Nadu 22941 8720 2514 11234 48.96 

24. Tnpura n 344 128 55 183 53.19 

25. Ultar Pradesh 29470 19643 8418 28061 95.21 

26. West Bengal 19412 9493 7167 16660 85.82 ---.-----
Total 227478 127513 64138 191651 84.25 ---_._--_. 

UNION TERRITORIES 

A & N Islands n 90 55 22 77 85.55 
2. Chandigarh 617 617 0 617 100.00 
3. D & N Haveli 14 9 4 13 92.85 
4. Daman & DIu? 27 10 17 27 100.00 
5. Lakshodweep 29 0 29 29 100.00 
6. Pondicherry 517 349 168 517 100.00 

Total UTs 1294 1040 240 1280 98.91 
Grand Total 228772 128553 64378 192931 84.33 

Remarks: 

HSC - House Service Connection 
LCS - Low Cost Sanitation 
? - Olscripency in Figures. Leiter ha~ been written to the concerned Agency. 
@ - The figures for from Assam State is less than those furnishel in 1985. In Regard to sanitation, Director, MPL. 

ADMN. DEPT, Govt. of Assam has been requested to furnished the Data. 
$ . Punlab W.S. & S. Bd. has furnished revised figures for the period ending 31.12.91. The figures for L.C.S. As 

of 31.3.93 1% shown as less than for 31.12.91. 
n - The information of these states are of previous years - viz. Andhra Pradesh - 1990, Tripura - 1986 and A & 

N Islands - 1991. 
& - Data on Sewage and Sanitation' is yet to be received from these agencies. 

Annexure II 

Rural Water Supply 
Status of Habitations as on 1.4.98 and coverage during 1998-99 

- ---------.----------------~----------
SI.No. State/UT Status as on 1.4.98 Coverage During 1998-99 

NC Habs. PC Habs. FC Habs. Total Habs. NC Habs. PC Habs. Total Habs. 
---------

" 3 4 5 6 7 8 9 <-

I. Andhra Pradesh 0 28083 41649 69732 0 2301 2301 

2. Arunachal Pradesh 666 1248 2384 4298 2 3 

3. Assam 8623 23485 38561 70669 688 198 886 

4. Bihar 2522 7596 195318 205436 248 721 969 

5. Goa 35 45 325 405 0 

6. Gujarat 1008 5898 23363 30269 216 217 433 
...---------
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2 

7. Haryana 

8. Himachal Pradesh 

9. J & K 

10. Kamataka 

11. Kerala 

12. Madhya Pradesh 

13. Maharashtra 

14. Manipur 

~ 5. Meghalaya 

16. Mizoram 

17. Nagaland 

18. Orissa 

19. Punjab 

20. Rajasthan 

21. Sikkim 

22. Tamil nadu 

23. Tripura 

24. Uttar Pradesh 

25. West Bengal 

26. A & N Islands 

27. D & N Haveli 

28. Daman & Diu 

29. Delhi 

30. Lakshadweep 

31. Pondicherry 

32. Chandigarh 

Total 

Note : NC - Not Covered 

AGRAHA YANA 26, 1920 (Saka) 

3 

60 

4590 

2618 

1942 

990 

6909 

2985 

220 

1005 

24 

448 

7136 

6000 

7077 

o 
o 

888 

384 

o 
11 

128 

o 
o 
o 
o 
o 

56269 

4 

573 

14047 

4544 

13898 

6889 

30714 

40689 

592 

1621 

642 

745 

6360 

3123 

41341 

862 

24945 

2102 

27012 

26109 

21 

216 

62 

10 

o 
o 

313473 

5 

6912 

26730 

8564 

40842 

1884 

122245 

33450 

1979 

6013 

245 

332 

100603 

4326 

55648 

817 

41686 

4422 

247245 

54268 

472 

172 

28 

138 

o 
276 

24 

1060921 

PC - Partially Covered 

Annexure - III 

6 

7545 

45367 

15726 

56682 

9763 

159868 

77124 

2791 

8639 

911 

1525 

114099 

13449 

104066 

1679 

E5631 

7412 

274641 

80377 

504 

516 

29 

200 

10 

276 

24 

1430663 

7 

3 

543 

9 

336 

17 

2054 

1293 

55 

o 
o 

1770 

44 

1707 

o 
o 

21 

o 
o 
o 
o 
o 
o 
o 
o 
o 

9006 

FC - Fully Covered 

to Questions 

8 

275 

311 

150 

1998 

91 

6988 

1376 

45 

58 

o 
o 

1191 

o 
1919 

50 

3257 

93 

11797 

1677 

o 
18 

o 
o 
o 
5 

o 
34769 

9 

278 

854 

159 

2334 

108 

9042 

2669 

100 

59 

30 

o 
2961 

44 

3626 

50 

3267 

114 

11197 

1677 

o 
18 

o 
o 
o 
5 

o 
43575 

List of States Receiving Foreign Assistance for Drinking Water Supply Schemes in Urban Areas 

S. 
No. 

State 

2 

1. Tamil Nadu 

2. Maharashtra 

Name of Project 

3 

11 Channai Water Supply 

Urban City Water Supply 

Leading Agency 

4 

World Bank 

OECF, Japan 

Amount of Loan 
Assistance 

Loan Amount 
Utilised 

(in million) 

5 

US$ 86.5 

Yen 6788 

6 

US$ 22.12 

Yen 3634.5 

10 
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2 3 4 5 6 

3. Tamil Nadu Functional improvements 
to Chennai Water Supply 
and Sanitation Systems 

OECF, Japan Yen 17098 Yen 306.4 

4. Karnataka Bangalore Water Supply 
& Sewerage 

OECF, Japan Yen 28462 Yen 312.7 

5. Kerala Kerala Water Supply OECF, Japan Yen 11997 

S. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

Annexure - IV 

Statement Giving State-wise Details of Cost of 
the Projects Supported by External 

Agencies (Rural Areas) 

State Cost of the Projects 
(Rs. in Lakhs) 

Andhra Pradesh 5048.00 

Gujarat 8056.00 

Karnataka 49340.10 

Kerala 6564.00 

Uttar Pradesh 41164.20 

Tamil Nadu 4330.00 

Maharashtra 7100.00 

Madhya Pradesh 1907.00 

Rajasthan 68500.00 

SHRI D.S AHIRE : It is stated that in 187 villages 
drinking water schemes have been completed. But in many 
villages of Dhule no scheme has been completed and those 
schemes are not functioning till now. 

It is stated that there were 55,625 villages which were 
to be provided with safe drinking water schemes. It is 
mentioned that during 1997-98 only 187 villages were 
provided with such schemes. Why is there such.a delay 
and why are the other villages not covered? 

SARI RAM JETHMALANI : The supply of water is a 
State subject and this Government has nothing to do with 
it except that we render assistance for specific projects 
whenever that assistance \s asked tor and the projects are 
recommended by the State Governments. 

The hon. Member is obviously referring to some 
projects which fall in the area near Dhule from where he 
has the distinction of coming. What has happened in Dhule 
is that there was a scheme which was being funded by 
a foreign agency, an English agency and it was found that 
those three villages which were mentioned were in Dhule. 
Nothing could be done because the original supply of water 

from the Tapti river was unavailable and no alternative 
source was found in the three villages of the Dhule distnct. 
which were all supposed to be (oriqinally supplied with 
water. The scheme totally failed and has been abandoned. 
Further information can only be had from the State 
Government and not from me. 

SHRI D.S. AHIRE : The schemes are still not 
functioning. 

MR. SPEAKER : What is your supplementary? He 
is a new Member, please allow him to ask his supplemen-
tary. 

SHRI D.S. AHIRE : An agreement was made with 
the United Kingdom. The amount has not been utilised ttll 
now. 

SHRI RAM JETHMALANI : The agreement with the 
British Government was for development of water 
resources in 187 villages. Out of them, the schemes in 
respect of only 136 villages have been completed now. 
In the remaining villages including the three villages of 
Dhule district, the scheme has been abandoned or has not 
been completed. 

SHRI SUSHIL KUMAR SHINDE : It is the responsibility 
of the State Government. Why have they not implemented 
it? Three villages are not getting water. Is it not the duty 
of the Government to look into it? 

MR. SPEAKER : Shri Shinde. I will allow you later. 

SHRI SUSHIL KUMAR SHINDE Three villages are 
not getting water. 

MR. SPEAKER : I will allow you to raise a 
supplementary. Please take your seat. 

[Translation] 

SHRI CHAMAN LAL GUPTA: Mr. Speaker, Sir, two 
Annexures have been furnished in reply to this question. 
In Annexure No.1. a mention has been made about water 
supply in urban areas. It has been stated in it that water 
supply is cent percent in urban areas of Jammu Kashmir. 
I would like to challenge .the statement of Hon. Minister. 
There is scarcity of water in three districts of my 
constituency i.e. Kathua, Udhampur and Doda. 
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[English] 

MR. SPEAKER: Shri Chaman Lal Gupta. this question 
relates to the drinking water supply in Maharashtra. 

[Trans/ation] 

SHRI CHAMAN LAL GUPTA : Sir, In the Annexure 
It has been mentioned about the entire country, therefore. 
it is not a question of only Maharashtra. 

[English] 

MR. SPEAKER: Dr. Bizay Sonkar Shastri. please take 
Yfur seat. 

SHRI RAM JETHMALAN! : I must concede that the 
first part of the question relates to all India and it is not 
confined to Maharashtra alone. Therefore. I have no 
difficulty In answenng those questions. 

[Trans/ation} 

SHRI CHAMAN LAL GUPTA: Sir, I would like to say 
that there IS great scarcity of water in three districts i.e. 
Doda. Udhampur and Kathua and water supply IS not 100 
percent The second part of my question ... 

[Eng/tsh} 

MR. SPEAKER: Please ask your supplementary. You 
do not read the entire thing. You must understand the 
Question Hour procedure also. 

[Trans/arion} 

SHRI CHAMAN LAL GUPTA Sir, the information 
regarding Urban and Rural areas in reply to a question 
is given separately. It is stated in our National Agenda that 
we supply drinking water to all villages by 2000 A.D. I would 
like to know from the Minister that how many villages in 
Jammu & Kashmir especially in my constituency Udhampur 
will be covered under this scheme in the current year? 

[Eng/ish] 

SHRI RAM JETHMALANI : Sir. I have already very 
respectfully informed this House that water supply is not 
our function. It is monitored and executed by the State 
Government. 

SHRI CHAMAN LAL GUPTA: This is in your National 
Agenda that '{OU will be supplying water to all the villages 
by 2000 A.D. 

SHRI RAM JETHMALANI : Kindly allow me to 
comptete the sentence. 

[T rans/ation ] 

DR. BIJAY SONKAR SHASTRI: Sir. the hon'ble Prime 
MiniSter also has said about it. . . (Interruptions) 

[English] 

MR. SPEAKER: Dr. Bizay Sonkar Shastri, this is not 
the way to obstruct the Minister. When the Minister is giVing 
the reply. how can you obstruct him? Please take your 
seat. 

SHRI RAM JETHMALANI : Sir, it is true that in the 
National Agenda for Governance, there is an express 
promise that we will ensure that potable drinking water is 
available in all the villages in the next five years. I agree 
with that. That is so. What you are saying in Annexures-
I and" is the condition as it existed prior to the 16th March. 
1998. This is the position which I have inherited and I am 
informing you. And, this information is supplied by the State 
Governments. and not by me. If you say that this 
information is false. I will convey your allegation to the State 
Governments and call for their comments. But I have no 
further Jurisdiction to interfere with the autonomy of the 
State Governments. 

MR. SPEAKER This question relates to the entire 
India. and not your constituency alone. 

[T rans/ationJ 

SHRI DAnA MEGHE : Mr. Speaker. Sir. this question 
is related to Urban Area and the reply is being given by 
Minister of Urban development whereas it should be given 
by Minister of Rural development. I would like to tell the 
Minister that Rs. 71 crores were allocated to Jalgaon, Dhule 
and Nasik districts during the year 1990-91 but this scheme 
has not been completed so far. Water is not supplied to 
136 districts so for. The scheme can not be completed 
with the amount allocated. I would like to know that whose 
responsibility is of monitoring. The allocated amount IS 
being diverted to the development of Urban areas. They 
are spending on development of Mumbai but not on rural 
areas. I would like to know from the Minister that when 
situation is like this then how the amount is being allocated 
to the Government of Maharashtra? 

[Eng/ish] 

SHRI RAM JETHMALANI : Sir, if any such malver-
sation of funds is taking place on a vast scale which the 
hon. Member has reported, I will bring this to the notice 
of the present Government so that they should find out 
what the previous Governments were doing. 

[T rans/ation] 

SHRI BUTA SINGH: Mr. Speaker, Sir, the issue of 
drinking water is a national issue. It is mentioned in the 
National Agenda of the Government that Government will 
supply drinking water to all the people of the country. 

But today I arn seeing the statement whose half part 
is furnished by Ministry of Urban Development and another 
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half by Ministry of Rural Development complete reply is 
not coming out of even after adding both the replies. First 
of all, it is my request that disscussion should be held on 
drinking water in this House. Secondly, it is mentioned in 
the statement that the problem of drinking water in 
Rajasthan is much more serious than the entire country. 
Ground water is very dangerous . . . (Interruptions) the 
contents of tlounde and salt are such that it is deteriocating 
the health of people and spoiling the lives of children. I 
understand thelf difficulty because only Urban Ministry of 
Urban Development comes under his control. I would like 
to request the Minister that provision should be made for 
drinking water under National Drinking Water Scheme 
especailly for desert areas of Rajasthan so that people may 
get pure water which is the commitment of the Government. 
I would /ike to know that by what time it will be 
materialised? 

(English) 

SHRI RA.M JElHMA.LA.N\ : SIr, the Rajasthan 
Government has reported that except in some very 
speciftced areas, small aleas, \III\\ele no \IIIa\el S\I??\)' IS 
possible, hundred per cent of the population is supplied 
with water. 

~\\?\ ~\)\ I>. ~\~c;,\-\ : 'This is not correct. You kindly 
have a round of the Rajasthan State and you will see it 
tOt youtsel\ ... (Interruptions). '<0\1 as'" an',' Membet \rom 
Rajasthan, he will tell you (Interruptions). 

SHRI RAM JETHMAlANI : Please allow me to 
complete the sentence . . . (Interruptions). 

MR. SPEAKER: Please, Shri Buta Singh. You are a 
senior Member. 

SHRI RAM JETHMALANI : Sir, I assure the hon. 
Member concerned that [Translation] if you will permit me, 
I shall visit Rajasthan and present a full status report. 

[English] 

S,ir, the hon. Member wanted something about the 
future. The future is that to comply with our election 
promise, we have already prepared an Action Plan which 
we have circulated now to the Planning Commission and 
to various Ministries. We have sent it to the State 
Governments tor comments. As soon as the Action Plan 
is accepted, we will start Implementing it. But give us five 
years to complete our promise. 

SHRI N.K. PREMCHANDRAN : Sir, in the next 
millennium, the country is going to face the problem of 
acute shortage of drinking water. There are lots of projects 
which are being assisted by foreign agencies, especially 
the Accelerated Water Supply Scheme. The difficulty which 
is being faced by the State of Kerala is in these projects 

which are being financed by foreign agencies. The land 
component is not included in the project. So, for execution 
of the project, it is difficult to get land for water tank and 
for other connected purposes. I would Jike to know from 
the hon. Minister whether the Government is considering 
to include the land component in the scheme of the project. 

SHRI RAM JETHMALANI : Sir, I am afraid, I have no 
such plan under consideration. But since the hon. Member 
has mentioned, I will bring this to the notice of the Kerala 
Government and we will emphasise upon them the 
importance of this. 

SHRI N.K. PREMCHANDRAN : Sir, I want to know 
whether it will be included in the project. That is my 
question. The Jand component has to be included in the 
project. 

SHRI RAM JETHMALANI : These are projects which 
are executed by the lunding agencies and the State 
GO'llernments. We have really nothing to do with it. But 
as f said, this ;s a suggestion which is very valuable and 
\ s\\a\\ ?ut it to \\\e ~\a\e GO\lemmen\. 

SHRf MURASOLI MARAN : Sir, the great legal 
luminap-/'s ~eni\ls IS \lnde~-\l\\\\sed in \n\':, \Ii\t\\S\t'Y. ~\l\ \ 
th'lnk it he takes initiative, he can give new dimension. 
There IS no use writing in the National Agenda that potable 
'Na\el \IIIi\\ ~e s\I??\ieo \IIIi\\\in 'i\le years. 'The Government 
is spending about Rs. 20,000 crore to Rs. 25,000 crore 
for highways, linking Kanyakumari to Kashmir and West 
Bengal to Gujarat. Likewise, will the hon. Minister come 
forward to initiate a massive programme so that there is 
no shortage of drinking water within five years? Secondly, 
as Shri Premchandran has put it, even foreign assistance 
could not be used fully by the State Governments because 
of bureaucratic delays. Therefore, will the Minister take 
initiative to cut the bureaucratic red-tape so that not our 
money but at least the money being pipelined by the foreign 
companies reaches the State Govemments in time? 

SHRI RAM JETHMALANI : Sir, the hon. Member will 
give me credit for having become notorious for trying to 
get over bureaucratic delays. I have been struggling to do 
it and I hope I will soon succeed. So far as the Govemment 
is concemed, I am afraid, all that we can do is to advise 
the Govemment to give them our advice and give them 
our projects. If the hon. Member wants it. In advance I 
shall give him the Action Plan which we have prepared 
and which is being considered by the Planning Commission 
and the State Govemment. 

SHRI MURASOLI MARAN: I want massive investment 
in this . . . (Interruptions) 

SHRI RAM JETHMALANI : I do not want the 
hon. Member to be unduly sarcastic about what we 
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intend to do druing the next five years. We have already 
started taking vigorous steps in that direction. . . 
(Interruptions) 

SHRI PRAKASH VISHWANATH PARANJPE : Sir, will 
the hon. Minister tell us why even after fifty years of our 
Independence, the previous Govemment has failed in 
providing even drinking water to all the villages? 

SHR! RAM JETHMALANI : Sir, I wish I could answer 
that question, but I do not want to tread on people's toes 
unnecessarily. . . (Interruptions) 

• SHRI PRAKASH VISHWANATH PARANJPE : Sir, we 
want to know the reasons for the failure of the previous 
Govemments. Even after fifty years of our Independence, 
they ha\'e not provided drinking water to the people. What 
are the reasons for their failure? 

SHRI RAM JETHMALANI : Sir, I agree with the hon. 
Member that it is disgracefu\. 

SHRI PRAKASH VISHWANATH PARANJPE : I would 
like you \0 give the oe\ai\s. 

(T rans/ation J 

Derailment of Goods Tr.\ns 

"262. SHRI JAGAT VIR SINGH ORONA: Will the 
Minister of RAILWAYS be pleased to state 

(a) whether the derailment of ~ trains have 
taken place in many parts of the country during the past 
one year; 

(b) if so, the details and reasons thereof; 

(c) whether 16 wagons of a goods train were 
derailed between Bhadaiya-Lambhua railway stations; 

(d) if so, the details thereof alongwith the Govem-
ment property damaged thereby; 

(e) whether the Govemment have conducted any 
inquiry in this regard; 

(f) if so, the details and outcome thereof; and 

(g) the steps being taken by the Govemment for 
checking such incidents in future? 

(English] 

THE MINISTER OF RAILWAYS (SHRI NITISH 
KUMAR) : (a) to (g) A statement is laid on the Table of 
the House. . 

(a) and (b) Yes, Sir. During the last one year, i.e. 1997-
1998, 194 consequential goods train derailments had taken 
place. Cause-wise break up of these accidents are as 
under: 

No. of goods train Cause 
derailments 

163 Human failure 

22 Equipment failure 

3 Sabotage 

3 Incidental 

3 Could not be established 

(c) Yes, Sir. 

(d) On 19.8.1998 at 2.43 hrs. 16 wagons of Goods 
Irain Down ·COM Crack Special- derailed between 
Bhadaiya and Lambhua Stations of Northem Railway's 
Lucknow Division. 

Damage to Govemment property in this accident is Rs. 
2.75 lakhs (Pro'/isional). 

(e) Yes, Sir, 

~') The inquit'l was conducted boy a committee of 
Junior Administrative Grade Officers which has concluded 
that the accident occurred due to excessive cross level 
'IIatia\ion and missinW\oose \tac'll. \\\\ings. ,\'Ie accident \'las 
been Cl8Ssified 8S "F8ilvfe of Railway Slaff", 

~g) Following s\eps \'Ia'lle been \a\l.en \0 chec\l. 
recurrence of such accidents, 

(i) Intensive inspection 01 track a\ SUp6NISOrS al'\c1 

senior officers level is undertaken to ensure 
round the clock safety. 

(ii) Maintenance corridors have been provided on all 
the trunk route and main line sections. Integrated 
Maintenance Blocks are being regularly provided 
for various maintenance work in order to ensure 
that no aspect of safety is neglected due to lack 
of maintenance, 

(iii) Joint Inspection of Points and Crossings by the 
Pennanent Way and Signal Inspectors is being 
emphasised for improving the maintenance 
standards in this vulnerable area. 

(iv) Regular patrolling of the railway track by 
gangmen is carried out during vulnerable 
seasons such as summer, monsoon and the 
winter months. These patrolmen ensure that 
safety is not endangered by buckling, flash 
floods or rail fractures. 

(v) Stringent penaJty to the extent 01 dismis&aII 
removal from service is being imposed on staff 
held responsible for causing accidents. 



19 Oral Answers DECEMBER 17, 1998 to Questions 20 

[Translation! 

SHRI JAGAT VIR SINGH ORONA: Mr. Speaker Sir, 
this question relates to train accidents. We read in the 
newspapers daily that the coaches of goods trains or 
passengers trains have been derailed It is a matter of 
giave concern. The question asked by me was related to 
goods trains. The Minister also have admitted and he has 
given the calculation of ten months of 1997-98. I would 
like to ask the Minister about the period to which these 
figures relate. 

SHRI NITISH KUMAR : These figures relate to the 
financial year 1997-98. 

SHRI JAGAT VIR SINGH DRONA : You have stated 
in your reply that out of the total 194 train accidents 163 
accidents have occured due to human failure. This 
percentage is very high. In his reply the Hon'ble Minister 
has given suggestions to prevent these accidents. Some 
of them relate to improvement and some relate to penalty. 
While so many accidents take place due to human failure, 
then it becomes a mailer of grave concern. They should 
be trained properly and behaved properly, for all these I 
am not levplling any allegation against hob'ble Minister. . 

(Inter, UptI01JS) 

SHRI DATTA MEGHE : Mr. Speaker Sir, Many people 
are dying in accidents. .. (Interruptions) 

SHRI JAGAT VIR SINGH ORONA: Mr. Speaker Sir, 
the problem IS mounting day by day despite their best 
efforts being made to solve it. The details of works done 
by him and given in reply to a question in Rajya Sabha 
on 10th December shows decline in expenditure. An 
expenditure of lis. 161.26 crores was incurred on signal 
works in 1995-96 which was subtracted to Rs. 146.93 
crores only in 1997-98. Similarly, in respect of works 
relating to bridges, while an amount of Rs. 89.28 crores 
was spent in 1995-96, only Rs. 74.97 crores have been 
spent during 1997-98. It seems that more' amount is 
required to be spent. Secondly, the last step in the steps 
suggested by you in your reply is about suspension and 
termination of employees found guilty in accidents. The 
incident of train derailment in Northem Railway on 19.8.98, 
in respect of which an enquiry was also got conducted by 
the officers of Junior Administrative Grade, is attributed to 
the failure of railway employees. I would like to know one 
number of persons against whom stem action has been 
taken to terminate their services. 

SHRI NITISH KUMAR : Mr. Speaker, Sir, hon'ble 
Member raised a large number of supplimentary questions. 
His question was about the derailment of a particular goods 
train. He asked that what action being taken? An enquiry 
was conducted in this regard and report has also been 
received. The Enquiry Committee have held the Chief 

?ermanent and Inspector, Maintenance, Sultanpur and 
Permanent and Inspector, Maintenance responsible for 
this incident. The D.R.M. has accepted the findings of 
Enquiry Committee. Both of the staff have been held 
responsible for this. Action is being taken to fill a major 
penalty chargesheet against them. So far as the 
paucity of funds is concerned. The position in this regard 
has also been mentioned in status paper on economic 

• condition of Railway. Reference has also been made in 
details about the different priorities of last years as 
stated by hon'ble Member. Just now, hon'ble Member 
asked as to why accidents are taking place? 
(Interruptions) 

SHRI DATTA MEGHE : About 100-200 persons are 
died in accidents ... (Interruptions) Two accidents take 
place only in a month . . . (Interruptions) 

SHRI SUTA SINGH: Mr. Speaker Sir, an accident, 
when was occured in Punjab was also due to track defect 
. . . (Interruptions) 

[English] 

MR. SPEAKER : The question relates to derailment 
of goods trains. 

[Translation] 

SHRI NITISH KUMAR : It would be beller if we 
concentrate on basic question. I am ready to give reply 
to every question to be asked about the accidents and the 
position about the safety of Railway but the reply to the 
questions would be given turn by turn. One question can 
be answered only once. If you are required to held 
discussion about the position of overall railway safety. I 
request that whenever House gets time, discussion may 
be held in this regard. 

SHR: SUTA SINGH: Mr. Speaker Sir, there should 
be a discussion in this regard. 

SHRI NITISH I<UMAR : Mr. Speaker Sir, the discussion 
has already been held in the other House in regard to two 
references. We want that in this regard discussion should 
also be held in this House so that whole position can be 
elucidated in details by you and government. With this, we 
will be able to state the position about whole action. Hon'ble 
Member raised a question about derailment of a particular 
train. We have informed about the action being taken in 
this regard. So far as th€: derailment and other type of 
accidents are concerned. the' figures of accidents of 
passenger trains and goods trains increased during last 
some months taking together are comparatively equal to 
the figures of last year. There are many reasons like 
railway failure and human failure responsible for this. The 
reasons ,responsible for these accidents have been 
elucidated. This accident has been kept under human 
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failure category. Its reasons have been stated. Lack of 
maintenance wc\s found rE!sponsible for this. Therefore, the 
human failure was attributed to this. Action was abo taken 
against them. 

{English] 

MR. SPEAKER : If the House agrees, we can have 
a Half-an-hour Discussion on 'train derailments and 
accidents 

SEVERAL HON. MEMBERS Yes. 

.. MR SPEAKER : All rights. 

SHRI JAGAT VIR SINGH DRONA : Sir, my second 
supplementary is there. 

MR. SPEAKER: You take it up during Half·an-Hour. 
Discussion. The House has agreed to it. 

SHRI JAGAT ViR SINGH DRONA (Kanpur) : Sir, I 
have very Important suggestions to make. That is why, I 
seek your permission. 

MR SPEAKER : You can make your suggestions 
during Half-an-Hour Discussion. 

SHRI JAGAT VIR SINGH DRONA : I shall not speak 
In more than three sentences. 

MR. SPEAKER : All right, but be very brief. 

SHRI JAGAT VIR SINGH DRONA : I have come 
to know that most of such accidents are being occured 
due to human failure. You have no control on it. Shri 
Sultan Singh Jain, a Scientist from Roorki has made a 
research on it. . (Interruptions) He has expended 
the Railway Operating System. He also ex.hibited it be-
fore Railway Board and Department of Railway. . . 
(Interruptions) 

MR. SPEAKER: You are committing accidents in the 
House also. 

SHRI JAG6,T VIR SINGH DRONA : Mr. Speaker, Sir, 
if any train is running ahead, it will stop automatically, if 
there is unmanned crossing, there will be red light 
automatically. I would like to ask the honourable Minister 
that Shri Suban Sin,h Jain, who is a scientist in Rurki 
University and who has developed Railway Opera-
ting System, whether the Department of Railway would like 
to take advantage of this operating sys\~m and whettler 
it will give an opportunity to him to demonstrate this 
system? 

SHRI NITISH KUMAR : Mr. Speak"er, Sir, I do not 
have any immediate jnformation about it that a person 
has developed such a system. If it comes to us or comes 
to Railway Board it will be studied and examined 
completely. As far as its study is cor.cemed, I would 

like to inform the House that so for no study has been 
conducted on the interaction of track and wheel but. some 
work in R.D.S.O is being undertaken sometime or the 
other. If the persons who are working there go to other 
places C\tter transfer, they do not percalate the information 
at the lower level. Therefore, we have taken a deCision 
that Rs. 50 lakh is being spent to study the interaCtion 
of Rail and Wheel and to create a post for Professor 
in Rurkee University so that it can be studied. If there 
is any disturbance, it can be decided only after conducting 
study and concrete results as to what action can be taken 
by us . 

{English] 

Safe Drinking Water 

'263. SHRI P.S. GADHAVI : Wih the Minister of 
RURAL AREAS AND '=MPLOYMENT be pleased to 
state : 

(a) ~hether the Govemment had fixed any target for 
providing safe drinking water to every village to the country 
by 2000; 

(b) if so, the progress made so far State-wise; 
and 

(c) the steps taken to expedite the work in orner 
to achieve the target fixed? 

THE MINISTER OF STATE OF THE MINISTRY OF 
RURAL AREAS AND EMPLOYMENT (SHRI BABAGOUDA 
PATIL) : (a) to (c) A Statement i& laid on the Table of 
the Sabha. 

Statement 

(a) to (c) Drinking Water Supply is a State &ubject. 
State Govemments have been implementing Rural 
Water Supply Programmes under the State Sector 
Minimum Needs Programme (MNP). The Central Govern-
ment supplements the efforts of the State Government 
by providing central assistane under the Accelerated 
Rural Water Supply Programme (ARWSP). A statem.ent 
indicating State-wise coverage of rural habitations with safe 
water facilities as on 1.4.98, as per the information 
furnished by the State Governments, is enclosed as 
Annexure-I. 

The National Agenda for Governance of the Govern-
ment envisions providing safe drinking water to all villages 
of the country in the next five years starting from 1998. 
The Action Plans prepared by the State Governments in 
consonance with the National Agenda for Governance 
indicates that all rural habitations of the country except for 
a few in Rajasthan would be provided with drinking water 
facilities during the 9th Plan period, subject to availability 
of funds. 
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Annexure-I 

Status of Coverage of Habitations as on 1.4.98 

S.No. State/UT NC Habs. PC Habs. FC Habs. Total Habs. 

2 3 4 5 6 

1. Andhra Pradesn 00 28083 41649 69732 

2. Arunachal Pradesh 666 1248 2384 4298 

3. Assam 8623 23485 38561 70669 
4. Bihar 2522 7596 195318 205436 

5. Goa 45 45 325 405 

6. Gujarat 1008 5893 23363 30269 
7. Haryana 60 573 6915 7545 

8. Himachal Pradesh 4590 14047 25530 45367 
9. Jammu & Kashmir 2618 4544 8564 15726 

10. Karnataka 1942 13898 40842 56682 
11. Kerala 990 6809 1884 9763 
12. Madhya Pradesh 6909 30714 122245 159868 
13. Maharashtra 2985 40689 33450 77124 
14. Manipur 220 592 1979 2791 

15. Meghalaya 1005 1621 6013 8639 

16. Mizoram 24 642 245 911 

17. Nagaland 448 745 332 1525 

18. Orissa 7136 6360 100603 114099 

19. Punjab 6000 3123 4326 13446 

20. Rajasthan 7077 41341 55648 104066 

21. Sikkim 0 862 817 1679 

22. Tamil Nadu 0 24945 41686 66631 

23. Tripura 888 2102 4422 7412 

24. Uttar Pradesh 384 27012 247245 274641 

25. West Bengal 0 26109 54268 80377 

26. Andaman & Nicobar Island 11 21 472 504 

27. Dadar & Nagar Haveli 128 216 172 516 

28. Daman & Diu 0 28 29 

29. Deihl 0 62 138 200 

30. Lakhadweep 0 10 0 10 

31. Pondicherry 0 0 276 276 

32. Chandigarh 24 24 

Total 56269 313473 1060921 1430663 
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SHRI P.S. GADHAVI : Hon. Speaker, Sir. the hon. 
Minister has stated in his reply that. ·The National Agenda 
for Governance of the Government envisages providing 
safe drinking water to all villages of the country in the 
next five years starting from 1998." It has also been stated 
that the Central Government supplements the efforts of 
the State Government by providing Central Assistance 
under t!le Accelerated Rural Water Supply Programme 
(ARWSP). 

Kutch District. my constituency, which IS the largest 
district In area in the whole country, suffers from acute 
sholtage of drinking water - even the cattle do not get the 
dnnking water - and as a result many people have migrated 
from that area. The only way to provide drinking water in 
my constituency IS to get water from South GUlarat River. 
which IS at a distance of 700 Kilometres. 

MR. SPEAKER: You must ask a very good question 
now. 

SHRI P.S. GADHAVI : Therefore. I would like to know 
from the hon. Minister whether any special assistance can 
be given under ARWSP for providing drinking water in this 
part of the Gujarat State. 

SHRI BABAGOUDA PATIL : Hon. Speaker, Sir. I 
understand the feelings of the hon. Member, but I am very 
sorry to say that these schemes are implemented by the 
State Governments concerned. Of course, we supplernent 
the efforts of the State Governments. Let me give the 
picture about the present status. There are 14,30.663 
habitations In India out of which. 56,269 habitations have 
not yet been covered, 3,13,473 habitations have been 
partially covered. and the rest 10.60,921 habitations have 
been fully covered. We have prepared an Action Plan, and 
we require Rs. 9.149 crore for this. The hon. Member can 
see the details in Annexure I. The Action Plan has been 
prepared in consonance with our National Agenda. and it 
is duty of the Government of India to assist the State 
Governments In implementing the programmes prepared by 
them. 

SHRI P.S. GADHAVI : Sir. the Central Government IS 
giving assistance to the State Governments but I would 
like to know from the hon. Minister whether or not the 
Central Government could make any special provision for 
the places where there is acute shortage of water. If you 
take the country as a whole, then there are certain places 
where the people feel the acute shortage of water and have 
to travel a few kilometres to fetch water. I would like to 
know very specifically from the hon. Minister whether if" 
such cases the Central Government could compel the State 
Govemments to do something and also provide more 
assistance to them. 

SHRI BABAGOUDA PATIL : The State Govemments 
are autonomous in planning and implementing the 
schemes. We are not implementing the Schemes. 

SHRI P.S. GADHAVI : I would like to know whether 
the Central Govemment would like to make any special 
provision for that. 

SHRI BABAGOUDA PATIL 
provision. 

[Translation] 

There IS no such 

SHRI CHAMAN LAL GUPTA: Mr. Speaker, Sir, many 
times you have given the directions to associate Members 
of Parliament but State Government does not associate 
them. Here the Minister submits that it is a plan of State 
Govern:nent. Ultimately what we will do here. Mr. Speaker. 
Sir. you should give directions in this regard 

{Eng/ish] 

They should give clear cut directions ... (Interruptions) 
The State Government is not associating us in the schemes 
. . . (Interruptions) The MPs would have to be associatl'd 
with the schemes. 

[Translation] 

MR. SPEAKER : Not Just now, we will take it up later 
on. 

SHRI BALRAM JAKHAR : Mr. Speaker, Sir. whatever 
honourable Member is saying. there is stability in it. We 
defer it by saying that it is the work of State Government 
so they should do it. We have given the money but we 
do not come to know whether State Government is doing 
it or not. The question is whether things are made available 
to the people or nof? It should be our responsibility. 
Honourable Minister has said that he is ready to go and 
I am ready to take him to Rajasthan. On the one han~ 
you have promised this, on the other in the. month 
of Jyaistha. I will take you towards the mounds of 
Rajasthan where there is no drinking water. then you will 
not make any complaint to me. You will get ParamVlr 
Chakra for it. 

Mr. Speaker. Sir, in Jaisalmer. Barmer. Bikaner areas 
of Rajasthan people have to go 10 miles away to fetch 
water. Government has done a lot in this regard but In 
these places the matter has been resolved. I would like 
that special attention should be paid to these places and 
water should be made available. If water is finished. then 
human life will come to an end there. In this sltuallon even 
crops are ruined. Therefore. there is a need to provide 
drinking water to the people easily. There should be priority 
for this. We have means due to coming of Indira Canal. 
There is a need to do the work, water cannot be prOVided 
only by laying water pipe. water is provided by arranging 
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water. . . (interruptions) Therefore, to support your point 
I want to ask honourable Minister that he should appoint 
you and I to the duty so that we can also see that in this 
work money would be spent or not, whether honourable 
Minister is agree with this? 

[English] 

SHRI BABAGOUDA PATIL : Sir, I have written letters 
to all the State Governments to involve the MPs in the 
Programme and my Secretarv also had written letters to 
the Secretaries of the States on 26th August. 1998 for 
Involving the MPs in these programmes. 

[Translation} 

SHRI DAnA MEGHE About Maharashtra 

{English] 

SHRI BABAGOUDA PATIL : The Government of 
Maharashtra has replied that the participation of the MPs 
and the MLAs are being done in planning, implementation 
and monitoring of the Centrally-sponsored programmes. 
They are going 10 include them. The process has started 
in Maharashlra (Interruptions) 

[Translation] 

MR. SPEAKER It is not right you please sit down. 

(Interruptions) 

[English] 

SHRI BABAGOUDA PATIL : Sir, we have asked the 
State Governments to involve Members of Parliament in 
this programme. We cannot encroach upon the powers of 
Ihe Slate Governments. 

[Translation] 

SHRI CHINMAYANAND SWAMI (Machhalishahar) : 
Honourable Speaker, Sir, through you I would ·Iike to know 
frqm the honourable Minister that in the places where the 
level of ground water has become very low and where India 
Mark-2 handpump are not working, whether Govemment 
of India are proposing a separate plan for these places 
and on the plan to provide special assistance and whether 
it will do the survey of these places? 

[English] 

SHRI BABAGOUDA PATIL : Sir, the ground water .level 
is going down every year. The sources are drying up. The 
'Villages not covered' are emerging every year. We. are 
making some exercises in the Ministry for a gound water 
recharging programme. For that, under EAS, we have 
specifically mentioned that 50 percent of the money should 
be used fo'r ground water recharging programme. I have 
also written letters to the Minister of Agriculture and the 

Minister of Forests to club all these programmes for ground 
water recharging, Very soon we are going to have a 
comprehensive programme for ground water rechar.ging. 

DR. RANJIT KUMAR PANJA : Mr. Speaker, Sir. thank 
you for allowing me to speak. 

Rural water supply in West Bengal has a very special 
problem. In six Districts, the soil is laden with ar:;enic. This 
arsenic is being consumed by people through drinking 
water. This arsenic causes cancer. It is causing cancer 
killing hundreds of people. As this is a State subject, I 
would like to know whether this special health hazard has 
been brought to the notice of the Central Government by 
the State Government, and whether any measures have 
been taken, or are being taken at the national level for 
water supply to the rural areas. 

SHRI BABAGOUDA PATIL : Sir, there is a separate 
Technology Mission, namely, Rajiv Gandhi Technology 
Mission, for such quality-affected areas. If the State 
Government comes with a project for treatment of water. 
we will consider it. . . (Interruptions) 

SHRIMATI GEETA MUKHERJEE 
already there. 

Projects are 

SHRI BABAGOUDA PATIL : If there is a project with 
us. we will defir.itely consider it. 

SHRI S. SUDHAKAR REDDY : Mr. Speaker, Sir, like 
in West Bengal, in many parts of Andhra Pradesh, there 
is a serious problem of fluoride content in drinking water. 
Because of excess fluoride content in drinking water. 
deformity of bones and premature deaths are occuring. 
There used to be special funds earmarked for flouride-
affected areas. Now the Government has withdrawn such 
special funds and some funds are given to each State 
against which this has to be adjusted. I would like to know 
whether the Government has got any plan to give special 
funds for flouride-affected areas, particularly, for my 
constituency in Andhra Pradesh where a number of villages 
are aff~ted by this fluoride content in drinking water. 

SHRI BABAGOUDA PATIL : Sir, we have not 
withdrawn the programme under Rajiv Gandhi Technology 
Mission. We have delegated powers to the State 
Govemments to implement those programmes. Only the 
funding pattem has been changed. If the hon. Members 
request to go to the eartier funding pattem, I will conSider 
that also. 

[Translation] 

SHRI RATILAL KALiDAS VARMA: Mr. Speaker, Sir, 
in the whole country level of ground water is going down. 
Particularly in Guja .. at the level of water has gone so down 
that water is available at the depth of 500 feet. Honourable 
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Minister has explained in his reply that it .. State subject. 
State is trying to provide water in every village. But I am 
listening for the last ten years that whichever Government 
comes it says that in the coming two years every village 
of Hindustan will get pure drinking water. But for the last 
ten years this question has not been solved. Through 
pipeline Government of Gujarat wants to give pure drinking 
water te' every village. I want ot know from honourable 
Minister that whether Government of India would give any 
special financial assistance in this regard? 

[English] 

-'SHRI BABAGOUDA PATIL : Sir, for depleting gound 
water. we have identified 595 blocks as grey and dark. 
For this. we are having a programme. If the State 
Government comes with some projects to recharge these 
grey and dark blocks. we are gcing to release funds under 
this programme. 

[Translation] 

MAJOR GENERAL BHUVAN CHANDRA KHANDURI, 
AVSM : Mr. Speaker. Sir. the problem of drinking water 
in our country is such that in my constituency from where 
Ganga·Jammu originates even there also dnnking water 
is not available to us. Honourable Minister is ~ight in saying 
that State Government is responsible for this. But really 
most painful situation is that villaqes which are shown 
benefitted here. even water is not available in those 
villages. I. therefore, would like to know from honourable 
Minister that whether they will start monitoring system after 
discussion with State Government, in which Members of 
Parliament should also be involved so that it can be seen 
that the villages which are shown benefitted what is the 
situation of water there and villages which are not shown 
benefitted how water would be provided there. Whether 
honourable Minister would tell something about starting a 
monitoring system based on Members of Parliament. 

{English] 

SHRI BABAGOUDA PATIL : Sir, I have already 
answered this question. . (Interruptions) 

MAJOR GENERAL BHUVAN CHANDRA KHANDURI, 
AVSM : Sir, the hon. Minister has not answered ihis 
question. 

SHRI BABAGOUDA PATIL 
(Interruptions) 

have written letters. . 

MAJOR GENEAL BHUVAN CHANDRA KHANDURI, 
AVSM : I am asking for the monitoring arrangements which 
have the authority. Here, he is only req~sting the State 
Govethments. I want to know specifical~ from the hon. 
Minister as to whether he is willing to accept the necessity 
of a system whereby monitoring will be done by the Centre. 

. . (Interruptions) Otherwise, he is helpless. He is just 
saying that everything will be done by the States. Then 
why should he come here? Then. we should not ask 
questions here ... (Interruptions) 

SHRI K.S. RAO : Mr. Speaker, Sir, as everybody is 
aware, shortage of drinking water is a major problem in 
our country. Whenever we ask for sanction of water tanks 
in a villages sanction is being made. But the villagers are 
being asked to contribute partly the cost of the project, 
that is. water tank, and sometimes where the villagers are 
not in a position to contribute, they are not getting the water 
tanks. That means, most of the investments are going only 
to the rich villages where the local villagers can afford to 
pay more than what is required. 

Now, I wish to bring to his kind knowledge that .. 

MR. SPEAKER : You have to ask the supplementary 
and not to bring it to the notice of the hon. Minister. 

SHRI K.S. RAO : Sir, crores of rupees which are 
invested in constructing water tanks are not being used 
because either the pipelines are not laid or they are 
incomplete and all that. So, I wish to know from the hon. 
Minister as to whether he will ask the State Governments 
or the concerned Departments to make an assessment of 
those project!! which are uncomplete and where crores' of 
rupees have been invested for the last couple of ysars, 
and find a way out as to how to complete .them and put 
them to use in order to have the public money. 

SHRI BABAGOUDA PATIL : Sir, we are not asking 
people to contribute any money under the ARWSP ann 
MNP. 

MR. SPEAKER He is asking about the incomplete 
schemes. 

SHRI BABAGOUDA PATIL : Under the World Bank 
Schemes, they -ere asking for some five per cent or 10 
per cent contribution. . . 

SHRI K.S. RAO : Sir, I am talking about the projects 
where the villagers are concerned. 

MR. SPEAKER : Please let him complete. 

SHRI BABAGOUDA PATIL : As regards, World Bank 
Schemes, with the agreement of the peoplE", they are 
entering into agreement with the NGOs and the public, to 
contribute five per cent or 10 per cent. 

SHRI K.S. RAO : Sir, I am not talking about them. 
I am talking about villagers. 

SHRI BABAGOUDA PATIL : Sir, under the ARWSP, 
we are riot asking the people to contribute any money. 
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About the incomplete projects, if the hon. Member has 
a specific reference 

SHRI K.S. RAO : It is not one. There are hundreds 
and hundreds of incomplete projects pending in my 
constituency. Here, I " 1 talking about the whole country. 

SHRI BABAGOlJDA PATIL : Sir, I will see to it. .. 
(Interruptions) 

MR SPEAKER : If the House agrees, I have no 
objection to have Half-an-Hour Discussion. What is the 
reply from the hon. Minister? Do you agree for Half-an-
Hour Discussion? 

SHRI BABAGOUDA PATIL : We have discussed the 
matter many times. We have prepared an Action Plan. We 
have also prepared the programme for gound water 
recharging. 

MR. SPEAKER : Are you agreeable for Half-an-Hour 
Discussion? 

SHRI BABAGOUDA PATIL : I am agreeable, if Hon. 
Members are very much interested in it. 

MR. SPEAKER : We will have Half-an-Hour Discus-
sion. The hon. Minister has agreed. 

People living Below Poverty Line 

+ 
'264. SHRI PRAKASH YASHWANT AMBEDKAR 

SHRI SUSHIL CHANDRA VARMA : 

Will the Minister of RURAL AREAS AND EMPLOY-
MENT be pleased to state : 

(a) whether any survey is being conducted to 
ascertain the percentage of the people living below poverty 
line In the country; and 

(b) If so. the norms being adopted for the purpose? 

THE MINISTER OF STATE OF THE MINISTRY OF 
-RURAL AREAS AND EMPLOYMENT (SHRI BABAGOUDA 
PATIL) : (a) The percentage of people living below poverty 
line is estimated from time to time by the Planning 
Commission utilising the National Sample Survey Data on 
Consumer Expenditure. However, to identify the persons 
living below poverty line, a 'Below Poverty Line Census' 
is being carried out in rural areas of all the States and 
Union Territories at the behest of this Ministry. 

(b) For the estimation of the percentage of the 
people living below poverty line as well as for the . Below 
Poverty Line Census', the poverty line as fixed by the 
Planning Commission, is taken as the norm. 

SHRI PRAKASH YASHWANT AMBEDKAR : I will be 
very brief. Will. the han. Minister let me know whether there 
are any instructions to the persons conducting surveys that 

those who have fans, tiled roofs, sewing machines. 
stone walls, tin sheds and electricity should be omitted from 
the list of poverty line? They are not being included 
according to their income. Is there any guideline in this 
regard? 

Secondly, the Prime Minister had assured this House 
last time that nearly Rs. 2,700 crore for the year 1997-
98 was unutilised and that a meeting of all the Party 
representatives would be called. I would like to know 
whether this will be done in this Session at least. 

SHRI BABAGOUDA PATIL : These data are not being 
used for identification of poverty. We are using these data 
for our self-employment programmes like IRDP. DWACRA 
and other programmes. 

SHRI PRAKASH YASHWANT AMBEDKAR : I will give 
one example. You can check. I will give the name of one 
specific village, Brashitakli in the district of Akola. 
Maharashtra where in the last census of survey of the 
population below poverty line, the people living below 
poverty line there was found to be 46 per cent. This time 
the census has been completed and it has been brought 
down to 20 per cent. These norms have been used to 
reduce the number of persons liVIng below poverty line. 
Will you confirm this and report the fact to the House 
whether it is true or not? 

SHRI BABAGOUDA PATIL: The Planning Commission 
is not taking into consideration these figures. 

SHRI PRAKASH YASHWANT AMBEDKAR : I am just 
asking you whether you will confirm the facts which I have 
stated and come before the House. It is my specific point. 
We are not interested in the Planning Commission. I am 
asking you a specific point. I have given you the name 
of one village where the population below poverty line was 
46 per cent. This time it is 20 per cent. Will you report 
to the House whether it is a fact or not? 

12.00 hrs. 

SHRI BABAGOUDA PATIL : Sir, poverty is a relative 
term. We are assisting the poorest of the poor. 
(Interruptions) 

SHRI PRAKASH YASHWANT AMBEDKAR: am 
giving you a concrete example. 

MR. SPEAKER : Shri Praksh Ambedkar. please sit 
down. What is this confrontation? 

(InterruptionS)" 

SHRI PRAKASH YASHWANT AMBEDKAR : This 
question is very important. This is not a reply. This is a 
fraud which is being committed on the people. . . 
(Interruptions) 
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SHRI BABAGOUDA PATIL : If the hon. Member wants 
the data. I will give it.. (Interruptions) 

SHRI PRAKASH YASHWANT AMBEDKAR : You give 
a specific reply.. (Interruptions) They are saying that 
twenty per cent of the population is not being included. 
Is this under the direction of the IMF? (Interruptions) This 
is nothing but an eyewash. (Interruptions) The people living 
below the poverty line will be eliminated frorn the benefits 
of the various schemes. (Interruptions) They are not 
bothered about It. 

[Translation} .. 
SHRI VITHAL TUPE Mr. Speaker, 81r, the answer 

which IS given here, figures of poverty line In rural area 
is given in that. I would like to ask that whether p00r people 
do not live m towns? . (Interruptions) Why thiS work 
is not being done in cities? 

[English] 

MR. SPEAKER There ic; no time left. 

[Translation} 

SHRI VITHAL TUPE Mr. Speaker, Sir, the Minister 
has given the reply about rural area. 

[English} 

MR. SPEAKER The questIOn hour IS over. 

WRIDEN ANSWERS TO QUESTIONS 

[English} 

OECF Assistance for Water 
Supply Projects 

*265. SHRI S.S. OWAISI : 
SHRI PRASAD BABURAO TANPURE 

Will the Minister of URBAN AFFAIRS AND EMPLOY-
MENT be pleased to state : 

(a) the number of water supply and sewerage 
projects with the assistance of Overseas Economic 
Cooperation Funds (OECF) and other extemal agencies 
cleared so far by the Union Govemment, State-wise; 

(b) ~e projects under consideration of the Govem-
ment State-wise; 

(c) the criteria for selection of sites for these 
projects; and 

(d) the cost shared by the Union Govemment and 
the State Governments? 

THE MINISTER OF URBAN AFFAIRS AND EMPLOY-
MENT (SHRI RAM JETHMALANI) : (a) and (b) As per 

available information, the number of urban water supply 
and sewerage projects with the assistance of the Overseas 
Economic Cooperation Fund (OECF) and the World Bank 
cleared so far by the Union Govemment is given State-
wise in Statement-I 

On receipt 01 a project proposal from a State 
Government for extemal assistance, the Union Government 
examines the feaSibility of the proposal and explores the 
possibility of obtaining assistance from a suitable external 
funding agency through the Department of Economic 
Affairs. The number of projects which have been posed 
by the Union Government to various external agencies is 
given in Statement-II. 

(c) Since urban water supply and sanitation are 
State subjects, the selection of sites for the projects rests 
entirely with the State Governments. The criteria for 
selection normally depends on the need for augmentationl 
improvement of the services, technical. fmancial and 
Institutional capacity of the urban local bodies to implement 
the projects with foreign assistance. 

(d) The cost is not shared by the Union Government 
with the State Governments for the externally aided urban 
water supply and sanitation projects. 

S. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

Statement-I 

Statewise List of Urban Water Supply and 
Sewerage Projects with the Assistance of 
the OECF (Japan) and the World Bank 

Cleared by the Union Government 

State 

Maharashtra 

Punjab 

Uttar Pradesh 

Rajasthan 

Gujarat 

Kerala 

Tamil Nadu 

Andhra Pro 

Kamataka 

No. of Water 
Supply & Sewer· 

age Projects 

Five 

One 

Two 

One 

Two 

One 
One 

Three 
One 

One 

One 

Agency 

World Bank 

World Bank 

World Bank 

World Bank 

World Bank 

World Bank 
OECF 

World Bank 
OECF 

World Bank 

OECF 
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Statement-II 

State wise List of Urban Water Supply and Sewerage 
Projects in the Pipeline for External Assistance 

S. 
No. 

State No. of Water 
Supply & Sewer-

age Projects 

Agency 

---_ .. -------------------------
1. Rajasthan One OECF 

2. Tamil Nadu One World Bank 

3. Andhra PI. 'One World Bank 

-1 Maharashtra Two World Bank 

5. Delhi One World Bank 

6. West Bengal One World Bank 

Construction of Aircraft Carrier 

'206. DR. T. SUBBARAMI REDDY : 
DR. RAVI MALLU : 

Will the Minister of DEFENCE be pleased to state 

(a) whether the first indigenous naval aircraft carrier 
yot stuck after the Delence Ministry had okayed the 
r-roposal; 

(tl) If 50. the details thereof and the reasons therefor 
a!ongwlth the present status of the proposal; 

(e) whether In May 1997, the Navy had submitted 
a proposal to Ministry 01 Defence for securing the future 
of India's submarine fleet; and 

(d) il so. the action taken thereon? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES) : (a) and (b) The proposal for indigenous 
construction of an aircraft carrier (Air Defence Ship) is 
under consideration of the Government. 

(c) and (d) Yes. Sir. in May 1997 a proposal was 
submitted by Naval Headquarters for indigenous construc-
tion of submannes. Decision to construct submarines 
indigenously is taken keeping in view operational 
requirements. av~ilability of resources, and available 
expertise. 

Upgradation of D.R.D.O. 

'267. SHRI TATHAGATA SATPATHY 
Minister of DEFENCE be pleased to state: 

Will the 

(a) whether the Government propose to upgrade 
and modernise the Defence Research and Development 
Organisation (DRDO) in the country; 

(b) if so. the steps taken in that direction; 

(c) whether the Interim Test Range (lTR) of Orissa 
is also being upgraded; 

(d) if so, the details of the proposal mooted therefor: 
and 

(e) the steps taken in that regard so far? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES) : (a) and (b) Since DRDO is mostly working 
in high-tech areas, continuously the facilities and 
technologies are progressed very close to state-of-the-art. 
particularly in the environment of technology control and 
sanctions. 

(c) to (e) ITR facilities are already state-ol-the-art 
systems. Whenever new systems are r.eeded. they are 
added with new technologies. 

Unauthorised Constructions in Government 
Accommodations 

'268. DR. BIZAY SONKAR SHASTRI: Will the Minister 
of URBAN AFFAIRS AND EMPLOYMENT be pleased to 
state: 

(a) whether temporary structures have come up in 
the Government colonies including Lutyen Zone areas In 
Delhi; 

(b) if so, the details and the action taken by the 
Government in the matter and the number of cases in which 
cancellation orders have been issued or the alloltees 
evicted? 

(c) whether such illegal construction has also taken 
place in the bungalows in Lutyen Zone; 

(d) whether similar action as in the case of 
Government colonies of Government employees has been 
taken, if nol, the reasons for following discriminatory 
policies; and 

(e) the steps taken by the Government to make 
additional covered shelter available in types II and III 
quarters in Delhi? 

THE MINISTER OF URBAN AFFAIRS AND EMPLOY-
MENT (SHRI RAM JETHMALANI) : (a) Yes. Sir. 

(b) The details are given in the attached statement 
whenever such cases of illegal constructions are reported 
by the Central P.W.D., notices are issued by the Directorate 
of Estates to remove the structure within a period of one 
month.' Three (3) allotments have so far been cancelled 
during the current year and also eviction proceedings have 
been initiated against them. 

(c) Yes, Sir. 

(d) Similar action is taken in such cases without any 
discrimination. 

(e) The existing verandahs in types II and III 
quarters can be covered on payment of 10% of the 
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estimated cost by the aliotlees.That apart there is no 
provision for making additional floor space available in such 
qU!lrters. 

Statement 

Number of Encroachments put up by al/ottees in 
GOI'emment Colonies in Delhi 

S 
No. 

Colony 

2 

1. Mahavar Khan Road 

2. 

3. 

4. 

6. 

7. 

8. 

9 

) 

10. 

Kalla Road 

RousE' Avenue 

Minto Road Complex 

J Block, Mandlr Marg 

K Block. Sector 11, Dil Area 

H Block, Kah Ban Marg 

Hanuman Road 

BKS Marg, Block 18-33 

Sector 1. Dil Area 

11 Peshwa Road Apartments 

12. D Block. Mandrr Marg 

13. Alvert Square 

14. PK Road 

15. Peshwa Road. Sec. II Dil 
(BlocJ.: 1-48) 

16. Sector III. Dil Area 

17. Sector IV, Oil Area 

18. Mahadev Road 

19. Ashok Road 

20. Talkatora Road 

21. Atul Grove Road 

22 T.G. Lane 

23. Canen Lane 

24. Copernicus Lane 

25. B.R. Mehta Lane 

26. Fire Frigade Lane 

27. Tilak Lane 

No. 01 
Encroachment 

3 

35 

2 

230 

92 

59 

122 

53 

39 

45 

7 

16 

70 

9 

110 

9 

542 

7 

5 

2 

6 

3 

5 

2 

8 

8 28. Bapa Nagar 
~----.------------------------

2 

29. Kaka Nagar 

30. Bharti Nagar 

31. Ravindra Nagar 

32. Lodhi Garden 

33. Shahjahan Road 

34. Humayun Road 

35. Pandara Park 

36. Pandara Road 

17. Kasturba Nagar 

38. Tyag Raj Nagar 

39. Pushp Vihar 

40 Mathura Road 

41 Feroz Shah Road 

42. Akbar Road 

43. Janpath 

44. Lodhi Estate 

45. Lughlak Lane 

46. Meena Bagh 

47. M.L.N. Marg 

48. Jantar Mantar Road 

49. Aurangzeb Road 

50. G.RG Road 

51. M.D. Road 

52. T.K. Road 

53. B.D. Road 

54. A.R.P. Road 

55. S.J. Lane 

56. K.R Lane 

57. T.R Lane 

58. SA Lane 

59. North Avenue 

60. South Avenue 

61. Raisina Road 

62. S.J. Road 

€1 

11 

40 

3 

27 

5 

4 

42 

322 

19 

75 

2 

2 

3 

2 

:3 

3 

2 

2 

16 

6 

2 63. B.D. Marg -----------=------------------ ---- . __ .-

38 
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2 

64. Teen Murtl Lane 

65. K.M. Marg 

66. Timar Pur 

67. Dev Nagar 

68. Sarojinl Nagar 

69. Lodhl Colony 

70. Laxml Sal Nagar/Kldwai Nagar 

71. R.K. Puram 

72 Mohammadpur 

73. Netaji Nagar 

74. Chankyapuri 

75. Mati Board 

76. North West Mati Bagh 

77. Bapu Dham 

78. Nanakpura 

79. Vasant Vihar 

Shortage of Parachutes 

3 

5 

31 

311 

225 

254 

1332 

27 

331 

95 

237 

7 

9 

118 

55 

'269. SHRI DINSHAW PATEL: Will the Minister of 
DEFENCE be pleased to state : 

(a) whether attention of the Government has been 
drawn to the news-item appearing in . Pioneer', New Delhi 
dated October 4, 1998 under the caption "Parachute Crisis 
to ground troops"; 

(b) If so, the facts of the matter reported therein; 
and 

(c) the steps taken to meet the acute crisis of 
parachutes for Defence personnel? 

l'HE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES) : (a) to (c) Yes, Sir. Though, there are 
certain deficiencies in the holdings of parachutes, these 
are not so critical as to be affecting the operational 
preparedness of the Army. Adequate covering indents have 
already been placed on Ordnance Parachute Factory. User 
trials are being held on the indigenously developed 
Parachute Tactical Assault. 

Gauge Conversion 

'270. SHRI T.R. BAALU : Will the Minister of 
RAILWAYS be pleased to state: 

(a) the total length of broad gauge lines in India and 
the share of Tamil Nadu therein; 

(b) whether there is a time bound programme to 
implement the unigauge policy; and 

(c) if so, the time limit fixed to convert the metre 
gauge tracks in Tamil Nadu? 

THE MINISTER OF RAILWAYS (SHRI NITISH 
KUMAR) : (a) The total length of Broad Gauge lines (route 
kilometres) on Indian Railways as on 31.3.98 is 43,083 kms 
and the share of Tamil Nadu therein is 1575 kms. 

(b) No, Sir. However, the works of gauge conversion 
which have been taken up will be progressed and 
completed according to the priority list approved by the 
Cabinet, as per availability of resources in the coming 
years. 

(c) The progress of gauge conversion in Tamil Nadu 
is as under: 

(i) Gauge conversions completed : 

Dindigul - Tuticorin (196 kms) 

Chennai Beach - Tambaram (27 kms) 

Trichy - Thanjavur (50 kms) (out of Trichy 
Nagore - Karaikal Project) 

Tambaram - Trichy (309 kms) 

(ii) Gauge Conversion works in progress 

Trichy - Dindigul (93 kms) will be completed by 
31.12.1998. 

Chengalpattu - Arakkonam (67 kms) will be 
completed in 1999-2000. 

(iii) Gauge Conversion works which have been taken 
up and would be completed in the coming years as per 
availability of resources : 

Madurai - Rameswaram (162 kms) 

Thanjavur - Nagore - Karaikal (94 kms) (out of 
Trichy - Nagore - Karaikal project) The target 
dates for these projects have not been fixed. 

(iv) Project already included in the budget on which 
work will be taken up after obtaining the requisite 
clearances, 

Thanjavur - Villupuram main line (192 kms). 

Quilon - Tirunelvelli - Tiruchendur and Tenkasi 
- Virudhunagar (263 kms in Tamil Nadu and 94 
kms in Kerala) 

Villupuram - Pondicherry (28 kms in Tamil Nadu 
and 10 kms in Union Territory of Pondicherry) 

Chennai Beach - Chengalpattu (60 kms.) 
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The target dates for these works have not been fixed. 

For remaining MG (metre gauge) tracks in Tamil Nadu. 
time limits for their conversion can be fixed when these 
projects are sanctioned in the Budget. 

(Translation] 

Computerisation of Land Record 

'271. SHRI NARESH PUGLIA : 
SHRI SURESH WARPUDKAR : 

Will the Minister of RURAL AREAS AND EMPLOY-
) MENT be pleased to state : 

(a) whether the Union Govemment have released 
funds to State Governments for the computerisation of land 
records during the last three years; 

(b) if so, the details thereof State-wise; 

(c) whether the Union Government have monitored 
the progress of the work of computerisation of land records 
in each of the State Government; 

(d) if so. the details thereof; 

(e) whether the State Government.:. have utilised the 
funds earmarked for the purpose; and 

(f) if not. the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
RURAL AREAS AND EMPLOYMENT (SHRI BABAGOUDA 
PATIL) : (a) to (f) The Government of India release funds 
to the State Governments for the implementation of the 
Centrally Sponsored Scheme of Computerisation of Land 
Records in the country. 

A Statement showing the funds released to the State 
Governments during the last three years under the Scheme 
of Computensation of Land Records is attached 

A mid-term assessment of utilisation of funds and 
progress made under the programme of Computerisation 
of Land Records was made in August, 1998 for using such 
figures in the Conference of the Revenue Ministers held 
on 17th September, 1998. Thereafter. regular contacts are 
being made with the State Governments to pursue further 
utilisation of unspent balance and completion of the project 
at the earliest. 

Under the Scheme of Computerisation of Land 
Records upto 1997-98, State Governments have been 
sanctioned Rs. 84.62 crore and a cumulative utilisation 
have been received amounting to Rs. 22.46 crore. 
However, since the scheme is being implemented at the 
district and TehsilfTaluk level, it takes some time to collect 
the details of expenditure. Therefore. the actual utilisation 
IS bound to be more than what has been reported through 
the utilisation certificates. The identified reasons for non-

utilisation, i.e. delay in utilisation of sanctioned funds 
include 

(i) Delay in releasing the funds to the implementing 
agencies by the State Finance Departments; 

(ii) Date capture being a very slow process. 
therefore, utilisation of funds for date capture has 
been slow; 

(iii) The State Govemments :lave not been able to 
expedite the data capture process In interior 
districts. due to non-availability of data entry 
operators; 

(iv) Delay in supply of hard-ware in the States 

Statement 

Funds Released to State Governments Under the 
Scheme of Computerisstion of Land Records 

during the last Three YeslS 

(Rs. in Lakhs) 

S.No. State/UTs 1995-96 1996-97 1997-98 
._---.-

2 3 4 5 -----
1 . Andhra Pradesh 210.00 15.00 

2. Assam 50.00 80.00 97.50 

3. Bihar 367.50 

4. Gujarat 120.00 75.00 

5. Goa 20.00 

6. Haryana 180.00 19.00 

7. Himachal Pradesh 55.00 60.00 

8. Jammu & Kashmir 30.00 

9. Karnataka 120.00 95.00 69.20 

10. Kerala 200.00 30.00 69.00 

11. Madhya Pradesh 75.00 45.00 485.50 

12. Maharashtra 195.00 241.00 19750 

13. Manipur 124.88 

14. Mizoram 60.00 

15. Orissa 135.00 270.00 

16. Punjab 75.00 52.50 

17. Rajasthan 150.00 210.00 

18. Sikkim 20.00 

19. Tamil Nadu 90.00 210.00 6000 

20. Tripura 15.00 75.80 ----_. __ . 
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2 3 4 S 
--.------ - ------- ._--_._---

21. UttcH Pradesh 165.00 270.00 247.50 

22. West Bengal 235.00 180.00 173.00 

23. CI131Hligarh 15.00 
-------

24. Tot:1I 2000.00 2015.00 2019.00 
- -----------

Grievances of Travellers 

'272 SHRI VITHAL TUPE Will the Minister of 
RAIL\'JAYS be pleased to state 

(d I wtwther any unit IS working under ZonE.1 
Railways as well as in his Ministry to take note of 
gnev.mces 01 travcllrr 19 public: 

(bi II so. the details thereof along with its functions: 

(e) whether these units have taken any steps for th~ 
redressal of griev(\llces of travelling public during 1997 and 
1998. anel 

(d) If so. ttle details thereof? 

THE MINI~";FR OF RAILWAYS (SHRI NITISH 
KUMAR) (.li Yes. Sir 

(b) At the Railway Board level. Executive Director 
Public Gnevanc~s IS the over all in-charge of the Public 
Gnevances Fledressal Machinery available on Indian Rail-
ways andal.3o CO-OI dinates witt, other Ministries/Depart-
ments such dS Def,lartment of Public Grievances (Cabinet 
Secretanat). Department of Personnel and Department of 
Admmistratiw Reforms & Public Grievances. Monthly review 
of the Public Grievances Redressal Machinery is done by 
Executive DIT(~ctor. Public Grievances on the basis of the 
reports received from the Additional General Managers of 
the Zonal RLlllways In addition Executive Director, Public 
Grievances nlollitors complaints receiveo from VIPs s.uch as 
Ministers. MPs, Ml.As as well as those received from general 
public for theil timely disposal. 

At the Zonal Railway level. the Additional General 
Managers are the nodal officers and co-ordinate the work 
of public ~Jf'evances with the concerned Heads of 
Departments. They hold periodical meetings with Additional 
Divisional Railway Managers and other Heads of 
Department Clnd analysis of the causes of public grievances 
is done Idfmtlfying the major areas of public grievances. 
In addition on Zonal Railways, there is a separate branch 
dealing with public complaints under the charge of 
Assistant Secretary (PubliC Grievances)/Deputy Secretary 
(Public Grievances) who assists the Additional General 
Manager in the investigation of complaints. 

Similar arrangements exist and operate at the 
Divisional level where Additional Divisional Railway 

Managers have been nominated as Public Grievances 
Officers. 

At station level, Station Superintendents/Station Mas-
ters have been made personally responsible for pub:lc 
grievances. Suggestion Boxes/Public Grievances Booths 
have also been provided at important stations. Complaillt 
Books have been provided at stations with Train 
Superintendents/Guards of trains, Refreshment Rooms. 
Goods Sheds etc. where the complaints can be lodged by 
the public. 

(c) and (d) Various steps have been taken both al the 
Ministry's level as well as the Zonal Railways' lE:vel to 
minimise the number of complaints such as : 

(i) Setting up of monitoring cells at t:le level of 
Board's Office, Zonal and Divisional Headquar-
ters, etc. including nom;nation of nodal officers in 
the monitoring cells. These monitoring cells have 
also been provided with adequatE' facilities liKe 
telephones, Personal Computers with E-Mail etc. 

(ii) The complaints registration machmery is bemg 
computerised. For this purpose. two PCs each 
are being procured for 150 major/important 
stations, apart ~rom the zonal headquarters and 
divisional offices. 

(iii) The drives are launched from time to time for 
improving cleanliness on the stations as \/ell as 
on the trains. Besides, efforts are al&o being 
made to ensure that there is no shortage of 
safaiwalas, cleaning material, etc. The cleaniny 
process is being mechanised gradually . Pay & 
Use' Toilets have been set up departmentally 
and al~o through Sulabh Sauchalaya and 
Cooperative Societies, etc. 

(iv) In order to ensure proper behaviour of the front-
line staff, seminars on customer care and 
courtesy are organised from time to time by the 
Zonal Railwa~·s. In addition. it has also been 
decided to set up a Customer Care Institute on 
Railways to impart training to the tront-line stati 
and supervisors in customer care and courtesy. 

(v) In order to provide proper facilities to the 
passengers as regards reservations of berths 
and seats, the railways have computerised the 
reservation workload at 339 locations which 
constitutes more than 95% of the .otal reserva-
tion workload at the stations. Besides, closed 
circuit colour televisions cameras have also been 
installed at a few important stations to keep a 
watch on the activities of anti-social elements 
and other unscrupulOUS elements to ch&;k 
malpractices. 
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[Translation] 

Firing on Indo-Pak Border 

*273. SHPI RAGHUVANSH PRASAD SINGH: Will the 
Minister of DEFENCE be pleased to state: 

(a) the p:aces where firing was resorted 10 by 
Pakista!' on Indo-Pak border and the loss occurred as a 
r!;sull thereot during each ot Ihe lesl two years; 

(b) whether after the Indo-Pak talks there hils been 
any let up in the infiltrallon of terrorists and trot;ble from 
acrOJS the border; and 

(cl if so. :he details thereof? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES) : (a) 10 Ic) Exchange of fire along the Actual 
Grcund Position Line (AGPL). Line of Control (LOC) and 
International Border (IB) portion of J & K is a regular 
phenomenon ard has been continuing over the years. 
There '!Vcre 2813 incidents of IIr;o1g during 1997 and 3275 
incidents of tiiir,g ~uring 1998 (upto 9th December. 1998). 
As a result of these firings. 21 Security Personnel and 35 
r.lvihar,s were killed and '22 Security Personnel and 64 
civihans were wounded in 1997. Eighty-four Security 
Personnel and '35 civilians were killed and 333 Security 
Personnel ane; 139 civihans wounded dunng 1998. 

In so far as the Indo-Pak border outsld~ J & K is 
concerned. OL!!'lIlg 1997 and 1998 (upto 8th December 

1998), there were 3 cases 01 Pakistan resorting to 
unprovoked firing along Rajasthan border. as a result of 
which 1 BSF personnel was killed and 2 were wounded 
Barring these incidents, the bordor along Punlab. Ra,asthall 
and Gujarat remained free from unprovoked firing bv 
Pakistan. 

There is no perceptible change in the pattern ot tlringl 
infiltration after the recent talks 

{Enqllsh] 

Strikes by Indian Airlines Staft 

*274. SHRI KRISHAN LAL SHARMA: Will the Millister 
of CIVIL AVIATION be pleased to state: 

(a) the nurrober of strikes took place in Indian AlrlinN. 
dunng the last three years; 

(b) the reasons for each strike: 

(c) the number of services disrupted and passen-
gers stradard dUB to each strike; and 

(d) the losses suffered by Indian Alrhnes In each 
case? 

THE MINISiER OF CIVIL AVIATION (SHRI ANANTH 
KUMAR) : (a) to (d) There were three cases of agltation/ 
disruption of work 1:'1 Indian Airlines leading to deiaysl 
concellations. The details of these Incidonts and conse-
quent losses are given In the table below ' 

._--------_._---------------___ __ ._A. ___ ._.". 
Pericd of 
Strike/ 
disruption 

31.5.95 

30.12.95 

23.1.97 10 
27.1.97 

Category of 
employees 
Involved 

Pilots 

A Section of 
Pilot~ 

Pilots 

Reasons 

Alleged uneven rostanng of 
international flights 

Agitation was due to apprehension 
of a section of Pilots that their in-
terest would not be protected by 
Indian Commercial Pilot's ASSOCiation. 

The main issues raised were ; 
1. Guaranteed payment of fixed hours. 
2. Cash allowance during intemational 

flights. 
3. Free meals to pilots during their 

stay in hotel. 
4. Comparable terms of payment with 

the Pilots of Alliance AIr. 

No. of flights Loss (In 
crorcs) 

Dplayed Cancelled 
... _- -- -~- .. 

5 32 O.3A 

28 10 0.10 

3 83 3.00 

Swarna Jayanti Shahari Rozgar Yojana 

'275. SHRI SUSHIL KUMAR SHINDE 

(a) whether the Government have allocated funds 
for the ongoing Swarna Jayanti Shahari Rozgar VOlana 
during 1997-98 and 1998-99: 

SHRI MADHAVRAO SCINDIA : 

Will the Minister of URBAN AFFAIRS & EMPLOY-
MENT be pleas(>d to state ; 

(b) if so, the details thereof, State-wise. 

(c) the employment opportunllles generated under 
the scheme in each State and Union T emtory: aM 
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(d) the steps taken by the Government to propagate 
the scheme amongst the targetted beneficiaries and the 
awareness created and response to the scheme from the 
beneficiaries? 

THE MINISTER OF URBAN AFFAIRS AND EMPLOY-
MENT (SHRI RAM JETHMALANI) : (a) and (b) The funds 
provided in the Central Budget for the years 1997-98 and 
1998-99 under Swarna Jayanti Shahari Rozgar Yojana. 
State-wise are given In the attached statement. 

(c) The Scheme was launched only at the fag end 
of the financial year 1997-98 and as such no appreciable 
physical achievements could be made during the year. 
Under this scheme no physical targets are fixed by the 
Central Government. The matter pertaining to the physical 
targets under the scheme has been left to be decided by 
the State Governments in conformity with the guidelines 
of the scheme and results of the beneficiary survey. This 
has been done to ensure adequate flexibility of operation 
of the scheme. 

(d) The guidelines of the Scheme have been 
circulated to all the States and Union Territories who in 
turn have translated those in vernacular language and 
widely circulated through the Urban Local Bodies (ULBs). 
This Scheme rests on a foundation of community 
empowerment and provides for establishing and promoting 
community organisation and structures to provide support-
ing and facilitating mechanism for local development. For 
this purpose Community Organisations like Neighbourhood 
Groups (NHGs). Neighbourhood Committees (NHCs), and 
Community Development Structure (CDS) have been/are 
being set up by the States in the target areas. Through 
the efforts of these community structures sufficient aware-
ness is being created amongst the targetted beneficiaries. 

Statement 

S. Name of State/UT 
No. 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Goa 

6. Gujarat 

7. Haryana 

8. Himachal Pradesh 

(Rs. in Lakhs) 

Release 
during 

1997-98 

3 

839.66 

50.99 

540.38 

506.09 

20.94 

521-86 

86.87 

50.54 

Tentative 
allocation 
1998-99 

4 

1589.89 

68.32 

943.23 

911.39 

38.82 

922.00 

157.16 

74.94 

2 

9. Jammu & Kashmir 

10. Karnataka 

11. Kerala 

12. Madhya Pradesh 

13. Maharashtra 

14. Manipur 

15. Meghalaya 

16. Mizoram 

17. Nagaland 

18. Orissa 

19. Punjab 

20. Rajasthan 

21. Sikkim 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

25. West Bengal 

26. A & N Islands 

27. Chandigarh 

28. Dadra & Nagar Havel 

29. Daman & Diu 

30. Delhi 

31. Pondicherry 

Total 

3 

63.54 

736.46 

202.99 

927.18 

1402.22 

122.95 

73.24 

69.63 

53.33 

223.11 

68.33 

329.91 

20.51 

919.56 

93.98 

1181.03 

518.63 

72.66 

48.42 

12.50 

50.05 

32.70 

22.66 

9862.92 

4 

75.28 

1299.70 

437.85 

1761.26 

2379.98 

218.89 

136.27 

143.76 

96.99 

420.98 

157.65 

724.33 

30.98 

1723.64 

180.54 

2318.68 

957.47 

116.43 

80.98 

37.67 

63.92 

183.61 

67.39 

18320.00 

Writ Petitions filed by Defence Personnel 

*276. SHRI JANG BAHADUR SINGH PATEL: Will the 
Minister of DEFENCE be pleased to state : 

(a) whether there has been an unusual increase in 
filing of writ petitions in High Courts by armed forces 
personnel of late; 

(b) if .so, the number of such writ petitions pending 
in the High Courts as on date, State-wise with reasons 
for increase in litigations; 

(c) whether the similar situation exists with the 
civilians working in the armed forces: and 

(d) if so, the action the Government propose to take 
to set the things right in the Ministry of Defence and to 
remove the shortcomings that give rise to litigations? 
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THE MINISTER OF DEFE~CE (SHRI GEORGE 
FERNANDES) : (a) to (d) There has been some increase 
in the Court cases filed by the Armed Forces personnel. 
The increase In Court cases over the years can be 
attributed to the Increasing awareness among service 
perscnnel about their rights. 

2. According to the latest information available. 
5201 cases filed by the Armed Forces personnel are 
pending in various High Courts as shown in the statement 
attached. These cases relate to promotions. pensions. 
reinstatements. postings. matter of premature discharge. 
and)premature retirement and other service-related matters. 
About 400." of these cases are filed by ex-servicemen or 
their dependants. 

3. In the case of civilians working in the Armed 
Forces also. there IS some increase in the number of cases 
filed In the Central Administrative Tribunals. 

4. Adequate in-built provisions exist in the Army 
Act. Navy Act and the Air Force Act and the rules! 
regulations framed und~r them for the redressal of 
grievances of the serving personnel. A Pension Grievances 
Cell functioning In the Ministry of Defence takes adequate 
care to redress the grievances of the ex-servicemen. 

Statement 

State-wise Pendency of Writ Petitions in 
High Courts (HC) 

Courts Total 

2 

Deihl High Court 1375 

Allahabad High Court 1054 

Bombay High Court 90 

Kamataka High Court 124 

Calcutta High Court 133 

Punjab & Haryana High Court 745 

Guwahati High Court 94 

Gujarat High Court 35 

MP High Court 189 

AP High Court 189 

J & K High Court 265 

Rajasthan High Court 340 

Kerala High Court 306 

Madras High Court 129 

2 

37 

60 

105 

11 

Orissa High Court 

Patna High Court 

HP High Court 

Sikkim High Court 

Total 5281 

Tax Free Municipal Bonds 

"277. DR. ULHAS VASUDEO PATIL : 
SHRIMATI LAKSHMI PANABAKA 

Wi I! the Minister of URBAN AFFAIRS AND EMPLOY-
MENT be pleased to refer to the reply given to LJnstarred 
Question No. 5232 on 23.7.98 and state: 

(a) whether the Planning Commission has given its 
concurrence to the proposal of Introducllon of tax free 
Municipal Bonds for executing development of cilles: and 

(b) if so. the salient features of the schemes? 

THE MINISTER OF URBAN AFFAIRS AND EMPLOY-
MENT (SHRI RAM JETHMALANI) : (a) and (b) Yes. Sir 
The Planning Commission have given their concurrence to 
the Introduction of Tax Free Municipal Bonds sublect to 
the suggestions that the allocation of such tax. free bonds 
may be linked to specific programmes and schemes 
relating to Basic Minimum Services such as drinking water 
supply. sanitation and primary education. The Ministry of 
Finance has also given its approval to issuing Tax Free 
Municipal Bonds worth Rs. 200 crores dunng 1998-99. 
Necessary guidelines for facilitating issue of Tax Free 
MUnicipal Bonds are being formulated in consultation with 
the Ministry of Finance and Planning Commission. 

Allocation for Gauge Conversion 

"278. SHRI MADHAV RAO PATIL : 
SHRI A. VENKATESH NAIK : 

Will the Minister of RAILWAYS be pleased to state: 

(a) the percentage of funds allocated for converting 
metre gauge lines into broad gauge vis-a-vis the total 
railway budget during the last three years; 

(b) whether the expenditure on maintenance of rail 
tracks is very low in comparison to the expenditure on 
gauge conversion; 

(c) whether as a result of decline of percentage of 
expenditure on maintenance of rail tracks. derailment of 
trains takes place quite often; 

(d) if so, whether the railway officers have drawn 
attantion of the Govemment to this situation: and 
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(e) if so, the steps being contemplated to improve 
the situation? 

THE MINISTER OF RAILWAYS (SHRI NITISH 
KUMAR) (a) The percentage of funds allocated for 
converting metre gauge line into broad gauge vis-a-vis the 
total outlay tor the annual plan during the last three years 
is as below 

---_._--- --.-----------------
Year Total Plan 

Outlay 
(Crares of Rs.) 

-----
1995-96 6464 
(Actuals) 

1996-97 8310 
(Actuals) 

1997·98 8403 
(Revised 
Estimates) 
~.----.-------

Allocation for Percentage 
gauge conversion % 

(Crores of Rs.) 

1251 19.4% 

1143 13.8% 

1185 14.1% 

(b) The figures for the expenditure under the plan-
head 'Track Renewals" vis-a-vis the total outlay for the 
annual plan lor the last three years are given below : 

Year Total Plan Allocation for Percentage 
Ou!lay Track Renewal % 

(crores at Rs.) (crores of Rs.) 
----~---

1995-96 6464 1546 23.9% 
(Actuals) 

1996-97 8310 1597 19.2% 
(Actuals) 

1997-98 8403 1680 20.0% 
(Revised 
Estimates) 

The funds being provided for track renewal are not 
considered adequate. The funds required for track renewal 
and other minor related activities in the IX Plan are Rs. 
13,200 crores, but the funds actually provided for the track 
renewal are not commensurate. 

In addition, !he railways are incurring expenditure on 
routine maintenance of track under revenue head of 
expenditure. The figures for expenditure on track 
maintenance for the last three years are given below : 

Year 

1995-96 (Actuals) 

1996-97 (Actuals) 

1997 -98 (Revised Estimates) 

Expenditure on track 
maintenance (Cr. of Rs.) 

1050 

1183 

1554 

The expenditure on maintenance of track is dependent 
upon availability of funds for rnail)tenance in Railways. 

(c) The track is maintained satisfactorily for the safe 
running of trains at the-permissible speed of the section. 
In the sections where the track is overdue renewal, extra 
effort in the form of more frequent testing of rails and 
maintenance effort is also provided. 

(d) and (e) The inadequacy of funds for track renewal 
and maintenance has been brought out in para 1.5.6 of 
the Status paper on Railways laid on the table of the 
Sabha. 

Violation of Guidelines by Jet Airways 

*279. SHRI SANDI PAN THORAT : Will the Minister of 
CIVIL AVIATION be pleased to state : 

(a) whether the Government have received repre-
sentations from Members of Parliament regarding violation 
of guidelines and provisions contained in New Domestic 
Air Transport Policy by Jet Airways; 

(b) if so, the details thereof; and 

(c) the decision that has been taken in this regard') 

THE MINISTER OF CIVIL AVIATION (SHRI ANANTH 
KUMAR) : (a) to (c) Yes, Sir. The allegations pertain to 
ownership pattern of the company, sources of lunds, 
violation 01 the provisions of civil aviation guidelines etc. 
and these are under examination. 

Mineral Reserve 

*280. SHRI RAMDAS ATHAWALE 
SHRIMATI RANEE NARAH : 

Will the Minister of STEEL AND MINES be pleased 
to state: 

(a) whether there are many mineral reserve!:: in 
country; 

(b) if so, whether any survey has been conducted 
by the Department· of Geological Survey of India in this 
regard; 

(c) if so the details thereof; State-wise; 

(d) whether any technical help has been sought from 
certain foreign institutions in the country; 

(e) if so the details thereof; and 

(f) the steps taken/proposed to be taken for the 
mining of minerals? 

THE MINISTER OF STEEL AND MINES (SHRI 
NAVEEN PATNAIK) : (a) Yes, Sir. 

(b) Yes, Sir. Mineral survey is a continuous process 
and during the last three years, the Geological Survey 01 
India (GSI) has conducted 168 investigations in 1995-96, 
170 investigations in 1996-97 and 164 investigations in 
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, 997 -98 for augmenting the mineral resources of the 
country. 

(c) Details of important State-wise achievements 
during 1995-98 given in the attached statement-I 

(d) No. SIr. However. French assistance is being 
availed of by GSI from BRGM. France under the aegis of 
the Indo-French Joint Commit1ee on Economic and 
Technical Cooperation for upgradation of technical abilities 
awl infrastructure facilities of GSI. 

(e) The details of State-wise activities undertaken 
wit'" the assistance of BRGM. France are at Annexure-II 

(f) Government have adopted a number of mea-
sures for the development of the mining sector. These 
include announcement of the National Mineral Policy 
1993. opening-up of the minerai sector for priv3te Initiatives 
by IOIduction of capital and state-of-art technology (both 
domestic and foreign). removing restriction on foreign 
equity participation (automallc approval of foreign equity 
upto 50% except for gold. silver. diamond and precious 
stones). devolving more powers to the State Governments 
for the grant and renewal of Prospecting Licences and 
Mining Leases. issue of guidelines for grant of Prospecting 
Licences over large areas for aerial Survey. rationalisation 
of the royalty rates of minerals making them comparable 
with international rates. and setting up of a committee 
under the Chairmanship of Secretary (Mines) in February. 
1997 to review the existing laws and procedures for 
regulahon and development of minerals. The Report of the 
Committee has been received. 

Statement-I 

Andhra Pradesh 

Gold: (a) 0.70 mt of gold are with 7.20 gil Au in 
DONA east block. 

Diamond : (a) , 2 Kimberlite bodies were discovered 
in Mohboobnagar district and bordering Gulbarga district. 

(b) 47 diamond pieces received from kimberlites 
located at Twajrakarur. Anantapur district. 

Bihar 

Coal 335 mt 

Gularat 

Coal 5.0 mt 

Kamataka 

GolCl : (a) '.5 million tonnes of are with average grade 
of 3gIt Au in Chinmulgund block of Shimoga Beh. 

(b) 0.63 mt of gold are with 3.54 gIt Au in Chikkanih 
block of Shimoga beh. 

Kerala 

Clay: (a) 2110 mt of good quality china clay (40% 
recoverabi!'ly) in parts of Kollam. Kasagod and 
Theiruvanthapuram and Kannanor dislrict. 

Madhya Pradesh 

GOld: (a) 2.1 mt of ore averaging 1.28 gIt Au in Ghar 
Pahar. Sidhi district. 

Manganese Ore : (a) 2.17 mt of medium grade Mn· 
are in UKWA. Balaghat district. 

Diamond : (a) Incidence of placer diamonds noted in 
the River Bed at Karai and Ankera. 

Coal : 457 mt. 

Maharashlra 

Gold: (a) 0.125 mt of gold are with 2.60 gil Au In 
Marupar-Kilari Block. 

Pb-Zn-Cu : (a) 0.7 mt of ore with 1.2% Cu in Garar<1 
block. Bhandara district. 

Meghalaya 

Limestone : (a) 894 mt of recalegorised reserves of 
SMS and cement grade limestone estimated. 

Orissa 

Manganese Ore: (a) 0.89 mt of manganese ore wilh 
25% Mn in Balangir district. 

(b) 0.40 mt of manganese ore wilh 23.4% Mn in 
Sundergarh distriCt. 

Platinum Group Metals : (a) 6 mt of Platinum-gold ore 
with average grade of 2 glt Pt+Pd+Au in Baula-Nausahi 
complex. 

Coal: 1041 mI. 

Rajasthan 

Gold: (a) 2.74 mt. of gold ore conlaining about 4.9 
lonnes of gold in Banswara district 

Pb-Zn-Cu : (a) 1.1 mt. of ore with 2.5% Pb+Zn in South 
Sindesar ridge. Rajsammad district. 

(b) 2.52 mt. of lead-zinc ore with 2.76% Pb+Zn in 
Sindesar ridge block. 

(c) 0.85 mt. of 2.25% Pb+Zn in South Sindesar. 

(d) 1.14 mt. of 3.82% Pb & Zn in Latio-Ka Khera 
block Rajasthan. 

Tamil Nedu 

Molybdenum: (a) 2.6 mt of ore With 0.116% Mo in 
Velampatti South block of Harur-Uttangarai belt. 
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(b) 0.848 mt of Molybdenum are with 0.177% Mo 
in Marudapatlt Central block. 

Uttar Pradesh 

Pb-Zn-Cu (a) 1.45 mt of are with 6.63% Pb+Zn in 
Amtlyargad block, Dehradull dlstnct. 

West Bengal 

Coal 120 mt 

Statement-II 

State wise Activities undertaken with the Assistance 
of BHG.M France 

Rajasthan 

(i) Associated in explorallon of copper deposit in 
Khetn belt. 

(ii) Associated in exploration of lead-zinc in 
Ralasthan. 

Karnataka 

(I) Regional geochemical inventory of selected 
areas of the Karnataka craton greenstone belts. 

(ii) Search for gold in laterite in Nrothern part of 
Kolar greenstone belt. 

Orissa 

(i) Detailed exploration of platinum group of metals 
In Identified block. 

In addition, BRGM was associated in setting up of a 
geoscientiflc data centre In the Geological Survey of India 
which has since been set up. 

Regularisation of Sale of Plots/Houses 

2943 SHRI SHANTILAL PURSHOTTAMDAS PATEL: 
Will the Minister of URBAN AFFAIRS AND EMPLOYMENT 
be pleased to state : 

(a) 'whether the Government have regularised the 
sale of plots/houses of General Power of Attorney holders 
In Delhi by allowing conversion from leasehold to freehold 
in the name of General Power of Attorneys; 

(b) if so, the reasons for not allowing conversion so 
far by the Department of Rehabilitation to the Power 
of Attorney holders having plots in Rehabilitation 
Ministry Employees Cooperative House Building Society 
Ltd., Shivalik, New Delhi from leasehold to freehold basis; 
and 

(c) the time by which the process of conversion 
from leasehold to freehold is likely to be commenced 
therein? 

THE MINISTER OF URBAN AFFAIRS AND EMPLOY-
MENT (SHRI RAM JETHMALANI) : (a) Yes, Sir. 

(b) and (c) The Department of Rehabilitation could not 
take up the conversion cases for the reason that a proposal 
for transfer of work pertaining to the Rehabilitation Ministry 
Employees Cooperative House Building Society, Ltd .. 
Shivalik, New Delhi. to the Ministry of Urban Affairs and 
Employment was under consideration The work pertain-
ing to the said society has been transferred to the L&DO 
in October, 1998. All the pending applications for 
conversion from leasehold to freehold will be processed 
by L&DO as per prevalent policies/instructions applicable 
in such cases. 

Deployment of Additional Forces in J & K 

2944. SHRI CHAMAN LAL GUPTA : Will the Minister 
of DEFENCE be pleased to state : 

(a) whether th'3 Government of J & K has requested 
the Union Government for deployment of additional forces 
in the State in view of the Increasing activities of extremists; 
and 

(b) if so, the reaction of the Union Government 
thereon? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES) : (a) and (b) The Unified Headquarters 
headed by ~he Chief Minister J & K constantly review the 
security scenario in the State and the re<1uirements for 
deployment of the Security Forces. ThE' requirements so 
projected are considered, taking into consideration the 
overall security scenario in the country and the availability 
of Central Security Forces. The Security Forces are 
accordingly made available to the Government of J & K 
as assistancE" for maintaining law and order and tackling 
militancy. 

[Translation] 

Outstanding Dues 

2945. SHRI ASHOK PRADHAN : Wiil the Minister of 
RAILWAYS be pleased to state: 

(a) the arrears payable to U.P. Government by the 
Railways as on date on account of expenditure incurrf'!d 
on Government Railway police; 

(b) the reasons for not making the payment of the 
said arrears so far; and 

(c) the time bound programme fixed for making full 
payment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER.OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
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IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) The arrears 
pa~able to U.P. Government by the Railways as on date 
on account of expenditure incurred on Government Railway 
police is Rs. 4.56 crore. 

) 

(b) The reasons for outstanding are as under : 

(I) Non submission of Audit Certificate by State 
Government. 

(ii) Unilateral creation of posts of GRP Person-
nel by the State Government without 
obtaining prior consent of the Railway 
Administration. 

(iii) ReqUirement of additional funds which have 
been projected in the Revised Estimates 
1998-99. 

(C) Railways have standing instructions to pay all 
clearly admissible claims. 

Maintenance of Sports Stadium 

2945. SHRIMATI SHEELA GAUTAM : Will the Minister 
of URBAN AFFAIRS AND EMPLOYMENT be pleased to 
state 

(a) whether the repair and maintenance work 
of Jawahar Lal Nehru Stadium IS not assigned to the 
CPWD; 

(b) if so. the reasons therefor; and 

(c) the steps proposed to be taken by the 
Government to bring improvement In the functioning, 
efficiency and quality of service of the CPWD? 

THE MINISTER OF URBAN AFFAIRS AND EMPLOY-
MENT (SHRI RAM JETHMALANI) : (a) and (b) No, SIr. 
Repair and maintenance of Jawahar Lal Nehru Stadium 
is not assigned to CPWD on regular basis. However, 
CPWD carnes out specific works assigned to it by Sports 
Authority of India; 

(c) Improvement In maintenance of Jawahar Lal 
Nehru Stadium can be brought only if its regular 
maintenance is assigned to CPWD. 

{English] 

Inter-Action of Armed Forces with 
other Countries 

2947.SHRI AJAY KUMAR S. SARNAIK : Will the 
Minister of DEFENCE be pleased to state : 

(a) whether the exchange 01 army officers with 
United States and Britain for training has stopped because 
of the US sanctions; 

(b) if so, whether the Indian Army is interacting with 
some other countries; and 

(c) If so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES) : (a) The training of Service officers in the 
defence training Institutions of the United States of America 
and the United Kingdom has been suspended in the wake 
of the imposition of sanctions by USA and other related 
developments following May, 1998 nuclear tests by India 

(b) and (c) Interactions with other countries. based on 
commonality of interests, is a continuing process. The 
Countries identified in this respect include Russia. France 
and South Africa. 

New Rellway Protects 

2948. SHRIMATI JAYANTI PATNAIK : Will the Minister 
of RAILWAYS be pleased to state 

(a) whether the Government have recently approved 
some new railway projects; 

(b) if so, the details thereof location-wise; and 

(c) the estimated cost of those projects. prOJect-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) to (c) Following 
is a list of projects which have been approved by Cabinet 
Committee on Economic Affairs on 9.9.1998. These 
projects are out of those included In the Budget to be taken 
up after obtaining reqUisite clearances. 

Projects approved by CCEA on 9.9.1998 ------------------------------------------.- _ .. _---
S.No. Name of Project Length (in kms) Anticipated Cost (in Crs.) 

2 3 4 ----------------------------------------------
1. 

2. 

3. 

New line from Koderma to Giridih 

Gauge Conversion of Jaynagar-Darbhanga-Narkatiaganj 

Gauge conversion of Madu'3i-Rameshwaram 

104 

256 

161.5 

137.5~i 

208.16 

193.98 
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• 1 2 3 4 

New line from Macherla to Nalgonda 

New line from Angamali-Erumeli·Sabarimala 

4. 

5. 

6. New line from Lalitpur to Satna, Rewa-Sidhi-Singrauli and 
Mahoba·Khaluraho 

76 

145.6 

541 

125.09 

645.87 

974.98 

7. 

8. 

New BG line from Diphu (Dhansiri)-Karong 

New line from Ranchi to Koderma via Hazaribagh 
and Barkakhana 

123.84 

189 

1604.08 

491.20 

9. 

10. 

~Jew line from Dharmavaram to Penukonda via Puttaparthi 

New line from Chandigarh to Ludhiana 

52.10 

112.08 

82.50 

248.43 

Total 

The details of other projects included in the budget 
are available In the White Paper on Railway Projects tabled 
in the Parliament on 28.7.1998. 

Production in Bokaro Steel Plant 

2949. SHRI BASU DEB ACHARIA : Will the Minister 
of STEEL AND MINES be pleased to state : 

(a) whether steel production is being decreased in 
Bokaro Steel Plnnt and the blast furnace and cokeovens 
are being closed; and 

(b) if so, the facts in details and the reasons 
therefore? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL AND MINES (SHRI RAMESH BAIS) : (a) and (b) 
Saleable Steel production at Sokaro Steel Plant (BSL) 
during April·November. 1998 has been lower than the 
production during the corresponding period last year. due 
to 38 days shut-down of hot strip mill for modernisation 
during June·July. 1998. 

. No blast furnace or coke over battery has been closed 
in the current year 1998-99. 

Visit of Naval Chief to Bangladesh 

2950. SHRI K.S. RAO : Will the Minister of DEFENCE 
be pleased to state : 

(a) whether the Indian Naval Chief visited Bangladesh 
in the month of November, this year; and 

(b) if so. the issues discussed there and results 
achieved therefrom? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES) : (a) Yes, Sir. 

(b) The Government of India pursues a policy of 
enhancin9 and strcngthe'ling multifaceted defence co-

1761.12 4711.82 

operation with friendly foreign countries, particularly 
neighbouring countries. Goodwill visits by Chiefs of St;)ff 
of the three Services to foreign countries contributes to the 
further enhancement of bilateral trust and confidence 

Acquisition of Plots by DDA 

2951. SHRI MOINUL HASSAN AHAMED Will the 
Minister of URBAN AFFAIRS AND EMPLOYMENT be 
pleased to state : 

(a) whether plots in Erstwhile Sunlight COlony, 
Delhi (Now known as Bhikaji Cama Place) was acquired 
by DDA; 

(b) if so, the details thereof; 

(c) whether alternatrve plots in lieu of the acquired 
plots were given to the plot holders: 

(d) if not, the reasons thereof: and 

(e) the time by which the plots are likely to be given 
to them? 

THE MINISTER OF URBAN AFFAIRS AND EMPLOY-
MENT (SHRI RAM JETHMALANI) : (a) and (b) Land in 
Village Mohammad Pur Munirka including the land known 
as Sunlight Estate was notified for acquisition by Delhi 
Admn. L & B Deptt. vide notification No. F. 15(171/51-LSG) 
(I) dated 8.3.57 and F.15(17)/51-LSG) (II) dated 8.3.57 and 
notification No. F. 15 (17)/51-LSG) (III) dated 6.11.58. 

(c) to (e) The notifications dated 8.3.57 and the 
subsequent Award dated 1.9.58 were quashed by the 
Courts upto Supreme Court. on the acquisition being 
challenged by 28 plot holders of the erstwhile Sunlight 
Estate. After the acquisition proceedings were quashed. the 
Govemment entered into a negotiated settlement with the 
28 plot holders and allotted aHemative sites to them. As 
advised by the Ministry of Law. the acquisition proceedings 
were treated as complete for other plot holders who had 



61 Written Answers AGRAHAYANA 26, 1920 (Saka) to Questions 62 

not challenged the acquisition proceedings as the 
Government had already taken over the possession and 
the decision quashing the proceedings reached its finality 
more than two decades after taking over. Altemative plots 
were also given to four (4) other plot holders in Sunlight 
Estate on the basis of directions of the Court. In two other 
cases. the Hon'ble High Court of Delhi has issued 
directions last year for allotment of altemative plots, which 
have been upheld by the Supreme Court in November, 
1998. The matter is under process. 

) Salary of Pilots of Air India 

2952. SHRI MULLAPALL Y RAMACHANDRAN : Will 
the MlnlstE" of CIVIL AVIATION be pleased to state: 

(a) the number of pilots that are working in Air 
India as on date alongwlth the salary and allowances of 
pilots: 

(bl whether the hike in pay of the pilots working in 
Air India is one of the reasons for its financial crisis; and 

(C) if so, the steps proposed to be tAken to minimise 
the losses? 

THE MINISTER OF CIVIL AVIATION (SHRI ANANTH 
KUMAR) • (a) to (c) The total number of pilots in Air India 
as on 1.12.1998 IS 440. The total expenditure on salary 
and allowances disbursed to pilots during the financial year 
1997/98 was As. 94.63 crores. 

The losses are due to increase in expenditure on 
account of interest and depreciation on new aircraft 
reduction In yield due to increased competition and cost 
of operations, increase in wage bill and other staff costs 
and landing, handling and navigational charges, deprecia-
tion of rupee value, etc. 

The Air India is taking following steps to improve the 
performance : 

(i) Marketing efforts have been stepped up to 
generate additional revenue. 

(ii) Network rat:onalization and consolidation with 
emphasis placed on route profitability. 

(iii) Reduction in expenditure on outside repairs of 
aircraft by undertaking more in-house repairs. 

(iv) Several posts of India based officers abroad 
have been abolished. 

New Trains between Delhi-Kerala 

2953. SHRI T. GOVINDAN : Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Govemment have received requests 
for starting new trains from Delhi to Kerala; and 

(b) if so, the reaction of the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) and (b) Some 
representations have been received in this regard. The 
proposal for introduction of an additional train between 
Delhi and Kerala has been examined but not found feasible 
due to operational and resource constraints. 

Recruitment in Defence Department, Sri nagar 

2954. PROF. SAIFUDDIN SOl : Will the Minister of 
DEFENCE be pleased to state : 

(a) whether a Defence Department called 2 FOD 
functioning in Srinagar Kashmir employed some people 
over a period of time; and 

(b) if so, the details thereof since July 1, 1998, 
category-wise? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES) : (a) Yes, Sir. Employment at 2 Field 
Ordanance Depot is being made from time to time as per 
occurrence of vacancies. 

(b) The details of appointments made Since 01 July 
1998, in this Depot are given in the attached statement. 

Statement 

SI. Category No. of V~cancies 
No. filled .-----
1. Lower Division Clerk 03 

2. Storekeeper 07 

3. Telephone Operator 01 

4. Carpenter 01 

5. Tin Smith 01 

6. Litter/Driver 01 

7. Tailor 03 

8. Safaiwala 01 

Total 18 

[Translation] 

Land for Indore Airport 

2955.DR.LAXMINARAYAN PANDEY: Will the Minis-
ter of CIVIL AVIATION be pleased to state. 

(a) whether there is any proposal for allotment of 
additional land for development of the Indore Airport; and 
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(b) if so, the time by which the development work 
of the airport is likely to be completed? 

THE MINISTER OF CIVIL AVIATION (SHRI ANANTH 
KUMAR) : (a) No, Sir. 

(b) Does not arise. 

(English] 

Converted Agriculture Land 

2956. SHRI GORDHANBHAI JADAVBHAI JAVIYA : 
Will the Minister of URBAN AFFAIRS AND EMPLOYMENT 
be pleased to state : 

(a) the total acres of land converted into farm 
houses and residential colonies in Delhi; and 

(b) the steps taken by the Government to stop 
selling the agricultural land to farm houses and residential 
colonies? 

THE MINISTER OF URBAN AFFAIRS AND EMPLOY-
MENT (SHRI RAM JETHMALANI) : (a) and (b) Within 
agricultural land use farm houses are permissible in 
minimum plot area of 0.8 h.a. No residential colonies are 
allowed within agricultural land use. 

Pension Cases of Civilian 
Defence Personnel 

2957. SHRIMATI BHAVNA DEVRAJBHAI CHIKHALlA: 
Will the Minister of DEFENCE be pleased to refer to the 
reply given to the Unstarred Question No. 2274 on June 
11, 1998 regarding pension cases of Civilian Defence 
personnel and state : 

(a) the number of cases disposed off so far out of 
355 pension cases of civilian defence personnel; 

(b) the steps being taken by the Govemment for 
expeditious disposal of remaining cases; and 

(c) the time by which all the cases are likely to be 
disposed off? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES) : (a) Out of 355 pending cases relating to 
pensionary matter, 142 cases have since been settled 

(b) and (c) 213 cases are pending due to disputes 
regarding nominees, non-availability of required docu-
ments, court cases etc. These cases will be finalised after 
the requisite documents/information are made available by 
the individual/organisation concerned or the court cases 
are settled. 

Slum Improvement 

2958. SHRI A.C. JOS : 
SHRI RANJIB BISWAL : 

Will the Minister of URBAN AFFAIRS AND EMPLOY-
MENT be pleased to state : 

(a) the details of projects in operation with foreign 
assistance for improvement in Urban Slums in the country 
during each of the last three years, State-wise; 

(b) the number of projects cleared during the period. 
and 

(c) the existing normslcriteria for distribution of 
foreign assistance for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT (SHRI BANDARU 
DATTATREYA) : (a) and (b) The details of projects in 
operation with foreign assistance for improvement of Urban 
Slums is given in the attached statement. 

(c) Project proposals for improvement of .Urban 
Slums seeking foreign assistance from the State Govern-
mentslUT Administrations, are examined in this Ministry. 
If found in order, this Ministry forward them to the 
Department of Economic Affairs (DEA), Ministry of Finance. 
The DEA thereafter poses these projects to the' 
representatives of the donor country in India for 
consideration, who accept or reject the proposal in 
accordance with their own norms and priorities. 

Statement 

S. Name of Project Duration of the Total approved Donor GovtJAgency 
No. project cost of the project 

(Rs. in Crores) 

2 3 4 5 

ANDHR6. PRADESH 

1. Visakhapatnam SIP 1988-89 to 31.3.95 28.59 DFID-UK 

2. ·Ch!nagadali Phase I & II 1993-94 to 31.7.98 6.59 - do -

3. Vijayawada SIP 1990-91 to 31.12.98 49.15 - do -
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2 3 4 5 

MADHYA PRADESH 

4. Indore HIP 1990-91 to 30.6.98 60.50 DFID-UK 

WEST BENGAL 

5. Calcutta SIP Phase 1a. 1b&1c 1990-91 to 2000-2001 o 46.30 - do -

ORISSA 

6. Cuttack UPRP PH-II 1997-98 to 30.3.2002 67.91 - do -

KEijALA 

7 Cochin UPRP PH-II 1997-98 to 30.9.2001 60.48 - do -

MAHARASHTRA 

8. Nagpur SIP (PH-I) 

KARNATAKA 

1.1.96 to 30.6.99 German Govt. (GTZ) 

9. Bangalore UPRP (PH-I) 1994-95 to 20.8.99 1.5 Netherlands Govt. 

This is being done as an extension of Visakhapatnam SIP and a resettlement Project. 

For the Phase I only. 

SIP - Slum Improvement Project. 

@ - For phase 1 a and 1 b only. 

UPRP - Urban Poverty Reduction Project. 

Derailment of Mangala Express 

2959. SHRI MOHAN RAWALE : Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether five bogies of 2618 New Delhi -
Ernakulam Mangla Express were derailed at an unmanned 
level crossing near Rasayani between Panvel and Pen on 
Konkan Railways on November 24. 1998; 

(b) if so, the details thereof alongwith the reasons 
therefor; 

(cl the number of persons killed/injured in the 
accident; and 

(d) the amount of compensation paid to the next of 
kin of the deceasedlinjured persons? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS. MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) Yes, Sir. 

(b) On 24.11.1998, engine and five coaches of 2618 
New Delhl-Ernakulam Mangla Express derailed after 
dashing a road roller at unmanned level crossing between 
Diva and Roha section of Mumbai Division, Central 
Railway. This accident occurred due to negligence and 
failure on the part of the driver of road roller to take 

precautions as laid down under section 131 of Motor 
Vehicles Act, before negotiating the level crossing. 

(c) Driver of road roller died on the spot. There 
was no casualty or injury to Train passengers or Railway 
staff. 

(d) No compensation is payable to the kin of victims 
(road users) in case of unmanned level crossing accident 

u.. of Aerodrome at Pondleherry 

2960. SHRI S. ARUMUGHAM : Will the Minister of 
CIVil AVIATION be pleased to state: 

(a) whether U18 aerodrome for Civil Aviation at 
Pondicherry is lying idle; and 

(b) if so, tI18 facts tI18reof and how the Govemment 
propose to utilise it? 

THE MINISTER OF CIVIL AVIATION (SHRI ANANTH 
KUMAR) : (a) and (b) No, Sir. The Airport is available for 
Civil operations and at present is being used for Flying 
Club activities. 

(Translation) 

Clunlng of A811w11y Station. 

2961.SHRI RAMSHETH THAKUR: Will the Minister 
of RAILWAYS be pleased 10 state : 
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(a) whether the Railways have sufficient number of 
employees for cleaning the railway stations; 

(b) whether adequate number of officers are 
available to supervise the work done by such employees; 

(C) whether any norms have been prescribed by the 
department for cleanliness of the railway stations; 

(d) If so, the details thereof; 

(e) whether sanitation work at Nizamuddin railway 
station is satisfactory: and 

(f) if not. the steps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) to (c) Yes, 
Sir. 

(d) The Station Managers are the overall incharge 
of the cleanliness of stations and at important stations, they 
are assisted by Health Inspectors and Safaiwalas. 
Adequate cleaning equipments and matenals like acids, 
phenyles, brooms etc. are also provided at the stations. 
Frequent announcements are made urging the public to 
co-operate In keeping the station premises clean. 
The cleanliness of the station premises is also being 
regularly mOnttored by the officers. inspectors and 
supervisors. 

(e) Yes, Sir. 

(f) Does not arise. 

[English] 

Charges for Additions/Alternations in 
Government Accommodation 

2962. SHRI DILEEP SANGHANI : 
DR. BIJA Y SONKAR SHASTRI : 

Will the Mlntster of URBAN AFFAIRS AND EMPLOY-
MENT be pleased to state : 

(a) whether the ceilling charges for additions! 
alterations in General Pool of Government Quarters have 
been enhanced: and 

(b) if so, the details thereof. work-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT (SHRI BANDARU 
DATTATREYA) : (a) Yes. Sir. 

(b) The existing and revised ceilings for different 
types of quarters are as under : 

Type of Existing Monetary Revised Monetary 
Quarters Ceiling (Rs.) Ceiling (Rs.) 

2,350/- 2,900/-

II 3,200/- 4,000/-

III 3,200/- 4,000/-

IV 8,5001- 10,500/-

01,011 17,500/- 21,700/-

CI, CII 21,000/- 26,000/-

VII & VIII 31,500/- 39,000/-

The revised monetary ceiling has -::ome into force w.e.f. 
24.6.98. However, no work-wise ceiling has been 
prescribed by the Central Public Works Department. 

[Translation] 

Survey For Puney-Nasik Rail Line 

2963. SHRI ASHOK NAMDEORAO MOHOL : Will the 
Minister of RAILWAYS be pleased to state: 

(a) the time by which the survey for Pune-Nasik rail 
line is likely to be completed and the construction work 
commenced: 

(b) whether the proposed line would pass through 
Manchar and Narayan Gaon; and 

(c) if not, the proposed route of the said railway line? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) The survey for 
Pune-Nasik new rail line is likely to be completed during 
1999-2000. Further consideration of the proposal will be 
possible once the results of the survey become available .. 

(b) Yes, Sir. 

(c) Does not arise. 

Cooperative Housing Societies In Delhi 

2964. PROF. JOGENDRA KAWADE : Will the Minister 
of URBAN AFFAIRS AND EMPLOYMENT be pleased to 
state: 

(a) the number of registered cooperative housing 
societies in Delhi applied to the Delhi Development 
Authority for plots; and 

(b) the time by which these societies are likely to 
get plots? 

THE MINISTER OF URBAN AFFAIRS AND EMPLOY-
MENT (SHRI RAM JETHMALANI) : (a) DDA and Registrar 
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of Cooperative Societies (RCS), Govt. of NCT of Delhi have 
reported that as per the procedure, the list of eligible 
Cooperative Group Housing Societies is supplied by the 
RCS. The offer of allotment of land is made by DDA strictly 
in accordance with the sentonty. Till date DDA has offered 
land to the eligible societies having registration number 
upto 1430. Further. duly approved list of eligible societies 
upto registration number 1590 has been made available 
by the Registrar of Cooperative Societies. 

(b) The allotment of land to remaining Societies will 
also. be made based on availability of land and fulfillment 
of laid down criteria/rules by these societies. 

{EnglIsh] 

Gauge Conversion of RUPSA-
BANGIRIPOSHI Rail Line 

2965. SHRI RANJIB BISWAL : Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Government have fixed any target 
date for the completion of the conversion of Rupsa-
Bangiriposhi line in Onssa; 

(b) if so, the details thereof alongwith the progress 
as on date; and 

(c) the steps taken to enhance allocation for 
complelion of above project expediliously? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) to (c) No target 
date for completion of this work has been fixed. Earthwork 
is in progress from Km. 0 to Km. 75 on this line. This project 
will be progressed as per its position in the Priority List 
of Gauge Conversion PrOjects as approved by the Cabinet, 
subject to availability of resources. 

Point Machine on High Speed Routes 

2966. SHRI SHANTI LAL CHAPLOT : Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Points Machines presently installed 
on the high speed routes is compromising safety in 
operation of high speed trains; 

(b) whether any accident report or safety committee 
report has specified that the cause of mishap was probably 
attributable to failure in positive locking of stock and switch 
rails; and 

(c) if so, the steps being taken to introduce Points 
Machines with improved locking features for safety on all 
high speed corridors? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) (a) and (b) No. 
Sir. 

(c) Does not arise. 

Passengers Hold up at Mumbal AIrport 

2967. SHRI ABHAYSINH S. BHONSLE 
SHRI MADHAV RAO PATIL : 

Will the Minister of CIVIL AVIATION be pleased to 
state : 

(a) whether the Government's attention has been 
drawn to the news-item captioned 'Mumbal airports keep 
you on hold' appearing in the Indian Express dated 
November 24, 1998; 

(b) if so, the details thereof; and 

(c) the steps being taken in the matter? 

THE MINISTER OF CIVIL AVIATION (SHRI ANANTH 
KUMAR) : (a) Yes, Sir. 

(b) Airports Authority of India have introduced a new 
technology of Computer Voice Message System' in the two 
telephone exchanges at Mumbai Airport. This system is 
capable of handling more telephone calls but has a 
limitation of not being able to accept calls from Public 
Call Offices (PCO) of Mahanagar Telephone Nigam 
Limited (MTNL) because PCOs are operated on a different 
mode. 

(c) Airports Authority of India has sanclioned posts 
to man the two telephone exchange!' at Mumbai and these 
will be filled soon. With the Induction of telephone 
operators, it is expected that the problems faced by the 
general public would be reduced. 

Lease Agreement of DDA Plots 

2968. SHRI SHANKER PRASAD JAISAL Will the 
Minister of URBAN AFFAIRS AND EMPLOYMENT be 
pleased to state: 

(a) whether lease agreements of DDA Plots in Motia 
Khan. Rani Jhansi Marg, New Delhi - 110055, were 
cancelled during 1981 and 1982; 

(b) if so, the details thereof; 

(c) whether any applications for permission to sell 
the plots have lately been received from these lessees. 
despite cancellation of lease; 

(d) if so, the details thereof; and 
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(e) the steps being taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT (SHRI BANDARU 
DATTATREYA) : (a) and (b) Yes, Sir. DDA has reported 
that in 22 cases lease were cancelled. 

(C) and (d) A request for permission to sell was 
received In respect of plot No. 26, Motia Khan, but the 
same has not been allowed. 

(e) The ex-lessee has entered into sale agreement 
after cancellation of lease deed. Therefore eviction 
proceedings have been initiated against the ex-lessee. 

Reservation Quota from Mankapur 
and Gonda Stations 

2969. SHRI KIRTI VARDHAN SINGH: Will the Minister 
of RAILWAYS be pleased to state: 

(a) the reservation quota of sleeper and 2nd AC 
class in Shaheed Express, Va ish ali Express and Amarpali 
Express allotted at Mankapur and Gonda Junction railway 
stations; 

(b) whether the Government are aware that the 
quota allotted to Mankapur and Gonda Junction Railway 
stations does not fulfil the requirement of the passengers; 
and 

(c) II so, the measures takenlproposed to be taken 
by the Government to fulfil the requirement of the 
passengers at the above stations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) .: (a) to (c) 
Reservation Quota of 2 lind AC and 2 Sleeper Class berths 
by Saheed Express, 2 lind AC and 3 Sleeper Class berths 
by Vaishali Express, and 2 lind AC and 4 Sleeper Class 
berths by Amarpali Express is available at Mankapur 
station. Above reservation quotas are generally adequate. 

Computerised Passenger Reservation System is 
provided at Gonda Junction Station. Passenger can seek 
reservation as required on first come first served basis by 
Shaheed Express, Vaishali Express, and Amarpali Express 
at Gonda Junction Station. 

[Translation] 

Defence Land to Mis Sahara India 

2970. SHRI SHANU PRATAP SINGH VERMA: Will the 
Minister of DEFENCE be pleased to state : 

(a) the area of defence land at Gomti Nagar in 
Lucknow given to MIs Sahara India (Finance Company); 

(b) the basis on which the land worth crores of 
rupees was sold to MIs Sahara India; 

(c) whether any inquiry has been conducted to find 
out the truth behind the deal; and 

(d) if so, the outcome thereof? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES) : (a) No Defence land has been given to 
MIs Sahara India (Finance Company) by the Ministry of 
Defence. 

(b) to (d) Does not arise in view of (a). 

[English] 

Super Fast Trains from Sayana 

2971. SHRI GANGARAM KOLI : Will the Minister of 
RAILWAYS be pleased to state: 

(a) the criteria adopted for providing halt/stoppage 
for a train: 

(b) whether the Government have received repre-
sentation for providing halt of Super fast trains in Sayana: 

(c) if so, the details thereof alongwith the action 
taken thereon; 

(d) whether the Government have also received 
letters regarding introduction of super fast trains from 
Sayana to Agra and Mumbai; 

(e) if so, the details thereof; and 

(f) the time by which the final decision is likely to 
be taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND M~NISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) Availability of 
traffic, number of trains already stopping, timings of the 
train, operational feaSibility, nature of the train etc. are the 
factors taken into account for stoppage of a train. 

(b) and (c) Some representations including from Shri 
Gangaram Koli, M.P., have been received for providing 
stoppage of 292512926 Paschim Express etc. at Sayana 
station. The matter has been examined but not found 
feasible. 

(d) to (f) Some representations have also been 
received for introduction of trains froAl Sayana to Agra and 
Mumbai. The same have been examined but not found 
feasible due to operational and resource constraints. 
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Extension of MRTS in Chennai 

2972. DR. SAROJA V. : Will the Minister of RAILWAYS 
be pleased to state : 

(a) whether the Govemment have received approv-
als from the Govemment of Tamil Nadu for extension of 
the MRTS in Chennai from Luz to Vellacheri; 

(b) if so, the present status thereof; 

(c) whether the Government have taken up their 
initiative in this regard; and 

) (d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAilWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) to (d) Yes, Sir. 
The proJect extension from luz to Vellacheri was 
sanctioned during the year 1996-97 at an approximate cost 
of Rs. 605.50 crore including cost of land. The land owned 
by Government of Tamilnadu will be provided on nominal 
lease to the Railways. The cost of the project is to be 
shared by the Railways and Government of Tamil Nadu 
In the ratio of 1:2 respectively. The total length of the 
proJect is 10.31 km. The work is going on in full 
swing and sufficient amount has been allotted for the year 
1998-99. 

Accident In Hyderabad-Blbinagar-
Nadlkudl-Guntur Line 

2973. SHRI S. SUDHAKAR REDDY: Will the Minister 
of RAilWAYS be pleased to state: 

(a) the number of accidents taken place in 
Hyderabad-Bibinagar-Nadikudi-Guntur line in the last six 
months; 

(b) the reasons of frequent accidents In this line; and 

(c) the steps taken for prevention of accidents? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) There were 
four accidents in Hyderabad-Bibinagar-Nadikudi-Guntur line 
during the last six months (June, 1998 to November, 1998) 

(b) The reason of accidents are as under : 

Sabotage 

Negligence of Road users 

Track equipment failure 

Failure of Railway staff 

(c) Steps taken to bring down the incidence of train 
accidents on Indian Railways 8f8 as under : 

(i) The work of track circuiting hes been accelerated 
on the trunk routes and other important main 
lines. 

(ii) Modification of the Signalling circuitry is being 
carried out to minimise chances of human error 
in causing accidents. 

(iii) Auxiliary Waming System for giving advance 
waming about . Signal at danger' to the driver 
of the running train has been commissioned on 
Mumbai suburban sections. 

(iv) There has been progressive increase in use of 
Tie Tamping and ballast cleaning machines for 
track maintenance, 

(v) For monitoring track geometry and running 
characteristics of the track, sophisticated track 
recording cars, oscillograph cars and portable 
accelerometers are being progressively used, 

(vi) Maintenance facilities for coaches and wagons 
have been modemised and upgraded at many 
depots. 

(vii) To prevent cases of cold breakage of axles, 
maintenance depots have been equipped with 
ultrasonic testing equipment for detection of 
flaws in the axles. 

(viii) Whistle boards/speed breakers and road signs 
have been provided at unmanned level crossings 
and visibility for drivers has been improved. 

(ix) Audio-visual publicity campaigns to educate road 
users on how to make a safe crossing are 
conducted, 

(x) Steps have been taken to prevent inflammable 
and explosive materials from being carried in 
passenger trains. 

(xi) Training facilities for drivers, guards and staff 
connected with train operation have been 
modemised including use of Simulators for 
training of drivers. 

(xii) Refresher courses are regularty organised at 
specified intervals. 

(xiii) Performance of the staff connected with train 
operation is being constantly monitored and 
those found defICient are sent for crash training. 

(xiv) Periodical safety drives are conducted to 
inculcate safety consciousness among the 
staff. 
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Construction of Under/Over 
Bridges in Kerala 

2974. SHRI S. AJAYA KUMAR: Wilf the Minister of 
RAILWAYS be pleased to state: 

(a) the number of railway crossings in Kerala on 
National Highway; 

(b) whether the Government have taken any 
measures to build under/over bridges on these Highways; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI RAM NAIK): 
(a) 13 Nos. 

(b) and (c) At present. work of construction of a Road 
over bridge on link road (National Highway-47 A) 
connecting Wellington Island and Cochin bypass on 
Emakulam - Alleppey section is in progress. In addition 
to this, construction of 6 numbers of Road over bridges 
in lieu of following level crossings on National Highway 
of Kerala are being examined for inclusion in future Works 
Programme's of Railways, subject to fulfilment of all 
preliminary pre-requisites by State Government. 

1. Level crossing No. 215 at Km. 713/10-11 
between Badagara and Naddapuram road. 

2. Level crossing No. 192 at Km. 673/8-9 between 
Westhill and Elattur Stations. 

3. Level crossing No. 196 at Km. 679/1-2 between 
Elattur and Quilandi Stations. 

·4. Level crossing No. 232 at Km. 738/7-8 between 
Dharmadam and Ettakot Stations. 

5. Level crossing No. 269 at km. 805/5-6 between 
Cheravattur and Nileshwar Stations. 

6. Level crossing No, 272 at Km. 810/1-2 between 
Kanhangadi and Nileshwar Stations. 

Frequency of Porbandar-Delhl Express 

2975, SHRI CHANDRESH PATEL: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Govemment have received letters 
from various Organisation and Members of Parliament 
regarding rescheduling of days and increase in frequency 
of Porbandar-Delhi Express; 

(b) if so, the details thereof; and 

(c) the action taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) and (b) 
Several representations including from Dr. Vallabh Bhai 
Kathiria, M,P. have been received for increasing the 
frequency of 9263/9264 Porbandar-Delhi Sarai Rohilla 
Express etc. 

(c) The matter has been examined but not found 
feasible due to oparational and resource constraints. 

Attending of Complaints by Enquiry 
Office, Punjabi Bagh 

2976. SHRI PRAMOTHES MUKHERJEE 
Minister of RAILWAYS be pleased to state: 

Will the 

(a) whether the Government are aware that the 
Enquiry Office functioning in the Railway Colony, Punjabi 
Bagh, New Delhi is not attending day-to-day complaints 
causing inconveniece to residents in the area: 

(b) if so, the details thereof; and 

(c) the steps taken by the Government to strengthen 
and streamline the work of maintenance of Railway flats in 
the area? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK ) : (a) All day-to-day 
complaints of residents of Punjabi Bagh, Railway Colony are 
being attended regularly as and when received. 

(b) and (c) Do not arise. 

Text Books Press, Bhubaneshwar 

2977, SHRI PRABHAT KUMAR SAMANT ARA Y : Will the 
Minister of URBAN AFFAIRS AND EMPLOYMENT be 
pleased to state : 

(a) whether the Government of India Text Books 
Press, Bhubaneshwar is proposed to be transferred to 
Government of Orissa; 

(b) if so, the reasons therefor; 

(c) whether the employees of the Press are likely to 
lose benefits of pay structure and other facilities as they 
hitherto enjoy as per Central Govemment rules: and 

(d) if so, the steps taken by the Government in this 
regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT (SHRI BANDARU 
DATTATREYA) : (a) The Govemment has not taken any 
decision to transfer the Govemment of India Text Books 
Press, Bhubaneshwar to the Govemment of Orissa. 

(b) to (d) Does not arise. 

Memorial of t.N.S. Khukarl In Daman 

2978. SHRI DEVJI BHAI J. TANDEL : Will the Minister 
of DEFENCE be pleased to state : 

• (a) whether the Union Territory Administration of 
Daman and Diu have sent a proposal for erection of 
Memorial for I.N.S. Khukari, the Indian Warship. which was 
drowned in the 1971 war; and 

(b) if so, the reaction of the Union Govemment 
thereon? 

THE MINISTER OF DEI=ENCE (SHRI GEORGE 
FERNANDES ) : (a) In April 1997, the Union Territory 
Administration proposed to erect such a memorial. 

(b) All the State/Union Territory Govemments includ-
ing the Union Territory Administration of Daman & Diu have 
been requested by Raksha Mantri in July, 1997 to construct 
War Memorials in their Capitals in memory of those who 
laid down their lives for the defence of the country during 
the wars since independence. 

"'Year of the Jawan" 

2979. SHRI RAVI SITARAM NAIK : Will the Minister 
of DEFENCE be pleased to state : 

(a) whether the Govemment propose to observe the 
1999 to be " Year of the Jawan"; 

(b) if so, the details thereof; 

(c) whether the Union Govemment have also 
received any proposals from some State Govemments in 
this regard; and 

(d) if so, the details thereof and action taken 
thereon? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES) : (a) No such decision has been taken by 
the government. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

flights from North Eastern S ..... 

2980. KUMARI KIM GANGTE : Win the Minister of 
CIVIL AVIATION be pleased to state : 

(a) whether the present air travel facilities 
from Manipur and other North-Eastern States to the rest 
of the country particularly the State capitals are insufficient; 
and 

(b) if so, the steps proposed to be taken to increase 
the frequency as well as to start new services? 

THE MINISTER OF CIVIL AVIATION (SHRI ANANTH 
KUMAR ) : (a) The details of the stations in the North· 
East region airlinked by scheduled airlines, state-wise, are 
given in the attached statement. 

(b) The airlines are free to provide air services to 
specific places depending upon the traffic demand and 
commercial viability subject to compliance with the route 
dispersal guidelines which provide for at least 10% of the 
operator's capacity deployed on Category-I (Trunk routes) 
to be made available for the North-East. Jammu & Kashmir, 
Lakshdweep Islands and Andaman & Nicobar Islands, 
Govemment is conscious of the problem of the region and 
is closely monitoring the development of airlinks and 
infrastructure in that region. 

Statement 

Operations to North-East region by Scheduled Airlines 
(As on 14th Dec., 1998) 

Airlines 

ASSAM 

Dlbrugarh 

Sahara India 
Airlines 

Indian Airlines 

Jorhat 

Jet Airways 

Alliance Air 

Guwahatl 

Indian Airlines 

Sector Frequency 
(flights! 
week) 

2 3 

Delhi-Guwahati-Dlbrugarh- 4 
Guwahati-Delhi 

Calcutta-Dibrugarh-Calcutta 4 

Calcutta-Jorhar-Calcutta 2 

Calcutta-Jorhat-Dlmapur-Calcutta 2 

Calcutta-Guwahati-Calcutta 10 
CaIcUlta-lmphal-Guwahati-Delhi 2 
AgartaJa-Guwahati-Agartala 3 
Delhi-Guwahati-Imphal-Calcutta 2 
Delhi-Bagdogra-Guwahati-Delhi 3 
Guwahati-Dimapur-Guwahati 3" 
Guwahati-Lilabari-Guwahati 2" 
Calculta-Aizwal-Guwahati 3 
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Sahara India 
Airlines 

Jet Airways 

Lilabari 

2 

Delhi-Guwahati-Dibrugarh-
Guwahati-Delhi 

Delhi-Guwahati-Delhi 

Delhi-Guwahati-Bagdogra-Delhi 
Calcutta-Guwahati-Calcutta 
Calcutta-Guwahati-Imphal-
Guwahati-Calcutta 

Indian Airlines Guwahati-lIlabari-Guwahati 

Slichar 

Alliance Air Calcutta-Silchar-Imphal & return 
Calcutta-Silchar-Calcutta 

Tezpur 

Alliance Air Calcutta-T ezpur-Dimapur-Calcutta 

ARUNACHAL PRADESH 

Nil 

MANIPUR 

Imphal 

Indian Airlines Calcutta-Imphal-Guwahati-Delhi 
Delhi-Guwahati-Imphal-Calcutta 

Alliance Air Calcutta-Silchar-Imphal & return 
Calcutta-Aizwel-Imphal-Calcutta 

Jet Airways Calcutta-Guwahati-Imphal-
Guwahati-Calcutta 

MIZORAM 

Alzwal 

Indian ~irtines Calcutta-Aizwal-Guwahati 
Calcutta-Aizwal-Calcutta 

Alliance Air Calcutta-Aizwal-Imphal-Calcutta 

MEGHALAYA 

Nil 

NAGALAND 

3 

4 

3 

Daily 

8 
2 

2' 

3 
3 

2 

2 
2 

3 
2 

2 

3 
3 

2 

Dimapur 

Alliance Air Calcutta-Jomat-Dimapur-Calcutta 2 
Calcutta-Tezpur-Dimapur-Calcutta 2 

Indian Airlines Guwahati-Dimapur-Guwahati 3' 

(b) if so. me Ut::lClII<> , .. ~. ~-.. -

TRIPURA 

Agartala 

2 3 

Indian Airlines Calcutta-Agartala-Calcutta 11 
Agartala-Guwahati-Agartala 3 

'Dornier operations to Dimapur & Lilabari are temporarily 
suspended 

Appointment of Retired Officials 

2981. SHRI SOMJIBHAI DAMOR : Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether his Ministry had recently appointed 
retired officials on daily wages; 

(b) if so, the number of officials so appointed and 
reasons therefor; 

(c) whether such reappointed retired officials are 
also getting pensionary benefits in addition to wages being 
earned; 

(d) whether the Government intend to appoint fresh 
educated unemployed youths in place of retired persons 
who are available in crores; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) Yes, Sir. 

(b) The information is being collected from Zonal 
Railways and will be laid on the Table of the House. 

(c) The wages payable to retired persons. re-
employed on payment of daily wages. have been fixed by 
the Railway Borad after due adjustment of pension 
equivalent from the mean of emoluments for each post. 

(d) and (e) The re-engagement of retired persons is 
done only for a limited period, till the duly recruitedlselected 
persons become available to fill the vacant posts. If follows 
that the retired persons re-engaged on daily rates do not 
come in the way of appointment of fresh educated 
unemployed youths. 

Safety in Air Travel 

2982. SHRI RAMA CHANDRA MALLICK : Will the 
Minister of CIVIL AVIATION be pleased to state : 

(a) whether there is any plan under consideration 
of the Govemment to make air travel safe; and 

(b) if so, the details thereof? 
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THE MINISTER OF CIVIL AVIATION (SHRI ANANTH 
KUMAR) (a) and (0) Various safety measures viz. 
monitoring of Flight Data Recorders. safety audit of 
Operators. implementation 01 recommendations emanating 
Ir')m Investigation a! accidents inspection of aerodromes. 
conducting safety seminars/meetings. issue of Civil AViation 
Requ:rements. Air Safety Circulars etc. are taken on 
continuOl;s basis lor making air travel safe. 

Mor('ovel. installation 01 ACAS is bein9 made 
mandatorv w e. f. 1.1.1999 tor all aircraft flYing In India 
wit)l a capacity of 30 or more. More and m)re ATS routes 
are being made unidirectional. To have effective surveil· 
lance over the flights, radar coverage oller the Indian space 
IS being enhanced. 

Santushti Complex 

2983. SHRI KP NAIDU 
DEFENCE be pleased to state 

Wid the Minister 01 

(a) the discrepancies pointed out by the Audit Team 
In regard to the Santusht: Complex in New Delhi run by 
the Air Force Wives Welfare ASSOCiation; and 

(bl the remedial steps proposed to set right the 
accounts and other anomalies pointed out by the Audit? 

THE MINISTER OF DEFENCE (SHAI GEOAGE 
FERNANDES) : (a) and (b) A special Audit Team was 
constituted to conduct special audit of account at the 
organisation running the Santushtl Complex including the 
transfer at income from Santushti to the regimental funds. 
the accounts of the regimP.'ltal 'funds and transfer 01 
amounts from regimental funds to the Air Force Wives 
Welfare Asso<;iation (AFWWA-C). 

The Special Audit Team has submitted its report which 
has drawn the following main conclusions : 

(i) The Santushtl Complex was set up in 1985 at 
New Wellington Camp. covering an area of 1,7 
acres approximately. The land belongs to 
Ministry of Urban Development, bul under 
occupation of Air Force since 1942. The genesis 
of setting up of the Santushti Complex lies in 
the decision taken by AFWWA-C which is a 
private body. It is AFWWA-C who has played 
primary role in the setting uplexpension of 
Santushti Complex by assessment of monthly 
rent for the shops, selection of parties for 
allotment of shops, regulating payment to the 
contractors and decision to award contracts, etc. 

(ii) Even though Approvals for constructionlexpension 
activities of Santushti Complex were accorded by 
Air OffICer Commanding. Air Force Station. New 
Delhi. these were on' the' basis of the proposal 

initiated by Manager Administration. Santushti 
Complex. The said Manager Administration was 
an Air Force Officer from AF Stn .. New Delhi. but 
reporting to President. AFWWA-C. The involve-
ment of AFWWA-C tor construction activities on 
Govemment land by involving the service of Air 
Force authorities does !'lot seem to be proper. 

(iii) There has been no transperency In the 
8ssesment of monthly rent for shops. allotment 
of shops and conclUSion 01 . contracts tor 
construction/maintenance etc. 

(IV) The Santushtr Complex does not fall within the 
basic framework of regimental shop,s and does 
not conform with the policy of the Govemment 
for welfare activites. 

(v) While a total amount of As. 4.19 crores has been 
collected as monthly rebate from shops during 
the period from 1985 to 2/98. only an amount 
As. 5.80 lakh has been credited on account of 
rent into the Govemment Treasury. The remain-
ing amount of As. 4.13 crores has been diverted 
to non-public fund. the ultimate beneficiary of 
which is a private body. 

(vi) Non-payment of income Tax by A FWWA(C) , a 
private body. is in violation of the provisions of 
the Income Tax Act. 

(vii) The contractors employed on Santushti Complex 
have been given undue benefit by not recovering 
income tax at source from the amount of 
payment made to them. 

(viii) No proper record of the date of allotment of 
shops and date of occupation has been kept by 
the Air Force authoritieslAFWWA(C). In the 
absence of this information, the exact amount 
recovered could not be ascertained. 

(ix) No proper account of consumption of electricity, 
the cost of such consumption. recovery from 
shop owners has been maintained. 

(x) The amount of 30.53.5081- realised on account 
of electricity charges has been retained/diverted 
by/to AFWWAl.C). 

(xi) Maintenance account does not form part of the 
account of either AFWWA(C) or President 
Service lnatitule (PSI). 

(xii) Large amount of advance rebate in the form of 
security deposit has been realised from Santushti 
shop owners. but such security deposits have 
been passed on to AFWWA(C) which is nol in 
order. 
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(xiii) Proper and clear-cut procedure for according 
approvals for construction of shops on Santushti 
Complex has not been followed. 

(xiv) Execution of work through conclusion of contract 
agreement with the contractors, with well-defined 
terms and conditions were found 10 be absent. 

(xv) Due to non-production of vouchers and con-
nected documents for certain periods, It was not 
possible for the Special Audit Team to verify the 
accounts of AFWWA(C)/PSI during the said 
period. 

In the light of the above conclusions, the Special Audit 
Team has staten that unauthorised utilisation of Govern-
ment land by a private body without authority does not 
seem to be proper. 

An enquiry has been ordered for fixing responsibility. 

[Translation] 

Criteria for Hiring Aeroplanes 

2984. SHRI RAM PAL UPADHYA Y : Will the Minister 
of CIVIL AVIATION be pleased to state : 

(a) the criteria adopted by the Government in 
granting permission for hiring of aeroplanes by airline 
company; 

(b) the number of planes taken on hire by various 
airlines operating in the country, airline-wise along with the 
reasons for taking them on hire; 

(c) whether any cost appraisal regarding hiring of 
planes has been made: 

(d) if so, the outcome thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF CIVIL AVIATION (SHRI ANANTH 
KUMAR) : (a) Hiring of aeroplanes by airline complay is 
governed by the guidelines issued by the DGCA vide CAR, 
section 3, Air Transport Services' C' Part -1 Issue -II dated 
30.12.1993.; AIC No. 3/1998 dated 3.7_1998; and AIC No. 
4/1998 dated 17.7.1998 which, inter-alia, lay down 
requirements for effective surveillance, safety oversight, 
maintenance and safe operation of foreign aircraft leased 
for operation by or on benalf of Indian operators. 

(b) A statement showing the details, airline-wise 
regarding aircraft hiredlleased is attached_ As the purchase 
price of the aircraft is prohibitive, preference of airlines to 
bring them on lease/hire, it being a cheaper mode is one 
of the reasons. Other reasons may be non-availavility of 
slots for delivery of new aircraft by manufacturers. 

(c) to (e) No, Sir, Cost benefit analysiS for hiringl 
leasing an aircraft is decided by the airlines. 

Statement 

Airline-wise details of aircraft leased/hired 

S. Name of airlines 
No_ 

A. Scheduled Operators 

1. Indian Airlines 

2. Jet Airways 

3. Sahara India Airlines 

B. Non-Scheduled Operators: 

1. Deccan Aviation 

2. Eastern Airways 

3. Great Eastern Shipping Co. 

4. Gujarat Airways 

5. Jagson Airlines 

6. Mesco Airlines 

7. Span Air 

8_ Taneja Aerospace & Aviation 

9. U.B. Air 

No. of aircraft 
hired/leased 

17 

21 

2 

3 

3 

2 

2 

Dividends from National Airport Authority 

2985. SHRI ARVIND KAMBLE : Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether his Ministry has not received the 
dividend for the year 1993-94 from the Airports Authority 
of India; 

(b) if so, the reasons therefor; 

(c) 
1993-94, 

the details of outstanding dividends for the years 
1994-95, 1995-96, 1996-97, 1997-98 with 

National Airport Authority; and 

(d) the steps taken to recover the outstanding dues? 

THE MINISTER OF CIVIL AVIATION (SHRI ANANTH 
KUMAR) : (a) to (c) The Airports Authority of India (AAI) 
came into existance from 1-4-1995. Prior to this date, 
National Airports AuthGrity (NAA) and International Airports 
Authority of Inida (IAAI) were separate organisations. The 
dividend paid by NAA and IAAI during 1993-94 and 1994-
95 is under: 

1993-94 ~ ~34-95 

(Rs.in Crores) 

National Airports Authority no di· .. idend 9.08 
declared 

International Airports Authority 14.67 15.28 
of India 
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The Airports Authority of India has paid Rs. 29.03 
Crores in 1995-96 and Rs. 26.42 Crores in 1996-97 as 
Dividend. For 1997-9&-. the account are still under audit. 

(d; Does not anse. 

Subletting of Government Accommodation 

2986. SHRI SLIRENDRA PRASAD YADAV 
(JAHANM"AD) Will the Minister of URBAN AFFAIRS AND 
EMPLOY1,1ENT be pleased to state : 

(a) whether tenants are ~till occupying quarters at 
BLln~la Sahib Marg. Mandlr Matg. Kalibari ~arg. Sarojinl 
Nagar and Netaji Nagar; 

(b) If so. the details thereof: and 

(c) the steps being taken by the Govern·"w'n! to get 
thcc;e flats vacated from the tenants? 

THE MINISTER OF URBAN AFFAIRS AND EMPLOY-
MENT (SHRI RAM JETHfJlALAN: ) : (a) Certain complaints 
regarding subletting 0f Government quarters in these areas 
have tleen received. 

(b) and Ie) During the year 1997 and 1998. on tne 
basIs of subleltlng inspections. subletting was suspected in 
73 and 62 quarters respectively in DIZ. Kali Bari Marg. 
Sarojinl Nagar. Netaji Nagar and Mandir Marg areas and 
allotments of 39 and 17 quarters respectively have been 
cancelled in proven cases of subletting. Action thereafter 
under the public Premises Act. 1971 has also been initiated. 

Deputation Period of Inspectors in 
Vigilance Department 

2987. SHRI RAVINDRA KUMAR PANDEY: 
SHRI PRABHUNATH SINGH: 

Will the Minister of RAILWAYS be pleased to state: 

(a) the number of inspectors. officers and other 
employees continuting in the Railway Vigilance Department 
beyond their deputation period in Railway Board and each 
zonal headquarters; 

(b) whether the Govemment propose to repatriate 
such officers and employees to their substantative posts; 

(c) if so. by when; and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS. MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
I~PLEMENTATION (SHRI RAM NAIK ) : (a) 03(Three) 
Officers. 09(nine) Inspectors and 05(five) Railway Protec· 

• tion Force Sainiks are working in Vigilance Orgllnisalion 
beyond their deputation period. 

The Railway-wise detail of such Inspectors. officers 
and employees is as under : 
------.. --------------------
Railway No. of No. of RPF Sainiksl 

Officers Inspectors Havildars 

Rly. Board 01 05 

Central 01 

South Eastern 02 04 

CORE 01 

METRO 01 

RCF 02 ---._- -------_.,-
TOTAL 03 09 05 

(b) Yes. Sir. 

(c) Induction into Vigilance department involves the 
process of Indentification and selection of suitable officials. 
This is already in progress and these officers and 
Inspectors will be repatriated as soon as their replacements 
are available on finalisation of the selection process. This 
is however. a continuous on going process and due to 
some delays in finding suitable replacement on account 
of unforeseen reasons in some cases. some persons are 
likely to work beyond their deputation period at any given 
point of time. 

(d) Does not arise. 

{EnglIsh} 

Encroachment of Land In Mumbal 

2988. DR. SUBRAMANIAN SWAMY : Will the Minister 
of RAILWAYS be pleased to state : 

(a) whether a large portion of the Central Railway 
pioperty at South of Ghatkopar railway station but on the 
West side of Track No. 1 behind a Municipal Toilet has 
been encroached and grabbed by a private partyl 
encroachers in Mumbai; 

(b) if so. whether some complaints against this 
encroachment were received by the Railway Administration 
during the last one decade; 

(c) whether the railway officials have been protect-
ing and helping the encroachers; and 

(d) the steps taken by the Government 10 protect 
this land and evict the encroachers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS. MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPlEMENTATION (SHRI RAM NAIK ) : (a) Land ha~ not 
been encroached by any private Party. However. slum 
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dwellers have encroached upon the land and have 
constructed hutment5 thereon. 

(b) and (c) No, Sir, 

(d) As per existing policy of the Gov!. of Maharashtra, 
encroachments which have come up after 1.1.1995 are 
being removed For rehabilitating hutment dwellers living 
prior to 1 1.1995. the Government of Maharashtra has been 
requested to rehabilitate them on State Government land. 
Governnlent of Maharashtra has also been requested to 
allot tenements being constructed under various rehabili-
tatIOn schemes to such encroachers. 

[Translation] 

Shares of BALCO 

29':;9. SHRI PUNNULAL MOHALE : 
SHRI ASHOK NAMDEORAO MOHOL 

Will, the Minister of STEEL AND MINES be pleased 
to state: 

(a) whether the Government propose to sell the 
shares of BALCO; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SIEEl AND MINES (SHRI RAMESH BAIS) : (a) and (b) 
Yes Sir, The Disinvestment Commission had recommended 
disinvestment of Govt. equity in BALCO in phases 
I.e immediate sale of 40% equity to a strategic partner, 
then bringing down Government eqUity to 26% within 
two years and to zero over a period of time by offloading 
the same in the domestic market. This had been 
considered by the Government. But subsequently the 
Dlsinvestrnent Commission has recommended that 51 % of 
the Government equity or more may be offered to strategic 
buyer alongwith transfer of management at the' initial 
stage itself. Government has not taken final decision 
on the subsequent recommendation of Disinvestment 
Commission, 

Panchayat Elections in Bihar 

2990. SHRI SHAKUNI CHOUDHURY : 
SHRI DHIRENDRA AGARWAL : 
SHRI SUDHIR GIRl : 

Will the Minister of RURAL AREAS AND EMPLOY-
M!NT be pleased to state : 

(a) whether Panchayat elections have not been held 
in Bihar since 1978. 

(b) if so, the reasons therefor and the eHorts being 
made to persuade' the Govemment of Bihar lor complying 
with this statutory provision; 

(c) whether the Government are aware that the 
funds given to Panchayat are being misused in the State; 
and 

(d) if so, the reaction of the Union Government 
thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
RURAL AREAS AND EMPLOYMENT (SHRI BABAGOUDA 
PATIL ) : (a) Yes, Sir. 

(b) Panchayat elections could not be held in Bihar 
dS several petitions including Special Leave Petitions filed 
by the Bihar Government are pending disposal in the 
Hon'ble Supreme Court of India. The Patna High Court had 
earlier struck down certain provisions of the Bihar 
Panch::tyati Raj Act, 1993 relating to reservation of seats. 
The Hon'ble Superme Court has ordered that as the validity 
of the 73th Amendment of the Constitution of India vis-a-
vis the Bihar Panchayati Raj Act, 1993 is required to be 
considered for the purpose of disposing these Petitions. the 
matter should be decided by the Constitution Bench. It will 
not be possible to hold Pancheyat elections in Bihar till a 
ruling on these Petitions from the Constitution Bench of the 
Hon'ble Supereme Court of India becomes available. 

(c) and (d) In purauance to the Order deted February 
24,1997 of the Hon'ble Supreme Court in Civil Writ Petition 
No. 719 of 1995, members elected to Panchayat bodies 
in the State of Bihar in the last Panchayat elections have 
ceased to function and funds are not being given to 
Panchayats, The duties and functions normally performed 
by Panchayats are being performed by the Block 
Development Officers, Panchayat Sevaks and other 
Government Officials under the overall supervision of the 
District Collectors, 

[English] 

Train between Delhi and Coimbatore 

2991, SHRI K,P,MOHAN : Will the Minister of 
RAILWAYS be pleased to refer to the reply given to the 
Starred Question No. 522 dated July 23, 1998 
(Supplementaries) regarding Route diversion of Mangala 
Express and state : 

(a) whether the Government are considering to 
introduce a new train from Delhi to Coimbatore; and 

(b) if so, the time by which the final decision is likely 
to be taken in this regard? 

THE MINISTER OF STATE IN THE MINISTERY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEM~NTATION (SHRI RAM NAIK ) : (a) and (b) The 
proposal for introduction 01 a train from Delhi to Coimbatore 
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has been Included along with other such damands for 
Introduction of new trainS during the next Time Table 
subJect to operational viability and commercial justification. 

[Translation} 

Expansion of Indore Airport 

20 92. SHRI DADA SABURAO PARANJPE : Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether the air bus is likely to start landing at 
the runway of Indore airport from December of this year; 

) (b) if so. whether all the necessary facilities have 
been Installed there besides expanding the runway for this 
purpose and 

(c) If so. the extent of profit likely to be eamed from 
thiS flight? 

THE MINISTER OF CIVIL AVIATION (SHRI ANANTH 
KUMAR) (a) to (c) Indore airport has been developed 
as a 'Model Airport at a cos. of Rs. 24 crores and is 
equipped to handle operations of Airbus 320 type of 
aircraft However. India Airlines has no plans, at present, 
to operate Airbus 320 to/from Indore airport. Private 
domestic operatiors do not have Airbus 320 in their fleet. 

Linking of Goods Train Stations with 
Passenger Railway Stations 

2993. SHRI PRABHUNATH SINGH. Will the Minister 
of RAILWAYS be pleased to state 

ia) whether the Government propose to link all the 
goods train stalions With the passenger railway stations in 
Bihar: 

ib) If so, the details thereof: and 

(c) the time by which It IS likely to be linked? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTERY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK ) : (a) No, Sir. 

(b) and (c) Do not arise. 

[English] 

Amendment in Mines and Minerals (Regulation 
and Development) Act. 1957 

2994. DR. ULHAS VASUDEO PATIL : 
DR. LAXMINARAYAN PANDEY 
SHRI RAMANAND SINGH : 
DR. T. SUBBARAMI REDDY: 

Will the Minister of STEEL AND MINES be pleased 
to state: 

(a) whether the Government proposes to amend 
Mines snd Minerals (Regulation and Development) Act. 

\ 

1957 to incorporate recommendations made by Tandon 
Committee; 

(b) if so, the details thereot; 

(c) if not. the reasons thereof; and 

(d) steps proposed by the Government to increase' 
revenue earning of the Geological Survey of India? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL AND MINES (SHRI RAMESH SAIS ) : (a) to (c) 
Yes, Sir. The Central Government constituted a Committee 
under the Chairmanship of Secretary, Department of Mines, 
Government of India with Mining Secretaries 01 State 
Govemments of Orissa, Rajasthan, Karnataka, Madhya 
Pradesh, Andhra Pradesh. Bihar. GUJarat. Assilm and 
Himachal Pradesh Secretary General. Federation of Indld 
Mineral Industries and Controller General. Indian Bureau 
of Mines etc. as Members. The terms of reference of the 
Committee, inter· alia. included review of the existing laws 
and procedures governing regulation and development of 
minerals and to recommend steps to make them compatibte 
with the policy changes and to suggest steps to reduce 
delays in grant/renewal of Prospecllng Licences/Mining 
Leases. The Committee was also to conSider and suggest 
further delegation of powers to the State Governments 
regarding grant/renewal of Prospecting Licences/Mining 
Leases and measures to be taken to prevent illegal mining 
The Committee has submitted its report to the 'Government 
and further necessary action has already been Initiated. 

(d) Geological Survey of India has been allowed to 
generate internal resources by taking up work in the fields 
of Mineral Exploration, promotional drilling in Coal. 
Geotechnical Projects. Geoenvironmental studies. Marine 
surveys. Geophysical Airborne and Ground Surveys and 
by sale of maps, publicalions and mineral information 
dossiers. The Government has also permitted Geological 
Survey of India to take up sponsored work for other 
agencies on payment basis. 

Gauge Conversion of Velahanka-
Bangerpet Rail Line 

2995. SHRI K.H. MUNIYAPPA : Will the Minister of 
RAILWAYS be pleased to state: 

(a) the progress made regarding conversion of 
Yelahanka-Bangarpet metre gauge railway line into broad 
gauge; and 

(b) the time by which the said conversion is likely 
to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) The sections 
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from Yellahanka to Chickballapur and Kolar to Bangarpet 
which were sanctioned for conversion have already been 
completed. An updating surey for conversion of Chickballapur 
to Kolar has been taken up. Further consideration of the 
project would be possible once the survey report becomes 
available. 

(b) This information can only be given as and when 
the work gets sanctioned. 

[TranslatIOn} 

Installation of ACAS in Aircrafts 

2996. SHRI RAM PAL SINGH 
DR. ASHOK PATEL 

Will the Minister of CIVIL AVIATION be pleased to 
state 

(a) whether the Government have issued direction 
for Installation of Airborne Collision Avoidance System 
(ACAS) in all the aircrafts having the capacity of 30 or 
more passengers for preventing the alrcrashes in the sky; 

(b) if so, the details thereof; and 

(c) the date by which these directions are likely to 
be made effective? 

THE MINISTER OF CIVIL AVIATION (SHRI ANANTH 
KUMAR) • (a) to (c) Yes, Sir, All aeroplanes with certified 
passenger seating capacity of more than 30 or a pay-load 
capacity of more than 3 tonnes, have been required to 
Instal Airborne Collision Avoidance System (ACAS) - II on 
or before 31 st December, 1998, Aeroplanes haVing certified 
passenger seating capacity of 10 to 30 or pay-load capacity 
of 1 to 3 tonnes, have been required to instal ACAS -I 
on or before 31 st December. 2003. 

[English] 

Survey for Rail Line in Himachal Pradesh 

2997. SHRI K.D. SULTANPURI : Will the Minister of 
RAILWAYS be pleased to state: 

(a) the details of the rail lines surveyed in Himachal 
Pradesh: and 

(0) the time by which the work on these rail lines 
IS likely to commence, project-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS. MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK ) : (a) and (b) 
The details of the rail lines for which the survey has 
been completed and their present status are given as 
under: 

(1) KALKA-PARWANOO (NEW DELHI) : 

The survey for construction of new broad gauge line 
between Kalka-Parwanoo (6.575 Kms.) has been com-
pleted. The work has been included in the supplementary 
budget 1997-98 subject to the proviso that the work would 
be taken up after obtaining the requisite clearances. The 
proposal has been referred to the Planning Commission 
for approval which is still awaited. The work will be taken 
up soon after the approval IS received. 

(2) BHANUPALLI-BILASPUR-DERI (NEW LINE) 

The Survey for this line has been completed. The work 
is proposed to be carried out by the Satluj Valley Railway 
Corporation with participation by the Cement Factories, 
Himachal Pradesh Gov!. and Railways. The modalities for 
setting up the Corporation and for taking up the work are 
being coordinated by Himachal Pradesh Government. 

3. In addition to the above, the following surveys 
had also been conducted but the work of construction of 
lines on these projects could not be taken up as these 
projects were not found to be financially Viable 

(i) Jogindernagar- Mandi (48.70 Kms.) 

(ii) Jagadhari-Paonta Sahib-Rajban (74.05 Kms.) 

(iii) Bhanupalh -Bilaspur-Rampur Bushahr (182.33 
Kms.). 

Construction of Gulbarga-Bidar Railway Line 

2998. SHRI BASWARAJ PATIL SEDAM Wi!! the 
Minister of RAILWAYS be pleased to state: 

(a) the present status of Gulbarga- Bidar rail line: 
and 

(b) the time by which it is likely to be constructed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTAION (SHRI RAM NAIK) : (a) and (b) Bidar-
Gulbarga new rail line is a sanctioned Project which will 
be taken up after the requisite clearances have been 
obtained for which action has already been initiated. 

[T rans/alion] 

Construction of Blast Furnace Plant in B.S.P. 

2999. PROF. RITA VERMA: Will the Minister of STEEL 
AND MINES be pleased to s~te : 

(a) the amount spent for the construction of Blast 
Furnace number five and Cast House Granulation Plant 
alongwith the name of company who constructed above 
two plants under the modernisation programme of Bokaro 
Steel Pla"t: 
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(b) whether any dues of the company, who 
constructed the above plant, is pending with the Bokaro 
Steel Plant; 

(c) if so. the details thereof; 

(d) whether both the above plants are working 
properly; and 

(e) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STE~L AND MINES (SHRI RAMESH BAIS) (a) Blast 
Furnace No 5 was constructed at a total cost of Rs. 60.39 
crones DeSign engineering imported equipment supply and 
supf'rvlsion was undertaken by MIs. Tyazhpromexport 
(TPE. Russia) and ciVil and erection work was done by 
MIs HSCL as main contractor. Cast House Slag 
Granulation Plant was constructed at a total cost of Rs. 
52 68 crores and M/s T )'i'\zhpromexport (TPE Russia) and 
Mis Simplex Engineering & Founury Work Limited were the 
main contractors These two proJects are not a part of BSL 
modernisation programme. 

(bl and (CI No contractual due is pending with Bokaro 
Steel Plant. 

(d) ann (e) After commissioning both, Blast Furnace 
No. 5 and CZlSt House SI~lg GranulatIOn Plant, worked 
regularly. However, due to paucity of orders on account 
of sluggishness In demand of steel, only four blast furnaces 
have been kept operatIOnal and since January '97 Blast 
Furnace No. S and Cast House Slag Granulation Plant, 
which gets molten hot slag from Blast Furnace No. 5 are 
under shut down. 

[EnglIsh] 

Gauge Conversion of Santi pur -
Nabadwipghat Rail Line 

3000. DR. ASIM BALA : Will the Minister of RAILWAYS 
be pleased to state 

(a) the det<lils of gauge conversion projects taken 
In Eastern Railways; and 

(b) the present position of gauge conversion of 
Santlpur - Nabadwipghat rail line? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS. MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK ) : (a) There is no 
gauge conersion projects on hand in Eastem Railway. 

(b) Survey for gauge conversion of Santipur-
Nabadwtpghat rail line done sometime back has revealed 
that the line would be grossly unremunerative. As such it 

has not been found possible to consider taking up this 
project at present. 

Urban Local Bodies 

3001. SHRI GIRIDHAR GAMANG : Will the Minister 
of URBAN AFFAIRS AND EMPLOYMENT be pleased to 
state : 

(a) the steps taken by the State Government for 
legal, developmental and financial aspects of Urban Local 
Bodies as per constitulional provisions; 

(b) the names of the States received funds as 
recommended by Tenth Finance CommisSion and utilised 
by the Urban Local Bodies so far: 

(c) whether the State Finance Commissions have 
also recommended the funds for Urban areas of the State; 
and 

(d) if so, the details thereof? 

THE MINISTER OF URBAN AFFAIRS AND EMPLOY-
MENT (SHRI RAM JETHMALANI) (a) The Constitution 
(74th Amendment) Act authorises the State Legislature to 
make appropriate legislation for devolving financial and 
functional powers to Urban Local Bodies. All the States 
where the above Act is applicable. have already enacted 
the conformatory legislations which Inter-alia contain the 
provISions regarding finanCial and functional powers of 
Urban Local Bodies 

(b) The details have been given In Statement-I 

(c) and (d) The State Finance Commission constituted 
by the various State Governments which have Since 
submitted their report to their Government. have inter-alia 
recommended for devolutIOn of adequate hnances to Urban 
Local Bodies to enable them to function as effective units 
of local self Government. A gist of recommendations of 
some of the State Finance Commissions in this regard are 
given In Statement-II. 

Statement-I 

. Grants Released During 1996-97, 1997-98 and 
1998-99< for ULBs -------

S.No. Slate 1996-97 1997-98 1998-99 

2 3 4 5 

1 . Andhra Pradesh 1848.00 1448.00 0.00 

2. Arunachal Pradesh 3.00 0.75 0.00 

3. ~.ssam 355.00 88.75 0.00 

4. Bihar 1677.00 0.00 000 

5. Goa 
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2 3 

6. 

7. 

GUJarat 

Haryana 

1687.00 

415.00 

8. Himrlchal Pradesh 51.00 

9. Jammu & Kashmir 302.00 

10. Karnalaka 1754.00 

11. Kerala 636.00 

12 Madhya Pradesh 1544.00 

13. Maharaslra 

14. Manipur 

15 Meghalaya 

16. Mizoram 

17. Nagaland 

113. Orissa 

19. Punjab 

20. Rajasthan 

21. Sikkim 

22. Tamil Nadu 

3324.00 

56.00 

37.00 

9.00 

14.00 

478.00 

765.00 

1080.00 

14.00 

2888.00 

23. Tripura 26.00 

24 Uttar Pradesh 3029.00 

25. West Bengal 3008.00 

4 5 

421.50 0.00 

415.00 0.00 

51.00 0.00 

75.50 0.00 

138.75 1316.25 

169.00 954.00 

386.00 386.00 

831.00 0.00 

14.00 0.00 

9.25 0.00 

2.25 0.00 

3.50 0.00 

239.00 0.00 

191.25 0.00 

810.00 0.00 

3.50 0.00 

2888.00 2084.00 

26.00 0.00 

2271.75 3029.00 

752.00 2256.00 ---------------------------
Total 25,000.00 11,525.75 10,025.25 

'As on 9.12.98 

Statement-II 

Details of Recommendations of State Finance 
Commissions Regarding Devolution of 

Funds to Urban Local Bodies 

ASSAM : The total percentage of share of State taxes, 
namely. Motor Vehicle Tax, Stamp & Registration. State 
Excise, Sales Tax. etc. for transfer to local bodies should 
be 2% in each year from 1996-97 to 2000-2001. The State 
Finance Commission has also recommended for grants to 
Urban Local Bodies for preparation of registers and forms 
out of Plan funds. 

HIMACHAL PRADESH : The State Finance Commis-
sion has recommended the devolution of Rs. 75.51 crores 
ad As. 13.75 crores for delegated civic functions and 
Centrally sponsored schemes, respectively for ULBs from 
1996-97 to 2000-2001. SFC has also recommended for 
grants in lieu of octroi in proportion to the population as 

under: 

per 1991 census and also per capita provIsion of Rs. 
3001- per annum for maintenance of services. 

KARNATAKA : Accordingly to the recommendations of 
the State Finance Commission, 36% of the State non-loan 
gross own revenue receipt are to be transferred to urban 
and rural local bodies. Out of that. the share of Urban Local 
Bodies would be 15%. During the base year 1996-97. the 
share was approximately 10%. The SFC has also 
recommended that per capita grants for non-municipal 
census towns, as and when merged in the neighbouring 
local bodies. and grants to them will be passed to the 
absorbing local bodies. 

KERALA : The State Finance Commission has 
recommended for devolution of 25% of Motor Vehicle 
Tax to local bodies. Besides, it has also recommended for 
Plan & non-Plan grants from Slate Government 10 local 
bodies. 

PUNJAB : The State Finance Commission has 
recommended for transfering 20% of the net proceeds of 
State taxes. namely. Stamp Duty, Motor Vehicle Tax. 
Electricity Duty and Entertainment Tax to Urban Lo:::al 
Bodies. The SFC has also recommended for general 
purpose grants to local bodies and also per capita grants 
to weak municipalities and incentive grants to encourage 
the local bodies. 

RAJASTHAN : The State Finance Commission has 
recommended that 2.18% of the State Tax proceeds (Sales 
Tax, State Excise, Stamp & Registration, Motor Vehicle 
Tax, Land Revenue. Entertainment Tax, Land & Building 
Tax, etc.) to be devolved to Panchayati Raj Institutions and 
Urban Local Bodies according to their population ratio of 
3.4 : 1 during the period 1996-2001. The Finance 
Commission has also recommended general purpose grant 
to municipalities on population basis. 

TAMIL NADU : 8.0% of State taxes (i.e. Sales Tax, 
Motor Vehicle Tax, Urban Land Tax, State Excise, Tax on 
Luxury Hotels and Lodging Houses, Betting, etc. may be 
devolved to local bodies in 1996-97 to be increased 
gradually to 12% by 2001-2002. 85% of the transferred 
amount may be distributed among Urban Local Bodies 
and Panchayati Raj Institutions on 40: 60 basis. The 
remaining 15% may be reserved as equalisationlincentive 
fund. The maintenance grant may be provided for maternity 
centres, dispensaries, street lights, water supply. dustless 
surfacing of local roads and reimbursement of Dearness 
Allowance. 

UTTAR PRADESH: The State Finance Commission 
recommended that from 1996-97, 7 percent of net proceeds 
of State's total tax revenue may be earmar1<ed for 
devolution of funds to the Urban Local Bodies. SFC also 
recommended for adoption of carpet area as the basis for 
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assessing the Annual Rental Value of properties. With a 
view to improve the resources' position of Urban Local 
Bodies. the Commission recommended that the levy of 
various taxes should be made mandatory for all the Urban 
Local Bodies. 

WEST BENGAL : The State Finance Commission has 
recommended the devolution of 16% of net proceeds of 
State taxes namely, Stamp & Registration, Sales Tax. 
Motor Vehicle Tax, State Excise. etc. to local bodies. 
The SFC has also recommended to hand over the 
respgnsibility of collection of Entertainment Tax to Urban 
Local Bodies. 

PONDICHERRY First six-monthly report of the 
Commission., i.e. an Itenm Report submitted in September. 
1997. The recommendation has been made to be effective 
from 1998-99. The Collector may arrange to refund every 
quarter the collected duty on transfer of property the 
collection charges to the concemed Local Body. The 
Commission has recommended that at least Rs. 5.00 
crores may be paid at lump-sum compensation to local 
bodies due to non-revision of Property Taxes and Rs. 2.00 
crores as compensation to local bodies for loss of revenue 
due to abolillon of toliNehicle Tax. 

Import of ABB Locos 

3002. PROF. AJIT KUMAR MEHTA: 
SHRI RAJ BANSHI MAHTO : 

Will the Minister of RAILWAYS be pleased to state: 

Refer to the reply given to the Unstarred Question 
No. 5272 on July 23. 1998 regarding Import of ABB Locos 
and state: 

(a) whether the Government have since sent its 
reply to C&AG: 

(b) if not, the reasons for delay; and 

(c) the action proposed to be taken in pursuance 
of the Report of C&AG? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS. MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) Yes Sir. The 
Draft Action Taken Note in reply to c&AG's Report on 
Import of ABB Locos has since been sent to C&AG on 
16.7.1998. 

(b) Does not arise. 

(c) No further action is proposed/called for at this 
stage in vi~w of Draft Action Taken Note already submitted 
to C&AG. 

Sick Steel Plents 

3003. SHRI SUDHIR GIRl : 
SHRI AliT JOGI : 
SHRI RANJIB BISWAL : 

Will the Minister of STEEL AND MINES be pleased 
to state: 

(a) whether some steel plants under Public Sector 
Undertaking are sick since long; 

(b) if so. the details thereof alongwith. the reasons 
therefor; and 

(c) the measures taken by the Govemment to revive 
these steel plants? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL AND MINES (SHRI RAMESH BAIS) : (a) to (c) The 
Indian Iron & Steel Company ltd.. (liSCO). a subsidiary 
of Steel Authority of India limited (SAIL) is a sick company. 
The major reasons for sickness include old and out-dated 
plant and equipment. energy intensive and obsolete 
technology. and labour intensive operations. etc. 

liSCO has been under reference to BIFR for 
determination of measures in regard to the future of the 
company. Any action to be taken on any proposal for 
modemisation of the company will have to be in 
accordance with the orders of BIFR. 

[Translation} 

Poverty Eradication Programmes 

3004.SHRI MOHAMMAD All ASHRAF FATMI : Will 
the Minister of RURAL AREAS AND EMPLOYMENT be 
pleased to state : 

(a) whether the World Bank has made observations 
in regard to the misutilizatlon of the amounts under Poverty 
Eradication Programmes; 

(b) if so. the details thereof; and 

(c) the new guidelines issued by the World Bank In 
this regard? 

THE MINISTER OF STATE (INDEPENDENT CHARGE) 
IN THE MINISTRY OF RURAL AREAS AND EMPLOY-
MENT (SHRI BABAGOUDA PATIL) : (a) to (c) In the Report 
"Reducing Poverty in India-Options for More Effective 
Public Services" dated May 28. 1998. some observations 
made by the World Bank are given below : 

(i) The new finding is that the demand for education 
and use of public health facilities by the poor 
is strongly linked to the quality of service they 
receive. 
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(Ii) Targetting government spending to primary 
education reducing communicable diseases, 
improving water and sanitation, and reducing 
household insecurity through public works 
programme would do most to reduce poverty. 

(iii) Anti-Poverty programmes that either do not 
reach the poor or that bestow a disproportionate 
share of their benefits on the non-poor are 
programmes in urgent need of reform. The 
majority of India's safety-net initiatives are 
miSUSing scarce financial resources that could be 
best invested to increase the poor's access to 
health and education services that have been 
shown to equip the poor to help themselves. 

(iv) There is a need to eliminate most anti-poverty 
programmes, dire(;t some of the savings to 
ensure quality education which the analysis has 
shown is more effective in reducing poverty over 
the long-term than various poverty programmes. 

[English] 

Doubling of Railway Line in Kerala 

3005. PROF. P.J. KURIEN 
RAILWAYS be pleased to state 

Will the Minister of 

(a) the details of on-going doubling of railway lines 
in Kerala; 

(b) the present position of doubling of Mangalore-
Shornur Railway line and funds allocated and spent thereon 
so far; and 

(c) the expected time for completion of this doubling 
work? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINI~TRY OF 
PAR~IAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) Doubling of 
QUllon-Trivandrum and Shoranur-Mangalore sections is in 
progress in Kerala. 

(b) and (c) The work on this doubling is being 
progressed rapidly and four block sections (29 kms) have 
already been completed. This year we plan to complete 
another 48 kms. Rs. 47.74 crs. have been provided to this 
work in 1998-99 and Rs. 47.52 crs. have been spent upto 
31.3.1998. This work is currently planned to be progressed 
and completed in about five years, suoject to availability 
of resources. 

Gauge Conversion 

3006. SHRI CHADA SURESH REDDY Will the 
Minister of RAILWAYS be pleased to state: 

(a) the progress made in gauge conversion 
works on the Tirupati-Katpadi and Renigunta-Gudur 
Sectors; and 

(b) the time by which these projects are likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) and (b) The 
details are given as under : 

(i) Gauge conversion of Tirupati-Katpadi Sec-
tion: 

Work is proceeding well on bridges, earthwork 
and ballast supply on the entire section. This line 
is expected to be converted during the 9th Plan 
period subject to availability of resources. 

(ii) Doubling of Renigunta-Gudur Section : 

The work has received the requisite clearances. 
Preliminary works like calling of tenders for 
earthwork and bridges have been taken up. The 
section will be compLeted in the 9th Plan period 
subject to availability of resources. 

Defects in Training for Pilots 

3007. SHRI ANNASAHEB M.K. PATIL : 
SHRI R.S. GAVAI : 

Will the Minister of DEFENCE be pleased to state 

(a) whether attention of the Government has been 
drawn to the news item captioned . Air Force Pilot training 
is defective' appeared in 'The Times of India' Bombay, 
dated November 4, 1998; 

(b) if so, the facts of the case reported therein; and 

(c) the remedial measures proposed to be taken in 
this regard? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES) : (a) Yes, Sir. 

(b) The News report has mentioned the lack of an 
Advanced Jet Trainer, lack of competence of trainers and 
lack of simulator training. The training in the IAF is based 
on time-tested and proven pattern. The training syllabi are 
so structured that it is ensured by the time a trainee pilot 
is commissioned, he attains the desired standard and level 
of confidence in all basic flying exercises/manoeuvres. 
Training includes a very extensive theoretical knowledge 
covering aviation related subjects. aircraft system and also 
PT and parades to ensure all-round development. All flying 
training establishments have highly qualified and experi-
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enced supervisory staff. The flying and ground training of 
pilot is divided into various rJhases with well defined aims 
and standards to be achie, ed' At the end of each phase 
the trainee is tested to ensure that he has achieved the 
reqUIred standard and only then is he promoted to the next 
phase. DUring the training period each trainee is also tested 
for standardisatton by Aircrew Examining Board (AEB), an 
independent body under the Inspector General Branch of 
Air Hqs. Hence, the media report that . IAF Pilot Training 
IS defective' is not correct. 

(0) Flying and ground training syllabi are reviewed 
at regular mtervals and modified if required. In order to 
overcome the absence of Advance Jet Trainer, as an 
interim remedial measure w.e.!. JUlle 1996, the new 
training pattern has been approved by Ministry of Defence 
which entail addition of Stage IIA on IskralMk II aircraft 
for trainees selected for fighter stream. 

[TranslatIOn/ 

Cleanliness in TrainslStatlons 

3008. SHRI RAMT AHAL CHOUDHARY 
SHRIMATI JAYANTI PATNAIK : 

Will the MInister of RAILWAYS be pleased to state: 

(a) whether the number of complaints regarding 
unsatisfactory conditton of sanitation and cleanliness in the 
passenger trains and at the railway stations has gone up 
in the recent times; 

(b) if so, the number of complaints received during 
the last SIX months; and 

(C) the action taken or proposed to be taken to bring 
about improvement In the sanitary conditions at the railway 
stations and in the passenger trains? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) (a) and (b) No, 
Sir. Only 189 complaints were received during May to 
October, 1998 as against 252 during corresponding period 
of last year. 

(c) A number of measures have been taken to 
improve the cleanliness at the stations and on trains which 
include monthly intensive cleaning of coaches. renovation 
of rakes. use of high pressure jet cleaning machines. 
mobile jet cleaning plants at platfonns for enroute cleaning 
and travelling safaiwalas on selected trains. Besides drives 
are launched from time to time during which various steps. 
like adequate provision of safaiwalas and cleaning material, 
launching of media campaigns for improving awareness 

about hygiene among rail users etc. are taken. However, 
maintenance of cleanliness is a continuous process. 

{English] 

Extension of Lal Dora 

3009. SHRI SATYA PAL JAIN : Will the Minister of 
URBAN AFFAIRS AND EMPLOYMENT be pleased to 
state: 

(a) whether the Govemment propose to extend Lal 
Dora of various villages of Union Territory of Chandigarh; 

(b) if so, the detials thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF URBAN AFFAIRS AND EMPLOY-
MENT (SHRI RAM JETHMALANI) : (a) As reported by 
Chandigarh Administration. there is no proposal to extend 
the Lal Dora of various villages of Union Territory of 
Chandigarh. 

(b) Nil, in view of (a) above. 

(c) The purpose of extending Lal Dora is to provide 
the basic civic amenities. As recommended by the 
Committees constituted for the purpose, the Chandigarh 
Administration has decided in principle to provide basic 
civic amenities in all 13 villages of Union Tcmitory of 
Chandigarh covering 1050 houses which are constructed 
Just out-side the Lal Dora but adjacenl to main village 
abadis. 

[TranslatIon} 

Construction of Terminal Facility at Gaya 

3010.SHRI KRISHNA KUMAR CHAUDHARY: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Govemment have sanctioned the 
construction of terminal facility at Gaya Junction; and 

(b) if so, the amount to be spent thereon and the 
time by which the work is likely to commence and 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) No. Sir. 

(b) Does not arise. 

{English] 

aan on Use of PI.stlc Items 

3011.SHRI P.C. THOMAS : Will the Minister of 
RAILWAYS Be pleased to state : 
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(a) Whether his Ministry is considering to ban the 
polyurethane /plastics/polymer items to be used for 
cushions for seats: 

(b) if so, the details thereof alongwith the reasons 
therefor; 

(c) Whether his Ministry has any mechanism to 
destroy waste plastics /plastic goods/plastic bags; and 

(d) If so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) No, Sir. 

(b) Does not anse. 

(c) and (d) Waste collected while sweeping trains is 
disposed alongwith municipal waste and at smaller depots, 
it is burnt at the depots. 

[Trans/alton} 

Developmental Work in Cantonment Areas 

3012. SHRIMATI SURYAKANTA PATIL 
Minister of DEFENCE be pleased to state : 

Will the 

(a) the details of the schemes started by the 
Government for the development of cantonment areas: and 

(b) the expenditure Incurred for the development of 
cantonment areas during each of the last three years? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES) : (a) In addition to undertaking development 
schemes from their own resources, the various deficit 
cantonments are provided grant-in-aid by the central 
Government for development purposes. The cantonment 
Boards have undertaken water supply, development of 
roads, bUildings, conversion of dry-type latrines to water-
borne ·and other miscellaneous developments. 

(b) The details of the expenditure incurred on 
development works in the 62 Cantonments during last three 
years are as under : 

--------------------------------
Year Total expenditure on development works 

including special grant-in-aid 

1995-96 10,14,77,491.000 

1996-97 18,74,09,995.000 

1997-98 12,12,27,773.000 

[English] 

Doubling of Sambalpur-Tltlagarh Railway Line 

3013. SHRIMATI SANGEETA KUMARI SINGH DEO : 
Will the Minister of RAILWAYS be pleased to state: 

(a) whether there is any proposal to double 
Sambalpur-Titlagarh railway line; 

(b) if so, the time by which the final decision is likely 
to be taken; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) to (c) A survey 
for doubling of Jhorouguda-Sambalpur-Titlagarh rail line 
has been taken up and the report is expected by 31 -12-
1998. Further consideration of the project will be possible 
once the survey report becomes available. 

Haj Pilgrimage 

3014. SHRI ANANT KUMAR HEGDE : Will the Minister 
of CIVIL AVIATION be pleased to state : 

(a) details of expenditure incurred by the Union 
Government for the Haj pilgrimage: 

(b) whether Air India has also suffered losses on this 
accounts: and 

(c) if so, the details of such losses suffered dunng 
the last three years, year-wise ? 

THE MINISTER OF CIVIL AVIATION (SHRI ANANTH 
KUMAR) : (a) During 1998-99. a provIsion of Rs 122.50 
crores has been made in the budget for subSidy on Hal 
1998. 

(b) No, Sir. The difference in the cost of operation 
and Haj pilgrim fare is given as a subsidy by the 
Govemment. 

(c) Does not arise. 

Development of Guntakal Railway Division 

3015. SHRI G. GANGA REDDY 
SHRI K. YERRANNAIDU : 

Will the Minister of RAILWAYS be pleased to 
state : 

(a) whether several Member of Parliament have 
urged the Government to take up the development of the 
neglected Guntakal Railway division: and 

(b) if so, the steps proposed in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (al No diviSion of 
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Indian Railway is neglected. However. we have received 
representations from some Members of Parliament for 
development of Railways in Guntakal Division. 

(b) Several new works involving New lines. Gauge 
ConverSion. Doubling and provision of traffic facilities have 
been undertaken In Guntakal Division. Apart from these, 
extension of cover over platforms. provision if washable 
aprons. extension of platforms, and rebuilding of station 
bUildings have been undertaken at several stations in 
Guntakal D,v,s,on. All these would result In the develop-
ment of rail Infrastructure in Guntakal Division. 

) 

Corruption in CAPART 

3016. SHRI R.L.P. VERMA: Will the Minister of 
RURAL AREAS AND EMPLOYMENT be pleased to state: 

(a) whether Bharatiya Shiksha Sanskriti Parishad 
Non-Government Organisation submitted a project 
for Installation of Handpumps in Koderma. Bihar In 1995; 
and 

(b) the reasons for not clearing the projects aiming 
at providing drlnkmg water facility to the villagers? 

THE MINISTER OF STATE OF THE MINISTRY OF 
RURALAREASANDEMPLOYMENT(SHRIBABAGOUDA 
PATIL) (a) No. Sir. 

(b) Question does not arise. 

Construction of Road Over Bridge at LC 58 

3017. SHRI S GANGADHAR : Will the Millister of 
RAILWAYS be pleased to state: 

(a) whether a proposal for construction of road over 
bridge in lieu of level crossing "10.58 between Hindupur 
and Somandapalli IS pending smce July, 1993; 

(b) if so. the difficulties/hurdles, if any. faced by the 
Union Government in taking up the project; 

(c) whether any target date has been fixed for 
completion this project : and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) No, Sir. 

(b) Neither the level crossing qualifies for replace-
ment with road over bridge on cost sharing basis due to 
lesser volume of traffic nor the State Government has 
sponsored any proposal for taking up the work on 'deposit 
terms'. 

(c) and (d) Do not arise. 

Development of Thar Desert 

3018. COl. SONA RAM CHOUDHARY : Will the 
Minister of RURAL AREAS AND EMPLOYMENT be 
pleased to state: 

(a) whether the Government have appointed any 
sub-committee of the Cabinet to look into the all round 
development of Thar desert of Rajasthan; 

(b) if so, whether any specific programme has been 
chalked out in order to bring Thar districts of Westem 
Rajasthan at par with other parts of the State; 

(c) if so, the details of programmes and the manner 
in which thiS is being implemented; 

(d) the amount allocated to Rajasthan Government 
especially for Thar desert during each of the last three 
years; and 

(e) the amount utilized by the State Government 
project-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
RURAL AREAS AND EMPLOYMENT (SHRI BABAGOUDA 
PATIL) : (a) No, sir. 

(b) and (c) Queslion does not arise. 

(d) 11 districts come under Thar desert of Rajasthan. 
The follOWing amounts have been released' under Desert 
Development Programme both for continuing old works and 
807 watershed projects during last three years : 

Year 

1995-96 

1996-97 

1997-98 

( Rs. in lakhs) 

Amount 

5148.80 

1622.68 

3245.32 

(e) The following amounts have been utilised by 
Rajasthan State Government in the last three Years for 
continuing old works and 807 watershed projects. 

(Rs.in lakhs) 

Year Amount 

1995-96 5556.25 

1996-97 2738.93 

1997-98 3359.76 

[Translation] 

Production of Rail Unea 

3019. SHRI CHANDRASHEKHAR SAHU : Will the 
Minister of STEEL AND MINES be pleased to state; 
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(a) the number of railway lines produced in various 
Steel Plants, public and private sectors during the last three 
years; and 

(b) the number of railway lines sold to the Railways 
during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL AND MINES (SHRI RAMESH BAIS) : (a) and (b) 
Information is being collected and will be laid on the Table 
of the Lok Sabha. 

[EnglIsh} 

PMI-UPEP 

3020. DR. VALLABH BHAI KATHIRIA : Will the Minister 
of URBAN AFFAIRS AND EMPLOYMENT be pleased 
to state the progress made, target fixed and achieved 

under Prime Minister's integrated Urban Poverty Eradica-
tion Programme during each of the last three years, State-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT (SHRI BANDARU 
DATIATREYA) : The Prime Minister's Integrated Urban 
Poverty Eradication Programme (PM I UPEP) was launched 
in November 1995, targetting to benefit five million urban 
poor in 25 States and 2 UTs ( Pondicherry and A&N 
Islands) during the five years programme period ending 
1999-2000. However, a new unified programme named 
"Swarna Jayanti Shahari Rojgar Yojana (SJSRY)" subsum-
ing previous programmes including PMI UPEP has been 
launched with effect from 1.12.97. Eighteen States/UTs 
have reported their cumulative achievements as given 
under PMI UPEP in the statement attached. 

Statement 

SI. 
No. 

State/UTs 

Physical Achievement Under PMI UPEP Upto 30. 11. 1997 

Townwise 
Project 
Reports 

Prepared 

House Hold 
Survey 

Conducted 
No. of Towns 

No. of Application 
under Self-Employ-
ment Component 

No. of Application 
under Shelter Upgra-

dation Component 

No. of Towns Forwarded Approved Forwarded Approved 

No. of 
Beneficiaries 

given Training 
for setting up 
Micro Enter 

Prises 

1 . Andhra Pradesh 34 34 

2. Goa 

3. Haryana 8 8 

4. J & K 

5. Karnataka 17 16 

6. Kerala 9 9 

7. Madhya Pradesh 26 26 

8. Maharashtra 28 28 

9. Mizoram 2 2 

10. Orissa 10 10 

11. Punjab 5 18 

12. Rajasthan 20 20 

13. Sikkim 

14. Tamil Nadu 41 41 

15. Tripura 

16. Uttar Pradesh 53 50 

17. West Bengal 15 16 

18. Pondicherry 

to Banks/ 
Fls 

9651 

275 

216 

2951 

9510 

3834 

1169 

1855 

7228 

6437 

253 

5134 

2470 

113 

1368 

84 

907 

4155 

415 

466 

481 

1304 

1144 

253 

1142 

625 

39 

to Banks/ 
Hudco 

3286 152 

1090 1090 

390 390 

390 390 

1650 

1219 

1650 

297 

625 625 

899 91 

4100 3343 

1121 

38 

50 

1113 

3618 

100 

273 

208 

1172 

225 

1769 1599 

139 139 

8469 

1318 

8469 

1183 

145 25 

444 

1402 



109 Written Answers AGRAHAYANA 26, 1920 (Saka) to Questions 110 

Productivity Linked Bonus to Air 
India Agents! Employees 

3021. SHRI R.S. GAVAI : Will the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether Air India has decided to discontinue with 
the productivity linked bonus given to its ticketing agents 
and employees: and 

(b) if so. the reasons therefor? 

THE MINISTER OF CIVIL AViATION (SHRI ANANTH 
KU~AR) : (a) and (b) Air India (AI) pays Productivity Linked 
Incentive (PLI) to its staff and Productivity Linked Bonus 
(PLB) to travel agents. AI has no proposal at present to 
abolish PLI With a view to reduce its distribution costs AI 
has decided to discontinue PLB to travel agents effective 
December 1. 1998 in the India region provided all major 
airlines support this decision and do not pay PLB to agents. 

Land of R.S.P. 

3022: SHRI BHARTRAHARI MAHT AB: Will the Minister 
of STEEL AND MINES be pleased to state 

(a) the total land of Rourkela Steel Plant lying 
unutiltsed: 

(b) whether there is any proposal to retum this 
unutilised land to the State Govemment of Orissa; and 

(c) If not. the reasons therefor? 

THE MINSTER OF STATE IN THE MINISTRY OF 
STEEL AND MINES (SHRI RAMESH BAIS) : (a) to (c) 
Vacant land at Rourkela Steel Plant is 3947.29 Acres. The 
details are as under 

(i) Unbuildable Area under Hills, 
nullahs, lagoons etc. 

(Unit in Acres) 

1837.06 

(ii) Land for future expansion of Plant, 1730.23 
pollution control schemes, township 
etc. 

(iii) Proposed for transfer to State 
Government 

[Transiation] 

Link Failure at Bhagalpur and 
Jamalpur Station 

380.00 

3023. SHRI BIJOY KUMAR BIJOY : Win the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Govemment are aware that people 
are not getting the benefit of declared arran~rnents of 
reservation facilities at Bhagalpur and Jamalpur Stations 
in Bihar due to the link failure; and 

(b) if so, the steps being taken by the Government 
to correct the system? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) ; (a) Yes, Sir. There 
have been some cases of link failures. 

(b) Railways are maintaining constant touch with 
Department of Telecommunication (DOT) to rectify the 
faults as and when they occur and to sustain high degree 
of efficiency. 

Administrative Expen .. s of Seil 

3024. PROF. PREM SINGH CHANDUMAJRA 
DR. CHINT A MOHAN : 

Will the Minister of STEEL AND MINES be pleased 
to state: 

(a) whether the administrative expenses of the Units 
under Steel AuthOrity of India are more than that of the 
Steel Production units of the other countries; 

(b) if so, the reasons therefor; and 

(c) the steps taken by the SAIL to reduce the 
administrative expenses in its Steel Units? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL AND MINES (SHRI RAMESH BAIS) : (a) to (c) 
Details of admintstrative expenses of steel producing units 
in other countries are not available. However, to reduce 
the administrative expenses SAIL is taking various steps 
on a continuous basis Which, inter-alia, include trimming! 
closure of Liaison Offices of various SAIL plants situated 
in metropolitan cities, judicious use of telecommunication 
facilities instead of undertaking journeys, reduction of other 
administrative expenses, rationalisation of manpower etc. 

[English] 

Fund to ORDAS Under JRY 

3025. SHRI ARJUN SETHI: Will the Minister of RURAL 
AREAS AND EMPLOYMENT be pleased to state : 

(a) whether the Government are aware of the fact 
that some of the State Govemment in the country are 
utilising a portion of JRY funds released to the DRDAS 
for the payment of cooks engaged in the Mid-day Meal 
cooking in the primary schools against the guidelines of 
the schemes envisaged; 

(b) if so, whether these State Governments especially 
the Onssa Government have sought the permission of the 
Centre while violating the guidelines in this manner; and 

(c) if so, the details thereof? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
RURAL AREAS AND EMPLOYMENT (SHRI BABAGOUDA 
PATIL) : (a) As per the Guidelines, payment can be made 
from the Jawahar Rozgar Yojana funds to cooks, engaged 
for cooking under Mid-day Meal Scheme in all the rural 
primary schools of the country including Orissa. 

(b) and (c) Do not arise. 

Light Rail Transit System in 
Andhra Pradesh 

3026. SHRI K. YERRANNAIDU : 
SHRIMATI LAKSHMI PANABAKA 

Will the Minister of URBAN AFFAIRS AND EMPLOY-
MENT be please to state : 

(a) whether the Union Government have convened 
a high level meeting to consider Light Rail Transit System 
(LRTS) ill Andhra Pradesh; 

(b) if so, the subject discussed and the out come 
thereof; and 

(c) the time by which the work is likely to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT (SHRI BANDARU 
DATTATREYA) : (a) and (b) A meeting was held on 15.6.98 
with representatives of the Government of Andhra Pradesh 
for financing the cost of Detailed Project Report (DPR) for 
LRTS in. Hyderabad. It was decided that the Government 
of Andhra Pradesh will prepare a proposal for seeking 
external grant for the proposed study. Any shortfall in the 
requirement of funds will be shared equally by the 
constituents of Urban Mass Transit Company (UMTC) 
which has been set up to implement the project. 
Government of India has released Rs.7 crore towards 
equity of UMTC. No proposal seeking external grant has 
yet been received from Government of Andhra Pradesh. 

(cl The investment decision and schedule for 
starting the project can be finalized only after the 
completion of the DPR including the financing plan. 

{T rans/ation 1 
Indo Pak Firing on Residential Areas 

3027. DR. ASHOK PATEL : 
SHRI ANAND RATNA MAURYA : 
SHRI AMAR PAL SINGH : 

Will the Minister of DEFENCE be pleased to state: 

(a) whether India and Pakistan have agreed in 
Principle to stop firing on each other's residential areas 
and exchange information on cross border smuggling; 

(b) If so, the details thereof: and 

iUI'UI""'''::'~::''::''~ ________ ---

(c) the time by which this agreement is likely to 
come in force? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES) : (a) to (c) There is no such formal 
agreement between the two countries. However. coopera-
tion exists between the Narcotics Control Bureau of India 
and the Anti-Narcotics Force of Pakistan on sharing of 
information of operational nature regarding cross-border 
smuggling of Narcotics since 1994. 

{Eng/ish] 

E.L.R.T.S. Project for Bangalore City 

3028. SHRI K.C.KONDAIAH 
RAILWAYS be pleased to state 

Will the Minister of 

(a) whether the Railways have issued directions to 
the Karnataka Government that the proposed Elevated 
Light Rail Transit System (ELRTS) project for Bangalore 
City should run on a broad gauge system: and 

(b) if so. the reaction of the Karnataka Government 
in regard thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) (a) Yes Sir. 
Ministry of Railways have advised all the state Govern-
ments including the Government of Karnataka to follow 
Board gauge for Urban Transport Rail Systems. This is in 
view of the higher carrying capacity of the Board gauge. 
which will facilitate larger clearance of commuter traffic. 
Adoption of Board Gauge for all urban transport systems 
will ensure uniformity of such systems in different parts of 
the country as also compatibility with the suburban system 
of the Indian Railways. Economics of scale can be 
achieved by proper integration of infrastructure for intra 
urban and suburban rail transit systems. In the absence 
of uniformity of gauge, the requirement of rolling stock may 
be too small to sustain indigenous production through 
Transfer of Technology. Ancillary industries can also not 
develop and there will be continued dependence on imports 
for spares, etc. It would not be correct to adopt a gauge 
other than Board gauge, which is the national gauge. for 
Urban Rail Transit Systems. 

(b) Gov!. of Kamataka has taken the view that the 
proposed Elevated Light Rail Transit System of Bangalore 
is to be governed by the Tramways Act rather than Indian 
Railways Act as it is to be built wholly within the Municipal 
limits of Bangalore and is not connected with the Indian 
Railways System and therefore. in the view of Gov!. of 
Kamataka. they are free to decide the gauge for the 
proposed system. 
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Houses for EWS 

3029. SHRI N.K. PREMCHANDRAN : Will the Minister 
of URBAN AFFAIRS AND EMPLOYMENT be pleased to 
state 

(a) whether the Government of Kerala has submitted 
any proposal tor financial assistance to construct houses for 
Economlc'lily Weaker Sections through the National Hous· 
ing Bank under Voluntary Disclosure of Income Scheme; 

(bl il so. the details thereof; and 
) 

(c) the present status thereof? 

THE MINISTER OF URBAN AFFAIRS AND EMPLOY· 
MENT (SHRI RAM JETHMALANI) (a) No proposal has 
been received by the tJational Housing Bank fron, tile State 
Government of Kerala for fmanclal assistance to construct 
houses for Economically Weaker Sections (EWS) under 
Voluntary Disclosure of Income Scheme of 1997. 

(b) and (c) Do not :.lIse. 

Gauge Conversion of Hospet-Hubll-
Goa Rail Line 

303CJ. SHRI H.G.RAMULLJ Will the Minister of 
RAILWAYS b8 oleased to state 

let) whpthe r the Government have taken up gauge 
conversion of Hospet·Hubli-Goa railway line: 

(bi If so. the amount earmarked for the above work 
dUring 1998-99 and the amount spent thereon so far; and 

(C) if not, the time by which conversion of said line 
is likely to be undertaken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) Yes, Sir. The 
gauge conversion work has already been completed. 

(b) Rupees 15 crores has been provided for residual 
works, during 1998·99. The expenditure incurred on this 
project upto 30.11.1998 is Rupees 523.21 crores. 

(c) Does not arise. 

Air Service from Pondlcherry. 
Tuticorin in Salem 

3031. SHRI N. DENNIS : Will the Minister of CIVil 
AVIATION be pleased to state the steps proposed to be 
taken by the Govemment for the operation of air services 
through the S'llem, Pondicherry, Tuticorin airports? 

THE MINISTER OF CIVil AVIATION (SHRI ANANTH 
KUMAR) : The traffic on these sectors is not adequate for 

operations with the existing Jet aircraft fleet of Indian 
Airlines. Private operators having smaller aircraft are being 
encouraged to Include new stations such as Salem, 
Pondicherry and Tuticorin in their network, subject to 
Viability. 

[Translation] 

Doubling and Electnflcatlon of 
Railway Tracks 

3032. SHRI BRAJ MOHAN RAM : Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether there is any proposal to double and 
electrify railway hne from Garhwa Road Junction Railway 
Station 10 Choupan under Eastern Railway is under 
conSideration of the Govemment: 

(b) if so. the details thereof; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) (a) There is no 
proposal for doubling or electrification 01 this line at present. 

(b) Does not arise. 

(e) The traffic on the section has not yet reached -
the level to juslify its doubling. Due to constraint of -
resources and relative priority of electrification of other high 
density routes, there is no proposal to electrity Garhwa 
Road Junction to Choupan railway line lor the present. 

{English} 

Thirty-Year Submarine Plan 

3033. SHRI BAlASAHEB VIKHE PATll 
SHRI SURESH WARPUDKAR : 
DR. T. SUBBARAMI REDDY 
SHRI NARESH PUGLIA : 
SHRI C.D. GAMIT : 
SHRI G. GANGA REDDY 
SHRI K.P. NAIDU : 

Will the Minister of DEFENCE be pleased to state : 

(a) whether the Indian Navy under its Thirty Year 
Submarine' Plan, has proposed a force level of 24 
submarines in the coming years to beef up the country's 
nuclear and conventional deterrent as reported in the The 
Hindustan Times' dated October 2, 1998; 

(b) if so, whether any concrete decision in this 
regard has been taken; 

(c) if so, the details thereof; and 
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(d) the steps taken to make Mazagoan docks 
operational? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES) : (a) A long term plan to have an 
addltionality to the Submarine fleet has been drawn up by 
the Navy. 

(b) to (d) Decisions for acquisition/indigenous construc-
tion of warships, including submarines, are taken keeping 
in view their operational and requirement and availability 
of resources. 

Mazagoan Dock Limited (MDL) is operational and has 
manufactured a number of warships. 

[Translation} 

Financial Assistance under 
Employment Scheme 

3034. SHRI JAGDAMBI PRASAD YADAV : Will the 
Minister of RURAL AREAS AND EMPLOYMENT be 
pleased to state: 

(a) whether the total financial assistance under 
Employment Assurance Scheme is provided by the Union 
Government to the States but the local Members of 
Parliament are denied to share in development works; 

(b) if so, the reasons therefor; 

(c) whether the Government propose to issue orders 
for ensunng participation of Members of Parliament in the 
management meetings under the above scheme; 

(d) if not, the reasons therefor; 

(e) whether the Government are aware that the 
District Magistrate does not day any attention to the works 
which Includes financial matters; and 

(f) if so, the remedial steps taken' by the 
Government in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
RURAL AREAS AND EMPLOYMENT (SHRI BABAGOUDA 
PATIL) : (a) to (d) EAS is a Centrally Sponsored Scheme 
in which the expenditure is shared between the Centre and 
the States in the proportion of 80:20. The District Collector/ 
Deputy Commissioner of the district is the Implementing 
Authority. The DC is required to prepare a shelf of projects 
every year based on the suggestions made by the Gram 
Panchayats, Gram Sabhas, Peoples, representatives and 
the line departments. Peoples' representatives includes 
Members of Parliament. 

The Annual Action Plan for each district for 
implementation 9f the anti-poverty programmes is also 
require to be discussed and approved in the Governing 
Body Meeting of the DRDA. The MPs are Members of 

these Governing Bodies of the DRDAs. Instructions have 
been issued to fix the dates of the meetings of the 
Goveming Body well in advance and give prior notice to 
the MPs to enable them to participate in the meetings. 
Instructions have also been issued to hold such meetings 
when Parliament is not in session. 

Instructions have also been issued for Constitution of 
Vigilance and Monitoring Committees at State/District 
and Block levels. The membership of these Committees 
at district and block level include MPs and MLAs among 
others. These Committees are empowered to supervise, 
exercise vigilance and monitor the implementation of all 
U1e rural development programmes implemented by this 
Minis~ry. 

The Ministry has been constantly taking up the matter 
of involving the MPs in the implementation of programmes 
of this Ministry including the EAS with the State of 
Governments who are responsible for the implementation 
the programmes of this Ministry. The latest latter on this 
issue by Secretary (RE&PA) is dated 26th August, 98.The 
Hon'ble MOS(RA&E) has also written on 30th September, 
98 to all the MPs forwarding the above mentioned latter 
of Secretary (RE&PA). 

(e) and (f) The Programmes of this Ministry including 
EAS are implemented through the State Governments 
concemed as per the guidelines of each programme. The 
District Magistrates are under the administrative control of 
the state Govemments. 

{English} 

Production in Ordnance Factories 

3035. SHRI INDRAJIT GUPTA: Will the Minister of 
DEFENCE be pleased to state : 

(a) whether almost all the Ordnance Factories are 
getting items of production from Private sector and 
rendering employees redundant; 

(b) whether the Govemment have allowed factory 
administration under DGOF to suspend the process of 
production within factories in order to create sickness for 
units; and 

(c) if so, the facts thereof and the reasons therefor? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES) : (a) Like any manufacturing organisation. 
Ordnance Factories buy raw materials, components and 
sub-assemblies as inputs for the final products from the 
private sector. Care is taken that such procurement is not 
done for items where in house manufacturing capacity 
exists. 

(b) No Sir. 
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(c) Does no1 arise. 

[Translation] 

Purchase of Goods from Cottage Industries 

3036. SHRI JANARDAN PRASAD MISRA : Will the 
Minister of DEFENCE be pleased to state: 

(a) whether there IS any proposal to purchase goods 
produced 1'1 the cottage. small and handloom sector by 
Defence Ministry for armed forces: 

(1:)) II so. y, ,lether the Govemment hav'? taken any 
step In thiS regard so far; and 

(c) if not. the reasons therefor? 

THE. MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES) (a) to (C) As per the eXisting GOl/emment 
instructions. Issued by Ministry of Textiles. procurement 01 
all Handloonl Items IS reqUired to be made from the 
Association 01 Corporatipn and Apex Societies of 
Handlooms IACASH). on a single tender basis either, 
directly or through DGS&D. However. Barrack Blankets are 
required to be procured through ACASH to the extent these 
can be supplied by the notified agencies. Textile Items 
speCIfied for procurement from the Khadi sector. to the 
extent 01 their availability are required to be procured from 
Khadi and Village Industnes Commission (KVIC). The 
Mlntstry of Delence had been procuring Items. Barrack 
Blankets. Dumes etc. from ACASH/Handloom sector. 

2 The possibility of increased use and impetus in 
the Induclion of the Handlooms and Handicrafts sector 
Items In the Delence Establishments has been explored. 
It has been deCided to purchase some selected items, 
exclusively. lrom the KVIC. the Handloom, the Handicraft 
sectors or the Central Cottage Industries Corporation to 
which effect. suitable instructions have been issued to the 
concerned authorilies. Identification of more items for 
procurement exclusively from these sectors is in progress. 

Newly-Built Sleeper Coaches 

3037. SHRI RAMESHWAR PATIDAR : Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether Government are aware that the newly-
built-sleeper coaches attached to Mandore Express running 
between Delhi and Jodhpur are very much identical to 
upper class coaches; 

(b) if so, whether Government contemplate to 
introduce FIrst Class like coaches by converting such 
Sleeper Coaches into such coaches as having 4-Berth 
cabins' and 2-Berth coupes with shutters instead of 
introducing this proposed composite coaches; 

(c) if so. by what time; and 

(d) if not. the specific reasons for depriving the First 
Class clientele of the privacy enjoyed by them for health 
reasons in cabins and coupes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENT A nON (SHRI RAM NAIK) : (a) Yes. Sir. The 
rakes of Mandore Express were recently replaced with air-
braked coaches of younger age groups. The facilities 
provided in the sleeper (2nd class) coaches are in 
accordance with the standard norms which are universally 
followed on Railways for such coaches. 

(b) and (c) No, Sir. It is contemplated to introduce no 
fully First Class coaches as such coaches offer lesser 
accommodation and lower comfort than Air-Conditioned 
coaches which are being introduced for upper class travel. 
However. for the convenience of limited First Class 
clientele. it has been decided to introduce new composite 
Flrst-class-cum-second class sleeper coaches. These 
services have already been prOVided on two trainS and after 
Judging passenger reaction, such coaches will be provided 
on more such trains where demand may eXist 

(d) Does not arise. 

Late Running of Trains 

3038. SHRI A.F.GOLAM OSMAN I : Will the Minister 01 
RAILWAYS be pleased to state: 

(a) whether the Government are aware that late 
running of train service in North East Frontier Railway is 
a habitual matter; 

(b) il so, the reasons therelor; and 

(c) the details of the hours and minutes 01 late 
arrival of the 5659 Kamrup Express, 4056 Brahmaputra 
Mail, 5622 N.E. Express. 2424 Rajdhani Express, 4055 
Brahmaputra Mail, 5621 N.E. Express, 2423 Rajdhani 
Express and 5660 Kamrup Express trains al Guwahati, 
Delhi, New Delhi and Howrah respectively from 15th 
August to 15th October, 1998 and number of days of late 
arrival from 1st July to 1st November, 1998? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINSTER OF STATE IN 
THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) and (b) 
Punctuality of trains in N.E. Region is largely affected due 
to security reasons which Call for day time running and 
running of pilot ah'lad of the trains, which in tum slow down 
the speed of Express trains. Punctuality is also greatly 
affected due to agitationslbandhs, alarm-chain-pulling, 
miscreant activities, foglbad weather, floods, equipment 
failures, Signal and Telecom failures otc. 

(c) A statement is attached. 
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Statement 

(/) T 110 detatls of /lours and mmutes of late arrival of 5659/5660 Kamrup Express, 4055/4056 
Blilhmnputra Mail, 562115622 N,E. Express & 2423/2424 Rajdhani Express during 

5659 
Kamrup 
Express 

tile period from 15th August '98 to 15th October '98 is as under :-

5660 
Kamrup 
Express 

4055 
Brahma-

putra Mail 

4056 
Brahma-

putra Mail 

5421 N.E. 5622 N,E. 
Express Express 

2324 
Rajdhani 
Express 

.. ----.. _._-----. ---

15.8.98 

16.8.98 

17.8.98 

18.898 

19.8.98 

20.8.98 

21.8.98 

22.8.98 

23.8.98 

24.8.98 

25.8.98 

26.8.98 

27.8.98 

288.98 

29,8.98 

30.8.98 

31.8.98 

1.9.98 

2.9.98 

3.9.98 

4.9.98 

5.9.98 

6.9.98 

7.9.98 

8.9.98 

9.9,98 

10,9,98 

11.9.98 

12.9.98 

13.9.98 

14.9.98 

2 

RT 
RT 
HT 
RT 
RT 
RT 
RT 

5' 30" 

RT 
RT 
RT 
RT 
RT 
RT 
RT 
RT 

5' 0" 

RT 
RT 
RT 
RT 
RT 
RT 
RT 
RT 
RT 
RT 
RT 
RT 
RT 
RT 

3 

3' 30" 

l' 35" 

RT 
6' 0" 

6' 50" 

l' 50" 

4' 20" 

RT 
RT 
RT 

6' 20" 

3' 20" 

5' 10" 

3' 5" 

l' 20" 

4' 0" 

l' 20" 

4' 10" 

3' 40" 

2' 40 

6' 0" 

RT 
6' 30" 

RT 
3' 20" 

RT 
RT 
RT 
RT 
RT 
RT 

4 

16' 15" 

2' 0" 

5' 50" 

RT 
7' 15" 

RT 
RT 
RT 
RT 
RT 

14' 40" 

6' 5" 

6' 0" 

RT 
2' 40" 

l' 35" 

RT 
2' 0" 

3' 20" 

2' 0" 

l' 0" 

2' 0" 

RT 
RT 

2' 50" 

2' 10' 

l' 40" 

l' 30" 

2' 5" 

RT 
RT 

5 

RT 
l' 0" 

RT 
RT 
RT 
RT 

3' 0" 

RT 
RT 
RT 
RT 
RT 
RT 

3' 0" 

RT 
RT 
RT 
RT 
RT 
RT 
RT 
RT 
RT 
RT 
RT 
RT 
RT 
AT 
RT 
AT 
AT 

6 

10' 0" 

g' 20" 

l' 0" 

3' 0" 

3' 30" 

RT 
RT 
55" 

2' 20" 

RT 
RT 

4' 30" 

RT 
4' 40" 

RT 
l' 40" 

l' 55" 

RT 
RT 
RT 

3' 35" 

RT 
AT 
RT 

2' 40" 

8' 10' 

3' 35' 

2' 50' 

2' 0" 

l' 30' 

2' 45" 

7 

RT 
RT 
RT 
RT 
RT 
RT 

l' 50" 

RT 
2' 0" 

11' 40" 

6' 10" 

RT 
RT 

3' 30" 

RT 
3' 40" 

l' 55" 

RT 
l' 35" 

RT 
2' 0" 

2' 0" 

l' 0" 

RT 
RT 
RT 
RT 
AT 
AT 

2' 50' 

5' O· 

8 

10' 40" 

NR 
NR 
RT 
NR 
NR 

l' 55" 

l' 55" 

NR 
NR 

4' 50" 

NR 
NR 
RT 

3' 0" 

NR 
NR 
RT 
NR 
AT 
RT 
RT 
NA 

NR 
9' 10' 

NR 
NR 
AT 
AT 
NA 

NR 

120 

2424 
Rajdhani 
Express 

9 

NR 
RT 
RT 
NR 
RT 
RT 
NR 
NR 
NR 
RT 
NR 
RT 

3' 0" 

NR 
NR 
NR 

6' 0" 

NR 
40" 

RT 
NR 
NR 
RT 
RT 
NA 

S' OS" 

RT 
NR 
NR 
NR 

RT 
. ----- ._------ ._----------------------------------
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15_9_98 

16_9_98 

17.9.98 

18.9.98 

19.9.98 

20.9.98 

21.9.98 

22.9.98 

23.9.98 

24.9_98 

25.9_98 

26.9.98 

27.9.98 

289.98 

299_98 

30.9.98 

1 10.98 

2.10.98 

3.10.98 

410.98 

5.10.98 

6.10.98 

7.10.98 

B.1\1.98 

9.10.98 

10.9.98 

1110.98 

12.10.98 

13.10.98 

14.10.98 

15.10.98 

2 

RT 
AT 
RT 
RT 
R1 

RT 
l' 30" 

RT 
RT 
RT 
RT 
AT 
RT 
RT 
RT 
RT 
RT 
RT 
RT 
RT 
RT 
RT 
AT 
RT 
RT 
RT 
RT 
AT 
AT 
RT 
RT 

3 

RT 
RT 
RT 
RT 
RT 
RT 
AT 
RT 
RT 
AT 
Rl 
RT 
RT 
AT 

7' 0" 

2' 50" 

4' 10" 

RT 
3' 0" 

RT 
2' 35" 

2' 5" 

RT 
RT 

4' 30· 

RT 
6' O· 

5 40" 

4' 55" 

9' 50" 

4' 20" 

4 

l' 50" 

l' 0" 

RT 
l' 45" 

5' 05" 

5' 50" 

11' 40 

3' 55" 

RT 
24' 0" 

RT 
2'10" 

l' 15" 

RT 
RT 

l' 55" 

RT 
l' 30" 

l' 30" 

l' 40· 

AT 
l' 0" 

l' 40" 

RT 

" 30" 
6' 40 

RT 
4' O' 

4' 30" 

l' 10" 

14' 5" 

5 

AT 
RT 
AT 
AT 
AT 
RT 
RT 
AT 
RT 
AT 
AT 
AT 
AT 
AT 

5' 20" 

" 55" 
AT 
AT 
RT 

l' 40" 

AT 
AT 
AT 
AT 
RT 
AT 

2' 30· 

RT 
2' 40· 

8' 30" 

6' 45" 

6 

RT 
AT 
RT 

4' 10" 

RT 
AT 

2' 5" 

2' 20" 

AT 
AT 
RT 
AT 
AT 
AT 
AT 
RT 

4' 30" 

RT 
RT 
AT 

" 0" 
50' 

AT 
RT 

11' O· 

AT 
2' 50" 

l' O· 

RT 
12' 30" 

RT 

7 

l' 0" 

l' O· 

5' O· 

RT 
RT 
AT 
AT 
AT 

10' 50" 

7' 0" 

l' IS" 

RT 
RT 
AT 
AT 
RT 
RT 
RT 
RT 

3' O· 

RT 
RT 
AT 

9' 50" 

RT 
RT 
RT 
RT 

6' 40· 

2' 30" 

RT 

8 

RT 
NA 
NA 

15' IS" 

AT 
NR 
NA 
AT 
NR 
NA 
RT 
RT 
NA 
NA 
AT 
NR 
NR 

l' '0" 

2' 10" 

NA 
NR 

3' 20" 

NA 
NR 
RT 
RT 
NR 
NR 
RT 
NR 
NR 

9 

NR 
50" 

RT 
NR 
NR 
NR 

3' 40" 

NR 
8' 20" 

RT 
NR 
NR 
NR 
RT 
NR 
RT 

l' 0" 

NR 
NR 
NR 
RT 
NR 
RT 

6' 0" 

NA 
NR 
NR 
AT 

NR 
" 05" 

AT ---------------------------- ------------
(ii) The number of days of late arrival from 1st July 

to 1st November 1998 is as under ;-

Train No. 

4055 Exp. 

4056 Exp. 

5621 Exp. 

5622 Exp. 

Days Run 

2 

188 

119 

121 

121 

Lost 

3 

58 

31 

67 

59 

5659 Exp. (From August) 
5660 Exp. 

2423 Exp. 

2424 Exp, 

"Usual; 

. ' 

2 

88 

88 

56 

50 

3 

6 

49 

17 

18 

RT -Right 'time. NR-Not running. '-Hours. "-Minutes 
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Amount Spent on Chamarajanagar-
Mettupalyam Project 

3039. SHRI A. SIDDARAJU 
RAILWAYS be pleased to state: 

Will the Minister of 

(a) the amount spent on the Chamarajanagar-
Mettupalyam railway project so far; 

(b) the amount earmarked for the above work in 
1998-99 Budget as well as the total amount required for 
the completion of proJect; and 

(c) the time by which the above work is likely to 
be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS. MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENT ATION (SHRI RAM NAIK) : (a) Nil. 

(b) and (c) The work of gauge conversion of Mysore-
Chamarajanagar with extension upto Mettupalayam has 
been included In the Budget with the proviso that the work 
would be taken up after obtaining necessary clearances. 
/I. tvken dlflount vf Rs. 10,0001· has been provided for this 
work during 1998-99, since the requisite clearances are 
not yet available. Anticipated cost of this work is Rs. 175 
crores. The work will be taken up after the requisite 
clearances have been obtained. ThiS work will be 
progressed as per its priority in the priority list approved 
by the Cabinet. subject to availability of resources. 

Railway Projects 

3040. SHRI VILAS MUTTEMWAR : Will the Minister of 
RAILWAYS be pleased to state 

(a) the steps taken/proposed and present status 
regarding pending projects in Vidarbha region such as 260 
km. Wardha-Pusad-Nanded rail line, Jalna-Khamgaon rail 
route with extension upto Shagaon, survey and follow up 
of Warora-Umred-Chimur rail line, provision of adequate 
funds for execution of Amraoti-Narkhed rail line, laying of 
185 km. Yeotmal-Mutizapur-Achalpur line, broad gauge 
conversion of 120 km. Nagpur-Nagbhid rail line; 

(b) whether all these projects have been lingering 
for a long resulting in high cost escalation; and 

(c) the details of steps taken/proposed for comple-
tion of these projects on priority basis? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) The details are 
given as under : 

(i) Wardha-Pusad-Nanded Rail Line. 

A Survey for the above line is presently in progress. 
Further consideration of the project will be possible once 
the results of the survey become available. 

(ii) Jalna-Khamgaon new line with extension upto 
Shegaon. 

An updating of survey for Jalna-Khamgaon new line 
was carried out in 1994. The results of the survey revealed 
the cost of the 155 kms. long line as Rs. 228 crores at the 
then prevailing price level with a negative Rate of Return. 
The present day cost of the project will not be less than Rs. 
325 crores. Since the line was primarily meant for the 
development of a backward area, the project was referred 
to the Planning Commission for conveying approval, who. 
however, deferred the proposal due to its unremunerative 
nature. In view of the unremunerative nature of the line and 
the severe resource constraints, it has not been found 
possible to consider taking up the project. 

Regarding extension of this line to Shegaon, the 
suggested line will be about 20 kms. Long and will cost 
not less than Rs. 50 crores at current day prices, as the 
line traverses through difficult terrain. In view of the heavy 
throw forward of ongoing new line projects coupled with 
the severe resource constraints, consideration of the 
suggested line would be difficult at present. However, 
Shegaon can be reached from Khamgaon via Akola which 
is connected by a Broad gauge link. 

(iii) Warora-Umred-Chimur Rail line 

A survey for the above line carried out in 1995-96 has 
revealed the cost of the 106 kms . .long line as Rs.97.3 
crores, with diesel traction, with a negative rate of return 
and with electric traction as Rs. 184.78 crores, again with 
negative rate of return. In view of the unremunerative 
nature of the project and severe resource constraints, the 
project could not be taken up for consideration. 

(iv) Provision of adequate funds for Amravati-
Narkhed rail line : 

70% of land acquisition for the project has been 
completed. Earthwork is in progress on 18 out of 27 
sections in the entire length. Work on Amravati station 
building is in progress. This project will be funded and 
progressed as per its priority in the Priority List of the 
Railway Projects as approved by Cabinet Committee on 
Economic Affairs subject to availability of resources. 

(v) Gauge conversion of Yeotmal-Murtizapur-Achalpur 
rail line: 

The option to purchase the above line - a private line 
owned by the Central Provinces Railway Company Limited 
by the Government was examined at the time of the last 
ten yearty review in March, 1996 but it was decided not 
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to exercise the option on financial considerations. There 
IS no proposal to take over this line at present. The 
Justification for conversion to Broad Gauge can be 
examined only as and when the line is taken over by the 
Indian Railways. 

(vi) Gauge conversion of Nagpur-Nagbhir rail line. 

A survey for the above line is presently in progress. 
Further conSideration of the project will be possible once 
the results of the survey become available. 

.• (b) No, Sir 

(c) Amravati - Narkhed rail line IS progressing satis-
factorily. For other works mentioned above, this aspect will 
anse only once the projects are sanctioned and taken up. 

{T fans/atlon} 

Pension Disbursement Office in Bihar 

3041. SHRI H.P. SINGH : Will the Minister of 
DEFENCE be pleased to state : 

(a) the reasons for which Pension Disbursement 
Office for defence personnel has not beell opened at Aara 
In Bihar even aiter the proposal sent by Controller of 
Defence Accounts, Allahabad; 

(b) the norms followed m this regard; and 

(c) the tilne by which the office is likely to be 
opened? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES) : (a) and (b) There are no prescribed norms 
for opening new Defence Pension Disbursement Offices 
(DPDOs,). However, a number of factors such as the 
population of pensioners, basic infrastructure for opening 
new offices, availability of other paymg agencies such as 
banks/treasuries, requirement of additional manpower etc. 
have not made it possible to open new Defence Pension 
Disbursement Offices. 

(c) The question dose not arise. 

[Eng/ish] 

Superfast Train between Chennal-Jodhpur 

3042. SHRI GINGEE N. RAMACHANDRAN : Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Govemment have received repre-
sentations for introduction of Superfast train from Chennai 
to Jodhpur: and 

(b) if so, the ac1ion taken by the Govemment 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 

IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) and (b) Some 
representations have been received in this regard. The 
same have been examined but not found feasible. 

[Trans/atlon} 

Voluntary Retirement by 
Commissioned Officers 

3043. SHRI HARI KEWAL PRASAD: Will the Minister 
of DEFENCE be pleased to state : 

(a) the number of CommiSSioned officers in defence 
forces who have resigned or opted for voluntary retirement 
during £,ach of the last three years alongwith the reasons 
therefor; 

(b) whether the Government have studied the 
reasons behind such huge exodus of officers from Armed 
forces; and 

(c) if so, the details thereof and the remedial steps 
taken to avoid such situation? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES) : (a) The number of Commissioned officers 
in the Defence Forces, other than the Army Medical Corps, 
the Army Dental Corps, the Military Nursing Service, the 
Territorial Army and the Seconded Officers' cadre, who 
have resigned or have proceeded on voluntary retirement 
during the last three years is as under : 

Army Navy Air Force 

1996 288 105 131 

1997 435 134 163 

1998 488 177 216 
(Upto 30th 
November) 

The existing provIsions provide that the Defence 
Services officers can seek voluntary retirement on the 
following grounds : 

(i) Supersession 

(ii) Low medical category 

(iii) Absorption in Public Sector Undertakings etc. 

(iv) On compassionate grounds. 

(b) and (c) Each and every request for voluntary 
retirement is examined in accordance with the guidelines 
issued from time to time and ample precautions are taken 
to ensure that the interests of the services are not 
jeopardised or compromised while accepting the requests. 
Considering the overall strength of the Officers cadres of 
the Defence Services, the number of officers proceeding 
on voluntary retirement is not huge or alarming. 
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rEngUsh} 

Suburban Rail Service in GuJarat 

3044. SHRI HARIN PATHAK : Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Government have received a 
proposal from the Government of Gujarat for starting a 
suburban train between Sabarmati and Sarkhej and also 
between Sarkhej and Kalupur: 

(b) if so, the details thereof: and 

(e) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) and (b) 
Representatrons includrng from Shrt Bimal Shah, Minister 
of State - Transport and Non-Conventional Energy 
Resources and Shrt Harin Pathak, M.P. have been received 
In this regard. 

lC) The proposals were examined but not found 
feasible. 

Reservation Roaster in CPWD 

3045. SHRI BAIJNATH RAWAT : Will the Minister 
of URBAN AFFAIRS AND EMPLOYMENT be pleased to 
state : 

(a) whether since July 2,1997 Reservation Roaster 
have been changed from vacancy based' to post based' 
In CPWD; 

(b) if so, the facts thereof; 

(c) the number of posts earmarked at present lor 
regular Executive Engineer (Civil) in CPWD by promotion 
01 Assistant Engineer as a result thereof: and 

(d) the steps the Government propose to take to fill 
up the above said regular post of EE (Civil) amongst Ass!. 
Engineer (Civil)? 

THE MINISTER OF URBAN AFFAIRS AND EMPLOY-
MENT (SHRI RAM JETHMALANI) : (a) Yes, Sir. 

(b) to (d) Prior to 2.7.97, there was a 40 point 'vacancy 
based' Roster. A separate post based roster has been 
drawn up but no regular promotions could be made after 
31.3.94 due to various court judgments. The number of 
posts earmarked for regular Executive Engineer (Civil) by 
promotion of Assistant Engineer (C) can be indicated only 
after the adhoc promotions are regularised. The promotions 
of Assistant Engineer (Civil) to the grade of Executive 
Engineer (Civil) made from 1980 to 1994 are required to 
be reviewed in pursuance to the judgment dated 4.9.97 
of CAT Chennai Bench in OA No. 295/95 filed by Shri A.S. 

Anand Ram and others. Necessary proposals in this regard 
have been forwarded to the UPSC on 12.5.98. The review 
DPC has not yet been convened. Regular promotions from 
1994 onwards can be made only after the promotions from 
1980 to 1994 have been reviewed. 

Terminal Service Charges 

3046. SHRI BIKASH CHOWDHURY 
SHRI SUNIL KHAN: 

Will the Minister of RAILWAYS be pleased to 
state : 

(a) whether the Terminal Service Charge (TSC) 
comprising of ground duty, handling and storage charges 
is one of the main components of income for Container 
Corporation of India Limited (CONCOR); 

(b) if so, whether there is any provision or 
practice for granting waival of TSC to the customers by 
CONCOR: 

(c) if so, the maximum limit thereof; 

(d) the total number of cases and total amount of 
waival of TSC by CONCOR during 1995-96, 1996-97 and 
1997 -98 respectively; and 

(e) the name of the parties granted such waival of 
TSC since 1995-96 alongwith number of waivals granted 
to them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) to (e) The 
information is being collected and will be laid on the table 
of the Sabha. 

Reduction in Budget for Main-
tenance of Aircraft 

3047. SHRIMATI KRISHNA BOSE: Will the Minister 
of CIVIL AVIATION be pleased to state: 

(a) whether the budget for maintenance of Aircraft 
by Indian Airlines is being curtailed: 

(b) if so, the details thereof in comparison to the 
previous . year; 

(c) whether this curtailment will have an adverse 
effect on the safety of passengers; and 

(d) if so, the precautions that have, been taken to 
ensure passengers' safety? 

THE MINISTER OF CIVIL AVIATION (SHRI ANANTH 
KUMAR) : (a) No, Sir. 

(b) to (d) Do not arise. 
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Development of Malabar Region 

3048. SHRI E. AHAMED : Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Government are aware that the 
Malabar region of Kerala is the most neglected in the 
matter of railway development : 

(b) if so, whether any new line has been constructed 
or track renewal has taken place in these northern districts 
of Kerala during the recent past; .. 

(c) if not. the reasons therefor, 

(d) whether the Govemment have any plan to 
develop the railway system in these districts; and 

(e) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) No. Sir. 

(b) and (c) Do not arise. However during the last five 
years. 107 kms of track renewals have been done in this 
region. 

(d) and (e) In the Malabar region Railways have 
undertaken the doubling of Shoranur-Mangalore single line 
track. Moreover a line from Kuttipuram to Guruvayur was 
earlier planned as a part of the Shoranur-Mangalore 
doubling work. However, with doubling extended from 
Kuttipuram to Shoranur, this will be a new line. Process 
for obtaining clearances for this work has been initiated. 

[T rans/ation } 

Plan to Meet Increasing Air Traffic 

3049. SHRI RAMSHAKAL : Will the Minister of CIVIL 
AVIATION be pleased to state : 

(a) whether the Airports Authority of India have 
formulated any long-term plan to cope up with the 
increasing demand of air traffic in the country; 

(b) if so, the details thereof; and 

(c) the time by which the Plan is likely to be 
implemented? 

THE MINISTER OF CIVIL AVIATION (SHRI ANANTH 
KUMAR) : (a) to (c) Yes, Sir. Development and 
Modernisation of airports to meet the increasing demand 
of air traffic is a continuous process. AAI has formulated 
its plans for this purpose during the IXth Five Year Plan 
which envisages a total expenditure of Rs. 3306.78 crores 
for development of airport infrastructure. Out of the above, 
Rs. 1030.47 crores has been earmarked for aerodrome 

works, As. 526.84 crores for communication and navigation 
facilities, Rs. 155.77 crores for ground safety services and 
Rs. 1522.52 crores for developrnent of international 
airports. All the above items of work are likely to be 
completed by the year 2001-2002. 

Pending Development Projects 

3050. SHRI JA YSINHJI CHAUHAN : Will the Minister 
of RURAL AREAS AND EMPLOYMENT be pleased to 
state: 

(a) whether the Government of Gujarat have sent 
any rural development projects to the Union Government 
for approyai during the last three years; 

(c) if so, the details thereof and the number of 
projects lying pending approval till date with the 
Government; 

(d) if so, the reasons therefor; and 

(c) the time by which the final decision is likely to 
be taken in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
RURAL AREAS AND EMPLOYMENT (SHRI BABAGOUDA 
PATIL) : (a) to (d) Project proposals pertaining to rural 
water supply, Innovative Jawahar Rozgar Yojana and 
Integrated Wasteland Development Project (IWDP) have 
been received from Gujarat State as follows : 

1. Rural Water Supply: The Government of Gujarat 
has submitted 12 projects under the sub-mission 
programme of Rural Water Supply during the last 
three years. The Govemment of India has 
approved only one project. Consequent upon 
delegation of powers to the State Governments 
to sanction and implement projects, with effect 
from 1-4-1998, the remaining projects have been 
retumed to the State Govemment for necessary 
action. 

2. Innovative Jawahar Rozgar Yojana : During the 
last three years, one innovative project under 
JRY (Ilird Stream) for increasing irrigation 
potential by constructing water harvesting struc-
tures in Dharampur and Vansda talukas of 
Valsad District of Gujarat State was received, 
which was approved in 1995-96. 

3. Integrated Wasteland Development Project 
(IWOP): Govemment of Gujarat have sent 17 
new Integrated Wasteland Development Project 
proposals. Out of these, 7 project for the districts 
of Kheda, Junagadh (2projects) Vadodara. 
Bhavnagar, Panchmahal (Project-II) and 
Sabaoomtha have been sanctioned from 1996 
till to date. Remaining 10 projects are pending 
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for approval. The approval of the projects, 
however, depends upon submission of compli-
ance . by District Rural Development Agencies 
(ORDAs), conformity of the project proposals 
with guidelines and viability of the projects. 

Stoppage of Palace on Wheel at Bundi 

3051. SHRI RAM NARAIN MEENA : Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether any demand has been received by his 
Ministry for stoppage of the royal train "Palace on Wheel" 
al Bundi, city; and 

(b) if so, the action taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) and (b) A 
suggestion to stop the train at Bundi has been made. Under 
the existing itinerary of the tour, this is not feasible. 

Computer Reservation Counter at 
Chhapra Station 

3052. SHRI HIRA LAL ROY : Will the Minister of 
RAILWAYS be pleased to State: 

(a) whether the Government propose to increase the 
reservation counters at Chhapra junction under Sonepur 
division; and 

(b) if so, the time by which the final decision is likely 
to be taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION. (SHRI RAM NAIK) : (a) No, Sir. 

(b) Does not arise. 

[English) 

Westland Helicopter. 

3053. SHRI P,R. KYNDIAH : Will the Minister of 
CIVIL AVIATION be pleased to refer to the reply given 
to the Unstarred Question No, 2432 on June, 11 1998 and 
state : 

(a) whether a large number of Westland Helicopters, 
acquired from England long back and considered 
unSUitable for operations are still lying undisposed: 

(b) if so, the reasons therefore; 

(c) whether these helicopters are parked on rented 
space; and 

(d) if so, the cumulative total of rental charges paid 
so far? 

THE MINISTER OF CIVIL AVIATION (SHRI ANANTH 
KUMAR) : (a) and (b) Yes, Sir. The process of disposal 
of 19 Westland helicopters with Pawan Hans Helicopters 
Limited (PHHL) is in progress. 

(c) These aircraft are parked on space belonging to 
the Airports Authority of India for which rent is being paid 
by the PHHL. The PHHL is utilising this land for several 
purposes such as office building, hangar, dispersal area, 
etc. 

(d) 1, Parking charges and rent Rs. 41.09 lacs 
for store space for West-
land Helicopters at Delhi 
from February 1991 to 
March, 1998 

2. Rent for land and store 
space for Westland Heli-
copters at Mumbai from 
February, 1991 to March, 
1998. 

Rs. 27.86 lacs 

Rs. 68,95 lacs 
(Approx.) 

Stoppage At Kokrajhar Station 

3054,SHRIMATI RANEE NARAH : Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Government have received repre-
sentations from people of Assam for providing stoppage 
of all express trains at Khokarjhar station in Assam : 

(b) if so, the details thereof; and 

(c) the action taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) to (c) Some 
representations were received for stoppage of additional 
trains at Kokrajhar These were examined, but additional 
stoppages at Kokrajhar have not been found feasible. 

Statue of Gandhi 

3055, SHRI R. SAMBAS IVA RAO : Will the Minister 
of URBAN AFFAIRS AND EMPLOYMENT be pleased to 
state: 

(a) whether the proposal of installation of a bronze 
statue of Gandhi has been pending for the last three 
decades; 
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(b) whether the plannefS are unable te suggest a 
place tor this purpose; and 

(c) the time by which a decision is likely to be taken 
in the matter? 

THE MINISTER OF URBAN AFFAIRS AND EMPLOY-
MENT ISHRI RAM JETHMALANI} : (a) and (b) Though the 
proposal tor Installation of a Statue of Gandhi has been 
under consideration of the Govemment for the last three 
decades. the statue could not be installed primarily due 
to the problem in selecting a suitable site acceptable to 
all. \ for installing the statue. In a writ petition filed by 
Con!;ervation Society of Delhi and another, Delhi High 
Court has granted an interim stay restricting the 
Government from altering/removing/demolishing the Canopy! 
Chhatri at the India Gate roundabout renamed as August 
Krantl Udyan. 

(c) It is not possible to indicate the likely time tor 
taking a decision in the matter as the matter is still sub-
judice before Delhi High Court. Final decision in the matter 
can be taken only after the disposal of the pending writ 
petillon by Delhi High Court. 

Train Between Jallandhar and JalJon 

3056. SHRI SADASHIV RAO DADOVA MANDLIK : Will 
the Minister of RAILWAYS be pleased to state: 

(a) whether service of the local train linking 
Jallandhar to JaiJon has been reduced to only one time 
a day instead of three times : 

(b) if so. the reasons therefor: 

(c) whether the Government are aware that hun-
dreds of devotees come to Dera Sant Charan Dass and 
Shahtalyee In Jaijon through this train; and 

(d) if so. the altemative measures taken/proposed 
to be taken b~ the Government for the benefit of hundreds 
of these devotees and general people? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) No, Sir. 

(b) Does not arise. 

(c) Yes Sir. 

(d) Does not arise. Existing services are considered 
adequate. 

Water Supply Scheme 

3057.SHRI VENKATARAMI ANANTHA REDDY: Will 
the Minister of RURAL AREAS AND EMPLOYMENT be 
pleased to state 

(a) whether the Govemment of Andhra Pradesh had 
sent any proposal for taking up water supply scheme with 
the assistance of overseas Economic Cooperation Fund of 
Japan; 

(a) if so, the details therefor; 

(c) the places proposed to be covered under the 
above schemes; and 

(d) if so, the details thereof; 

THE MINISTER OF STATE OF THE MINISTRY OF 
RURAL AREAS AND EMPLOYMENT (SH I BABAGOUDA 
PATIL) : (a) No, Sir. No such proposal has been received 
with regard to Rural Water Supply in Andhra Pradesh. 

(b) to (d) Do not arise. 

Tokenl ... System For Sonarpur· 
CIInnlng Line 

3058. SHRI SANAT KUMAR MANDAL : Will the 
Minister of RAILWAYS be pleased to state the details of 
the present status of tokenlesa system for Sonarpur-
Canning line of Sealdah division and its subsequent effects 
on movement of passenger trains? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTflY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENT A TlON (SHRI RAM NAIK) : The work tor 
provision of tokenless block working in Sonarpur-Canning 
section, Sealdah division of Eastem Railway was kept 
pending and dropped for synchronising with other activities 
and the commissioning and stabilization of 18 Ghz 
Microwave system on this section. 

Now that the 18 GHz Microwave system has stabilised 
on this section, arrangements are being made for 
introduction of tokenlesa block system on this section. 

The introduction of tokenless block system in this 
section will bring improvemenl In lraln operalion. 

(T rans/ationj 

Transportation of Good. 

3059. DR. CHINT A MOHAN : 
PROF. PREM SINGH CHANDUMAJRA : 

Will the Minister of RAILWAYS be pleased 10 state: 

(a) the details of goods slolen, do nol reach al their 
destination and reached late due to the obstructions caused 
in the Iransportalion by the Railways during the lasl months; 

(b) the number of claims submitted 10 the Railways 
during the above period alongwith the amount involved 
therein; and 
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(c) the total number of cases were under consid-
eration by the end of March 1998 and the amount involved 
therein? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) The number 
of cases of goods stolen during the last six months i.e. 
1.4.1998 to 30.9.1998 are as under :-

No. of cases 
Reported 

2100 

Value of property 
stolen (Rs.) 

1,16,28,349 

No target time has !:leen laid down for delivery 
therefore no separate statistics for time of delivery are 
being maintained. 

(b) 69534 claim cases had been registered for a 
period of six months, from April to September 1998 and 
the amount claimed in these cases is Rs. 348.84 crores. 

(e) The total number of claim cases under 
consideration at the end of March, 1998 was 18148. With 
regard to amount involved in those cases, no separate 
statistics are available as the actual amount claimed and 
finally payable may vary considerably. 

Commercial use of Agriculture Land 

3060 SHRI JANG BAHADUR SINGH PATEL: Will the 
Minister of URBAN AFFAIRS AND EMPLOYMENT be 
pleased to state : 

(a) whether an entertainment park situated on 
agricultural land in village Kapashera, Delhi violating 
Section 81 of Delhi Land Reforms Act, 1954; 

(b) if so, the action taken by the Government·in this 
regard; and 

(c) the number of cases pending in the Court of 
Revenue Assistants under Section 81 of DLR Act, 1954 
In Delhi, case-wise, Khasra-wise and village-wise? 

THE MINISTER OF URBAN AFFAIRS AND EMPLOY-
MENT (SHRI RAM JETHMALANI) : (a) and (b) Government 
of National Capital Territory of Delhi has reported that an 
entertainment Park in the name and style of Fun and Food 
village is being run in Kapashera on the agricultural land 
as well as on the extended abadi land (non-agricultural). 
The Proceedings under Section 81 of DLR Act have 
already been instituted vide suit no. 76/RAJ97 in the Court 
of SDMIRA which is pending for disposal. 

(c) The number of cases pending in the Court of 
HC',enue Assistant under Section 81 of DLR Act 1984 in 
O(;lhl III different districts are as follows : 

District No. of Cases 

North 213 

North-West 2288 

North-Eest 57 

West 451 

South-West 567 

South 274 

East 2 

Rural Water Supply 

3061. DR. T. SUBBARAMI REDDY : Will the Minister 
of RURAL AREAS AND EMPLOYMENT be pleased to 
state: 

(a) whether the externally aided rural water supply 
schemes in Andhra Pradesh have been fully formulated, 
designed, executed and monitored on computers with effect 
from October, 1998; 

(b) if so, the details thereof; 

(c) whether the Rajiv Gandhi National Drinking 
Water Mission is sponsoring the project : 

(d) if so, whether the project estimated at a cost of 
Rs. 5.40 crores would be borne by the Center and the 
State Government; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
RURAL AREAS AND EMPLOYMENT (SHRI BABAGOUDA 
PATIL) : (a) No, Sir. 

(b) Does not arise. 

(c) to (e) The Rajiv Gandhi National Drinking Water 
Mission has under taken a project on MIS which, among 
other things, involve computerisation of the Rural Water 
Supply Sector in the country. The total cost of the project 
in Andhra Pradesh comes to Rs. 5.44 crore, out of which 
80% of the project cost would be borne by the Central 
Government and, the remaining 20% to be met by the State 
Government. The State Government has already placed 
orders for procurement of Hardware for this project. 

Pilot Projects of Convergent Services 

3062. SHRI PRASAD BABURAO TANPURE : Will the 
Minister of RURAL AREAS AND EMPLOYMENT be 
pleased to state : 

(a) the names of districts where Pilot Projects on 
community based convergent services introduced during 
the 1996-97 and 1997-98 tin now alongwith the budgetary 
allocation, Sate-wise: 
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(b) whether Government propose to increase the 
number of districts under the project; and 

(c) if so, the details thereof? 

where pilot projects on Community Based Convergent 
Services (CBCS) introduced during 1996·97 and 1998 till 
now alongwith the budgetary allocation state·wise is 
attached. 

THE MINISTER OF STATE OF THE MINISTRY OF 
RURAL AREAS AND EMPLOYMENT (SHRI BABAGOUDA 
PATIL) . (a) A Statement showing the names of districts 

Statement 

(b) No, Sir. 

(c) Does not ariso. 

The names of the districts where pilot projects on Community Based Convergent SeNices 
introduced during 1996-97 and 1997·98 till now alongwith the budgetary allocation 

State 1996·97 
(Districts) 

2 

Andhra Pradesh Guntur 

Nalgonda 

Vishakhapatanam 

West Godavari 

Total 

Arunachal Pradesh Changlong 

Lohit 

Total 

Assam Goalpara 

Darrang 

Dhemaji 

Nagaon 

Total 

Bihar 

Budgetary 
Allocation 

3 

10.00 

10.00 

10.00 

10.00 

40.00 

10.00 

10.00 

20.00 

10.00 

10.00 

10.00 

10.00 

40.00 

1997·98 
(Districts ) 

4 

Warangal 

Adailabad 

Vizianagaram 

West Kameng 

Tirap 

Dibang Valley 

Lower Subsansiri 

Hailakandi 

Cachar 

Sibsagar 

Karbi Analog 

Morigaon 

Barpeta 

Jorhat 

Kokrajhar 

Lakhempur 

Kamrup 

Nalanda 

Palamau 

Nawadah 

Bhojpur 

Deogarh 

Gumla 

Saharsa 

(Rs. in lacs) 

Budgetary 
Allocation 

5 

5.00 

5.00 

5.00 

15.00 

5.00 

5.00 

5.00 

5.00 

20.00 

5.00 

5.00 

5.00 

5.00 

5.00 

5.00 

5.00 

5.00 

5.00 

5.00 

50.00 

5.00 

5.00 

5.00 

5.00 

5.00 

5.00 

5.00 
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2 3 4 5 

Katihar 5.00 

Madhepura 5.00 

Siwan 5.00 

Darbhanga 5.00 

Gaya 5.00 

Aurangabad 5.00 

West Singhbhum 5.00 

Total 70.00 

Goa South Goa 5.00 

Total 5.00 

Gujarat Bhavnagar 10.00 Amreli 5.00 

Vadodra 10.00 Surat 5.00 

Sabarkantha 10.00 Jamnagar 5.00 

Valsad 5.00 

Total 30.00 20.00 

Haryana Faridabad 10.00 Bhiwani 5.00 

Jind 10.00 Gurgaon 5.00 

Kaithal 10.00 Fatehabad 5.00 

Total 30.00 15.00 

Himachal Pradesh Kullu 10.00 Bilaspur 5.00 

Solan 10.00 Hamirpur 5.00 

Mandi 10.00 

Total 30.00 10.00 

Jammu & Kashmir Kargil 5.00 

Badgaum 5.00 

Kathura 5.00 

Total 15.00 

Kamataka Hassan 10.00 Shimoga 5.00 

Chitradurga 10.00 Chickmangalore 5.00 

Bellary 10.00 Mandya 5.00 

Kolar 5.00 

Bangalore (U) 5.00 

Total 30.00 25.00 

Kerala Kottayam 10.00 Kannur 5.00 

Polakkad 10.00 Idukki 5.00 

Wayanad 10.00 Kasargod 5.00 

Total 30.00 15.00 
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2 3 4 5 

Madhya Pradesh Tikamgarh 5.00 
Betul 5.00 

Chindwara 5.00 
Raisen 5.00 

Raipur 5.00 

Ratlam 5.00 

) Sagar 5.00 

Panna 5.00 

Bilapur 5.00 

Sehore 5.00 

Salaghat 5.00 
Total 55.00 

Maharashtra Amarvati 10.00 Solhapur 5.00 

Jalna 10.00 Raigarh 5.00 

Bhandra 10.00 Nanded 5.00 

Sangli 10.00 Chandrapur 5.00 

Osmanabad 10.00 Jalgaon 5.00 

Total 50.00 25.00 

Manipur Thoubal 10.00 

Tamenglang 10.00 

Total 20.00 

Mizoram Chimtuipui 10.00 

Total 10.00 

Nagaland Tuensang 10.00 

Phek 10.00 

Total 20.00 

Orissa Koraput 10.00 Sundergarh 5.00 

Nuapada 10.00 Malkanglri 5.00 

Gajapati 10.00 Bargarh 5.00 

Sambalpur 5.00 

Kalahandl 5.00 

Sonepur 5.00 

Total 30.00 30.00 

Punjab Sangrur 10.00 

Bhatinda 10.00 

Mansa 10.00 

Total 30.00 
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2 3 4 5 

Rajasthan Rajsmand 10.00 Bundi 5.00 

Pali 10.00 Jhalawar 5.00 

Sawai Madhopur 10.00 Dungarpur 5.00 

Jalore 5.00 

Nagaur 5.00 

Jaisalmer 5.00 

Total 30.00 30.00 

Sikkim South Sikkim 10.00 

Total 10.00 

Tamil Nadu Pudukottai 10.00 Coimbatore 5.00 

Thanjavur 10.00 Dindigul Anna 5.00 

Thiruvellor 5.00 

Vaigai-Veeran 5.00 

Trichy 5.00 

Salem 5.00 

Madurai 5.00 

Chegaiapattu 5.00 

Total 20.00 40.00 

Tripura South Tripura 10.00 

North Tripura 10.00 

Total 20.00 

Uttar Pradesh Gazipur 10.00 lalitpur 5.00 

Hamirpur 10.00 Azamgarh 5.00 

Maunath Bhanjan 10.00 Pratapgarh 5.00 

Bahraich 10.00 Balia 5.00 

Basti 10.00 Sonbhadra 5.00 

Gorakhpur 5.00 

Jaunpur 5.00 

Faizabad 5.00 

Maharajganj 5.00 

Padrona 5.00 

Ambedkamagar 5.00 

Sidharthnagar 5.00 

Total 50.00 60.00 

West Bengal Uttar Dinajpur 10.00 

Maida 10.00 

Murshidabad 10.00 

Total 30.00 
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Doubling of Jammu and Jallandhar Rail Line 

3063. SHRI CHAMAN LAL GUPTA: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the doubling of Jammu-Jallandhar 
Railway line is still pending; 

(bl if so. the reasons therefor, and 

(c) the time by which the above work is likely to 
be started and completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAI~WAYS. MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) Yes, Sir. 

(b) The survey report is under finalisation in 
consultation with the Zonal Railway. Requisite clearances 
would be processed and obtained once the survey report 
IS finalised. The work would be ",tarted after obtaining the 
clearances. 

(c) The work is likely to be started in 1999-2000 and 
will be progressed as per availability of resources. No target 
date has yet been fixed for its completion. 

Stoppage At Partur 

3064. SHRI SURESH WARPUDKAR : Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether request have been received by the 
Govemment for providing stoppage of Tapovan Express 
at Partur Station on Mumbai-Nanded line; and 

(b) if so, the action taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) and (b) Some 
representations were received in this regard. The same 
were examined but not found feasible. 

laying of Nellore-Cuddapah Rail Line 

3065. SHRIMATI LAKSHMI PANABAKA : Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether there was any proposal to lay a railway 
line between Nellore and Cuddapah; 

(b) if so, the latest position of the above railway line; 

(c) whether the provision made for above purpose 
in the budget 1997-98 have been fully utilised; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS. MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) and (b) A 
survey for a new rail line between Cuddapah and Nellore 
has been completed recently. The Survey report received 
in July, 1998 has revealed the cost of the 181 kms. long 
line as Rs. 355 crores with a negative rate of return. Due 
lo the unremunerative nature of the line and the severe 
resource constraints, it has not been found possible to 
consider taking up the project at present. 

(c) Yes, Sir. 

(d) Does not arise. 

Train Between Solapur-Pune 

3066. SHRI SUSHIL KUMAR SHINDE 
Minister of RAILWAYS be pleased to state: 

Will the 

(a) whether the Government have received propos-
als for introduction of an additional train between Pune and 
Solapur, and 

(b) if so, the details thereof and the action taken 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLlA~ENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) and (b) Yes, 
Sir. The maner has been examined but nol found feasible. 

Gauge Conversion of Rewarl· 
Degana Ran Line 

3067. SHRIMATI SHEELA GAUTAM : Will the Minister 
of RAILWAYS be pleased to refer to the reply given to 
parts (d) and (e) of the Unstarred Question No. 417 on 
November 20, 1997 and state: 

(a) whether the survey for gauge conversion from 
Rewari to Degana via Ratangarh metre gauge line has 
since been completed and the survey report submitted to 
the Government; 

(b) if so, whether the conversion work of above line 
has been started; and 

(c) if not, the time by which the gauge conversion 
work is likely to be started and completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) The route from 
Rewari to Degana covers the lines from Rewari to 
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Sadulpur, Sadulpur to Ratangarh and Ratangarh-Degana 
sections. The conversion work between Rewari and 
Sadulpur is already included in the budget and will be taken 
up after the requisite clearances have been obtained. The 
Survey for Hissar to Bikaner which includes Sadulpur-
Ratangarh has already been completed and the report is 
under finalisation in consultation with the Railway. The 
survey for Ratangarh-Degana is in progress. Further 
consideration of these projects would be possible once the 
survey reports become available and finalised. 

(b) No, Sir. 

(c) The sanctioned gauge conversion work from 
Rewari to Sadulpur will be progressed after receipt of 
requisite clearances and as per availability of resources. 
No target has yet been fixed for its completion. 

V.I.P. Launge at Callcut Airport 

3068. SHRI MULLAPALL Y RAMACHANDRAN : Will 
the Minister of CIVIL AVIATION be pleased to state : 

(a) whether the Government have allotted any space 
at Calicut Airport for setting up of a V.I.P. launge; 

(b) if so, details thereof including the total area 
allotted and the rent fixed for the same; 

(c) whether any organisation has been authorised 
to raise funds from abroad to develop Calicut Airport; and 

(d) if so, the details thereof and the total amount 
collected by that organization? 

THE MINISTER OF CIVIL AVIATION (SHRI ANANTH 
KUMAR) : (a) and (b) Of the four V.I.P. rooms at Calicut 
Airport two of dimensions 6m x 6m and 12.4m x 4.5m are 
in the international building while one VIP room 6m x 9m 
is in the domestic building. These have been provided by 
the AirportS Authority of India. In addition to this, the 
Malabar International Airport Development Society (MIADS) 
has been allotted a VIP room (size - 7m x 8m), free of 
cost. This has been furnished by MIADS who are also 
maintaining it. 

(c) No, Sir. MIADS have been authorised by the 
State Government of Kerala for raising the funds for 
providing interest free loan to Airports Authority of India 
for the development of this airport. 

(d) Does not arise. 

Ashraya Scheme 

3069. SHRI A. VENKATESH NAIK : Will the Minister of 
URBAN AFFAIRS AND EMPLOYMENT be pleased to state: 

(a) whether the Karnataka Govemment has re-
quested for financial assistance from HUDCO to construct 
houses under the Ashraya Scheme during the current year; 

(b) if so, the details thereof: and 

(c) the present status thereof? 

THE MINISTER OF URBAN AFFAIRS AND EMPLOY-
MENT (SHRI RAM JETHMALANI) : (a) to (c) Yes, Sir. 
HUDCO has sanctioned a loan amount of Rs. 76.05 crore 
for 48 housing schemes under Ashraya Housing Scheme 
of Karnataka during current year. On completion, these 
schemes will provide 48057 dwelling units. 

Apart from this, HUDCO has received 51 schemes 
under Ashraya Housing Schemes, which are in the pipeline. 
The loan sought for these schemes is of the order of Rs. 
111.58 crores. These projects are at various stages of 
processing for sanction as per HUDCO guidelines. 

Construction of Foot Over Bridges in Kerala 

3070. SHRI T. GOVINDAN : Will the Minister of 
RAILWAYS be pleased to state : 

(a) the number of places where the Union 
Government propose to construct Foot Over bridges in 
Kerala; 

(b) if so, the details thereof and the amount 
allocated for this purpose; and 

(c) the time by which this work is likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLENTATION (SHRI RAM NAIK) : (a) to (c) Extension 
of the existing Foot over bridges at Emakulam Junction 
have been taken up. An allocation of Rs.18.00 lakh has 
been made for these works during the current year, 
Provision of Foot-over-bridges have also been sanctioned 
at Quilandi, Tellicherry, Kanhangad, Perinad and Shertalai 
with an allocation of Rs. 6.25 lakh during 1998-99. These 
works are likely to be completed by 2000-2001. 

Express Way Township Project 

3071.SHRI AJAY KUMAR S. SARNAIK Will the 
Minister of URBAN AFFAIRS AND EMPLOYMENT be 
pleased to state : 

(a) whether Express way Township project called 
NICE (Nandi infrastructure Corridor Enterprise) has been 
finalised by the Govemment by forming a consortium in 
association with the United States Companies; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT (SHRI BANDARU 
DATTATREYA) : (a) and (b) The information is being 
collected and will be laid on the Table of the Sabha. 
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{T rans/ation] 

Military Exercise on Indo-Pak Border 

3072. SHRI SUSHIL CHANDRA VARMA : Will the 
Minister of DEFENCE be pleased to state : 

(a) the number of army personnel panicipated in the 
military exercise held recently on Indo-Pak Border and the 
objectives thereof alongwith the details of such military 
exercises held in the past; 

)(b) whether there was any encounter between Indo-
Pak Forces during the above exercise; 

(c) if so, the details thereof; and 

(d) the total expenditure incurred on this exercise 
and whether there were any casualties during the exercise 
and if so. the details thereof? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES) : (a) to (d) A corps level exercise was 
recently conducted in the area of Jodhpur. Such exercises 
were also held in 1996 and 1997. Approximately n,ooo 
personnel partiCipated in the recent exercise. There was 
no encounter with Pakistan's Forces. There were no 
casualties during the exercise; I Officer was injured during 
the preparatory period and 1 Officer died due to a road 
accident. 

It would not be in the interest of national security to 
divulge further details. 

{Eng/ish] 

Builders' Conference 

3073. SHRI MOHAN RAWALE 
SHRI D.S. AHIRE ; 
SHRI VITHAL TUPE : 

Will the Minister of URBAN AFFAIRS AND EMPLOY-
MENT be pleased to state : 

(a) whether in a bid to tackle the problems facing 
the stagnent housing sector the Government have 
organised a three-day interface with private builders from 
aI/ parts of the country; 

(b) if so, the measures suggested in the conference; 
and 

(c) the action taken by the Government thereon? 

THE MINISTER OF URBAN AFFAIRS AND EMPLOY-
MENT (SHRI RAM JETHMALANI) : (a) A three-day All 
India Conference on Housing-The Challenges and 
Solutions was organised jointly by the Ministry of Urban 
Affairs and Employment, Federation of Promoters and 
Builders Association of Maharashtra (FPBAM) and the 
Housing and Urban Development Corporation Ltd. 

(HUDCO) from 28th to 30th November, 1998 at Vigyan 
Bhavan, New Delhi. 

(b) and (c) The suggestions made in the Conference 
are given in the attached statement. The Government is 
already seized of the. problem& fating .the .housing. seclor 
and action on some of suggestions has been initiat&<f on 
the basis of the Government's policy perceptions. Action 
on the suggestions is being taken both at level of 
Government of India and State Governments. 

Statement 

Suggestions made in the Conference 

1. The ULC (R&A) Act, 1976 should be repealed in toto. 
Further the saving provision for continuation of the 
Act under section 20 and 21 should be deleted as 
this will lead to continuation of a replealed Act on 
certain projectslschemesllands. 

2. The National Housing Bank Act should be amended 
to provide speedy foreclosure laws. 

3. Ministry of Finance should consider increasing the 
benefit of section 80 1 A of the Income Tax Act for 
tenements upto 1500 sq.ft. carpet area. 

4. Again, the benefit. of section 80 1 A of the Income 
Tax Act may be extended for the period upto 31st 
March 2004 in place of 31st March 200 1 . 

5. Government of India should take up with the State 
Gov!. to reduce stamp duty on mortgage securitisation 
paper on the lines that have been done by the State 
of Maharashtra. Tamil Nadu Kamataka and Gujarat. 
The Stamp duty on housing should be reduced to 
1-2 per cent. 

6. The RBI in its credit policy has mandated 1.5% 01 
incremental deposits for housing finance. This 
percentage should be increased from 1.5% to 5% 
Further there should be a minimum allocation of 5% 
of funds for housing purposes under priority sector. 

7. A housing unit of Rs. 15 lakh may be considered 
as priority lending. by Reserve Bank of India. 

8. The benefit available under Section 43 (D) of the 
Income Tax Act should be extended to HFCs also. 

9. The entire interest payment on housing loans for self 
occupied and tenanted property should be exempted 
from taxable income. 

10. 50"10 of the rental income should be exempted from 
taxable income. 

11. Government of India should aI/ow deduction (to 
corporate bodies) from taxable income upto 100% of 
the capital cost incurred for providing new residential 
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units for employees, subject to a limit of 33% of the 
total taxable income and provided that the residential 
units are not alienated by the company for a period 
of 10 years and provided these residential units are 
put up within a period of 3 years. Also an accelerated 
rate of depreciation or a higher initial depreciation 
in addition to the normal depreciation that is available 
under Income Tax Rules, should be allowed for 
corporates providing residential units for its employ-
ees. 

12. The Government of India should permit HFls to have 
access to long term pension/provident funds. 

13. To reduce cost of borrowing and housing finance 
more affordable the levy of interest tax on housing 
loans should be discontinued. 

14. The Government of India should permit FDI in the 
housing sector subject to a minimum lock-in period 
of 3 years. 

15. The Government of India should permit higher FSI/ 
FAR in the cities on payment of an additional 
premium to the local authority, which should be 
ploughed back for infrastructure development. 

16. There should be a self-regulatory body comprising 
of developers and institutions to protect the interest 
of buyers 

17. The Government of India and State Governments 
should initiate action to simplify building bye-laws so 
as to empower chartered architects to sanction 
building plans, The conoept of single-window 
clearance for all statutory clearances required from 
various agencies should be put into place in all cities 
and for this, the State Government and local 
Governments should evolve appropriate mechanism 
for the same. 

Further, keeping in view the housing needs of the 
weaker section and low income, the existing building 
bye-laws, planning standards and development 
control rules should be revamped to provide for the 
realistic housing development needs. 

Further, the existing land records should be 
modernized, and the land revenue laws should be 
amended for speedy clearances for taking up housing 
projects. 

18. The Government of India should redefine long term 
finance under section 10(23) G of Income Tax Act 
as a period of "More than one Year" as against a 
period of "not less than 5 years" currently indicted 
in the section. Alternatively, the preferred way of 
passing the benefit of concessional rate of funding 
for approved projects could be the recognition of 

"Housing Finance" and "under the definition of 
infrastructure facility" under section 10 (23) G in 
respect of loans given for approved projects. This 
should be utilized primarily for accessing low cost 
finances by HFls for the massive housing needs of 
rural housing and urban housing for the weaker 
sections and low income. 

19. HUDCO lending policy to State Governments should 
be used to persuade the State Governments to 
progressively implement the provisions of the 
National Housing and Habitat Policy in progressive 
and time bound manner. 

20. Permission may be granted by RBI/MOF to all HFls, 
recognised by the NHB for refinance to grant housing 
loan to NRI's PIO's. 

21. Government should promote insurance companies 
pension funds and provident funds trusts to invest 
in mortgage backed securitisation. 

22. Ministry of Urban Affairs and Employment should be 
made the nodal agency to push through the 
securitisation and secondary mortgage market. 

23. Government should make appropriate changes to 
section 138 of the Negotiable instrucment Act to 
provide parity to mandates provided under the 
electronic clearing system in the same manner as 
a current provisions relating to dishonor of cheques 
by borrowers. 

24. Government should made amendment to the Security 
(Regulation) Act 1956 to include "Pass Through 
Certificate" as an approved security. 

25. investment of unaccounted money in housing should 
be exempted for a period of one year by amendment 
of Section 69 of the income Tax Act. 

26. Export earnings of real estate in foreign currency 
should be exempted under Section 80 HHD (on the 
line of exemption to earning in hard currency for 
Hotels). 

27. A high powered committee should be set up to look 
into the entire housing sector to come up with the 
recommendations as to how to generate resources, 
provide incentives and simplify procedures. 

28. Housing should be given the status of infrastructure 
for increasing access to avail assistance from the 
HFls, Fls, Banks etc. 

29. The Income Tax Act may be amended to provided 
for exclusion of interest subsidy as a taxable 
perquisite in the hands of the employees in 
connection with housing loans availed from Housing 
Finance Companies. 
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30. All tenancies, hereinafter created, should be ex-
empted from rent control. 

Closure of Sale Centre at Pond/cherry 

3074. SHRI S. ARUMUGHAM : Will the Minister of 
STEEL AND MINES be pleased to state : 

(a) whether Steel Authority of India Limited is going 
to close down its sales centre at Pondicherry; 

(b) if so, the reasons therefor; 

.1 (c) whether the Govemment are aware that it will 
affect the interests of Small Scale Industries and wort( of 
building construction in Pondicherry as the rate of sales 
tax is 1% in Pondicherry and 4% at Chennai; and 

(d) if so, the measures propose to be taken by the 
Government to remedy the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL AND MINES (SHRI RAMESH BAIS) : (a) to (d) 
Operation of a Consignment Agency Outlet at Pondicherry 
was not found to be commercial viable and as such the 
same has been closed down by steel Authority of India 
Limited (SAIL) in the month of November, 1998. 

The reqUirements of the Customers located at 
pondicherry are met by SAIL through its Branch Sales 
Office at Chennai, Tamil Nadu. 

Modernisation of Telecommunication System 

3075. SHRI RANJIB BISWAL : Will the Minister of 
RAILWAYS be pleased to state: 

(a) the steps taken by the Government for the 
modernisation of telecommunication system in Railways so 
far, sector-wise; 

(b) the investment made therein; 

(c) the fund earmarked therefor during the Ninth 
Five Year Plan; 

(d) whether private sector has been participated; 
and 

(e) if so, the extent thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) As a part of 
modernisation of Telecommunication, Railways have 
provided electronic exchanges, digital Microwave links and 
Optical Fibre cable. Sectorwise details are given in 
attached Statement-I 

(b) Year wise investment of last 5 years is given 
in attached Statement-II 

(c) The IX Five Year Plan is yet to be finalised by 
the Planning Commission. Railways expect an outlay of 
approximately Rs. 1600 Crores on Signal & Safety Plan 
Head. Telecommunication being part of same Head. 

(d) Not so far. However, participation of Private 
Sector has been planned for provision of Optical Fibre 
cable under "Build, Own, Operate and Lease (BOOL)" 
scheme. With this scheme it will be possible to modernise 
Railway's Telecommunication network. 

(e) Under BOOl scheme about 20,000 Kms of 
Optical Fibre Cable costing about Rs.1800 crores has 
plann~ for laying along the Railway track. 

Statement-I 

SectorQonal wise detail on Modemlsation 
of Telecommunication System 

Railway Electronic Digital Optical 
Exchange Microwave Fibre Cable 

(No. of lines) Links (Krns) (Kms) 

Central 21,550 275 784 

Eastern 12,340 0 210 

Northern 33,394 995 81 

Northeastem 8,988 0 0 

Northeast 3,252 0 0 

Frontier 

Southern 5,432 629 0 

South Central 12,044 502 0 

South Eastern 9,544 0 335 

Western 36,077 613 63 

TOTAL 142,621 3,014 1,473 

Statement-II 

Yearwise Investment on Modemlsation of Tele-
communication in the last Five Years 

Year Investment 
(Rs. Crores) 

1993-'94 64.11 

1994-'95 66.90 

1995·'96 71.53 

1996-'97 55.47 

1997·'98 70.63 

TOTAL 328.64 
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Wagon Makers Charged with 
Excise Evasion 

3076. SHRI ABHA YSINH S. BHONSLE 
SHRI PRASAD BABURAO TANPURE 

Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether attention of the Government has been 
drawn to the news-item captioned "Wagon makers charged 
with excise evasion" appearing in the Indian Express dated 
November, 28, 1998; 

(b) if so, the facts reported therein; and 

(c) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 

{Translation] 

Quality of Catering Service In Trains 

3077. SHRI BIJOY KUMAR BIJOY : 
SHRI JAGDAMBI PRASAD YADAV 
SHRI K.S. RAO : 

Will the Minister of RAILWAYS be pleased to state: 

(a) the trains including Rajdhani Expresses in which 
catering arrangements have been assigned to private 
contractors; 

(b) whether the standard of catering service in 
these trains, particularly in Rajdhani Expresses has 
declined and the quality of diabetic and vegetarian food 
is the poorest; 

(c) if so, the reasons therefor; 

PARLIAMENTARY AFFAIRS AND MINISTER OF STATE (d) the number of complaints received in this regard: 
IN THE MINISTRY OF PLANNING AND PROGRAMME and 
IMPLEMENTATION (SHRI RAM NAIK) : (a) Yes, Sir. 

(b) and (c) Ministry of Railways is procuring wagons 
owned by them as will as against the scheme of "Own 
Your Wagons Scheme". During contracts placed in 1995 
against the above, excise duty was not applicable for both 
the categories. Subsequently, vide notification dated 
13.11.1995, the exemption of excise duty against the ·Own 
Your Wagons Scheme" has been withdrawn. 

It is understood that demand notices have been issued 
by excise department on wagon manufacturers totalling 
about Rs.20 crores against the contracts pertaining to. Own 
Your Wagons Scheme. The wagon manufacturers have 
reported that eventhough they are willing to pay excise duty 
as per law, the excise authorities are not permitting Modvat 
relief on inputs which have been contested by the wagon 
manufacturers with the excise authorities. Wagon manu-
facturers have also intimated that they are seeking settle-
ment of these case through 'Kar Vivad Samadhan Scheme'. 
The claim of excise authorities on wagon manufacturers 
is to be dealt as per appropriate law. 

Ministry of Railways have already approached Ministry 
of Finance for extending the excise duty exemption on 
wagon manufactured under Own Your Wagon Scheme also 
for the reason that these wagon are utilised by Railways 
for transportation of public goods and ultimate liability of 
the expenditure devolves on railways in the form of lease 
rentals. 

(e) the steps taken by the Government to improve 
the quality of catering service in trains? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) A list is 
attached as Statement. 

(b) to (e) No, Sir. However, a few complaints have 
been received regarding quality of catering services on 
these trains in 1998. RemediaVpunitive action has been 
taken against licencee responsible. Licence of Patna-New 
Delhi Rajdhani Express train was terminated on account 
of complaints and services are now being managed 
Departmentally. 

There is no separate provision for specific type of food 
for diabetic/heart patients. However, tea/coffee etc. are 
served with separate sugar packets. 

Food and mineral water samples are collected 
regularly under Prevention of Food Adulteration Act and 
Quality Control and examined. In case of samples found 
adulterated, departmental and legal action is taken against 
the vendors/suppliers. Besides, regular checkslinspections 
are being conducted by the Commercial and Medical 
officers on static and mobile catering units. 



157 Wrinen AnSwelS AGRAHA YANA 26, 1920 (Saka) to Questions 158 

Statement 

(a) List of trains running with panlTy calS 
assigned to private contractolS : 

S. Railway 
No. 

1. C.R. 

2. C.R. 

3 .. ' C.R. 

4. C.R. 

5. C.R. 

6. C.R. 

7. C.R. 

8. E.R. 

9. E.R. 

10. E.R. 

11. E.R. 

12. E.R. 

13. E.R. 

14. N.E. 

15. N.E. 

16. N.E. 

17. N.E. 

18. N.E. 

19. N.E. 

20. N.E. 

21. N.E. 

22. N.E. 

23. N.E. 

24. N.E. 

25. N.F. 

26. N.F. 

27. N.F. 

28. N.F. 

29. N.F. 

30. N.F. 

Train No. Name of Train 

3 4 

1019/1020 Konark Express 

102511026 Pragati Express 

1077/1078 Jhelum Express 

2027/2028 Shatabdi Express 

2137/2138 Punjab Mail 

106311064 MAS-CSTM Express 

1081/1082 MCST-CAPE Express 

2019/2020 Shatabdi Express 

2307/2308 Howrah Jodhpur Express 
(S.F.) 

2309/2310 Rajdhani Express 

300313004 Howrah Bombay Mail 

300513006 HWH·ASR Express 

3151/3152 SDAH-JAT Mail 

5205/5206 Lichhavi Express 

5011/5012 Raptisagar Express 

5045/5046 ADI-GKP Express 

5047/5048 Purvanchal Express 

506315064 Awadh Express 

5087/5088 Amamath Express 

5089/5090 GKP-HYB Express 

5217/5218 CLA-MFP Express 

5219/5220 CLA-DBG Express 

101511016 Kushinagar Express 

213312134 P4shpak Express 

405514056 Brahmaputra Mail 

560215603 GHY-DBRT intercity Express 

5609/5610 Awadh Assam Express 

5621/5622 North East Express 

564515646 GHY-DDR Express 

5651/5652 Lohit Express 

2 3 4 

31. N.F. 5657/5658 Kanchanjunga Expt8SS 

32. N.F. 565915660 Kamrup Express 

33. N.F. 590515906 Kamrup Express (M.G.) 

34. N.F. 562315624 Cochin-Guwahati Express 

35. N.R. 562515626 SBC-GHY Express 

36. N.R. 1 SB12 SB Samdari-Bhildi Passenger 
(M.G.) 

37. N.R. 200512006 Shatabdi Express 

38. N.R. 201112012 Shatabdi Express 

39. N.R. 201312014 Shatabdi Express 

40. N.R. 201512016 Shatabdi Express 

41. N.R. 201712018 Shatabdi Express 

42. N.R. 2311/2312 Kalka Mail (S.F.) 

43. N.R. 240112402 Shramjeevi Express (S.F.) 

44. N.R. 242112422 Rajdhani Express 

45. N.R. 2423/2424 Rajdhani Express 

46. N.R. 242512426 Rajdhani Express 

47. N.R. 2471/2472 Swaraj Express, (S.F.) 

48. N.R. 247512476 Sarvodaya Express 

49. N.R. 247712478 Sarvodaya JAT-Hapa 
Express 

SO. N.R. 277912780 Goa Express (S.F.) 

51. N.R. 4057/4058 Kashi-Vishwanath Express 

52. N.R. 408314084 Mahananda Express 

53. N.R. 4245/4246 Tapti Ganga Express 

54. N.R. 485914680 NDLS-ASR Express 

55. N.R. 4667/4668 Malwa Express 

56. N.R. 468114682 Ludhiana Express 

57. N.R. 4709/4710 Bikaner-Churu Link Express 
(M.G.) 

58. N.R. 4789/4790 Bikaner Express (M.G.) 

59. N.R. 4827/4828 Ranakpur Express (M.G.) 

60. N.R. 489314894 Jodhpur Mail (M.G.) 

61. N.R. 242712428 AOI-NDLS Rajdhani Express 

62. N.R. 2437/2438 SC-HNZM Rajdhani Express 

63. N.R. 2029/2030 Amritsar-New Delhi Shatabdi 
(Reverse) 
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2 3 4 2 3 .4 

64. S.C. 2713/2714 Satavahana Express (S.F.) 97. S.R. 2675/2676 Kovali Express (S.F.) 

65. S.C. 2711/2712 Pinakini Express (S.F.) 98. S.R. 6045/6046 Navjivan Express 

66. S.C. 7021/7022 Dakshin Express 99. S.R. 6309/6310 Cochin-Patna Express 

67. S.C. 7017n018 SC-RJT Express Extension 100. S.R. 6315/6316 Cochin-Howrah Express 
of Shirdi 

101. S.R. 6335/6336 NCJ/TVC-GIM Express 
68. S.C. 7061/7062 Shirdi Express 

102. S.R. 6337/6338 Cochin-Rajkot Express 
69. S.C. 7245n246 Ratnachal Express 

103. S.A. 6339/6340 NGC-MCST Express 
70. S.C. 9769/9770 Jaipur-Purna Express 

71. S.C. 7057n058 Cochin-Bilaspur 
104. S.A. 6341/6342 TVC-ERN Express 

72. S.C. 7081/7082 Ahilyanagri Express 
105. S.A. 6501/6502 Ahmedabad Express 

73. S.C. 7029n030 Cochin-Hyderabad 106. S.R. 6687/6688 Navyug Express 

74. S.C. 2715/2716 Nanded-Amritsar Express 107. S.A. 6323/6324 TVC-HWH Express 

75. S.C. 2703/2704 Faluknuma Express 108. S.A. 6343/6344 Kerala (ERS) - Nizamuddin 

76. S.C. 7617/7618 Tapovan Express 109. S.R. 6505/6506 SBC-HNZM (Via Hubli) 

77. S.E. 2801/2802 Purshotam Express (S.F.) 
Weekly 

110. S.A. 2677/2678 SBC-CBE Extension of Kovai 
78. S.E. 8001/8002 Howrah-Bombay Mail Exp. 
79. S.E. 8033/8034 ADI-HWH Express 111. S.R. 6331/6332 Trivendrum-Kurla Express 
80. S.E. 8101/8102 Muri Express 

112. W.R. 2009/2010 Shatabdi Express 
81. S.E. 8301/8302 Hirakud Express 

113. W.R. 2473/2474 Sarvodaya Express 
82. S.E. 8401/8402 Puri-Okha Express 

114. W.A. 2933/2934 Karnavati Express (S.F.) 
83. S.E. 8601/8602 Tata-PKT Express linked with 

8101/02 115. W.A. 2955/2956 BCT-JP Express (S.F.) 

84. S.E. 8689/8690 Bokaro-Alleppey Express 116. W.A. 9011/9012 Gujarat Express 

85. S.E. 8543/8544 Samta Express 117. W.R. 9305/9306 Shipra Express 

86. S.E. 8603/8604 RanchilHatia - Delhi Weekly 118. W.A. 9965/9966 Bhildi Express (M.G.) 

87. S.E. 8553/8554 VSKP-HNZM (Via BZA) Bi- [English] 
weekly Allotment of Government Accommodation 

88. S.E. 2021/2022 Shatabdi Express 3078. SHRI NARESH PUGLIA : Will the Minister of 
89. S.R. 2007/2008 Shatabdi Express URBAN AFFAIRS AND EMPLOYMENT be pleased to 

90. S.R. 2023/2024 Shatabdi Express state: 

91. S.R. 2429/2430 Rajdhani Express (a) whether the Delhi High Court has restrained the 
Union Government from allotting Government accommoda-

92. S.R. 243112432 Rajdhani Express tion to trusts, memorials and political parties and also 

93. S.A. 2607/2608 Lalbagh Express (S.F.) directed to adopt a clear policy in the matter; 

94. S.A. 2617/2618 Mangala Express (S.F.) (b) if so, the criteria laid down for the allotment of 

95. S.R. 263312634 Rajdhani Express 
such accommodation; and 

96. S.R. 2637/2638 Kudal Nagar Express (S.F.) 
(c) the details of the allotments niade during 1998 

till date, category-wise? 
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THE MINISTER OF URBAN AFFAIRS AND EMPLOY-
MENT (SHRI RAM JETHMALANI) : (a) The High Court of 
Delhi has. vide its order dated 10.11.98 in Writ Petition 
(Civil) No.2560/97. restrained the Union Government from 
allotting Government accommodation to Trusts, Memorials 
and PolitICal Parties without the leave of thfl Court till the 
next date of hearing. II has also directed the Government 
to place on record the policy relating to the allotment of 
Government houses for the purposes of memorials, trusts 
and political parties. 

) 

(b) AI present. no guidelines exist for allotment of 
Govemment accommodation to trusts and memorials. 
However, some allotments have been made in the past 
in some cases, depending on the merits of each case. The 
allotment of Govemment accommodation to the political 
parties has been made in terms of the policy guidelines 
dated 24.10.85 and 10.8.98. These guidelines are presently 
under review, in consultation with the Rajya SabhalLok 
Sabha Secretariat. 

(c) A Statement is attached. 

Statement 

S.No. Name of Political Party Accommodatin Allotted Date of Allotment 
----------_ .. -

BhartlYCl Janta Party 

2. Bhartlya Janta Party 

H-l, Kalibari Marg (Type-I) 

61/20, S-III DIZ Area (Type-III) 

28.10.98 

2.9.98 

14.9.98 3. Bhartlya Janta Party 12/461, Sec-l, DIZ Area (In lieu of K-5112 S.II DIZ Area 
allotted on 2.9.98) (Type-III) 

4. Bt.artlya Janta Party 703 B.K.S Marg (in lieu o~ 18/1B S.II DIZ Area, 
allotted on 2.9.98 (Type-III) 

29.10.98 

5 Bhartiya Janta Party A-234 Pandara Road (Type-IV) 3.9.98 

28.5.98 

20.8.98 

11.11.98 

6. Bhartlya Janta Party 13 Windsor Place (Type-VI) 

7. Bhartlya Janta Party AB-19 Tilak Marg (Type-VII) 

8. Janla Dal AB-14, Pandara Road (In lieu of type VIII Bungalow 
NO.9 Akbar Road) (Type-VII) 

ClOSing of Concrete Sleeper Factory 

3079. SHRIMATI MINATI SEN: Will the Minister of 
RAILWAYS be pleased to state 

(a) Whether the Government are aware about the 
closure of concrete sleeper factory at New Jalpaiguri under 
Northeast Frontier Railway since September. 1996; and 

(b) if so, the details thereof and the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN 1 HE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) and (b) On 
completion of supply against original contract, the firm was 
manufacturing sleepers against ad hoc orders placed on 
them and production was continued upto Oct., 1997. 
Thereafter the production had to be stopped as the firm 
did not accept the counter offer made by Railways against 
the Open Tender inVited In June. 1997. Now in Dec., 1998. 
In order to continue supply. another ad hoc order has been 
placed on the firm till finalization of fresh Tender opened 
on 27.10.1998. 

Attachment of Coach 

3080. SHRI CHANDRESH PATEL: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Govemment have received repre-
sentations from various organizations and Members of 
Par1iament regarding (i) attachment of two additional 
reserved coaches under Tatkal reservations scheme in 
Jamnagar-Jammu tawi train, (ii) linking of Jamnagar with 
Delhi under the computer reservation system, and (iii) 
connection of Ralkot to train No. 127011269 and Bhopal-
Rajkot with train No. 2111212; 

(b) if so, the details thereof; and 

(c) the action taken by the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) to (c) Nu 
representation has been received regarding attachment 01 

two additional reserved coaches under Tatkal reservations 
sr:heme in Jamnagar-Jammu tawi train. However, some 
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representations including from Nawanagar Chamber of 
Commc~ce and Industry, Jamnagar through Shri Chandresh 
Patel. Membel of Parlrament have been received for 
introduction of through coaches between Porbandar and 
Bhopal by train Nos. 212/126q and 1270/211. 

At present, 2111212 Rajkot-Porbandar Fast Passenger 
provides a sUitable connection to 1269/1270 Rajkot-Bhopal 
Express at Ralkot in both directions, Introduction of through 
coaches between Porbandar and Bhopal has been 
examined but not found feasible. 

A5 regards hnklng of Jamnagar with Delhi under the 
Computer reservation system, a project has been 
undertaken for networking 01 the 5 computerised passenger 
reservation systems of Calcutta, Mumbal, Chennai, Delhi 
and Sccundernbad, the software lor which has been 
developed. The lirst phase of the project has been 
successfully Implemented by hnking Delhi, Secunderabad 
and Calcutta systems. Jamnagar will get linked with the 
remaining systems as soon as the networking project is 
implemented. 

Construction of Flyover at Farldabad 

3081, DR RAVI MALLU 
RAILWAYS be pleased to state 

Will the Minister of 

(a) whether the construction work of flyover at Bata 
Level clOsslng In Fandabad has been suspended for quite 
some lime ,ago, 

(t)) II so, the reasons therefor; and 

(c) the steps the Government are taking to construct 
thiS lIyovE'r expeditiously? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) and (b) No, 
Sir. The work is In progress. 

(c) State Government of Haryana IS exploring the 
pOSSibility of construction of thiS bridge as a four lane road 
over bridge on BOT (BUild. Operate and Transfer) basis 
which IS at advance stage of finalisallon, Railways have 
already given clearance and have asked the State GoV!. 
to deposit funds for execution of work of bridge across 
railway tracks as this portion of work is to be executed 
by Railways 

{T rallS/dllonl 

Condition of Arambagh Government Colony 

3082. SHRI KIRTI VA ROHAN SINGH: Will the Minister 
of URBAN AFFAIRS AND EMPLOYMENT be pleased to 

(a) whether the Government are aware of the 
pathetic condition of sewer disposal lineslseapage in type-
I and II Government quarterslgarrages of Arambagh 
Colony; and; 

(b) if so, the steps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT (SHRI BHANDARU 
DATTATREYA) : (a) Yes, Sir. 

(b) Maintenance of main sewerage system of the 
colony is with MCD. MCD have reported that some 
complaints regarding blockage of main sewer line were 
received. The damaged portion of sewer has been replaced 
and there is no complaint at present. 

Roof treatment to Type I and II quarters against 
seepage has been undertaken. Seepage in garrages is due 
to vegitation growth on terrace which has since been 
removed and repairs against seepage will be taken up and 
completed during the current financial year. 

{English] 

Sale of Military Equipment by France 

3083. SHRI DILEEP SANG HAN I : Will the Minister of 
DEFENCE be pleased to state: 

(a) whether the Government of France has shown 
inclination towards seiling military equipments to India; and 

(b) if so, the reaction of the Government of India 
thereto In the context of large scale military cooperation 
between Pakistan and France? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES) : (a) Yes, SIr. 

(b) To meet the requirements of the armed forces 
01 India, Government imports defence material, equipment 
and technology from friendly countries including France in 
the context of India's overall security concerns. 

Misuse of Park 

3084. SHRI SHANTILAL PURSHOTTAMDAS PATEL: 
Will the Minister of URBAN AFFAIRS AND EMPLOYMENT 
be pleased to state : 

(a) whe.ther the Park earmarked for school in 
Cooperative Group House Building Society Ltd., Shivalik, 
New Delhi is being used for other purposes; 

(b) I' so, the details thereof; 

(,;) whether the permission to use the plot has been 
obtained; and 

(d) if not. the action taken by the Government 
against the management? 
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THE MINISTER OF URBAN AFFAIRS AND EMPLOY-
MENT (SHRI RAM JETHMALANI) : (a) and (b) As per 
inspection conducted by the office of Registrar COOPerative 
SOCIeties. it has been revealed that the C-Block park which 
is actua!ly earnarked for the purpose of a school. is being 
used by the society. for holdIng various 'unctions/parties 
for its Members. 

(c) No. SIr. 

(d) The socIety has been directed by the Land and 
Development Office to stop the misuse immediately. The 
19cal Police and RegIstrar. Co-operative Societies have 
also been advised to check further misuse, if any. by the 
Society. 

(Trans/atlon] 

Cargo Facility at Patna 

3085. SHRI RAGHUVANSH PRASAD SINGH: Will the 
Minrster of CIVIL AVIATION be pleased to state 

(a) whether the Govemment have formulated any 
scheme for air liftrng of vegetables in lowest possible time 
to foreign countries In view of substantial production of 
vegetables and fruIts in Bihar; 

(b) whether there IS a proposal to provIde air cargo 
faCIlity at Patna wIth a vIew to meet domestIc demand; and 

(C) I' so. the details thereof? 

THE MINISTER OF CIVIL AVIATION (SHRI ANANTH 
KUMAR) : (a) to IC) The Bihar State Export Corporatron 
(a Government of Bihar undertakIng) has a proposal to 
develop an Air Cargo Complex outsIde the preclOcts of the 
airport and has acquIred land for this purpose. The Alrp.:>rt 
Authority of IndIa has Issued the site NOC from aircraft 
operatIonal point of view. Airlines are free to operate cargo 
services to airlift perishable cargo from Bihar keeping in 
view the demand and commercIal viability. 

[Eng/ish! 

Setting up of N.S.C. 

3086. SHRI MOINUL HASSAN AHAMED 
SHRI D.S. AHIRE : 
SHRI MANIKRAO HODLYA GAVIT: 
SHRIMATI GEETA MUKHERJEE 

Will the Minister of DEFENCE be pleased to state 

(a) whether the National Security Council (NSC) has 
since been formed; and 

(b) if so. the composition thereof and the functions 
assigned to it? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES) : (a) and (b) A six Member National Security 

Council (NSC) has been set up with the Prime Minister 
as Its Chairman and the Ministers for Defence. Finance. 
Home Affairs. Extemal AffaIrs and Deputy ChaIrman. 
Planning Commission as its members. The functions of the 
NSC would include reviewing. monitoring. making long-term 
prognoses and conSidering policy opllons on all aspects 
01 national security of the country. 

Construction of Air Strip at Phaltan 
(Maharashtra) 

3087. DR. SUBRAMANIAN SWAMY : Will the Minisler 
o! CIVIL AVIATION be pleased to state: 

(a) whether there is a proposal to construct an AIr 
Strip or AIrport In Phaltan 10 Satara District (Maharashtra). 
and 

(b) il so. the details thereof alongwith the site as 
proposed? 

THE MINISTER OF CIVIL AVIATION (SHRI ANANTH 
KUMAR) : (a) and (b) Phaltan Air-strip in Satara belongs 
to the State Govemment of Maharashtra. The Airports 
Authority of India has no plan to develop this air-strip. 

Srlnagar Airport 

3088. SHRI MANIKRAO HODL YA GAVIT 
SHRI D.S. AHIRE : 

Will the MInister 01 CIVIL AVIATION be pleased to 
state: 

(a) whether the Srinagar Airport. which was closed 
lor air traffic In June has been reopened lor normal aIr 
traffic in the month of November. 1998; and 

(b) if not. the reasons therefor? 

THE MINISTER OF CIVIL AVIATION (SHRI ANANTH 
KUMAR) : (a) and (b) Srinagar Airport has been reopened 
for normal air-traffic from 1st December. 1998. 

(T rans/ation] 

Agitation at Chaleshar Station 

3089. SHRI JAGAT VIR SINGH ORONA : Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the daily railway commuters created a 
disorderly scene at the Chaleshar railway station (U.P.) in 
the Agra bound train coming from Shikohabad during the 
magistrate checking, damaged the engine and set the 
railway station on lire; 

(b) if so. Ihe reasons therefor along with the 
Govemment property damaged thereby; 

(c) whether the Govemment have conducted any 
probe into it; and 
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(d) if so. the oU'come thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS. MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) and (b) Yes. 
Sir. On 24.8.1998 Up STA Passenger train arrived 
Chaleshar Stalion at 9.00 hrs. from Shikohabad. The train 
was chocked for tlcketiess travellers by Asstt. Commercial 
Managor and other Staff. Dunng the checking one 
passenger lumped off the train and fell on the track. HIs 
leg gol amputated under the moving train. After the 
checking staff had left the station. the passengers gol 
agitated and the Station Master along with other railway 
staff was manhandled. Window panes and lelephones were 
broken and Ihe SIation Records were set on fire. 

(c) and (d) On Intlmallon a case vide No. 235/98 under 
sechon 146.151 of Railway Act and Section 147,436,427 
of Indian Penal Code was registered al Government 
Railway Police SIalion. lundla against unknown passen-
gers. The case was Investigated by GRP authorities. 
However. Ihe accused could nol be Identified and therefore. 
Ihe case was closed vide final report No. 27 dated 
12.10.1998. 

{English} 

Public Utility Services at Ahmedabad Airport 

3090. SHRI P.S. GADHAVI : Will the Minister of CIVIL 
AVIATION be pleased 10 state: 

,(I) whether Ahmedabad Airport lacks public utility 
services for the passengers and for Ihose accompanying 
them: 

(b) II sO. whelher Ihere is no sealing arrangements 
for Ihe passengers and the charges for refreshme.nts are 
also very high: 

(c) If so. the reasons Iherefor; and 

(d) the steps taken to provide the seating arrange-
ments there and the charges for tho refreshment be 
charged at par that are being charged al other airports 
of the country') 

THE MINISTER OF CIVIL AVIATION (SHRI ANANTH 
KUMAR) . (a) to (d) No. Sir. The seating arrangements 
are proVided InSide thE' termln', building. However, at the 
time of bunching of Ilights. there IS over crowding in the 
Departure Hall. The prices charged for refreshments are 
reasonable The Airports Authority of India has initiated 
action for exlending the holding lounge and provide a hall 
for visitors in fronl of bot/l domestic departure hall and 
arrival hall of Ihe international terminal building. 

Expenditure Incurred on Maintenance 
of MP Flats 

3091.SHRI PRAKASH YASHWANT AMBEDKAR: Will 
the Minister of URBAN AFFAIRS AND EMPLOYMENT be 
pleased to stale : 

(a) the expenditure incurred on the maintenance of 
M.P. flats In South Avenue and North Avenue during each 
of the last three years: 

(b) whether the maintenance staff has been reduced 
dunng the above period; 

(c) if not. the reason for awarding contract to 
contractors 10 carry out petty work therein; and 

(d) the number of complaints received against the 
works carned out by contractors and the action taken by 
the Government on each of them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT (SHRI BANDARU 
DATIATREYA) : (a) Details of expenditure on the 
maintenance of MP flats in South Avenue and North 
Avenue during the last three years is given as under :-

Year Expenditure 
(In lakhs) 

1995-96 Rs.372.32 

'1996-97 RS.491.93 

1997-98 Rs.S58.12 

(b) No, Sir. 

(c) Availability of Departmental labour is suffiCient to 
anend only day to day complaints. Other works like 
periodical repairs and minor works are got done through 
contractors. 

(d) No complaints has been receIved against the 
works carried out by the contractors. 

Case Against Stainless Steel Bright Bars 

3092. SHRI S.S. OWAISI : 
SHRI PRASAD BABURAO T ANPURE : 

Will Ihe Minister of STEEL AND MINES be pleased 
10 state 

(a) whether the Government have lost the case 
against Stainless Steel Bright Bars in European Union: 

(b) if so. the main reasons therefor: 

(c) whether some Indian compames have been 
exempted from rountervailing duty: 

(d) if so. Ihe details thereof and the extent to whIch 
export of steel bars are likely to be affected by this deciSIon 
of FU: and 



169 Written Answers AGRAHAYANA 26, 1920 (Saka) to Questions 170 

(e) steps taken to improve the export of steel? 

THE MINISTER OF STATE. IN THE MINISTRY OF 
STEEL AND MINES (SHRI RAMESH BAIS) : (a) and (b) 
On the basis of complaints filed by the European industry 
the European Commission had initiated Anti-Subsidy 
proceedings In October 1997 against the Stainless Steel 
Brig!'t Bars (SSBBs) originating from India, alleging that 
the Indian Government provides subsidies to its exporters 
through its export promotional schemes under Exim Policy 
VIZ. EPZ Scheme, Pass Book Scheme/Duty Entillement 
Passbook Scheme, EPCG Scheme and the Income Tax 
eXemption provided to the exporters. As no unit/company 
was located in the Export processing Zones, the EC 
dropped this from the purview of subsidy. 

However. the EC concluded their Investigations saying 
that the benefits accrued under these schemes amounted 
to countervailable subsidies causing injury to the domestic 
Industry. 

(c) and (d) No countervailing duty has been imposed 
by the CommiSSion on two units, viz. MIs Panchmahal Steel 
Ltd .. Baroda and Mis Parekh Bright Bars Private Ltd. The 
Imposition of countervailing duties is expected to have an 
adverse impact on the export of Indian Stainless Steel Bars 
to EU. It is however. difficult to make an accurate 
assessment of the extent of the Impact. 

(e) Government has taken several steps to boost 
exports of steel. One of these IS, a Steel Exporters' Forum 
under the chairmanship of Development CommiSSioner for 
Iron and Steel has been set up with major steel producers! 
associations as its members. The main objectives of the 
Forum inter-aha include . 

(a) To support. protect. maintain. Increase and 
promote export of iron and steel by such 
methods as may be necessary or expedient. 

(b) Idenlify potential export markets through inten-
sive market research and develop products to 
meet specific demands in the international 
markets. 

Some of the other measures taken by the Government 
to facilitate exports include : 

(i) Full convertibility of export earnings at market 
rate of exchange: 

(ii) Facility available to Exporters to import their 
requirement of raw materials duty free under the 
Advance Licensing Scheme; 

(iii) Refund of the duty paid on any imported or 
excisable material used in the manufacture of 
export goods; 

(iv) Exemption of export earning from income tax 
under Section 80 HHC; and 

(v) Enhancement of duty credit rates under Duty 
Entitlement Pass Book (DEPB) Scheme on most 
of the iron and steel items to encourage export 
of iron and steel. 

Cheating In MES 

3093. DR. BIZA Y SONKAR SHASTRI: Will the Minister 
of DEFENCE be pleased to state : 

(a) whether attention of the Govomment has been 
drawn to the news item captioned, 'Five Former MES 
officials chargesheeted' appearing in the Times of India 
dated October 2, 1998; 

(b) if so, the facts of the matter reported, therein; 
and 

(c) the steps taken to cleanse the MES of the 
rampant corruption? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES) : (a) and (b) Yes, Sir. Five officers of the 
MES were chargesheeted for awarding a contract at highly 
exhorbitant rates for supply, installation and comrnissioning 
of a mechanical laundry plant at Rand R Hospital, Delhi 
Cantt. Prosecution against all the officers and trial are being 
undertaken by the Special CBI Court. 

(c) While regular vigilance is being kept to prevent 
malpractices in the functioning of the MES, additional steps 
like streamlining of selection of contractors by a committee 
of senior officers, increasing frequency of vigilance checks, 
expediting disciplinary proceedings and other steps are 
being undertaken. 

Increa.. of Coaches 

3094. SHRI DINSHAW PATEL: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether any demands were received by the 
Government to increase the number of coaches in EMU 
train between Baroda-Godhara-Baroda; 

(b) if so, the details thereof; and 

(c) the action taken by the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) and (b) At 
present, EMU trains are nol running between Vadodara and 
Godhra. However, requests including from Smt. Urmilaben 
Chimanbhai Patel. MP have been received tor increasing 
the coaches In MEMU trains on Vadodara-Godhra section. 
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(c) MEMU trains on Vadodara-Godhra-RatJam sec-
tions have been augmented by 4 coaches w.e.!. 1.6.1998. 
Further, augmentation of these MEMU trains is not feasible 
at present due to operational and resource constraints 

New Railway Lines 

3095. SHRI VITHAL TUPE : 
SHRI ASHOK NAMDEORAO MOHOL 

Will the MlIllster 01 RAILWAYS be pleased to state: 

(a) whether the Government are considering to 
include new railway lines of Maharashtra during 1999-2000 
for which survey has already been completed; and 

(b) II so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS. MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENT ATION (SHRI RAM NAIK) : (a) and (b) The 
Information will be known when the Railway Budget for 
1999-2000 IS presented In Parliament sometime in 
February. 1999. 

Wage Agreement by Indian Airlines 

3096. SHRI BASU DEB ACHARIA : 
SHRI BIKASH CHOWDHURY 
SHRI SUNIL KHAN 

Wiil the Minister 01 CIVIL AVIATION be pleased to 
state: 

(A) whether wage settlements have been arrived 
at by Indian Airlines with the Air Corporations' Employees 
Unron for the period of five years from September. 1990: 

(b) II so. the percentage of increase In wages and 
allowances granted to them; 

(c) whether warge settlement has also been arrived 
at by ·Indlan Airlines With the Indian Aircrafts Technicians 
AsSOCiation for the period of five years from September 
1. 1990: 

(d) if so. the percentage of wage increase granted 
to the emplovees covered by the Indian Aircrafts 
Technicians Association: 

(e) whether wage settlement are now due to be 
arrived at by Indian Airlines with the Recognised Trade 
Unions: and 

(f) il so. the details thereof? 

THE MINISTER OF CIVIL AVIATION (SHRI ANANTH 
KUMAR) : (a) and (b) Wage Settlement with Air 
Corporations Employees Union categories of employees for 
the period 1.9.1990 to 31.8.1995 has been arrived at and 

the same was settled in two time frames i.e. September. 
1990 to December. 1991 and January, 1992 to August. 
1995. The increase given in September, 1990 works out 
in the range of 9% to 12% at various stages and between 
14% and 23% as on January, 1992. 

(c) and (d) Wage Settlement with Indian Aircraft 
Technicians Association for the period 1. 9 .1990 to 
31.12.1996 has been signed and the same has also been 
signed in two time-frames Le. September. 1990 to 
December. 1991 and January. 1992 to December, 1996. 
The percentage Increase given as on September. 1990 
works out between 9% and 19% for various stages and 
between 25%and 30% as on January, 1992. 

(e) and (f) Discussions are on With the recognised 
Unionsl Associations. 

Illegal Mines 

3097. SHRI KRISHAN LAL SHARMA 
SHRI G. GANGA REDDY 
SHRI SOM MARANDI : 

Will the Minister of STEEL AND MINES be pleased 
to state 

(a) whether the Government have any list of illegal 
mines under operation In various parts of the ::ountry: 

(b) il so. the details thereof. Stale-wise: and 

(c) The steps being taken by the Govemment to 
close down the illegal mines in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL AND MINES (SHRI RAMESH BAIS) : (a) Central 
Government does not maintain any such list. 

(b) Does nol arise. 

(c) Action is taken as per law on detection of cases 
of illegal mining. 

{Translstion] 

Rock Sliding on Railway Line 

3098. SHRI DADA BABURAO PARANJPE Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Government are aware that due to 
incessant rains a big rock fell down and totally blocked 
the railway line between Multtai and Maiyakata stations in 
Nagpur raifway division on September 14. 1998; and 

(b) if so, the reasons tor not conducting any survey 
of railway lines during rainy season to prevent such 
incidents? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS. MINISTER OF STATE IN THE MINISTRY OF 
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PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) Yes. SIr. 

jb) Every year. pre-monsoon survey is conducted 
and loose boulders or earth in cutting which are likely to 
fall and obstruct Railway line are removed before onset 
of monsoon. In addition stalionary watchmen/patrolmen are 
posted at vulnerable locations where such problems are 
anticipated. However thiS rainfall in this section has been 
unprecedented as thiS has been quite greater than normaV 
aveJage rainfall In this area. However. efforts are made 
to prevent blockage of traffic due to such incident by 
keeping vigil and patrolling the track constantly dUring the 
rainY season 

/Engll$h} 

Diruption of Rail Traffic due to Derailment 

3099. SHRI MADHAV RAO PATIL : 
SHRI ABHA YSINH S. BHONSLE 

Will the MInister of RAILWAYS be pleased to state: 

(a) whether there has been frequent disruption of rail 
traffic due to derailment of passenger and goods trains; 
and 

(b) If so. the details thereof alongwlth the number 
of trains cancelled due to such traffiC disruption dUring the 
last two years. Zone-wise and location-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS. MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) Yes. Sir. 
Disruption of rail traffic due to accidents (including 
derailments) during last three years are given below :-

1995-96 

1996-97 

1997-98 

6661 hrs. 

5289 hrs. 

4526 hrs. 

(b) Indian Railways do not maintain statistics of 
location-wise train cancellations due to derailments. 

Utilisation of Area in BGML 

3100. SHRI K.H. MUNIYAPPA : Will the Minister of 
STEEL AND MINES be pleased to state : 

(a) whether more than 12.000 acres of land is 
available in Kolar Gold Field which belongs to Bharat Gold 
Mines Limited (BGML); 

(b) whether the Government have any plan to 
rehabilitate the former employees on this land; and 

(c) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL AND MINES (SHRI RAMESH SAIS) : (a) Yes. Sir. 

(b) and (c) With a view to helping rehabilitation of its 
former employees. Bharat Gold Mines Limited (BGML) has 
taken the following action :-

(i) Taken up the matter with the Gov!. of Karnataka 
to develop Kolar Gold Field area as an Industrial 
area to create employment opportunities for the 
disengaged employeesltheir dependants 

(Ii) The employees disengaged under Voluntary 
Retirement Scheme have been asked to form co-
operative society to develop sericulture In BGML 
area. The company has contacted Silk Board 
Under Ministry of Textiles. Bangalore to provide 
technical assistance to train them. 

(iii) a reference has been made to the Gov!. of 
Kamataka for the transfer of about 1000 acres 
of land along with the houses of employees/ex· 
employees to the ad-joining municipal area on 
mutually agreed terms. 

{Translation] 

Losses Suffered by Railways 

3101. PROF. RITA VERMA 
RAILWAYS be pleased to state 

Will the Minister of 

(a) the total losses occurred since 1995 due to the 
detaining of railway wagons i:l marshalling yards beyond 
the stipulated time. zone-wise; 

(v) the extent of loss '.uttered due to late departure 
of goods trains for their destinations during the said period; 

(c) whether any accountability has been fixed for 
these losses: and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MfNISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) and (b) No, 
Sir. 

Mar6halling yard detention& and late departure of 
goods trains form only part of the total freight operations. 
It may not be correct to draw conclusions by studying 
certain pockets of operation in isolation of the entire gamut 
of operations. The two best indices of wagon utilisation and 
goods train mobility are the wagon kilometre/wagon day 
and net tonnes kilometre/wagon day. Details for the penod 
1990-91 to 1996-97 are as under : 
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---- --<-- ----
Year Net Tonne Kilometre/ Wagon Kilometre! 

wagon day wagon day 
(Broad Gauge) (Broad Gauge) -----_ .. 

1990-91 1407 110.5 

1991-92 1439 113.2 

1992-93 1457 116.4 

1993-94 1506 125.0 

1994-95 1591 138.0· 

1995-96 1792 151.2 

1996-97 1840 157.8 ---------
Net tonne kilometre/wagon day has Increased by 

30.7% between 1990-91 and 1996-97 while wagon 
kilometre/wagon day has gone up by 43% dunng the same 
penod Indicating significant improvement in wagon utilisallon 
and wagon mobility. Therefore. the question of loss does 
not arise. 

(c) and (d) Do not anse. 

{EnglIsh} 

Gauge Converelon of Khagarla-
Samastlpur Rail Line 

3t02:PROF AJIT KUMAR MEHTA 
SHRI BIJOY KUMAR BIJOV 
SHRI HIRA LAL ROY 

Will the Minister 01 RAILWAYS be pleased to refer to 
the reply given to usa No. 2293 on June 11.1998 
regarding Gauge Conversion 01 Khagaria-Samastipur Rail 
line and stat!' 

(a) whether the necessary clearance has been 
obtained: 

(b) II so, the details thereol: and 

(c) II not. the reasons for delay alongwith other 
formahties required by the Govemment for expeditious 
undertaking 01 this proJect? 

THE MJNISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) No. Sir. 

(bl Does not anse. 

(c) The survey had not been completed when the 
work was Included in the BUdget. Subsequently. the survey 
report has been received, finalised and is being sent to 
the Planning Commission for their appraisal. Once thIS has 
been done by them then further consideration of the project 

by the Expanded Board and thereafter by Cabinet 
Committee on EconomiC Affairs will become possible. 

Additions to Fleet 

3103. SHRI SANDIPAN THORAT : Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether the Govemment have taken steps to 
phase out old aircraft and inoperative Helicopters and add 
new aircraft to meet growing traffic load on various routes 
both domestic and intemational; and 

(b) if so. the details Ihereof and the details of new 
aircrafts added by Indian AirHnes and Air India during the 
last three years. year-wise? 

THE MINISTER OF CIVIL AVIATION (SHRI ANANTH 
KUMAR) : (a) and (b) Expansion/renewal of fleet by the 
airlines is a continuing exercise and depends on various 
factors, the mOl" ;:nportant ones being the resources of 
the airlines. traffiC requirements. suitability of the aircraft 
type and viability of operations of various sectors/routes. 

Air India has inducted two B747-400 aircraft into its 
lIeet during the last three years. 

Indian Airline!: has not inducted any new aircraft into 
its lIeet during the last three years. 

Derailments 

3104. SHRI S. SUDHAKAR REDDY 
SHRI K. YERRANNAIDU : 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether two incident of derailments were 
occurred one of Hyderabad-Narsapur Express near 
Sattenapalli of Guntur District on October 8. 1988 and 
another of Intercity Express between Hyderabad and 
Guntur on October 15. 1998; 

(b) if so. the details and reasons therefor; 

(c) the number of persons killed/injured therein; 

(d) whether any inquiry has been conducted in thiS 
regard: and 

(e) if so. the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) and (b) Yes. 
Sir. Details of two derailments are as under :-

( 1 ) There was a derailment of 7056 Hyderabad-
Narsapur Express on 8.10.1998 between 
Sattenapalli-Pedakurapadu stations on 
Vijayawada DiviSion of South Central Railway. 
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As per prehmlnary finding of Commissioner of 
Railway Safety. the cause of accident is 
"Sabotage-. 

(2) Or. 15 October, 1998 there was another 
derailment of 7006 Intercity Express between 
Snrampuram-Nalgonda stations on Secunderabad 
Division 01 South Central Railway. This accident 
occurred due to human failure. 

(c) (1) Number of persons killed/Injured in 
gerallment of 7056 Express which occurred on October 8, 
1998 

Killed = 11 Injured = 37 

(2) Number 01 persons killedllnjured In derailment 
01 7006 Intercity Express which occurred on Oc!ober 15. 
1998 

Killed = Nil Injured = 12 

(dl and (e) Yes. Sir. (i) In the accident of 7056 Express 
dated 8.10 1998, the enquiry IS being conducted by 
Commissioner of Railway Safety, South Central Circle. (ii) 
In the accident of 7006 Intercity Express, the inquiry is 
being conducted by a group of Senior Administrative Grade 
Officers of the Indian Railways. 

National Rent Control Legislation 

3105.SHRI ANNASAHEB'MK PATIL : Will the 
MInister 01 URBAN AFFAIRS AND EMPLOYMENT be 
pleased to state 

(a) whether the Government propose to enact 
National Rent Control Legislation to stimulate investment 
in rental hOUSing in the country as proposed in its Natiohal 
HOUSing Pohcy, 1998; 

(b) if so, the details thereof: and 

(c~ the time by which such legislation is likely to 
come? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT (SHRI BANDARU 
DATTATREYA) (a) No, Sir. 

(b) and (c) Do not arise. 

Setting up of Wagon Repair Centre 

3106.SHRIMATI SANGEETA KUMAR I SINGH DEO : 
Will the Minister of RAILWAYS be pleased to state : 

(a) whether the Government consider to set up a 
Wagon Repair Centre at Kantabangi as the locoshed has 
been shifted from Kantabangi to Titlagarh; 

(b). if so, the time by which if It likely to be 181 
up; 

(c) if not, whether the Government consider for 
returning the land to the donor, as per the agreement 
between the donor and the railways; and 

(d) if not, the reasons th£'refor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) The land has been utilised for an Engineering 
Training Centre which is already functional and an 
Operating Training Centre is proposed to be set up there. 

[T rans/atlonJ 

Audit of National Airport 
Authority of India 

3107 SHRI ARVIND KAMBLE : Will the Minister of 
CIVIL AVIATION be pleased to state : 

(a) whether the accounts 01 the National Airport 
Authority of India have not been audited for more than last 
lour years: 

(b) it so, the reasons therefor: and 

(c) the action taken for auditing the accounts 01 all 
the departments 01 the above authority and laying the 
conclUSions thereof on the floor 01 the House? 

THE MINISTER OF CIVIL AVIATION (SHRI ANANTH 
KUMAR) : (a) No Sir. 

(b) Does not arise. 

(c) Audited Accounts 01 National Airports AuthOrity, 
upto 1994-95 have been laid before Parliament. 

Airports Authority of India (AAI) has been formed by 
the merger of erstwile National Airports Authority and 
International Airports Authority of India from 1-4-1995 and 
Audited Accounts of AAI upto 1996-97 have been laid 
before Parliament. 

(English] 

otver.lon of Righta to Ahmedabad 

3108. DR. VALLABHBHAI KATHIRIA : Will the Minister 
of CIVIL AVIATION be pleased to state : 

(a) whether Indian Airlines has decided to divert 
some more flights to Ahmedabad Airport; and 

(b) if 10, the details thereof? 
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THE MINISTER OF CIVIL AVIATION (SHRI ANANTH 
KUMAR) . (a) and (b) Indian Airlines has already airlinked 
Ahmedabad to Pune by thnce weekly 8-737 services. 
oporating on CalcuttalAhmedabad/Pune/Bangalore/Chennal 
route 

Telecommunication Network 

3109. SHRI RS GAVAI 
RAILWAYS be pleased to state 

Will the M1I11ster of 

(a) whC'\lwr thl'! Dopartment of Telecar; ~unlcatlon 
has served it notice to Indian Railways that It would not 
be malnta1l11ng the ril1lway telecommunication line In future: 

(b/ il so. the reasons therelor, 

(c) whethm any appeal IS pending with Telecom 
Rogulatory Authority of India to sort oJ:Jt the differences: 

(d) II so, the rlet"lls thereof, and 

(e) whether Railways has made an alternative 
armngemcnt~, tn malntmn Its telecommunication network? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS. MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENT ARY AF r AIRS AND MINISTEFl OF 5T ATE 
IN THF MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) (n) No. 511 

(b) Docs not ansC' 

(C) ilnd (el) Some of the Railways h"d approachf'd 
Telocom Regul,lIory AuthOrity of India (TRAI) seek1l1g their 
assistance In gettln~ bf'ttf'l services from the Department 
of TelecommUlllcntJon (DOT) A tnpnrtltE' meetJng between 
DOT, Railways illld H~AI wm, arranged by the TRAI 111 

which the n(,pel tor unproved mnlntenance and difficulties 
in mfllntenance nl ClrclIlt:; w.'r(' dlscllssed DOT agreed to 
make efforts tn Improve the ma1l1tE'nance of ClrClllts. 

(e), Dof's not mise 

{Tralls/.1tlollj 

Curtailment of Expenditure 

3110. PROF PREM SINGH CHANDUMAJRA 
DR. SUSHIL INDORA 

Will the Mll1lster at RAILWAYS be pleased to state: 

(a) whet he I hrs M1I11stry has received instructions 
from the Ministry of Finance In regard to cut-short the 
number of employees and the salary emoluments rncluding 
other f!xpenclilurc; and 

(b) If so. the steps taken by the Government 10 th,s 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS MINISTER OF STATE IN THE MINISTRY OF 

u.:n:r •• uV''',,, ""'1 ••• _ •. - . 

PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) Yes. Sir. This 
Ministry has received instructions from Ministry of Finance 
regarding economy in Government expenditure, which 
Interalia, contain the direction that the vacancies arising 
may be filled In such a manner that while the promotional 
avenues of the existing employees are not adversely 
aflected. the vacant posts of the lower level in the hierarchy 
are aholished to the maximum possible extent. These 
Instructions also call for a 10% mandatory cut on non-salary 
secreta nat expenditure i.e. on Travelling Allowance, Office 
Expenses. Petroleum Oil Lubricants. Over Time Allowance: 
Honoranum etc 

(f») This Ministry has conveyed these instructions to 
the concerned units for compliance. 

{Eng/Ish] 

Sale of Land by DDA 

3111.SHRI SURENDRA PRASAD YADAV 
(JAHANABAD) • Will the Minister of URBAN AFFAIRS AND 
EMPLOYMENT be pleased to state • 

(a) whether Delhi Development Authonty has sold 
land to the cultural. SOCial, commercial and educational 
Institutions dunng the last the three years: 

(b) If so, the details thereof; 

(c) whether the pnce of the land sold has been 
reckoned less than Its market value; 

(d) If so, the reasons therefor; and 

(e) the procedures followed to keep the pnce 
less? 

THE MINISTER OF URBAN AFFAIRS AND EMPLOY-
MENT (SHRI RAM JETHMALANI) • (a) and (b) The DDA 
has reported that details of land allotted to cultural. SOCial 
and educaIJonal Institutions oy DDA during the last 3 years 
IS as follows 

1995-96 

1996-97 

1997-98 

131 nos. (Approx.) 

130 nos. 

136 nos. 

(") 

(") 

Slmriarly, DDA has sold out 147 nos. of commercial 
plots through public auction out of which possession of 7 
plots has not been handed over due to Court case. 

(c) to (e) The rate of institutional land rs fixed by the 
Government keeping In view the objectives of the 
1I1stitutions. So far as commercIal propertIes are concerned. 
reserve price for the property rs fixed and property sold 
through auctIon 



181 Written Answers AGRAHAYANA 26, 1920 (Saka) to QuestIons 182 

Late Running of Trains 

3112 SHRI RAMPAL UPADHYAY Will the Minister 
of RAILWAYS be pleased to state 

(a) whether there has been considerable adverse 
effect on the punctuality of trains and the security of the 
passengers dunng the last SIX months; 

(b) if so. thE' details of the trains which have not 
been able to follow the time schedule alongwitr the reasons 
therefor; and 

\c\ the steps taken by the Government for providing 
tM safe Journey to the passengers and for running I)f trains 
In lime? 

THE' MINISTER OF STATE IN THE MINIS fRY OF 
RAILWAYS. MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION iSHRI RAM NAIK) (a) No, Sir. 

(bl Does not <lIlSC'. 

(c) A statement IS atlcheo. 

Statement 

The follOWing steps have been taken to proVide safe 
Journey to the commuters and punctuality of trains 

(i) Safety drivers are launched at regular intervals to 
guard against the unsafe practices as well as to 
create the sense 01 alertness amongst the field staff 
engaged In train operation 

(II) Counselling of the running and Stallon staff to 
Improve Safety awareness through publication of 
Safety posters, hand books and Safety bulletins in 
conducting Safety Seminars. 

(iii) Public awareness campaign prohibiting carriage of 
inflammable articles In compartments is also being 
launched. 

(iv) Improvement In track circuiting on running lines 
especially at stations In 'A' & 'B' routes. 

(v) Quality C & W examination of the coaches at C and 
W depot. 

To mamtaln punctuality of trains point to point 
monitonng as well as foot-plate Inspections are done in 
divisional levet and Head Quarters level in regular basis. 
Punctuality conferences are daHy conducted by DRM of 
the Division and GMs of Zonal Railways. Punctuality Cell 
is working round the clock in Railway Board, to monitor 
punctuality of certam nominated trains. 

Detention of Wagons 

3113. SHRI K. YERRANNAIDU : Will the Minister of 
RAIL WA YS be pleased to state : 

(a) whether the Railways have lost As. 500 crOfes 
on account of detention of wagons 10 yards beyond the 
targets as pointed out by the CAG in its report: and 

(b) if so, the measures taken by the Government 
to utilise the wagons fully? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI AAM NAIK) : (a) and (b) No, 
Sir. 

Marshalling yard operations form only a smaU part of 
train ('perations. It will be incorrect to draw conclusions by 
studying certain pockets of operation in isolation of the 
entire gamut of operations. The two best indices of wagon 
utilisation and mobility are the wagon kilometrelwagon day 
and net tonnes kilometrelwagon day. Details for the period 
1990-91 to 1996-97 are as under . 

Year 

1990-91 

1991-92 

1992-93 

1993-94 

1994-95 

1995-96 

1996-97 

Net Tonne Kilometrel 
wagon day 

(Broad Gauge) 

1407 

1439 

1457 

1506 

1591 

17~2 

1840 

Wagon Kllometrel 
wagon day 

(Broad Gauge) 

110.5 

113.2 

116.4 

125.0 

138.0 

151.2 

157.8 

Net tonne kilometre/wagon day hAS increased by 
30.7% between 1990-91 and 1996-97 while wagon 
kilometre/wagon day has gone up by 43% during the same 
period indicating significant improvement in wagon 
utilisation and wagon mobility. 

Upgradatlon Work of Planes at H.A_L. 

3114.SHRI K.C. KONDAIAH 
SHRI H.G. RAMUlU : 

Will the Minister of CIVil AVIATION be pleased to 
state : 

(a) whether the Govemment hav, taken up 
upgradation work at the Hindustan Aeronautics limited 
(HAL) Airport at Bangalore; 

(b) if so, whether the WOft< on Airport's Intemation8l 
terminal has been completed; 

(c) if so, the estimated amount for the above work; 
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(d) the time by which International Terminal will be 
dedicated to the nation; and 

(e) the International flights that are proposed to be 
operated from Bangalore? 

THE MINISl'ER or CIVIL AVIATION (SHRI ANANTH 
KUMAR) (a) to (d) Airports Authority of India has 
undortaken the upgradahon work of International Terminal 
at Bangalore airport at a cost of As. 21.83 crores. This 
work IS expected to be completed by December. 1998 and 
the terminal would be commiSSioned by January. 1999. 
Central air condiliontllg and Installallon and commissioning 
of aerobrtdgp~ Will be done by June. 1999 

(e) It I~ proposed to operate more International 
flights from B.:mgalore. details 01 which are being worked 
out. At present. Indian Atrltnes IS operating the following 
international flights from Bangalore 

Bangalorc Muscat 

Bangalore Shaqah 

Bangalore Singapore 

/Trnnslationj 

Thrice a week; 

Thrtce a week; 

Thrice a week; 

Seiling of Steel at Cheap Rate in B.S.P. 

3115. SHRI SHAKUNI CHOUDHURY. Will the Minister 
of STI:. EL AND MINES be pleased to state 

(a) whether In league wllh a private agency officers 
01 Bokaro Sleel Plant sold sleel at cheap rate due to which 
the plant incurred a loss 01 As. 2.45 crore; 

(b) il so. whpthp.r any Inquiry has been conducted 
In thiS regard. and 

(c) II so. the outcome thereof alongwlth the action 
taken against the person found guilty? 

THE MINISTER OF STATE IN THE MINISTRy OF 
STEEL. AND MINES (SHRI RAMESH BAIS) . (a) to (c) 
Informatton IS being collected and Will be laid on the Table 
01 the Lok Sabh:J. 

(Engltsh] 

Shifting of Zonal Office 

3116. SHRI H.G. RAMULU 
SHRI B.M. MENSINKAI 

Will the Minister of RAILWAYS be pleased to state: 

(a) the date on which the South Westem Zone was 
established in Bangalore: 

(b) - whether there IS any proposal to shift the above 
zone to Hublt: 

(c) If so. the time by which it is likely to be shifted; 

(d) whether the Government propose to set up 
Railway Recruitment Board in Hubli; and 

(e) if so. the details thereof;? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS. MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) The South 
Western Zone was established on 16.9.1996 and inaugural 
functi')n was held on 1.11.1996. 

(b) No, SIr. 

(c) Does not arise. 

(d) No. SIr. 

(e) Does not arise. 

Upgradation of Thiruvananthapuram Airport 

3117.SHRI N. DENNIS: Will the Minister of CIVIL 
AVIATION be pleased to state: 

(a) the detail of the proposals that are under 
consideration of the Government to expand and modernise 
the Thtruvananthapuram Airport; 

(b) whether the facilities at the Airport will be 
expanded to facilitiate the operation of night flight services 
of both Air India and Indian Airlines there; and 

(c) if so. the details thereof? 

THE MINiSTER OF CIVIL AVIATION (SHRI ANANTH 
KUMAR) • (a) The following development works have been 
undertaken at Thiruvananthapuram International Airport :_ 

(1 ) Extension 01 apron is likely to be completed In 
December. 1998: 

(2) Air-conditioning of the international terminal 
building is likely to be completed in December 
1998: and . 

(3) Interim modification to the Terminal Building is 
likely t() be completed in March. 1999. 

(b) and (c) Night landing facilities already exist at 
Thiruvananthapuram airport. 

{Translation] 

Opening of Computerised 
Reservation Counters 

3118. SHRI BRAJ MOHAN RAM : Win the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Government have received de-
mands for opening of more CXJn'1)Uterised reservation 
counters under the Eastern Zone particularly at Daltonganj; 
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(b) If so. the details thereof. location-wise: and 

(c) the details of the action taken by the Government 
In this regard?· 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS. MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) to (c) Yes. Sir. 
The Computerised Passenger Reservation System bemg 
very popular among the travelling public. demands from 
10c~l/publlc representatives from every parts of the country 
are received Provision of such facilities ;s an on-going 
process and these are provided at stations/locations 
keeping In view the Justification. feasibility subject to 
availability of resourceslfunds. At present such facilities are 
bemg provided at stations/locations where the work load 
of reservation related transactions per day is 200 and 
above Daltongan] at present does not fall in this category. 
The position Will be revleweri whenever the work load 
increases adequately. 

Performance of Duties 

3119. SHRI JAGDAMBI PRASAD YADAV : Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Government are aware that a 
group of railWay employees in Allahabad Division of 
Northern Railways do not work themselves and force 
other employees to work on their behalf and get the full 
salary: 

(b) if so. the number of railway ticket checking staff 
against whom eVidence of not performing their duties and 
force other employees to do their duties on their behalves 
has been found; and 

(c) the action taken against such corrupt railway 
employees? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS. MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) to (c) An 
allegation to this effect has been made in one of the 
complaints against four railway employees of Allahabad 
Division. An enquiry has been initiated against them and 
suitable action will be taken after enquiry is over. 

[English] 

Periodical OVerhauling of AlrcondttJoned CoKhM 
at IIysore Railway Worbhop 

3120. SHRI A. SIDDARAJU : Will the Minister of 
RAILWAYS be pleased to stale: 

(a) the present capacity of penodlCat overhauling 
(POH) of coaches at Mysore Railway Workshop; 

(b) whether there IS any proposal to enhance the 
POH capacity of above workshop; 

(c) whether there is any proposal for POH facility 
of aircondltioned coaches at above workshop; 

(d) if so. the eslimated cost of the above proposal: 

(e) whether the above proposal has been approved 
by the Railway Board; and 

(f) If nol. the time by which the above proposal is 
likely to be approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAI~) : (a) The present 
capacity is 40 Broad Gauge (BG) coaches per month. 

(b) There is a plan to enhance the POH capacity 
from the present level of 40 coaches per month to 57 
coaches per months by the end of IX Plan. 

(c) There is a plan to create faCilities for POH of 
6 Air Conditioned coaches per month by the end of IX Plan. 

(d) DOEIs not arise as the investment proposal has 
not yet been formulated. 

(e) and (f) Do not arise. 

Gauge Conversion of Ankleshwar-
Raj pi pia Ran Line 

3121. SHRIMA TI BHAVNA DEVRAJBHAI CHIKHALIA : 
Will the Minister of RAILWAYS be pleased to state: 

(a) whether the survey was conducted by Railways 
for conversion of Ankleshwar-Rajpipla Une into broad 
gauge line: 

(b) if so, whether as per survey report it revealed 
inadequate traffic prospects; 

(c) if so, whelher the Government propose to 
conduct a fresh survey on the said line keeping in view 
the importance of the place; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) and (b) Yes, 
Sir. 

(c) No, Sir. 

(d) Does not arise. 
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Withdrawal of Government Accommodation [Translation J 

3122. SHRI H.P. SINGH. Will the Minister of URBAN 
AFFAIRS AND EMPLOYMENT be pleased to state: 

(a) whether the Government propose to withdraw 
the Government accommodation from the employees 
having their own houses In Deihl ; 

(b) whether a number of employees haVing not therr 
own houses are not getting the Government accommoda-
tion In time; and 

(c) if so. the steps proposed to be taken by the 
Government In this regard? 

THE MINISTER OF URBAN AFFAIRS AND EMPLOY-
MENT (SHRI RAM JETHMALANI) : (a) As per provisions 
of the Allotment of Government Residences (General Pool 
In Deihl) Rules. 1963. In officer ownrng a house either in 
hiS name or In the name of his family at the place of 
duty. is eligible for allotment of Government accommoda-
tion on payment of licence fee at such rates as may be 
determined by the Government from time to time. At 
present no proposal is under consideration to debar the 
house owning employees for allotment of Government 
accommodatron. 

(b) Yes. SIL On the baSIS of restricted number of 
applications IrlVlteej for the current allotment year. 31.774 
Central (';overnment employees are waiting for allotment 
of vanous types of accommodation in Delhi. 

(c) To rrovlde general pool residential accommoda-
lion eKpedltrously. the Government is taking necessary 
steps to augment thl:' eKisting housing stock within the 
constraints of resources. During the Ninth Five Year Plan 
period 1\ IS proposed to construct 1178 residential units of 
vanous categones In Delhi. 

Stoppage of Trains 

3123. SHRI RAVINDRA KUMAR PANDEY: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the existing rules for providing stoppages for 
Mail/Express trains; 

(b) whether recently. stoppages of some Mail Ex-
press trains have been provided in various Railway-zones: 

(c) if so. the details thereof. train.station-wise; 

(d) whether the Govemment have received letters 
from Members of Parliament in connection with providing 
stoppages of trains during the last one year; and 

(e) if so. the details thereof and the action taken 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS. MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) Availability of 
traffic, number of trains already stopping, timings of the 
train. operational feasibility, nature of the train etc. are the 
factors taken into account for stoppage of a train. 

(b) Yes, Sir. 

(c) The details thereof are given in the attached 
statement. 

(d) and (e) Yes Sir. Representations received for 
providing stoppages were examined and those found 
feasible were provided. 

Statement 

Stoppages provided on Indian Railways from January 98 onwards 

S.No. Train Station 

2 3 

8237/8238 Chhatisgarh Express Babina 

2 106111062 Lashkar Express Devlali 

3 145111452 Dikshabhumi Express Ghoradongri 

4 118111182/1159/1160 Chambal Expresses Datia 

5 102911030 Pune-Howrah Azad Hind Express Beiap'Jr 

6 240712408/2409/2410 Gondwana Expresses Hoshangabad 

7 8183/8184 Danapur-Tata Express Bartl 
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8 8183/8184 Danapur-Tata Express Bakhtiyarpur 

9 2801/2802 PurshoHam Express Dehri-on-Sone 

10 2801/2802 PurshoHam Express Anugrahnarayan Road 

11 3039'3040 Howrah-Delhi Janta Express Athmalgola 

12 3401.3402 Bhagalpur-Palna Intercity Express luckeesarai 

13 5027/5028 Maurya Express luckeesaral 

14 ) 3231/3232 Hewrah-Danapur Express Jamui 

15 3413/3414 Farakka Express Gahmar 

16 3483/3484 Farakka Express Gahmar 

17 3348'3349 Palamau Express Punpun 

18 862518626 Palna-Hatia Express Taregna 

19 3401 13402 Bhagalpur-Patna Intercity Express Faluha 

20 3401,'3402 Bhagalpur-Palna Intercity Express Patna Sahib 

21 3111'3112 Lalquila Express Fatuha 

22 3347/3348 Dadar-Bhagalpur Express Dumraon 

23 3413/3414 Farakka Express Dumraon 

24 3483/3484 Farakka Express Dumraon 

25 34133414 Farakka Express Bihiya 

2G 34833484 Farakka Express Bihiya 

27 3413'3414 Farakka Express Bihta 

28 3483.'3484 Farakka Express Bihta 

29 2859/2860 Geelanjall Expres!. Chakardharpur 

30 2625/2626 Kerala Express Kayankulam 

31 2607/2608 lalbagh Express Kuppam 

32 6340 Kurta-Nagercoil Express Satur 

33 1017/1018 Bangalore-Mumbai Express Haveri 

34 6307/6308 Alleppey-Cannanore Express Tanur 

35 6317/6318 Himsagar Express Ottapalam 

36 6011/6012 Mumbai-Chennai Express Tadipatn 

37 9769/9770 Puma-Jaipur Express Barsi Takli 

38 2780 Goa Express Ghatprabha 

39 2625/2626 Kerala Express Nellore 

40 7315n316 Kolhapur-Tirupati Express Raybag 

41 7405n406 Krishna Express Vetapalam 

42 7085n086 Secunderabad-Bangalore Express Jadcherla 
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43 7085n086 Secunderabad-Bangalore Express Gadwal 

44 7615/7616 Vi~akha Express Akividu 

45 9707/9708 Bandra-Jaipur Express Swarupganj 

46 9707/9708 Bandra-Jaipur Express Nana 

47 9707/9708 Bandra-Jaipur Express Muribera 

48 9911/9912 Ahmedabad-Patan Express Ambliyasan 

49 9915/9916 Ahmedabad-Mehesana Express Ambliyasan 

50 4005/4006 Indore-Nizamuddm Express Mahidpur 

51 9769/9770 Jaipur-Purna Express Fatehabad Chandrawati Ganj 

52 2961/2962 Avantika Express Navsari 

53 9105/9106 Ahmedabad-Delhi Mail Haripur 

54 9707/9708 Bandra-Jaipur Express Nadiad 

55 9707/9708 BandrB-Jaipur Express Anand 

56 9707/9708 Bandra-Jalpur Express Navsari 

57 9707/9708 Bandra-Jaipur Express Somesar 

58 9943 Deihl-Ahmedabad Express Hamirgarh 

59 9651/9652 AJmer-Jaipur Express Tiloniya 

60 6635/6636 Netravati Express Roha 

61 4707/4708 Bandra-Bikaner Express Nac1iad 

62 4707'4708 Bandra-Bikaner Express Anand 

63 9303/9304 Bhopal-Indore Intercity Express E'erchha 

64 5063/5064 Avadh Express Boisar 

65 9021/9022 Flying Ranee Express Palghar 

66 4707/4708 Bandra,-Bikaner Express Somesar 

67 9303/9304 Indore-Bhopal Express Sehore 

68 4055/4056 Brahmaputra Mail Bhojo 

69 405514056 Brahmaputra Mail Bokajan 

70 560315604 Guwhati-Tinsukia Express Jagl Road 

71 560315604 Guwhati-Tinsukia Express Furkating 

72 560315604 Guwhati-Tinsukia Express Naharkalia 

73 560315604 Guwhati-Tinsukia Express Kampur 

74 560315604 Guwhali-Tinsukla Exoress Sarupathar 

75 560315604 Guwhati-Tinsukia Express Amgiro 

76 560315604 Guwhati-Tinsukia Express 8hoja 

77 560315604 Guwhati-Tmsukia Express Namrup 
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5209/5210 

2497/2498 
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4023/4024 

464714648 

2029/2030 

2013 

2030 

4589/4590 

2017/2018 

2431/2432 

2421/2422 

2431/2432 

243112432 

243112432 

6321/6322 
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Kamrup Express Chaparmukh 

Kamrup Express Sarupathar 

Kamrup Express Namrup 

Kamrup Express Duliajan 

Gorakhpur-Manduadih Intercity Express Nunkhar 

Gorakhpur-Halla Maurya Express Karpoorigram 

Howrah-Raxaul Mithila Express Karpoongram 

Gandak El(press Hannagar 

A New Delhi-Guwahati-Dibrugarh Diphu 
Ra,dhanl Link Express 

Chauri Chaura Express Dullahpur 

Swantantrata Sainani Express Madhosingh 

Sadbhavna Express Motipur 

Kurla-Muzaffarpur Express Bhulanpur 

Kurla-Darbhanga Express Bhulanpur 

Howrah-Raxaul Mithila Express Siho 

Lichchavi Express Bhagwanpur 

Bathinda-New Deihl Express Gannaur 

Lichchavi Express Tundla 

Amritsar-Barauni Jansewa Express Bareilly 

Shan-E-Punjab Express Rajpura 

Unchahar Express Shahabad Martc:anda 

Kalindi Express Bhogaon 

Flying Mail Mandi Gobind Garh 

Swam Shatabdl Express Ambala Can" 

New Delhi-Amritsar Shatabdi Express Beas 

Amritsar-New Delhi Swarn Shatabdi Express Beas 

New Delhi-Bathinda Express Narela 

New Delhi-Dehradoon Shatabdi Express Roortc:ee 

Trivandrum Rajdhani Express Kola 

Bhubanesw8I Rajdhani Express Gaya 

Trivandrum Rajdhani Express Cannanore 

T rivandrum Rajdhani Express Sawantwadi Road 

T rivandrum Rajdhani Express Calicut 

Guwahati-Trivandrum Express Jajpur Keonjhar Road 
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Development of Sabarmati River Front 

3124 SHHI HARIN PATHAK Will the Minister of 
URBAN AFFAIHS AN[I EMPLOYMENT be: pleased to state: 

"'I whether the Government propose to assist the 
GUlarat (jovf~llHnont for the development of 9 kms. 
Sabarm"tl R,vpr Front stretch, and 

(I)) If so. the (ktalls thereof') 

THE MINISTEFl OF STATE ItJ THE MINISTRY OF 
URBAN AFF AlnS AND EMPLOYMENT (SHRI BANDARU 
DATTATREYA) (a) and (b) No speclfrc proposal has been 
received <15 yet A view on provIsion of assistance to the 
State Government will be taken as and when a proposal 
IS received from them 

Penalty Imposed on CONCOR 

3125. SHRI BIKASH CHOWDHURY 
SHRI SUNIL KHAN 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether " number 01 times penalty has 
been Imrosed on thp Container Corporation of India 
(CONCOR) by the Customs Authorrty for contravention of 
the provislon~. of Cur,toms Act 1962 by the CON COR 
offiCial at Inlilnd container Depot and Container Freight 
Stahon In Nt'w lJelhl 

(b) If ~.o. thl' df'taris thereof durrng 1996, 1997 and 
1998. ilnd 

(C) tho dctlon tilken by the CONCON management 
against the olllclnis responsible for such penalty? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS. MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTRY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) Yes, Sir. 

(b) Two times. itS per details below:-

1996 

1997 

1998 

One 

One 

(c) (il In ca~;e of penalty imposed in 1996, 
CON COR has not accepted it and an appeal has been 
filed against the order In Central EXCise and Gold Control 
Appellate Tribunal. As SUCh the question of taking action 
against ony CONCOR Officlat does not arise. 

(II) In case of penalty imposed In 1998. action has 
been laken against the persons resposlble. 

[Translation] 

Aircraft Security 

3126. SHRI RAMDAS ATHAWALE 
SHRI TARIQ ANWAR: 

Will the Ministel of CIVIL AVIATION be pleased to 
state 

(a) whether the Government have constituted or 
propose to constitute a committee to review the air safety 
ammgements of all the airports located in Bihar and 
Maharashtra: and 

(b) if so, the details thereof? 

THE MINISTER OF CIVIL AVIATION (SHRI ANANTH 
KUMAR) : (a) No, sir. 

(b) Does not aries. 

[English} 

Mining in Western Ghat 

3127. SHRI ANANT KUMAR HEGDE : Will the Minister 
of STEEL AND MINES be pleased to state : 

(a) whether the Government are taking steps to 
minimise the impact of minrng in the Western Ghats; 

(b) if so, the details thereof; 

(c) whether the Govemment propose to ban the 
mining In the Western Ghats forest areas; and 

(d) if so, the details therpo!? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL AND MINES (SHRI RAMESH BAIS) : (a) and (b) 
Yes, the Govemment IS taking steps to minimise the impact 
of mining in the Western Ghats. Besides the action being 
taken by Ministry of Environment and Forests, Central and 
State Pollution Control Boarells and concerned State 
Govemments. Indian Bureau of Mines is ensuring 
compliance 01 statutory provisions for cleaner environment. 
An approved mining plan is a pre-requisite condition for 
fresh granVrenewal of mining leases and also existing 
milling leases. IBM has been empowered to approve the 
mining plan. Environment Impact Assessment and Environ-
ment Management Plan is an integral part of the mining 
plan. Before approving mining plan it is ensured that for 
land degradation, waste management, air pollution. water 
pollution and noise pollution effective measures have been 
i.P.C<>rporated so that the environment pollution is least. 

(c) As per the provisions of Forest (Conserva-
tion) Act.1980 'no non forest' activity including 'mining' can 
take place in forest areas including Western Ghat forest 
areas. 

(d) Does not arise. 
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Private Airlines 

3128. SHRI RAMA CHANDRA MALLICK Will the 
Minister 01 CIVIL AVIATION be pleased to state' 

(a) the· details of private alrhnes alongwith their 
capital investments made by each of them: 

(b) the number of aircmfts pressed Into service by 
each of them: and 

(c) the air-routes on which they are operating at 
presenty? 

) THE MINISTER OF CIVIL AVIATION (SHRI'ANANTH 
KUMAR) (a) and (b) At present there are a private 
scheduled airlines: Mis Archana Airways; Mis Jet Airways; 
and MIs Sahara India Airlines. Their capital investment and 
aircraft fleet are as follows :-

Capital Investment 
(Rs. in crore) 

Aircraft 
Fleet 

Mis Archana Airway5 15.00 

664.62 

95.50 

2 L-410 

21 B-737 

6 B-737 

Mis Jet Airways 

Mis Sahara India 

(c) The details of routes operated by the private 
scheduled airlines are given in statement attached. MIs 
Archana Airways has suspended its operations since 
November 1998 due to non-availability of aircraft which are 
under maintenance. 

No. 

2 

3 

4 

5 

6 

7 

8 

9 

10 

11 

12 

Statement 

Routes operated by Jet AilWsys 
(As on 14.12.1998) 

Routes 

2 

Bangalore-Delhl 

Bangalore-Mumbai 

Calcutta-Delhi 

Calcutta-Mumbai 

Chennal-Delhl 

Chennai-Mumbai 

Delhl-Bangalore 

Delhi-Calcutta 

Delhi-Chennai 

Delhi-Hyderabad 

Delhl-Mumbal 

Hyderabad-Delhi 

2 

13 Hyderabad-Mumbai 

14 Mumbal-Bangalore 

15 Mumbai-Calcutta 

16 Mumbai-Chennai 

17 Mumbai-Delhi 

18 Mumbai-Hyderabad 

19 Bagdogra-Calcutta 

20 Bagdogra· Deihl 

21 Calcutta-Bagdogra 

22 Calcutta-Guwahati 

23 Calcutta-Jorhat 

24 Delhi-Guwahati 

25 Delhi-Jammu 

26 Delhi-Srinagar 

27 Guwahati Calcutta 

28 Jammu-Delhi 

29 Jomat-Calcutta 

30 Srinagar-Delhi 

31 Guwahati-Bagdogra 

32 Jammu-Srinagar 

33 Srinagar-Jammu 

34 Guwahati-I mphal 

35 Imphal-Guwahali 

36 Ahmedabad-Mumbai 

37 Ahmedabad-Delhi 

38 Aurangabad-Mumbai 

39 Bangalore-Chennai 

40 Bangalore-Hyderabad 

41 Bangalore-Mangalore 

42 Bangalore-Pune 

43 Bhuj-Mumbai . 

44 Calcutta-Hyderabad 

4S Calicut-Mumbai 

46 Chennai-BangaIore 

to Questions 198 
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47 Chennai-COlmbatore 83 Pune-Bangalore 

48 Chennal- f nvandrum 84 Pune-Delhi 

4'9 Coctlln-Mumbal 85 Rajkot-Mumbai 

~o COlmbatore-Chennal 86 T rivandrum-Chennai 

51 COlmbatore-Mumbat 87 Vadodara-Mumbai 

52 Deihl-Ahmedabad BB Varanasi-Khajuraho 

51 Delhl-Jalpur B9 Varanasl-Delhl 

54 Delhl-Lucknow Routes Operated by Sahara India Airlines 

55 Delhl-Pune (As on 14.12.1998) 

56 Delhl-Varanasl No. Routes 

57 Goa Mumbal Bangalore-Delhi 

58 Hyderabad-Bangalore 2 Bangalore-Mumbai 

59 Hyderabad-Calculta 3 Chennai-Delhi 

60 Indor£'-Mumbm 4 Delhi-Bangalore 

61 ,Jalpur-Delhl 5 Delhl-Chennai 

62 Jalpur-Mumbal 6 Delhl-Mumbal 

63 Ktldluraho- Varanasi 7 Mumbai-Bangalore 

64 Lucknow-Delhi 8 Mumbai-Delhi 

65 Lucknow-Mumbal 9 Delhi-Guwahati 

66 Mangalore-Bangalore 10 Guwahati-Delhi 

67 Mangalore-Mumbal 11 Dibrugarh-Guwahati 

68 Mumbal- Ahmedabad 12 Guwahati-Dibrugarh 

69 MumtJal-Aurangabad 13 Delhi-Goa 

70 Mumbal-BhuJ 14 Delhi-Lucknow 

71 Mumbat- Callcut 15 Delhi-Patna 

72 Mumbal-Cochin 16 Goa-Deihl 

73 Mumbal-Colmbatore 17 Goa-Mumbai 

74 Mumbai-Goa 18 Lucknow-Delhi 

75 Mumbal-Indore 19 Lucknow-Mumbai 

76 Mumbai-Jaipur 20 Mumbai-Goa 

77 Mumbai-Lucknow 21 Mumbai-Patna 

78 Mumbai-Mangalore 22 Mumbai-Varanasi 

79 Mumbai-Pune 23 Patna-Lucknow 

80 Mumbai-Rajkot 24 Patna-Varpnasi 

81 Mumbai-Vadodara 25 Varanasi-Delhi 

82 Pune-Mumbai 26 Varanasi-Lucknow 
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[Translation] 

Gauge Conversion of Naghbhir-
Nagpur Rail Line 

3129.SHRI JOGENDRA KAWADE : Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Government propose to convert 
Naghbhir-Nagpur metre gauge line i'lto broad gauge; and 

(b) if so, the time by which it is likely to be 
approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINIl:;TER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF PLANNING AND PROGRAMME IMPLE-
MENTATION (SHRI RAM NAIK) : (a) and (b) A survey for 
conversion of Naghbhir-Nagpur narrow gauge line into broad 
gauge has been taken up, which is expected to be completed 
by 31-10-1999. Further consideration of the project will be 
possible once the survey report becomes available. 

Purchase of Railway Tracks 

3130 SHRI CHANDRASHEKHAR SAHU Will the 
Minister of RAILWAYS be pleased to state: 

(a) the details of the rail tracks purchased from the 
Steel Authority Of India and other agencies; 

(b) whether there is any differences 10 the tracks 
purchased from the SAIL and other agencies: and 

(c) if so, t~e details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK). (a) Rail tracks 
ordered for purchase from the Steel Authority of India and 
other agencies during the current year is as under : 

Oty. in MTs 

Firm's Name 52Kg. 60Kg. Total 

Mis Steel Authority of 3,07,211 64,036 3.71,247 
India (Bhilai Steel 
Plant) 

Mis British Steel Nil 42,000 42,000 
Track Products, 
United Kingdom 

Mis Stalexport, Nil 70,000 70.000 
SA Poland 

Mis Pangang Group Nil 58.000 58.000 
tntemational Economic 
and Trading Corpn.China 

(b) Yes, Sir. 

(c) The rails purchased from Steel Authority of India 
is as per speciflC8tion T-l2/96 with the dispensation in 
respect of Hydrogen in liquid steel, end-straightness, on 
line ultrasonic testing and checking of surface quality 
whereas rails purchased from British. Poland and China 
are as per User International Conference (UIC) specifica-
tion. 

Utilisation of Steam Loco Shed 

3131.SHRI HIRA LAL ROY Will the Minister of 
RAILWAYS be pleased to state: 

(a) whelher the steam loco sheds are not being used 
after withdrawal of steam locos; 

(b) if so, the details of such steam loco sheds; 

(c) the details of the schemes by which these loco-
sheds are to be utilised in a profitable manner; 

(d) whether there is any scheme to convert the 
remaining loco-sheds into diesel/electric sheds; and 

(e) if so, the time by which the Sonpur Steam 
Loco Shed is likely to be corwerted 1010 diesel/electric 
shed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) (a) to (e) The 
information is being collected and will be laid on the table 
of the House. 

[English] 

Housing Construction Schemes for Assam 

3132. SHRIMATI RANEE NARAH ; Will the Minister 
of URBAN AFFAIRS AND EMPLOYMENT be pleased to 
state: 

(a) whether the state Government of Assam has 
submitted any housing construction schemes to the Umon 
Government for its approval and financial assistance; and 

(b) if so, the details alongwith the amount of fmanclal 
assistance likely to be provided by the Government, 
scheme-wise? 

THE MINISTER OF URBAN AFFAIRS AND EMPLOY-
ME~T (SHRI RAM JETHMALANI) : (a) and (b) HOUSing 
being a State subject, State Governments are free to 
formulate and implement various social housing schemes 
as per plan priorities and their requirements for which 
financial assistance is available from HUDCO. 
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Since Its Incepllon and as on 31.10.98, HUDCO 
has sanctioned 84 urban housing schemes with loan 
assistance of Rs.134.58 crore in the State of Assam. On 
completion, these schemes would provide 42636 residential 
units. 

In addition 14 housing projects envisaging loan 
assistance of Rs. 70.78 crore are in the pipeline. These 
projects are at various stages of processing for sanction 
as per HUDCO's guidelines. Details of these projects are 
given in the attached statement. ..' 

Statement 

Housmg Schemes in Pipeline StatelAgencywise for the month ending 31. 10.98 
---_ ... _----

S. 
No. 

Stato/Agency Scheme Name Dwelling Units Loan Amount 

(Rs. in lakhs) ---_._--_._ ... _-------_._-------------------------------
Assam State Housing Board 

2 B&CPT 

3. BHCHSL T 

4. FDGOA 

5. FDGOA 

6. FDGOA 

7. H.Broth 

8. Housefe 

9. Housefe 

10. Housefe 

11. Housefe 

12. Housefe 

13. Housefe 

14. MP LTD 

Installation of Radars 

MIG II HSG. Scheme at BorsoJai 

Staff HSG.SCH. at Guwahati 

Plotted DEV.Scheme 

FWS Cash Loan HSG SCH 

lIG CL HBA HSG SCH 

MIG CL HBA HSG SCH 

Const. of multi stor.build. at Hazarika 
complex Ganeshguri 

HIG HSG Scheme Ph-II 

Rental HSG SCH at Sibsagar 

Const. of Rental HSG SCH at ABH 

Const. of Dent Block in Housefed complex 

MIG HSG scheme at Natbama 

Plotted Dev. Sch at Boragaon 

Const. of Flat as Silpukhuri 

Total 

35 

15 

o 
2000 

1500 

566 

56 

128 

o 
16 

4320 

175.00 

34.74 

65.00 

1000.00 

2250.00 

1750.00 

15.00 

280.00 

148.27 

74.13 

400.00 

384.00 

461.56 

40.00 

7077.70 

3133. PROF. P.J. KURIEN : Will the Minister 'of CIVIL 
AVIATION be pleased to state: 

Radar (MSSR) with Mode'S' of 250 NM coverage have 
already been installed and commissioned at 
Thiruvananthapuram, Hyderabad, Guwahati,Ahmedabad, 
Calcutta and Chennai airports. Similar radars be put into 
operation shortly. The radars at Mumbai are in an 
advanced stage of installation and will be commissioned 
along with other automation systems. It is also proposed 
to instal MSSRs at Nagpur, Varanasi, Berhampur and 
Mangalore. Upon installation of all these radars, the major 
air-routes ·will come under radar surveillance. 

(a) whether there was a proposal to install a 
sophisticated radar system at major airports to avoid mid-
air collisions and loss of life; 

(b) if so, the details thereof; 

(c) whether the ATC staff has opposed the 
installatjon of such a system; 

(d) if so, the reasons therefor; and 

(e) the decision taken by the Govemment thereon? 

THE MINISTER OF CIVIL AVIATION (SHRI ANANTH 
KUMAR) : (a) Yes, Sir. 

(b) Primary Surveillance Radar of 60NM (Nautical 
Miles) cove~age amf Monopulse Secondary Surveillance 

(c) No, Sir. 

(d) and (e) Do not arise. 

Doubling of Guntur-Nadlkudi Rail Una 

3134 SHRI R. SAMBASIVA RAO : Win the Minister 
of RAILWAYS be pleased to state: 
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(al whether the Guntur Railway Division was 
inaugurated on July 5, 1997; 

(b) whether the Railways had sanclloned doubling 
work 01 Guntur-Nadlkudl Railway line; 

(e) II so. whether the results of the survey are 
available; 

(d) II so. the time by which the process 01 doubling 
is likely to start; 

(e) whether the Government had Issued any 
) dlrecllons to carry out a cost-cum-If'aslbilly survey for 

electrification 01 the Guntur-Nadikudi Railway line; 

(f) il so, the details thereof. and 

(g) the reasons lor delay In Implementing the same? 

THE MINISTER OF STATE IN THE MINISTARY OF 
RAILWAYS. MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) Yes. Sir. 

(bl No, Sir. 

ICI to (g) A survey for doubling of Nallapadu (5 Kms. 
from Gunturj - Nadlkudl Biblnagar single line section has 
been recently completed. The results of the survey have 
revealed the cost 01 doubling of the 243 Kms. long line 
as RS.340 crares with a rate of return of 0.973%. The report 
IS presently under eKamlnation Further consideration of the 
project will be possible once this eKamination gets 
completed 

A cost-cum-Ieaslbillty survey lor electriflcallon of the 
above secllon has been carned out. The rate of retum 
found In the survey report being qUite low, the section does 
not qualify for electrificallon as yet. 

Rural Development Scheme 

3135.SHRI BALASAHEB VIKHE PATIL 
SHRI ARVIND KAMBLE : 

Will the Minister of RURAL AREAS AND EMPLOY-
MENT be pleased to state : 

(a) whether his Ministry has suspended few Rural 
Development Programmes/Schemes due to indifferent 
attitude of the Govemment of Gujarat and Maharashtra; 

(b) if so, the details and names of the schemes; 

(c) the financial allocation made for these schemes 
and the present status thereof; 

_ (d) whether the Government have any proposal to 
re-start these schemes; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
RURAL AREAS AND EMPLOYMENT (SHRI BABAGOUDA 
PATIL) : (a) No Programme/Scheme has been deferrad on 
account of the indiffirent attitude of GUlarat and 
Maharashtra Governments. 

(b) to (e) Does not arise. 

Administrative Tribunal for Armed Force. 

3136. SHRI K.P.MOHAN 
DEFENCE be pleased to state 

Will the Minister of 

(a) whether the Government are consldenng to set-
up an admimstratlve tribunal eKcluslvely for the armed 
forces; and 

(b) If so, the steps taken by the Government in this 
regard and the nature of cases proposed to be disposed 
of therein? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES) : (a) and (b) Government had earlier agreed 
in principle to set up an Armed Forces Administrative and 
Court Martial Tribunal In respect of the Armed Forces 
personnel. Thereafter, certain legal and administrative 
issues have been posed while processing the matter 
further. A view will be taken after a detailed consideration 
of these Issues. 

Salem Steel ROiling Mills 

3137. SHRI T.R. BAALU : Will the Minister of STEEL 
AND MINES be pleased to state 

(a) whether the Government have any proposals to 
upgrade. Salem Steel Rolling Mills as a comprehensive 
Steel Plant; 

(b) if so, the details thereof: and 

(c) the progress made in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL AND MINES (SHRI RAMESH BAIS) . (a) to (c) 
There is no concrete proposal, at present, to upgrade 
Salem Steel ROiling Mills as a comprehensive Steel Plant. 

Repair of Damaged Tracks 

3138. SHRI BHARTAAHARI MAHTAB 
Minister of RAILWAYS be pleased to state 

Will the 

(a) whether the tracks and sleepers of the Barang 
Railway bridge have sustained extensive damage following 
a derailment during October, 1998; 

(b) whether the tracks on the bridge are dated back 
to late 405; 

(c) whether CSI is investigating the maintenance of 
the Barang raitway line for improper baHast and traCking; 
and 
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(d) if 60. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) Yes. Sir. There 
wa!O a derailment on the approach of the bridge resulting 
m damage to bridge timbers and sleepers. Rails were not 
damaged. 

(b) No. Sir Ralls on Ihe bridge are of 1987 and the 
age of bridge limber ranges from 1968 to 1997. 

(c) and (d) No. Sir. There is no enqUIrY for this 
particular stretch 01 the track. However. CBI is investigating 
regarding supply 01 ballast in nearby stretch. 

Accident of Patna-Gaye Passenger and 
Raldhanl Express 

3139. SHRI D.S. AHIRE 
SHRI MANIKRAO HODLYA GAVIT 

Will the Minister of RAILWAYS be pleased to state. 

(a) whether Patna-Gaya Passenger train rammed 
mlo the Delhi bound RaJdhanl Express at Patna Junction 
on 18.9.1998; 

(b) il so. the reasons therelor; 

(c) the number 01 passengers killed and mjured and 
value of Governme~ property damaged therein; 

(d) the amount 01 compensation paid to the victims; 

(e) whether any Inquiry has since been made in this 
regard; and 

(I) il so. the outcome therelrom? 

THE MINISTER OF STATe IN .. THE 'MINISTRY OF 
RAILWAYS, MINISTER OF STAT.:e .INTHE MINISTRY OF 
PARLIAMENTARY AFFAIRSA-NC1. MINISTER OF STATE 
IN THE. MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENT ATION (SHRI RAM NAIK) : (3) and (b) No, 
Sir. However. on 17.91998, 10PG train arrivett on Platform 
NO.6 01 Patna Junction at 22.03 hrs. The empty rake of 
10PG train had a head on collision at about 22.52 hrs. 
with 2423 Up Guwahati-New Delhi Rajdhani Express 
.standing on Platform No.4 of Patna Junction. The cause 
of the accident IS under investigation. 

(c) 1 person (outsider) was killed and 5 passengers 
of 2423 Up Rajdnanl Express sustained simple injuries. The 
value of Govemment property damaged is Rs 4 lakhs 
approximately. 

(d) No compensation claim has been paid so far. 
Compensation wilf .~ paid soon after the claims are 
decreed by Raitway Claims Tribunal. 

(c) Yes, Sir. 

(f) The outcome of the enquiry committee is 
awaited 

Augmentation of Fleet of I.A. 

3140. SHRI MADHAVRAO SCINDIA : Will the Minister 
01 CIVIL AVIATION be pleased to state; 

(a) the steps taken to boost Indian Airlines and Air 
India fleet in view cf its requirement; 

(b) the funds allocated for the purpose; and 

(c) the type and time by which the new arrivals are 
likely to be inducted in the fleet of Indian Airlines and Air 
India? 

THE MINISTER OF CIVIL AVIATION (SHRI ANANTH 
KUMAR) : (a) to (c) Expansion/renewal of fleet by the two 
airlines is a continuing exercise and depends on various 
factors. the more important ones being the resources of 
the airlines, traffic reqUirements, suitability 01 the 
aircraft type and Viability of operations of various sectors/ 
routes. 

Powers to Alumina, Aluminium 
and Bauxite Mines 

3141 SHRIMATI JAYANTI PATNAIK : Wil! the Minister 
of STEEL AND MINES be pleased to state : 

(a) the total annual Requirement of the Power for 
A!umina. Aluminium Plants and also for bauxite mines of 
the National AluminIum Company (NALCO) at Angul and 
Damanjodi; 

(b) the total MW of power generated by NALCO from 
its captive power plants annually; 

(c) whether the captive power plants are being 
modernised by NALCO; and 

(d) if so. the steps taken in that direction ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL AND MINES (SHRI RAMESH BAIS) : (a) Annual 
requirement of power in,Alumina Refinery, Bauxite Mines 
at DamanJodi and Aluminium Smeher at Angul of National 
Aluminium Company is as under :-

''PlanVUnit 

Bauxite Mines. Damanjodi 

"oAlumina Refinery Damanjodi 

Aluminium Plant Angul 

Toral requirement 

In million units (MU) 

28.47 

293.46 

3614 

3935.93 

(b) The total power generated by NALCO in Captive 
Power Plant (CPP)and Steam and Power Plant (SPP) 
during the last 3 years is as follows:-
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(Net Generation in million units) 

Years CPP(Anguf) SPP(Oamanjodi) Total 

1995-96 4147 248 4395 

1996-97 4187 250 4437 

1997-98 3902 262 4164 

(c) No. Sir. 

(d) Does no arise. 

Poverty Alleviation Scheme 

3142. COL.SONA RAM CHOUDHARY : Will the 
Minister of RURAL AREAS AND EMPLOYMENT be 
pleased to state: 

(a) the details of poverty alleViation schemes 
formulated by the Govemment for Rural and Backward 
desert areas of Western Rajasthan; 

(b) the funds allocateti to state Government during 
the last three years and percentage utilisation of fund; 

(c) the reasons of non-utilisation of remaining funds; 
and 

(d) the steps taken by the Govemment to establish 
and strengthen the infrastructural and monitoring system 
in the Desert areas of Western Rajasthan? 

THE MINISTER OF STATE OF THE MINISTRY OF 
RURAL AREAS AND EMPLOYMENT (SHRI BABAGOUDA 
PATIL) : (a) The schemes implemented by the Government 
in rural and desert areas of Rajasthan for poverty alleviation 
are Jawahar Rozgar YOlana (JRY). Indira Awas Yojana 
(lAY). Million Wells Scheme (MWS). Employment Assur-
ance Scheme (EAS). Integrated Rural Development 
Programme (lRDP), Development of Women and Children 
in Rural Areas (DWCRA), Training of Rural Youth for Self 
Employment (TRYSEM) and Supply of Improved Tool-Kits 
to Rural Artisans (SITRA). As a special measure Desert 
Development Programme (OOP) is also being imple-
mented. 

(b) The funds released for implementation of these 
schemes in Rajasthan and the extent of utilisation during 
the last three years are given below 

Year Amount released %age Utilisation 
(Rs. in lakhs) to release 

1995-96 46176_96 106.55 

1996-97 32333.96 101.40 

1997-98 36242.36 114.83 

(c) The funds released for implementation of the 
schemes have been utilised. 

(d) The State Govemment reviews the progress of 
implementation of all the rural development and poverty 
alleviation/employment generation schemes at regular 
intervals. The implementation of the schemes in the State 
is also monitored at Central level. 

Promotion of Air Travel In 
Andhra Pradesh 

3143. DR. T. SUBBARAMI REDDY: Will the Minister 
of CIVIL AVIATION be pleased to state : 

(a) whether the Union Govemment had agreed for 
Introduction of 50 seater helICopter services between 
Hyderabad and destinations like Warangal, Rajamundry. 
Vijayawada and Cuddapah; 

(b) if so. the details thereof: 

(c) whether in addition the Union Minister had also 
agreed for making the flight services between Hyderabad 
and Singapore a daily service; and 

(d) if so, the details thereof? 

THE MINISTER OF CIVIL AVIATION (SHRI ANANTH 
KUMAR) : (a) and (b) At present. the government has no 
plan to introduce 50 seater helicopter services between 
Hyderabad and destinations like Warangal. Rajahmundry. 
Vijayawada and Cuddapah. 

(c) and (d) There is no such proposal under 
consideration 01 the Government. 

Computerl .. d Re.ervatlon 
Counter at Kat,. 

3144. SHRI CHAMAN LAL GUPTA: Will the Minister 
of Railways be pleased to state : 

(a) whether the Government have received repre-
sentations for opening of a Compulerised Roservation 
Counter at Katra in view of the large numbers of pilgrims 
visiting Mata Vashno; 

(b) if so. the details thereof; and 

(c) the /lctlon taken/proposed to be taken by the 
Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS. MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION. (SHRI RAM NAIK) : (a) te (e) Yes. 
Sir. from Hon'ble Members of Pariiament and Administrative 
Authorities of Shri Mala Vaishno Devi Shrine Board. The 
provision of Computerised Reservation facilities at Katra 
has been sanctioned on out-of-tum basi. in the current 
financial year. 
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Bigger Aircraft on Delhi-
Aurangabad Sector 

3145. SHRI SURESH WARPUDKAR : Will the MInister 
ot CIVil AVIATION be pleased to state: 

(al wlll'thcr any request has been received by the 
Government tor rp.placement of Boerng Alrcrafts on Delhi-
Aurangab,leJ Spctnr by bigger aircraft by the Alliance Air; 

(bl If ~,(; the details thereof; and 

Ie) tile deCISion taken by the Government In thiS 
rogard" 

Tilt MINISTER OF CIVIL AVIATION (SHRI ANANTH 
KUMAF~I (<II to (c) Ye~. Sir. A request has been received 
to ruplilw the Hoeing Allcraft by Airbus on the sector Delhl-
Aurangabad. Due to tow passengers demand. Indian 
Airlines has no Immedrnte plans to operate services on 
Dclhi·Auranqahad route with bigger aircraft. 

Flights Diverted from Calicut 

314G SHRI MULLAPALL Y RAMACHANDRAN Will 
the Mrnistor ot CIVIL AVIATION be pleased to state 

(al whether any aircrafts had been diverted from 
Callcut Airport durrng the last monsoon; 

(h) If ~O. the rrasons of such diversion. 

(e) whf!thcr the Instrumental landing system at 
Cahcut Airport IS lully operatronal; and 

(d) If not. the reasons therefor? 

THE MINISTER OF CIVIL AVIATION (SHRI ANANTH 
KUMAR) : (iI) and (b) Yes, Sir. The flights have been 
diverted dUring the monsoon because of poor Visibility. 

(e) and (d) Instrumental Landing System (Category I) 
is oporatlonal at Caheut airport. However, flights ~ave to 
be dlvorted It tho viSibility minima conditrons for ILS are 
not met. 

Routes of Air India 

3147. SHRI T. GOVINDAN : Will the Minister of CIVIL 
AVIATION be pleased to state : 

(a) the places from where Air India have stopped 
its operation due to various reasons dunng the last three 
years alongwith the reasons therefore: and 

(b) the loss incurred due to cancellation of such 
flights? 

THE MINISTER OF CIVIL AVIATION (SHRI ANANTH 
KUMAR) (a) and (b) During the years 1995-1997, Air 
India has Withdrawn its operations to Entebbe Perth, 
Johannesburg. Durban. Zurich. Amsterdam. Toronto. Tel 
AVIv. Gc~ncvn nnd Seoul. In addition terminator services 

to London have also been withdrawn. Operations to above 
destinations were not economically viable. Total operating 
losses on these routes are as under :-

Year 

1995-96 

1996-97 

1997-98 

Loss (Rs. in crores) 

362.87 

376.80 

156.76 

Gauge Conversion of Barsoi-
Radhikapur Rail Line 

3148. SHRIMATI MINATI SEN: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the proposal for gauge conversion of 
Barsol to Radhikapur metre gauge hne into broad gauge 
upto Bangladesh Border has been approved by the 
Government; 

(b) it so, Ihe details thereof; and 

(c) If nol, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) No. Sir. 

(b) Does not arise. 

(e) Constraint of resources. 

Extension of Train 

3149. SHRI CHANDRESH PATEL Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Government have received de-
mands from various organisations and Members of 
Parliament for extension of 40 Up and 39 Dn Mumbai-
Ahmedabad passanger train upto Abu Road Junction; 

(c) It so, the details thereof: and 

(c) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) to (c) Some 
representations have been received for extenSion of 391 
40 Bandra-Ahmedabad Passenger upto Abu Road. The 
same have been examined but not found feasible due to 
operational and resource constraints. 
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Mini Air Services for Tourist Places 

3150. SHRI RANJIB BISWAL 
SHRI N DENNIS 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

:a) the steps taken b~' the Government for the 
operation of Mini Air Services touching the tourist places 
In the country: and 

(b) the unportant tourist places to be linked? 

) THE MINISTER OF CIVIL AVIATION (SHRI ANANTH 
KUMAR) (a) With a view :0 achieving better regulation 
of air transport services and taking into account the need 
for air transport services of different regions of the country, 
route dispersal guidelines have been framed. These 
guidelines stipulate all scheduled operators to deploy In 

the North Eastern Region. Jammu & Kashmir, Andaman 
& NlCobar Islands and Lakshdweep (category-II routes) at 
least 10% of their deployed capacity on trunk routes 
(category-I routes) 1 % capacity deployed on category-II 
routes is to be deployed exclusively within category-II 
stations: and 50% of the capacity provided on 
category-I routes is to be provided on routes other than 
category-II routes (category-III). 

With a view to make services Viable on shorti 
unremunerative sectors, a proposal to provide Incentive/ 
concession to operators of small aircraft (upto 55 seats) 
IS under conSideration. 

(b) Routes are not fixed. Airlines are free to operate 
on any routes based on their commercial judgement subject 
to compliance with the route dispersal guidelines. 

Wa.teland Development 

3151. SHRI OILEEP SANGHANI : Will the Minister of 
ROURAL AREAS AND EMPLOYMENT be pleased to state: 

(a) the amount released by the Department of 
Wastelands Development for implementation 01 its schemes 
during the Eighth Plan, State-wise. 

(b) the projects implemented by the Agricultural 
University,lCAR Institute, State Forest Department, NGOs 
(with names) with amount so lar released specially for 
Gujarat; and 

(c) whether the Govemment contemplate to evolve 
the local Member of Parliament to monitor the worl<? 

THE MINISTER OF STATE OF THE MINISTRY OF 
RURAL AREAS AND EMPLOYMENT (SHRI BABAGOUDA 
PATlL): (a) The information is given in the attached 
statement-I 

(b) The information is given in the attached 
statement-II 

(c) Hon'ble Members 01 Parliament are members of 
the Goveming body of ORDAs which are Implementing 
IWDP Scheme. Hence they are very mu(:h associated in 
implementation and monitoring of Wastershed Develop· 
ment Programmes. 

Statement ... 

SI. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

DetaIls of the amount released by the Department of Wastelands Development for 
implementation of its schemes dunng Eighth Plan, State-wise 

Name 01 State Integrated Support to Technology Investment 
Wastelands NGOsNAs Development Promotional 

Development (Grants in Aid) Extension and Schemes (IPS) 
Project Schemes Training Scheme 

(IWDP) (TDE&T) 

2 3 4 5 6 

Andhra Pradesh 2653.15 143.23 115.58 

Assam 2.62 

Bihar 1213.59 247.45 33.51 

Gujarat 2308.05 8.12 12.52 

Haryana 1146.53 29.52 64.80 

Himachal Pradesh 863.79 6.41 13.70 ,f 

Jammu & Kashmir 111.79 107.59 
:lI " ... 

(Rs in lakhs) 

Wastelands 
Development 
Task Force 

(WDTF) 

7 
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-_._ .. 
2 3 

8. Karnataka 709.58 

9. Kerala 943.70 

10. Madhya Pradesh 1207.54 

11. Maharashtra 190.50 

12. Mantpur 166.32 

13. Meghalaya 57.42 

14. Mlzoram 3&1.95 

15. Nagaland 1028.71 

16. Ons~a 1244.25 

17. Punjab 773.01 

18. Rajasthan 2132.12 

19. Sikkim 762.27 

20 Tamil Nadu 641.42 

21. Tnpura 64.58 

22. UHar Pradesh 2018.92 

23. West Bengal 811.68 

24. Deihl 15.00 

Total 21615.87 
or 

216.1(; crores 
----.--~-.-.. ---~ .. 

DECEMBER 17, 1998 

4 

60.07 

51.05 

53.83 

322.29 

52.46 

2.69 

9.36 

10.76 

28.94 

4.27 

74.83 

112.23 

43.73 

5.88 

1374.71 
or 

13.75 Crores 

Statement-II 

5 

14.59 

40.43 

34.48 

25.57 

2.15 

1.90 

4.74 

8.81 

252.57 

8.27 

96.60 

48.54 

40.03 

6.07 

827.48 
or 

8.28 Crores 

to Questions 

6 

21.849 

21.849 
or 

216 

7 

176.00 

176.00 
or 

0.22 Crores 1.76 Crores 

The details of PrOJects implemented during the 8th Plan by the Agricultural University, ICAR Institute, 
State Forest Department and NGOs In Gu/arat with details of Funds Released in Gujarat State 

51. 
No. 

Name of the Project 

2 

1. Neem-based Agro-Forestry 

2. ORP on Agro-Forestry 

3. Antisar Watershed Research Project 

4. Wastelands Development Project in 
Ahmedabad 

5. Wastelands Development Project in 
Raikot 

6. Wastelands Development Project in 
Ahmedabad 

Implementing Agency (Agricultural 
UniversityllCAR Institute/State 

Forest DepartmentlNGOs) 

3 

Gujarat Agril. University, Ahmedabad 

Gujarat Agri!. University. Banaskantha 

Central Soil & Water Conservation Research & 
Training Institute, Vasad, Gujarat 

Vikaram Sarabhai Centre for Development 
Interaction 

Centre for Environment Education Nehru 
Foundation for Development 

Institute for studies and Transformation 

(Rs. in lakhs) 

Funds Released 

4 

3.64 

6.722 

2.16 

0.77 

2.01 

1.12 
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2 3 4 

7. Wastelands Development 
Val sad 

Project in Shri Adivasi Majur & Kharigar Kamdar Vikas 
Mandai 

0.77 

8. Wastelands Development Project in Sarvodaya Pasu Vikas Sahakari Mandali 1.63 
Ahmedabad 

9. Wastelands Development Project in Self Employed Women Association 1.CJ3 
Ahmedabad 

10. Wastelands Development Project in Agha Khan Rural Support Programme 0.78 
Ahmedabad 

) Total 

Railway Reservation on Phone 

3152. SHRI NARESH PUGLIA Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways have under consideration 
any ~ilot scheme to provide reservations on phone to 
customers who are holders of rail credit cards soponsored 
by Commercial Bank; and 

(b) if so, the salient features of the proposed 
scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) (a) Yes., Sir. 

(b) A pilot scheme to provide reservation through 
telephone to customers who are holders of Rail Credit 
cards sponsored by Commercial Banks is under process 
on Southem Railway. The Interactive Voice Response 
Systems (IVRS) of the Bank and the Railway will be linked 
and after ascertaining from the Bank through IVRS, the 
railway reselvation ticket sought by the customer will be 
issued. 

New Airport at Navl Mumbal 

3153. DR. SUBRAMANIAN SWAMY : Will the Minister 
of CIVIL AVIATION be pleased to state: 

(a) whether there is a proposal to construct a new 
Airport at Navi Mumbai or the surrounding area or 
specifically Revasdanda; 

(b) if so, the details thereof; 

(c) whether there is any proposal to construct a new 
Intemational Airport near Mumbai also; and 

(d) if so, the details thereof? 

THE MINISTER OF CIVIl AVIATION (SHRI ANANTH 
KUMAR) : (a) to (d) The Gcwemment of Maheraehtra had 

20.632 

sent a proposal for developing a domestic airport near 
Panvel in Navi Mumbai. It had also earlier forwarded a 
proposal for construction of a new second intemational 
airport in the Mandwa·Rewas ruea near Mumbai. 
The Ministry of Civil Aviation has constituted a Committee 
to examine the need and to suggest a suitable location 
for the second intemational airport at Mumbai. The pro-
posal of the Gov!. of Maharashtra for a domestic airport 
has also been referred to this Committee for examination. 

(Translation] 

Fir. In Gomatl Expr ••• 

3154. SHRI JAGAT VIR SINGH DRONA : Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether fire broke out in Gomali Express near 
Dankaur stalion on August 17, 1998; 

(b) if so, the details thereof: 

(c) whether the Government have conducted any 
inquiry into thIS incident; 

(d) if so, the outcome thereof; and 

(e) the steps being taken by the Government to 
check the recurrence of such incidents in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does no arise. 

(e) It has been intimated that there was Hot Axle In 
Coach NO.18113 NR SCR which necesaitated its detach-
ment at Railway Station Oankaur. It was not a case of fire. 
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{English] 

Gauge Converl!lion of Dharangadhara-
Kuda Rail Line 

3155. SHRI PS GADHAVI : Will the MInister of 
RAILWA YS be pleased :0 state 

(a) whether the conversion of Dharangadhara-Kuda 
siding into broad gauge IS delayed due to non funding of 
shares by co-sharers. 

(b) If so, whether the co-sharers have been 
approached by the Government; 

(c) if so, the details thereof; and 

(d) the lime by which the said project is likely to 
be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS. MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) and (b) Yes. 
Sir. 

(c) The State Government of Gujarat and the 
Ministry of Industry (Salt Department) each have to 
contribute one third of the cost of the project. The Ministry 
of Railways have provided their one third amount in the 
budget. As soon as they provide their shares, gauge 
conversion work on Dharangadhara-Kuda siding would be 
taken up 

(d) The work IS likely to take one year after it is 
start"d 

Completion of Gauge Conversion 

3156. SHRI PRAKASH YASHWANT AMBEDKAR: Will 
the Minister 01 RAILWAYS be pleased to state: 

(a) whether all the sectionc: of Delhi-Jaipur. f<handwa-
Akota and Nanded·Hyderabad metre gauge rail lines have 
been converted Into broad gauge; and 

(b) if not, the time by which the remaining sections 
of these lines are likely to be converted into broad gauge? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) and (b) Delhi-
Jaipur section has already been converted to broad gauge. 
Khandwa·Akola is not yet sanctioned for conversion. 
Nanded to Mudkhed and Bolarum to Hyderabad have 
already been converted to broad gauge and conversion 
work from Mudkhed to Solarum is in progress. This work 
will be progressed as per its priority in the Priority List 

approved by the Cabinet, as per availability of resources 
and is expected to be completed in the 10th Five Year 
Plan period. 

Rural Managament Institute 

3157. SHRI 5.5. OWAISI : Will the Minister of RURAL 
AREAS AND EMPLOYMENT be pleased to state : 

(a) the number of Institute of Rural Management in 
the country, State-wise; 

(b) whether there is any proposal to open some 
rural management institutes in Andhra Pradesh and 
Maharashtra; 

(c) if so, the details thereof; 

(d) the number of such institutes working in these 
States at present and estimated people benefitted by these 
Institutes; and 

(e) the employment opportunities generated in rural 
areas of these States? 

THE MIN!STER OF STATE OF THE MINISTRY OF 
RURAL AREAS AND EMPLOYMENT (SHRI BABAGOUDA 
PATIL) : (a) The number of Institutes of Rural Management 
State-wise as approved by All India Council for Technical 
Education is as follows :-

State No. of Institutes 

U.P. 

Rajasthan 

Gujarat 

Maharashtra 6 

9 

(b) As of now, there is no proposal with the AU India 
Council for Technical Education from the States of Andhra 
Pradesh and Maharashtra for opening Rural Management 
Institutes. 

(c) The question does not arise. 

(d) The number of such institutes working in Andhra 
Pradesh is Nil and in Maharashtra is 6. The information 
regarding number of estimated people benefited by these 
institutes in Maharashtra is being collected and wiU be laid 
on the table of the House. 

(e) The information is being collected and wiU be 
laid on the table of the House. 

[Translation] 

Gaya Airport 

31S8.SHRI RAGHUVANSH PRASAD SINGH: WII the 
MInister of CIVIL AVIATION be pteued to state : 
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(a) whether the Gaya Airport has not been 
functioning for some time past. 

(b) If so. the reasons therefor: and 

(c) the time by which it IS likely to be made 
functional? 

THE MINISTER OF CIVIL AVIATION (SHRI ANANTH 
KUMAR) (a) tv (c) Gaya airport IS an operational airport. 
The airport Authority of India (AAI) had. on the occasion of 
Buddha Mahotsav. renovated the infrastructural facilities at 
the Gaya Airport However. since no airline has shown any 
Int~rest 111 operating the scheduled flights to Gaya airport. 
AAI. at present has no plans to further develop this airport 

[£nglishj 

Appointment on Compassionate Ground 

3159. SHRt KRISHAN LAL SHARMA 
SHRI RAVI PRAKASH VERMA 

Will the MInister of RAILWAYS be pleased to state: 

(a) the number of railway empfoyees died in hamess 
dUring the last three years and the current year; 

(b) the number of dependents of deceased ap-
pOinted on compassionate ground during each of the last 
three years zone-dlvislon-wise; and 

(c) the time by which the rem::lln1ng cases are likely 
to be cieared'i 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) and (b) The 
Information is being collected and will be laid on the Table 
of the House. 

(c) Instructions have been issued and reiterated 
from lime to time to make all out efforts to provide 
compassionate appointments to the eligi>le candidates as 
early as possible within the guidelines laid down for the 
purpose. It IS however. difficult to fix any time limit for the 
appointment on compassionate grounds as there are many 
factors not attributable to the Railway administration which 
may cause delays. 

[T fans/atlonJ 

Railway Property Damaged by Rock Sliding 

3160. SHRI DADA BABURAO PARANJPE : Will the 
Minister of RAILWAYS be pleased to state. 

(a, whether power engine and several bogies of 
2724 A.P. Express bound for Hyderabad from New Delhi 
were damaged due to heavy rock sliding .00 e~ 

rains blocking the railway track in Satpura range of hiHs 
near Dharakhoh Station at Ghat region of Baitul· 
Ghodadongn section; 

(b) if so, the extent of railway property damaged; 
and 

(c) the steps being taken by the Govemment to 
avoid recurrence of such incidents? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : (a) No, Sir, 
Howevar, the landslide had occourred at Km.834121-24 due 
to heavy rains but the train was stopped at Km.83319 
between Dharakhoh and Maram;hiri and no damage was 
caused to the power or bogies of the train. 

(b) Due to heavy rains from 13.9.1998 to 15.9.1998 
land slide. erosion and wash-outs of formation took place 
at sevelal locations in Itarsi-Amla section is as under : 

i. 

il 

Landslides at 1 1 locations-approx quantity-1994 
Cu.Metres. 

ErosionlWash-out of Bank formation-at 10 
locations-approx. quantity- 1 670 Cu.Metres. 

(c) Patrolling of Railway track IS conducted during 
full monsoon period and it is further intensified on receipt 
of forecast of heavy rainfall or cloudburst etc. from 
Meteorological Department. Stationary watchmen are also 
deployed at vulnerable locations to stop the trains in case 
of occurance of any land-slides etc. affecting railway track. 

[English] 

Fifth pay Commission Report 

3161. SHRI MADHAV RAO PATIL : Will the Minister 
of URBAN AFFAIRS AND EMPLOYMENT be pleased to 
state: 

(a) whether the CPWD Engineers Association have 
raised their objection over the implementation of Fifth pay 
Commission Report; 

(b) if so, the details thereof and 

(c) the action taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT (SHRI BANDARU 
DATTATREYA) : (a) and (b) The CPWD Engineers' 
Association has objected to the grant of two pay scales 
of Rs. 6500-10500 and 7500-12000 for AsSistant Engineers 
as recommended by the Fifth pay Commission on the 
ground Ihat a single pay scale of Rs 7500-12000 has been 



223 Wntten Answers DECEMBER 17, 1998 to Questions 224 

granted to the Assistant Architects, another eqUivalent 
Gr.'B' post In the Department. 

(c) Request of the C.PW.D. Engineers' Association 
has been sent to the Ministry of Finance for appropriate 
action. 

Extraction of Invaluable Mineral in Gujarat 

3162. SHRI SHANTILAL PURSHOTTAMDAS PATEL : 
Will the Minister of STEEL AND MINES be pleased to 
state 

(a) whether any efforts have been made to extract 
invaluable minerals from the mines in the districts of Kutch, 
Punchmahal In Gujarat; 

(b) if so, the quantum of invaluable minerals 
extracted annually from this area for the last three years; 
and 

(c) the details of the programmes being imple-
mented during the current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL AND MINES (SHRI RAMESH BAIS) : (a) and (b) 
There is no minerai which may be classified as high value 
minerai which IS under production In Gujarat. Mineral-wise 
quantum of minerai production In Kutch and Panchmahal 
districts of GUJarat during 1995-96, 1996-97, 1997-
98(provlsionRlj IS given In the attached statement. 

(c) The activIties relating to exploration and mining 
under the mining sector are conducted by agencies like 
Geological Survey of India, Mineral Exploration Corporation 
Ltd., Central and State Government Pubhc Sector under-
takings, Directorate of Mining and Geology of Government 
of GUJarat and private prospecting hcence/mining lease 
holders. Comprehen<;lve Information regarding prog-
rammes Implemented by them, is not maintained centrally. 

Statement 

Mineral-Wise Production in Kutch and Panchmahal 
Districts of GUlarat during 1995-96 to 

1997-98 (Provisional) 

Quantum in T onnes -_._-----------
District/State 1995-96 1996-97 1997-98 

Minerals Quantum Quantum (Provisional) 
Quantum 

2 3 4 

Kutch 

Bauxite 53212 75008 11226 

Ball Clay 30 15 15 

Fire Clay 7130 12830 8350 

Gypsum 348 41 100 

Kaohn 

Limestone· 

Ochre 

Silica Sand 

Panchmahal 

2 

59007 

o 
30 

Limestone 11 

3 

63427 

++ 

23 

2 

4 

20664 

++ 

5 

80 

Quartz 328 1998 3740 

• Quantum in 'ooot, ++ less than one unit. 

Training in Foreign Country 

3163. PROF. RITA VERMA: Will the Minister of STEEL 
AND MINES be pleased to state : 

(a) the number of officials sent to foreign countries 
for training by the Steel Authority of India Limited during 
the last three years, grade-wise; 

(b) the fields of training for which they were sent 
to the foreign countries for training; 

(c) the total expenditure incurred on their training 
grade-wise; 

(d) the number of employees of Steel Authority of 
India Limited who have resigned from the company to join 
elsewhere after foreign training; 

(e) whether any bond was signed by such SAIL 
employees to serve the company for a specific period who 
were sent to foreign countries for training; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL AND MINES (SHRI RAMESH BAIS) : (a) to (d) 
Information is being collected and will be laid on the Table 
of the Lok Sabha. 

Right on Hyderabad-Los Angeles Sector 

3164. SHRIMATI LAKSHMI PANABAKA : Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether code-share flight from Hyderabad to Los 
Angeles has been introduced from the month of October; 
and 

(b) if so, the extent to which these flights have 
reduced the travel line, alongwith the details of the time 
schedule of each flights from Hyderabad to LCIS Angeles 
and back? 

THE MINISTER OF CIVIL AVIATION (SHRI ANANTH 
KUMAR) : (a) and (b) With the commencement of code-
sharelBlock space arrallgements with Singapore Airtines on 
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sector Singapore-Los Angeles. Air India and Singapore 
Airtines have established direct conections between 
Hyderabad and Los Angeles with effect from 1.10.98. The 
schedules are as under :-

Tuesday 

Thursday 

Sunday 

Dep.lHyderabad 0800 hIS. 
Ar./Los Angeles 1825 hIS. 

Depl/Los Angeles 2315 hIS. 
Arr.lHyderabad 0050 hIS. (Sunday) 

Dep.lLos Angeles 2315 hrs. 
Arr.!Hyderabad 2200 hrs. (Tuesday) 

Dues from Private Airlines 

3165. SHRI SANDI PAN THORAT : 
SHRI RAMPAl UPADHYAY : 
SHRI P.S. GADHA\'I 

Will the Minister of CIVIL AVIATION be pleased to 
state 

(a) whether Government dues from private airtines 
are mounting and have reached serious proportions; 

(b) if so, the details thereof; and 

(c) the steps being taken to recover it? 

THE MINISTER OF CIVIL AVIATION (SHRI ANANTH 
KUMAR) : (a) and (b) The details are attached as 
Statement. 

(c) The 01/ Companies are taking legal action to 
recover the dues from the private airtines. With effect from 
1.4.1997 no credit facility for supply of Aviation Turbine 
Fuel (ATF) is being allowed. 

All efforts are being made by Airports AuthOrity of India 
(MI) to recover the dues. The defaulting airtlnes are 
regularly remineded to clear the dues, failing which their 
security deposit is adjusted against the dues. Credit facility 
has also been withdrawn in some cases. 

For recovery of Inland Air Travel Tax (IAn). action 
is taken as per law against the airtlnes defaulting in 
payment of IAn. Even aircraft have been detained in the 
past for recovery of IAn dues. 

Statement 

Outstanding dues (Rs. in croresj of Oil Companies. Inland Air Travel 
Tax (fAIT) and Airports Authority of India (AAI) 

SI.No. Name of Airlines Dues of Oil Companies IAn (Customs) Dues MI {as on 
(As on 31.3.98 (as on 30.11.98) 31.10.98) 

--_._--
2 3 4 5 

1. Modiluft 18.16 00.38 00.581' 

2. Jet Airways 03.526 

3. Arehana Airways 00.112 

4. Skyline-NEPC 21.00 14.99 01.955 

5. NEPC Airtines 4.81 01.085 

6. Sahara India 04.270 

7. UP Airways 00.88 00.091 

8. East West Airtines 02.62 06.82 17.870 

9. VIF Airways 0.06 00.48 00.244 

10. Aenal Services 00003 

11. Blue Dart 00.161 

12. Elbee Airtines 00.257 

13. GUJarat Airways 01.30 00.037 

14. Megapode Airtines 00.006 

15. Span Aviation 00.264 

16. Citilink Airlines 00.51 01.35 00.015 
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2 

17. Raj Aviation 

18. Continental Aviation 

19. India International Airways 

20. Trans Bharat Aviation 

21. Jagon Airlines 

22. KCV Airlines 

23. Eastern Airways 

24. MESCO 

25. Ace Airways 

26. Bengal Airways 

27. East India HoteJ& 

28. Air ASlalic Ltd. 

29. U.B. Air 

30. United India Airways 

31. SaraYLI Aviation 
... _--- ._- .-----~-.-.---

Total 

3 

0.34 

00.13 

42.82 

4 

01.04 

01.71 

00.05 

01.63 

34.09 

00.013 

00.277 

00.009 

00.192 

00.399 

00.046 

00.010 

00.033 

00.105 

00.029 

00.002 

00.018 

00.018 

31.628 
.- ._-_ ... - .. - .. - -_._----_._------------------------------------
• Rs. 2.669 crore has been received (from MIs Air U.K. : Rs. 130 lakhs and MIs Lufthansa: Rs. 136.94 lakhs) on behalf 

01 MIs Modiluft LId. MIs Air U.K. has filed a petition in Delhi High Court for refund of money from AAI. 

[Tralls/ation] 

Sensitive Highways 

3166. SHRI RAM NARAIN MEENA : Will the Minister 
01 DEFENCE be pleased to state: 

(a) the names 01 the national highways which are 
sensitive lrom the security point of view; 

(b) . the scheme formulated lor a permanent solution 
to remove the obstacles in movement of traffic due to 
natural or other reasons on such national highways; 

(c) whether the Ministry of Defence has received a 
communication dated 28-9-98 from the Government of 
Sikkim in regard thereto; and 

(d) il so. the action taken to solve this problem? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES) : (a) and (b) BRO is engaged in the 
improvement/Maintenance of number of NHs. which are 
sensitive from security point of view. It will not be in the 
National Interest to disclose the names of such National 
Highways and the scheme formulated therefor. 

(c) Yes, Sir. 

(d) Special work had already been undertaken. 
Government of Sikkim has also been informed about these 
measures on 23-11-1998. 

Funds for Defence Projects 

3167. SHRI ARVIND KAMBLE : Will the Minister of 
DEFENCE be pleased to state: 

(a) the total amount provided for the development 
of defence projects during Eighth Five Year Plan to each 
of the three services; 

(b) whether any disparity has been noticed in the 
financial disbursement resulting in suspension of some 
important projects; and 

(c) if so, the details thereof and the reasons therefor 
alongwith the time by which these projects are expected 
to be completed? 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES) : (a) The total amount provided for the 
development of defence projects under Capital during 
Eighth Five Year Plan to each of the three Services was 
as under: 
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Army 

Navy 

Air Force 

Total 

(b) No Sir. 

(c) Does not arise. 

fEpglishj 

Rs. in crores 

9486.72 

7559.57 

132n.58 

30323.87 

Encroachment in Delhi 

3168. SHRI SADASHIV RAO DADOBA MANDLlK: Will 
the Minister of URBAN AFFAIRS AND EMPLOYMENT be 
pleased to state : 

(a) whether encroachments are being made in West 
Patel Nagar Market; and 

(b) if so, the action taken/proposed to be taken by 
the Union Government against the guilty offIcIals? 

THE MINISTER OF URBAN AFFAIRS AND EMPLOY· 
MENT (SHRI RAM JETHMALANI) : (a) and (b) The 
information is being collected and will be laid on the Table 
of the Sabha. 

Construction of Flyover 

3169. DR. BIZAY SONKAR SHASTRI: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the railway passengers at Audiar railway 
station have to cross the tracks to reach the other platform 
in the absence of a flyover; 

(b) whether the level of the platform is low causing 
inconveniences to the passengers particularly the old and 
infirm ones to climb up or get down the compartments; 

(c) whether in the absence of a telephone inquiry 
at Audiar railway station, the people are put to lot of 
inconvenience in getting details about the arrivals! 
departures of the train etc.; 

(d) whether Saidpur railway station is the only Town 
Area railway station between Ghazipur and Varanasi and 
there is no raIlway yard for loading and unloading the 
goods; and 

(e) if so, by which date these matters will be 
attended to? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIKJ : (a) There is 

no railway station by name Audiar, However, there is a 
station by name Aunrihar and no foot-over-bridge is 
available at that station. A pathway is available for crossing 
tracks. 

(b) Aunrihar is a Class '8' Railway Station and 
the low level platform provided is as per the existing 
norms. 

(c) No, complaint about the working of enquiry office 
at Aunrihar station has been received. 

(d) There is no station by name Saldpur between 
Varanasi and Ghazipur. However there is a station named 
Saidpur Bhitri between Varanasi and Gazipur. There is no 
loading/unloading facility available at this station at present. 

(e) All the basic amenities are provided at Aunrihar 
Station. The facilities demanded above would be 
considered when so warranted by the growth of traffic. 

Vacaney of Khalaal 

3170. SHRI KIRTI VARDHAN SINGH: Will the Minister 
of RAILWAYS be pleased to state: 

(a) the number of posts of Khalasi lying vacant for 
the last two years, at Gonda, Mankapur, Lucknow and 
Kanpur Junctions; and 

(b) the time by which the above vacant posts are 
likely to be filled up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) . (a) and (b) The 
information is being collected and will be laId down on Ihe 
table of the Sabha. 

Rural Water Supply 

3171.SHRI ABHAYSINH S. BHONSLE : Will the 
Minister of RURAL AREAS AND EMPLOYMENT be 
pleased to state : 

(a) whether there is a limit of norms of 40 1pcd 
under the Accelerated Rural Water Supply Programme and 
also there is no provision of private water connections; 

(b) if so, whether the state Govemment has 
requested the Government to revise the existing norms of 
40 1 pcd to 55 1 pcd and to allow 30 per cent private water 
connections; 

(c) whether the request was principally agreed to In 

the meeting of Chief Ministers on 5th July, 1996 at New 
DeIhl; and 

(d) if so, the reasons for not implementing the revise 
norms? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
RURAL AREAS AND EMPLOYMENT (SHRI BABAGOUDA 
PATIL) : (a) and (b) Yes, Sir, 

(c) and (d) The Chief Minister's Conference held on 
4-5 July 1996 had recommended for relaxing the norm of 
Rural Water Supply, from the present 40 lpcd to 55 lpcd, 
This recommendation can be implemented after all the not 
covered and partially covered habitations in the country are 
provided with safe drinking water, as per the existing norm 
of 40 1pcd, 

Production of Documentary Films 

3172. SHRI PRASAD BABURAO TANPURE : Will the 
MInister of RURAL AREAS AND EMPLOYMENT be 
pleased to state : 

(a) Ihe arrangements made for the production of 
documentary films for creating awareness regarding rural 
development programme; 

(b) the number of proposals received during the last 
year alongwith the number of proposals cleared and the 
number of documentary films producted State-wise; 

(c) the proposals and scripts lying pending with 
the Govemment for the last five months alongwith the 
reasons for delay in the production of documentary films; 
and 

(d) the steps taken! to be taken for immediate 
production and screening of the documentary films by 
removing the hindrances? 

THE MINISTER OF STATE OF THE MINISTRY OF 
RURAL AREAS AND EMPLOYMENT (SI:iRI BABAGOUDA 
PATIL) (a) Documentary films for creating awareness 
regarding rural development programmes are generally 
made through the media Units of Ministry of Information 
and Broadcasting, 

(b) and (c) Dunng the last one year the Ministry of 
Rural Areas and Employment received 15 proposals for 
production of documentaries serials, telefilms etc. from 
various producers.Out of this two documentary films on 
Sanitation in West Bengal were approved. The remaining 
proposals were not considered in view of the software 
already available with the Ministry. 

(d) The Standing Committee on Media in the 
Ministry periodically reviews the need for production and 
telecast of films for creating awareness about rural 
programmes. 

12.00 hrs. 

STATEMENT BY PRIME MINISTER 

[English} 

Air Strikes on Iraq by United Kingdom 
and United States of America 

THE PRIME MINISTER (SHRI ATAL BIHARI 
VAJPAYEE) : Mr. Speaker, Sir, we have been closely 
following the developments relating to Iraq. 

India has close historical ties and strong affinities 
with the countries and the peoples of the region, We 
have been deeply concerned about the sufferings of 
the people of Iraq and have called for the lifting of 
sanctions In tandem with Iraq's compliance with the 
UN Security Council Resolution, We have consistently 
counselled restraint and moderation in resolving the 
differences that have emerged from time to time in 
the interaction of the UN Special Commission with Iraq, 

The Government of India is gravely concerned at 
and deplore these air strikes being carried out on Iraq 
by the UK and the US. It is particularly regrettable 
that this unilateral step has been undertaken at the 
very time when the UN Security Council was in session 
to discuss developments arising from the report of the 
Head of the United Nations Special Commission to Iraq, 
with the UN SG had forwarded to the Council with 
his recommendations proposing alternative courses of 
action, 

This attack raises serious questions regarding the 
functioning of the collective and consultative procedures 
of the UN Security Council. It also undermines the 
ability of the Council to verify Iraq's compliance with 
the relevant Council Resolutions, It has been our 
considered view that use of force in this situation would 
be counter-productive. The issue needs to be resolved 
diplomatically through peaceful means and dialogue. We 
have supported efforts by the United Nations in this 
direction, 

We have noted the statement of the UN Secretary-
General expressing deep regret at the latest develop-
ment. We call for an immediate halt to the military 
action and the resumption of diplomatic efforts under 
the auspices of the United Nations. 

The Indian Community in Iraq, numbering about fifty 
persons, is safe. We have been in touch with our 
Embassy and are taking all measures to ensure their 
weHare. 
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12.05 hrs. 

PAPERS LAID ON THE TABLE 

[English] 

Review by the Government of the working of the 
Air India Limited, New Delhi and its Annual Report 
for 1996-97 under sUb-section (i) of section 619A 

of the Companies Act, 1956; etc. 

THE MINISTER OF CIVIL AVIATION (SHRI ANANTH 
KUMAR) Sir. I beg to lay on the Tabie . 

.' (1) A copy each of the following papers (Hindi and 
English Versions) under sub-sechon (1) of 
section 619A of the Companies Act. 1956 : 

(I) Review by the Government of the wor1<ing 
of the Air India Limited. New Delhi. for the 
year 1996·97. 

(ii) Annual Report of the Air India limited, New 
Deihl. for the year 1996·97. alongwith 
Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(2) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (1) above. 

IPlaced In library. See No. L T 1913/98] 

(3) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of 
section 619A of the Companies Act. 1956 : 

(I) Review by the Government of the wor1<ing 
of the Airline Allied Service limited, New 
Delhi. for the year 1996-97. 

(ii) Annual Report of the Airline Allied Services 
Limited, New Delhi, for the year 1996-97, 
alongwlth Audited Accounts and comments 
of the Comptroller and Auditor General 
thereon. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed in Library. See No. LT 1914198] 

Notification under sub-section (2) of section 
9 of the Navy Act, 1957 etc. 

THE MINISTER OF DEFENCE (SHRI GEORGE 
FERNANDES) : Sir, I beg to lay on the Table : 

(1) A copy of the Notification No. S.A.O. 153 (Hindi 
and English versions) published in Gazette of 
India dated the 28th November. 1998 specifying 
the etigibility of women appointment as officers 
in the Indian NCiVY in certain branches mentioned 

in the Notification issued under sub-section (2) 
of section 9 of the Navy Act. 1957. 

(Placed in Library. See No. LT 1915198) 

(2) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of 
section 619A of the Companies Act. 1956 : 

(i) Review by the Govemment of the wor1<ing 
of the Hindustan Aeronautics Limited, 
Bangalore, for the year 1997-98. 

(ii) Annual Report of the Hindustan Aeronautics 
limited, Bangalore, for the year 1997-98. 
alongwith Audited Accounts and comments 
of the Comptroller and Auditor General 
thereon. 

[Placed in Library. See No. LT 1916198) 

(3) (i) A copy of the Annual Report (Hindi and 
English versions) 01 the Aeronautical Devel· 
opment Agency. Bangalore, tor the year 
1997 -98, alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) 
regarding Review by the Govemment 01 the 
wor1<ing of the Aeronautical Development 
Agency, Bangalore. tor the year 1997-98 

(Placed in Library. See No.' LT 1917198) 

Notification re: Amendment Rule. Under sub-
section (3) of section 46 of the Urban Land 

(Ceiling and Regulation) Act, 1976. 

THE MINISTER OF URBAN AFFAIRS AND EMPLOY-
MENT (SHRI RAM JETHMALANI) : Sir, I beg to lay on 
the Table 

(1) A copy of the Urban Land (Ceiling and 
Regulation) Amendment Rules, 1998 (Hindi and 
English versions) published in Notification No. 
G.S.A. 91 in Gazette of India dated the 25th 
April. 1998, under sub-section (3) of section 46 
of the Urban Land (Ceiling and Regulation) Act. 
1976. together with an Explanatory Memoran-
dum. 

[Placed In Library. See No. LT 1918198) 

(2) A copy of the Annual Report (Hindi and English 
versions) of the Delhi Urban Art Commission, 
New Delhi. for the year 1997-98, under section 
19 of the Dethi Urban Art Commission Act. 1973. 

(3) A copy of the Annual Accounts (Hindi and English 
versions) of the Delhi Urban Art Commission, 
New Delhi. for the year 1997-98. together with 
Audit Report thereon. under sub-section (4) ot 
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section 20 of the Delhi Urban Art Commission Act. 
1973. 

[Placed in Library. See No. LT 1919/98] 

Annual Report of the Centre for Railway Informa· 
tion System, New Delhi for 1996-97 and review of 

Its working by the Government of India. 

THE MINISTER OF RAILWAYS (SHRI NITISH 
KUMAR) Sir. I beg to lay on tlte Table 

I 1 ) (II II copy of the Annual Report (Hindi and 
English versions) of the Centre for Railway 
Information System. New Delhi. for the year 
1996-97. alongwith Audited Accounts. 

(II) A copy of the ReView (Hindi and 
English versions) by the Government of 
the working of the Centre for Railway 
Information System. New Delhi. for the year 
1996-97. 

(2) Statflment (Hindi and English versions) showing 
reasons for delay In laYing the papers mentioned 
at (1) above. 

[Placed In Library. See No. L T 1920/98] 

Review by the Government of the working of the 
Rashtrlya Ispat Nigam limited, Visakhapatnam, 

for the year 1997-98 under sub section (1) 
of section 619A of the companies Act, 

1956 and its Annual Report 

THE MINISTER OF STEEL AND MINES (SHRI 
NAVEEN PATNAIK) Sir. I beg to lay on the Table: 

(1) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of 
section 619A of the Companies Act. 1956 : 

(a) (i) ReView by the Government of the 
working of the Rashtriya Ispat Nigam 
Limited. Vlsakhapatnam. for the year 
1997-98. 

(il) Annual Report of the Rashtriya Ispat 
Nigam Limited. Visakhapatnam, for the 
year 1997-98. alongwith Audited Ac-
counts and comments of the Comptrol-
ler and Auditor General thereon. 

(Placed In Library. See No. L T 1921198] 

(b) (i) Review by the Govemment of the 
working of the Hindustan Zinc limited. 
Udaipur, for the year 1997-98. 

(iii Annual Report of the Hindustan Zinc 
Limited, Udaipur. for the year 1997-98, 
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alongwith Audited Accounts and com-
ments of the Comptroller and Auditor 
General thereon. 

[Placed in Library. See No. L T 1922/98] 

(c) (i) Review by the Government of the 
working of the National Aluminium 
Company Limited, Bhubaneswar, for the 
year 1997-98. 

(ii) Annual Report of the National Alu-
minium Company Limited. Bhubaneswar, 
for the year 1997-98, alongwith Audited 
Accounts and comments of the Comp-
troller and Auditor General thereon. 

[Placed in Library. See No. L T 1923/98] 

(d) (i) Review by the Government of the 
working of the Bharat Aluminium Com-
pany Limited. New Delhi. for the year 
1997-98. 

(ii) Annual Report of the Bharat Aluminium 
Company Limited. New Delhi. for the 
year 1997-98, alongwith Audited Ac-
counts and comments of the Comptrol-
ler and Auditor General thereon. 

[Placed in Library. See No. L T 1924/98] 

(e) (i) Review by the Government of the 
working of the Bharat Gold Mines 
Limited, Oorgaum. for the year 1997-98. 

(ii) Annual Report of the Bharat Gold Mines 
Limited. Oorgaum. for the year 1997-98. 
alongwith Audited Accounts and com-
ments of the Comptroller and Auditor 
General thereon. 

[Placeo in library. See No. L T 1925/98] 

(f) (i) Review by the Government of the 
working of the Manganese Ore 
(India) Limited, Nagpur. for the year 
1997-98. 

(ii) Annual Report of the Manganese Ore 
(India) limited. Nagpur, for the year 
1997 -98. alongwith Audited Accounts 
and comments of the Comptroller and 
Auditor General thereon. 

[Placed in Library. See No. LT 1926198] 

(g) (i) Review by the Govemment of the 
working of the Kudremukh Iron Ore 
Company Limited. Sangalore. for the 
year 1997-98. 
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(Ii) Annual Report of the Kudremukh Iron 
Ore Company Limited, Bangalore, for 
the year 1997-98, alongwlth Audited 
Accounts and convnents of the Comp-
troller and Auditor General thereon. 

[Placed in Library. See No. LT 1927198) 

(h) (i) Review by the Govemmel'lt of the 
wonting of the MSTC limited, Calcutta, 
for the year 1997-98. 

(ii) Annual Report of the ~STC Limited, 
Calcutta, for the year 1997-98, along-
with Audited Accounts and comments of 
the Comptroller and Auditor General 
thereon. 

[Placed in Library. See No. L T 1928198) 

(2) (i) A copy of the Annual Report (Hindi and 
English versions) of the Jawaharlal Nehru 
Aluminium Research Development and 
Design Centre, Nagpur, for the year 1997-
98, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the wonting 
of the Jawaharlal Nehru Aluminium Re-
search Development and Design Centre, 
Nagpur, for the year 1997-98. 

[Placed in Library See No. L T 1929/98) 

Review by the Government of the working of the 
Mineral Exploration Corporation Limited, Nagpur 

for the year 1997-98 under sub-sectlon (I) of 
section 619(A) of the Companies Act, 1956 

and its Annual Report 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL AND MINES (SHRI RAMESH BAIS) : Sir, I beg 
to lay on the Table : 

(1) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of 
section 619A of the Companies Act, 1956 : 

(i) Review by the Government of the working 
of the Mineral Exploration Corporation 
Limited, Nagpur, for the year 1997-98. 

(ii) Annual Report of the Mineral Exploration 
Corporation Limited, Nagpur, for the year 
1997 -9~, aJongwith Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

[Placed in Library. See No. LT 1930198) 

Review by the Government of the working of the 
Natlonel informatics Centre ServIce Inc., New 

Deihl for the year 1997-98 under sub-eectton (1) 
of section 619(A) of the Companies Act, 1956; etc. 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS, MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING AND PROGRAMME 
IMPLEMENTATION (SHRI RAM NAIK) : Sir, I beg to lay 
on the Table : 

(1) A copy each of the following papers (Hindi and 
English versions) under sub-section ( 1 ) of 
section 619A of the Companies Act. 1956 : 

(i) Review by the Govemment of the wonting 
of the National Informatics Centre Service 
Inc., New Delhi, for the year 1997-98. 

(ii) Annual Report of the National Informatics 
Centre Services Inc., New Delhi, for the year 
1997-98, alongwith Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

[Placed in Library. See No. LT 1931198) 

(2) (i) A copy of the Annual Report (Hindi and 
English versions) of the Regional Computer 
Centre, Chandigarh, for the year 1997-98, 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the wonting 
of the Regional Computer Centre, 
Chandigarh, for the year 1997-98. 

12.05 hra. 

[English} 

[Placed in Library. See No. L T 1932198) 

ESTIMATES COMMITTEE 

ActIon Taken Statementa 

SHRI MADHUKAR SIRPOTDAR (Mumbai North-
West): I beg to lay on the Table Statements (Hindi and 
English versions) of action taken or proposed to be taken 
by Government on the recommendations contained in the 
following Action Taken Reports : 

(1) Fifth Report of the Estimates Committee (Eleventh 
Lok Sabha) regarding action taken by Govem-
ment on their Fifty-Second Report (Tenth Lok 
Sabha) on the Ministry of Finance (Department of 
Economic Affairs-Banking Division)· Credit Facili-
ties to Weaker Sections of the Society. 



239 Committee Reports DECEMBER 17. 1998 Election of Deputy-Speaker 240 

rShri Madhukar Sirpotdar] 

(2) Sixth Report of the Estimates Committee 
(Eleventh Lok Sabha) regarding action taken by 
Government on their Forty-Eighth Report 
(Tenth Lok Sabha) on the Ministry of Home 
Affairs-Modernisation of Police and Para-Military 
Forces. 

(3) Seventh Report of the Estimates Committee 
(Eleventh Lok Sabha) regarding action taken by 
Government on their Fifty-Seventh Report (Tenth 
Lok Sabha) on the Ministry of Coal-Production 
and Distribution of Coal. 

(4) Ninth Report of the Estimates Committee 
(Eleventh Lok Sabha) regarding action taken by 
Government on their Forty-Sixth Report (Tenth 
Lok Sabha) on the Ministry of Surface Transport-
Coastal Shipping. 

12.05 112 hrs. 

{English} 

COMMITTEE ON PUBLIC UNDERTAKINGS 

First Report 

SHRI MANBENDRA SHAH (Tehri Garhwal) : I beg to 
present the First Report (Hindi and English versions) of 
the Committee on Public Undertakings on Action Taken by 
Government on the recommendations contained in their 
Eleventh RepOJ1 (Eleventh Lok Sabha) on "Sickness in 
Public Undertakings". 

12.06 hr •. 

{English} 

COMMITTEE ON GOVERNMENT ASSURANCES 

Second and Third Reports 

SHRI E. AHAMED (Manjeri) : I beg to present the 
Second and Third Reports (Hindi and English versions) of 
the Committee on Government Assurances. 

12.06 112 hr •. 

{English] 

COMMITTEE ON PAPERS LAID ON THE TABLE 

Firat, Second and Thrtd Reports and Minutes 

SHRI ARJUN SETHI (Bhadrak) : I beg to present the 
First, Second and Third Reports (Hindi and English 
versions) of the Committee on Papers Laid on the Table 
(1998-99) and Minutes relating thereto. 

12.06 3/4 hrs. 

{English} 

STANDING COMMITTEE ON HOME AFFAIRS 

Forty-Ninth Report 

SHRI MOTILAL VORA (Ra]nandgaon) : I beg to lay 
the Forty-Ninth Report (Hindi and English versions) of the 
Standing Committee on Home Affairs on the Code of Civil 
Procedure (Amendment) Bill. 1997. 

SHRI A.C. JOS (Mukundapuram) : Sir. I have given 
a notice. It is a very important matter . (interruptions) 

12.07 hrs. 

{English} 

ELECTION OF DEPUTY-SPEAKER 

MR. SPEAKER: Item No. 14 can be taken up after 
the election of Deputy-Speaker, with the consent of the 
House. 

Now, we take up the motions for election of Deputy-
Speaker. I call upon the Prime Minister. Shri Atal Bihari 
Vajpayee to move the motion. 

THE PRIME MINISTER (SHRI ATAL BIHAR I 
VAJPAYEE) : Mr. Speaker, Sir, with your permission, I beg 
to move: 

"That Shri P.M. Sayeed, a member of this House. be 
chosen as the Deputy-Speaker of this House." 

SHRI SHARAD PAWAR (Baramati) : Sir, I second the 
motion. 

SHRI SUSHIL KUMAR SHINDE (Solapur) : I beg to 
move: 

"That Shri P.M. Sayeed. a member of this House, be 
chosen as the Deputy-Speaker of this House." 

MR. SPEAKER : Shri Paras Ram Bhardwaj - not 
present. 

[Translation} 

SHRI AJIT JOGI (Raigarh) : Sir, I beg to move : 

"That Shri P.M. Sayeed, a member of this House, be 
chosen as Deputy-Speaker of this House.' 

{English} 

SHRI MANORANJAN BHAKTA (Aandaman and 
Nicobar Islands) : I second the motion. 

SHRI PURNO A. SANGMA (Tura) : I beg to move : 
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"That Shn P.M. Sayeed. a member of this House, be 
chosen as the Deputy-Speaker of this House.' 

SHRI KONIJETI ROSAIAH (Narasaraopet) : I second 
the motion. 

SHRI MUFTI MOHAMMED SAYEED (Anantnag) : I 
beg to move: 

"That Shn P.M. Sayeed, a member of this House. be 
chosen as the Deputy-Speaker of this House." 

SHRI MOTILAL VORA (Rajnandgaon) : I second the 
moyon. 

SHRI BHUBANESWAR KALITA (Guwahati) : I beg to 
move 

"That Shn P.M. Sayeed. a member of this House. be 
chosen as the Deputy-Speaker of thiS House." 

SHRI MADENDLA BHASKARA RAO (Khammam) : I 
second the motion 

PROF. P.J. KURIEN (Mavelikara) : I beg to move: 

"That Shn P.M. Sayeed. a member of this House, be 
chosen as the Deputy-Speaker of this House." 

MR SPEAKER : Shri Murli Deora - not present. 

SHRI MOHAMMAD ALI ASHRAF FATMI (Darbhanga): 
beg to move: 

'That Shri P.M. Sayeed, a member of this House, be 
chosen as the Deputy-Speaker of this House." 

MR. SPEAKER : Dr. Shafiqur Rahman Barq - not 
present. 

SHRI G.M. BANATWALLA (Ponnani) : I beg to move: 

"That Shn P.M. Sayeed, a member of this House, be 
chosen as the Deputy-Speaker of this House." 

MR. SPEAKER . Shri P.C. Thomas - not present. 

PROF SAIFUDDIN SOl (Baramulla) : Sir. I beg to • 
move: 

'That Shri P.M. Sayeed, a member of this House, be 
chosen as the Deputy-Speaker of this House.' 

PROF. A.K. PREMAJAM (Badagara) : Sir, I second 
the motion. 

SHRI K. YERRANNAIDU (Srikakulam) : Sir. I beg to 
move : 

"That Shri P.M. Sayeed, a member of this House. be 
chosen as the Deputy-Speaker of this House." 

SHRI K. VIJAYABHASKARA REDDY (Kumool) : Sir, 
second the motion. 

SHRIMATI KRISHNA BOSE (Jadaupur) : Sir, I beg to 
move : 

'That Shri P.M. Sayeed, a member of this House, be 
chosen as the Deputy-Speaker of this House." 

SHRI T.R. BMLU (Madras South) : Sir. I second the 
motion. 

SHRI BASU DEB ACHARIA (Bankura) : Sir, I beg to 
move: 

'That Shri P,M. Sayeed. a member of thiS House, be 
chosen as the Deputy-Speaker of this House." 

SHRIMATI GEETA MUKHERJEE (Panskura) : Sir, I 
second the motion. 

DR. BALRAM JAKHAR (Bikaner) : Sir, I beg to move' 

'That Shri P.M. Sayeed, a member of this House, be 
chosen as the Deputy-Speaker of this House." 

MR. SPEAKER : Shri Bhajan Lal - not present. 

SHRI R. MUTHIAH (Periyakulam) : Sir, I beg to move 

'That Shri P.M. Sayeed, a member of this House. be 
chosen as the Deputy-Speaker of thiS House." 

SHRI ARJUN CHARAN SETHI (Bhadrak) Sir. I 
second the motion. 

SHRI RAM VILAS PASWAN (HaJipur) ;. Sir, I beg to 
move; 

'That Shri P.M. Sayeed, a member of this House, be 
chosen as the Deputy-Speaker of this House.' 

SHRI N. JANARDHANA REDDY (Bapatla) : Sir, I 
second the mollon. 

DR. T. SUBBARAMI REDDY (Visakhapatnam) Sir, 
beg to move: 

"That Shri P.M. Sayeed, a member of thiS House, be 
chosen as the Deputy-Speaker of this House." 

[Translation] 

SHRI RAGHUVANSH PRASAD SINGH (Valshali) ; Mr. 
Speaker, Sir, I strongly support the motion moved by Shri 
T. Subbaramy. Reddy to choose Shri P.M. Sayeed as 
Deputy Speaker. 

SHRI PRABHUNATH SINGH (Maharajganj) : Mr. 
Speaker Sir, I beg to move : 

"That Shri P.M. Sayeed, a member of thiS House. be 
chosen as the Deputy-Speaker of this House." 

SHRI SHAKUNI CHAUDHERY (Khagana) : Mr. 
Speaker, Sir. I support the motion of choosing P.M. Sayeed 
as Deputy Speaker. 
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[English] 

DR. SUBRA~ANIAN SWAMY (Madurai) : Sir, I beg 
to move 

"That Shr! PM. Sayeed, a member of this House, be 
chosen as the Deputy-Speaker of this House." 

SHRI SURENDER SINGH (Bhlwani) : Sir, I second the 
motion 

SHRI MURASOLI MARAN (Madras Central) : Sir, I beg 
to move 

'That Shr! P.M. Sayeed, a member of this House, be 
chosen as the Deputy-Speaker of this House." 

SHRI MADHUKAR SIRPOTDAR (Mumbai North-
West) Sir. I second the motiN'. 

MR SPEAKER . Shri R.S. Gavai - not present. 

SHRI AMAR ROY PRADHAN (Coochbehar) : Sir, I beg 
to move 

"That Shll PM Sayeed. a member of this House, be 
chosen as the Deputy-Speaker of this House." 

SHRI P R KYNDIAH (Shillol1g) Sir. I second the 
mollon 

MR SP[AKER Shr! Sanat Kumar Mandai - not 
present 

SHRI Ie AHAMED (Manjeri) : Sir. I beg to move 

"That Sim P.M. Sayeed, a member of thiS House. be 
chosen as the Deputy-Speaker of thiS House.' 

MH SPEAKER Shr! Francisco Sardinha - not 
present 

Now thC' motion moved by Shn Atal Bihari Vajpayee 
and seconded bv Shn Sharad Pawar IS before the House 
for consideration: and I am putling this motion to the vote 
of the HOllse 

The question IS 

"That Stm PM Sayeed. a member of this House, be 
cho!;en as the Deputy:Speaker of this House.' 

The mollon was adopted. 

MR. SPEAKER: I declare that Shri P.M. Sayeed has 
been chosen as the Deputy Speaker of this House. 

(S/lri P.M. Sayeed. was conducted to his seat by the 
Leader of the House Shri Atal Bihari Vajpayee, the 
Leader of the OppositIOn. Shri Sharad Pawar, and 

Leaders of some other Partie:> and Groups) 

12_15 hrs. 

[Translation] 

FELICITATIONS TO DEPUTY SPEAKER 

PRIME MINISTER (SHRI ATAL BIHARI VAJPAYEE): 
Mr. Speaker, Sir, I very much congratulate and welcome 
Shri Sayeed on his being elected as Deputy Speaker. It 
is never too late to mend. But late was not due to any 
question related with the personality of Sayeed Saheb. 
Delay was caused because there was a difference of 
opinion on how to follow the tradition. I got the opportunity 
to establish relations with Sayeed Saheb inside and outside 
the House. He is very humorou&, introvert and sweet 
spoken. He knows when to be firm and when to be flexible. 
The beautiful Island to which he belongs, he has brought 
beauty of that main land also. He has been elected ninth 
time. I was elected in 1957 for the first time after which 
he came to the scene. He shouldered many responsibilities, 
he had been Minister, discharged responsibilities as 
members and chairman of committees and attempted to 
take all alongwith himself in which he got success. Now 
a new responsibility has come to him. I wish him a success. 
Mr. Speaker, Sir, you would also be relieved of some 
burden. I once agam, congratulate Sayeed Saheb. 

SHRI SHARAD PAWAR (Baramati) : Mr. Speaker, Sir, 
am on my legs here 10 welcome Sayeed Saheb. Shri 

P.M. Sayeed has achieved many rewards as Prime Minister 
said that he had been a Member of the House nine times. 
Once he also got an opportunity to come to the House 
unopposed At the age of twentysix he came to this House 
and since than as a member of the House he has been 
dOing excellent works, Perhaps it may be an another record 
to hiS credit that the number of voters in his constituency 
is 34 thousand. This may be yet another record of the 
House. I do not know, he has got an another speciality 
and that IS that he has been elected continuously since 
1967 and since then only one candidate has been 
contesting against him. 

SHRI BASU DEB ACHARIA : That too from Janta Da!. 

SHRI SHARAD PAWAR From different parties, the 
strength of whichever party get better, he stands from that 
party. Therefore, after reviewing the present situation, one 
has to take all alongwith one. His whole political career 
in hiS constituency is based on taking all into confidence. 

I am confident that he will get success on this post. 
I am personally happy because from 1967 he started his 
political career and in the same year I also started my 
career from that year we both came to the Par1lamentary 
field and till today we have been able to continue it. I feel 
happy because he started with Loll Sabha while I started 
with Legislative Assembly. Today I got the opportunity to 
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sit near him. He has worked in various committees and 
Central Government and represented twice the Govern-
ment of India in the United Nation. He has also shown 
this House that how the House can be run by the panel 
of Chairman. I beheve that the House will get his guidance 
and the House would get help in carrying its proceedings. 
We wii: get his experience. 

I Ihank the Pnme Minister that he has accepted the 
tradition of giVing. one post to opposition. All polillcal 
parlles have co-operated in bringing unanimity on it. I 
sp~ially mention the names of leader of Trinmul congress. 
Mamata BanerJee and the leader of AIADMK Jayalalita who 
helped very much in bringing this unanimity inside and 
outside the House. I believe that he will succed in this new 
responsibility which has fallen on Sayeed Saheb and from 
the opposition side. we shall fully co-operate. This is what 
I want to assure hin! 

[Eng/ish} 

SHRI INDRAJIT GUPTA (Midnapore) : Sir. ever since 
I have been in this House. I have watched my friend. Shri 
PM Sayeed. with great appreciation. respect and 
admiration the way he has always conducted himse" 
whether as an ordinary Member. a Minister or Chairman 
of vanous Committees. What has been said here about 
him, only proves that he IS eminently suitable fOI the choice 
which the House has made today In electing him as the 
Deputy Speaker of thiS House. He has never shown anger, 
impatience or any tendency to be subjective in his judgment 
or finding. He is eminently a person who can always be 
rehed upon to show the utmost Impartiality and to treat the 
Hosue and all the Members here with utmost respect. 

I. on behalf of my Party, extend our warmest 
feliCitations to him and assure him of our utmost 
cooperallon In helping him to discharge his duties In a way 
which will bring him further credit in addition to whatever 
credit he has already accumulated in these many years. 
I have nothing further to say. I am extremely happy and 
all members here. I am sure, are happy with the choice 
of the House that has fallen unanimously on Shri P.M. 
Sayeed. That is also a record in the sense thai there was 
some apprehension of some controversies being aroused 
over the chOice. But uHlmately. Sir. as you know. the matter 
has been settled unanimously. ThiS IS a no small measure 
due to Shn Sayeed's own personality. his reputation and 
his great standing in the House. 

So, I join with all the other leaders In once again 
expressing our felicitations and congratulations to him for 
his election. 

{Trans/ation} 

SHRI CHANDRA SHEKHAR (Ballia) (U.P.) : Mr, 
speaker. Sir. , am first time congratulating somebody in 

the House. I know P,M. Sayeed since the very first day. 
at that lime I v.ras also In Congress Party, The new Members 
of Congress Party raised points on some funtamental issues 
and at that lime P,M. Sayeed was the youngest Member 
who participated 10 it. He was bom 10 a tribal area 01 
Lakshadweep which IS situated 10 the mid ot sea. He has 
closely seen helplessness and agony. He has also seen 
the form of nature and struggled against it, He has a desire 
to take humanity to heights and that desire brought him 
to politics and he has always expressed his desire. He 
has profoundity by which he has always been trying to take 
humanity to heights. Once upon a time Vlvekanandjl had 
said that human being has diVided himself Into small 
catego,ies. They have not recognised the sea of humanity, 
He has not only born and brought up In the lap of sea 
but has recognised the big sea of humamty and that's why 
he had agalO and agalO tried to set up such type of society. 
the society of equality, He always won the hearts of people 
with his nature. behaviour and culture, He bears an innocent 
face and sometimes hiS smile deceives people, People think 
that he IS carefree and innocent but his intentions are strong 
and with these intentions he has always been struggling 
to change the SOCiety, 

Sir, I am happy that he has begin a new era when 
there is darkness all around in democracy. espeCially in 
Parliament. we are seeing thaI every body is against each 
other. The entire House has elected him unanimously due 
to his virtues which is a new beginnmg nol only in 
Parliament bul also in the politics of this counlry. I feel 
thaI he has enlighten a light in thIs darkness and will always 
remain enlightened, He always did Justice 10 the offices 
which he held. I hope that this light WIll always remain 
enlightened and it will enlighten the place wherever it go 
because light is not self centered, 

{English] 

SHRI I.K. GUJRAL (Jalandhar) : Sir, I consider It a 
privilege to get up to felicitate my dear old friend who has 
been chosen to this high office. He came to the Parliament 
in 1967 when I was already there. I have been watChing 
him since he has come here. " has been my privilege to 
work with him in various capacities, I have always found 
him a man.of great intellect and also a man of great values, 
I know of his faith in the Parliamentary democracy. I am 
conscious of the fact that in whichever bench he has sat 
- opposition or the Government - he has always upheld 
the democratic values. 

Since I have known him from the day he came here, 
as I said. I was present there when he carM. I am certam 
that when he adorns this Chair. he will continue to uphold 
those values for which we aft stand for, And we aU see 
to it that democratic vatues, democratic procedures, 
democratic attitudes prevaU under all circumstances. 
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lShu I.K. GUlrall 

I wish him good luck and I wish our House good 
wishes bccausA I think. we have chosen the right person 
for tillS post 

SHAI PURNO A SANGMA (Tura) : Mr. Soeaker. Sir. 
the world IS cf!lptJratlng the Golden Jubilee of adoption of 
the UN Charter (,n Human Rights. According to the Charter. 
amonqsI othel thrnqs social origin shall not be a ground 
for dlscumrnallnll Shu Sayeed hails from distant. sea-
bound. small IP!jlon of Lakshadweep. Today. by electing 
him a!'. the Deplity Speaker. the House has Signalled that 
rn OUI 5l.b-~ontrnent-slze democracy. people with origin in 
distant. smilll 1(,C)lons Will not be forgotten. For us. there 
could not have been a better way of celebrating the Golden 
JlIhll(-(' of thi' Hlimnn RICJhts Charter. than this 

Sim Sayeeci IS a lingUist He IS proficient in Hindi. 
English MJlayalarn. Kannada. Talmil ~nd Tulu. In a sense. 
he represents the composite culture of our country and is 
hence onllncntly sliited to hold the high office of the Deputy 
SpoRkel 

It Wi1S I ~jlJ(; I went to Lakshadweep to attend a 
reception that :,ihn Sayeed had organised In connection 
With the malrla~Je of his daughters. It was then that I 
realised tile: plilcc tl1<1t Shn Sayeed has in the hearts of 
IllS peoplC'. HIS entire Village had turned up in his humble 
house. Vlltually. all the Islanders in the village and nearby 
places attended the reception. They sat inside his house. 
In hiS countrY':Hd. In the sea-front and under coconut trees 
and helped themselves to the very same simple lunch in 
congregallonal style. There was no distinction between the 
nch and the poor. high and the lowly. close relaties and 
others 

No wonder. Shn Sayeed has returned to this House 
nine times over consecullvely. In fact. Shri Sayeed and 
Shri Khagpati Pradhani are the two Members of this august 
House whose names have been entered in the Guiness 
Book of World Record for having elected to Parliament 
eight consecutive times. 

For him, maturing in our parliamentary democracy 
through the terms of 11 out of 12 Presidents and 11 out 
of 14 Prime Ministers should have been a ground 
experience. This house has already seen this experience 
in display in the performance of Shri Sayeed as a member 
of the panel of Chairman 

Shri Sayeed is a senior politICian. senior to me in 
politics. Nonetheless in 1995-96. when both of us were 
wortcing in the Ministry of Information and Broadcasting. 
I was the Cabinet Minister and he was the Minister of State. 
The gentleman that Shri Sayeed is. he never brought our 
relative political seniority positions to affect our hierarchical 

relationship in the Ministry. We had excellent working 
relationship. I found that God has gifted Shri Sayeed with 
a mind and heart which are as serene as the blue lagoons 
of Lakshadweep. 

Thomas Gray. the famou British poet of the romantic 
period. in his elegy written on a country churchyard 
sang: 

"Full many a gem of purest rays serene. 
The dark unfathomed caves of ocean bear. 
Full many a flower is born to blush unseen. 
And waste its sweetness in the desert air." 

Shri Sayeed is a coral gem; is a lilly of lagoons; we 
have fathomed this gem out of the Arabic Sea for us to 
wear; presented this flower to adorn our House Chair. We 
have proved the poet worng. I am sure. he will shine. He 
will spread fragrance. 

Hon. Shri P.M. Sayeed, I wish you all the bounties 
of God and success in your new aSSignment. 

SHRI BASU DEB ACHARIA (Bankura) : Mr. Speaker. 
Sir, I rise to congratulate Shri P.M. Sayeed on being 
elected unanimously as the Deputy-Speaker. 

This day will be remembered because today we have 
elected a person who is the most popular leader of the 
most beautiful island of our country. Shri P.M. Sayeed has 
been elected continuously as a Member of this House since 
1967. Since the time I was elected in 1980. I have seen 
him as a Member. as a Parliamentarian. as a Minister and 
as a Member of the panel of Chairman in this House. I 
have seen his capabilities and efficiency. It would have 
been better if he was elected earlier also. We wanted to 
keep up the traditions of this House in electing the Deputy-
S~eaker from the Opposition. I am extremely happy that 
Shri P.M. Sayeed. a person of stature. personality. 
capability. efficiency. democratic approach. impartiality and 
a Parliamentarian wi~h a long tenure. has been elected 
unanimously today. We Sincerely hope that as the Deputy-
Speaker of Lok Sabha. he will be able to maintain the 
dignity and decorum of the House. What is needed today 
is that the voice of all sections of this House should be 
reflected and also protected. We sincerely hope that this 
can be done under his Deputy-Speakership. 

On behalf of my party. I extend our sincere cooperation 
to Shri P.M. Sayeed in conducting the business of the 
House. 

{Translation} 

SHRI RAGHUVANSH PRASAD SINGH (Vaishali) : Mr. 
Speaker, Sir. the hon'ble Member Shri P.M. Sayeed has 
been elected unanimously and unopposed for the post of 
Deputy-Speaker of this August House. Therefore. I express 
my hearty congratulations to him. We know that two virtues 
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are necessary for the post of chairperson - one is ability 
and another is impartiality. The business of the House 
cannot function properly without ability and impartiality. I 
am happy that he posess not two but three virtues. He 
is able, impartial and experienced too. Therefore. it is a 
matter of happiness for this House. 

Mr. Speaker. Sir. we are happy that the leader of 
Rashtriya Janta Dal had suggested the name of Shri P.M. 
Sayeed for the office of Deputy Speaker. The biggest 
democallc country India is honoured that this great tradition 
9f electing Deputy-Speaker from the opposition Party was 
started In the year 1977 when we were in ruling party. 
Since then this tradition is being followed by various states 
but lust now a conspiracy has been hatched to discontinue 
this tradition. I would like to thank Kuman Mamata, Jailalita 
of allied parties of ruling party and the member of the 
Samata Party who have strongly tried to follow this great 
tradilion I am happy that this great tradition of this House 
has been restored 

Mr. Speaker. Sir. this election is completed Impatially 
and unanimously under your great responsibility and 
dlreclion. So far that distant, sea bound area would have 
felt neglected but election of a scheduled tribe member 
to this dignified office IS an unannlmous eleclion against 
regionalism and communalism. Therefore. we express 
heartiest thanks to you. 

Mr. Speaker. Sir. I promise before you to extend 
cooperahon In upholding the high conventions of the House 
and every type of assistance In running the House 
peacefully. I. once again express thanks and we will extend 
full cooperation to newly elected hon'ble Deputy-Speaker 
In running the House Impartially, proteclion to rights of the 
hon'ble Members and In solVing questions raised about 
poor people so that he may be able to fulfil the aspirations 
of the poor people. 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF TOURISM (SHRI MADAN LAL KHURANA) : 
Mr. Speaker. Sir. he has promised to run the House 
peacefully. 

SHRI RAGHUANSH PRASAD SINGH : Mr. Speaker, 
Sir. we have promised but he should also promise that 
he will not create unwanted and ugly scenes while holding 
the office of Minister. 

{English] 

SHRI K. YERRANNAIDU (Srikakulam) : Mr. Speaker, 
SIr. on my behalf and on behalf of my Telugu Desam Party. 
I am congratulating and felicitating Shri P.M. Sayeed for 
being elected unanimously as the Deputy-Speaker of the 
Lok Sabha. He is a distinguished personality, a senior 
Member of this House. He was elected to Lok Sabha for 

nine times. When he was first elected to Lok Sabha in 
1957, I was studying in 5th class. So. I am very happy 
today that a distinguished personality is elected unani· 
mously by this House. I am also very happy that in spite 
of differences, we are unanimous on some democratic 
values. I am sure. he would give more chances to the new 
Members and also each and every Member is allowed to 
speak in this House. 

Once again, my heartiest congratulations and best 
wishes for his new assignment. 

SHRIMATI KRISHNA BOSE (Jadavpur) : Mr. Speaker, 
Sir, the leader of our party. Kumari Mamata Bane~ee. who 
would have been the happiest person today, is not present 
in this House. On behalf of Kumari Mamata BanerJee and 
on behalf of aI/ my colleagues, I offer our heartiest 
felicitations to Shri P.M. Sayeed. We look forward to having 
a very competent and very impartial Deputy-Speaker in the 
Chair. May I also take this opportunity to congratulate the 
hon. Prime Minister. It was his statesmanship which made 
it possible to reach a consensus and to conform to the 
tradition of the House that the OpPOSition should get the 
post of the Deputy-Speaker. Again our heartiest felicitations 
to Shri P.M. Sayeed. I hope he would invite us all to 
Lakshadweep. 

SHRI R. MUTHIAH (Periyakulam) : At the outset, I wish 
to convey my happiness and congratulations to Shri P.M. 
Sayeed for being elected unanimously as the Deputy· 
Speaker of this House. I also convey my congratulations 
to Shri P.M. Sayeed on behalf of our party, AIADMK and 
on behalf of my leader, Puratchi Ths/siv;, Dr. Jayalalitha. 

By the election of this experienced and eminent 
politician, we have once again been upholding the highest 
tradition and convention of this House by giving the post of 
Deputy-Speakership to the main Opposition. At this juncture, 
I wish to thank all our ruling coalition for accepting this 
conventional tradition to give the post of Deputy-Speaker to 
the Opposition. It Is our leader, Puratchf ThBlsM. Dr. 
Jayalalitha. who had aired this appeal to aI/ the political 
parties and to the hon. Prime Minister to uphold this 
convention in this Hosue. Hence, I thank all the leaders of 
our ruling coalition as well as our han. Prime Minister for 
getting together in upholding this tradition and convention. 

Sir, moreover I am so happy that we are having both 
the presiding officers, the Speaker and the Deputy-Speaker, 
from our South. Again, we are proud enough to note that we 
are having an eminent person. who is well-versed in our 
Tamil language to hold the post of Deputy-Speakership 
after our hon. Miniter, Shri Thambl Durai. Will an this 
happiness, I once again felicitate Shri P.M. Sayeed for 
being elected unanimously II the Deputy-Speaker of this 
House by upholding our highest tradition and convention. 
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SHRI MURASOLI MARAN (Madras Central) Mr. 
Speaker, Sir. I am very happy to lOin my colleagues In 
offering my eCOnllums to my great friend an brother. Thlru 
P.M. Sayeed, for having been elected as the Deputy-
Speaker. Sir, the elght·month old controversy, which 
generated unw;ual heat and Interest. IS over today. As the 
saying goes. All IS well that ends well', it has ended in 
chOOSing a right person for the Deputy·Speakership. 

ThlHl Sayeed has many records, many achievements. 
Everybody has stated that he has been elected for nine 
limes to the House. It IS not a joke to be elected from 
the same constituency for nine limes. That IS why I used 
to call him as Sultan of Lakshadweep'. Sir, Incidentally, 
he and I entered the Lok Sabha somelime in 1967. He 
has been elected for nine limes along with Shri Pradhan. 
I think. he can be compared only to Thiru Indrajit Babu 
who has been elected to the lok Sabha for ten times, with 
one break. Therefore. if you want to say in cricket terms, 
you can call Thlru Indrajit Babu, as Don Bradman, the 
dayen of cricket. and I would call Thiru Sayeed, as Sachin 
Tendulkar. 

So. I offer my congratulations to him. Sir, Shri Sayeed 
did not listen. I compared him with Sachin Tendulkar. 

Sir. he has got another achievement which has not 
been menlioned by anybody. He has got one son· it is 
very good· and he has got seven daughters. It is probably 
because he was in the far-flung area that he forget about 
family planning. 

He has done a lot for his constituency. When he was 
elected to the Lok Sabha for the first time in 1967, the 
rate of literacy In Lakshadweep was 15 per cent. Now it 
is 100 per cent. It IS a great achievement. 

MR. SPEAKER Shri Maran, he is also an expert in 
handling the Zero Hour'. 

SHRI MURASOLI MARAN Yes, Sir. 

Sir, Lakshadweep was an isolated island earlier. But 
it is no more an isolated Island now. There is a daily flight 
to Lakshadweep and he has created telephone connections 
to all the places over there. As our former Speaker said, 
it is a great tribute that he has been chosen form a far-
fung island in the Arabian Sea. Not only that ; he belongs 
to a minority community. He IS elected not because of that, 
but because of his talent. 

Sir, this 12th Lok Sabha will go down in history 
because as my friend from the AIADMK h'ls said, both 
the Presiding Officers are from the South. Not only that; 
another credit is that the Speaker belongs to the Scheduled 
Caste and the Deputy-Speaker belongs to the Scheduled 
Tribe. I think, this custom will continue and will become 
a tradition just like the post of Deputy·Speaker belonging 

to the Opposition Party. I think, both the pOSitions should 
go to persons from the South and both should be from 
the Scheduled Caste and the Scheduled Tribe. 

Sir, it is said that the parliamentary form of government 
IS a government by speaking. When the post of Deputy-
Speaker was once offered to my Party, at that time I asked 

, the P.r6sidlng Officer as to what should be the criterion 
and whom should I select for that post. He said that the 
primary criterion is that our candidate for the post of 
Deputy-Speaker should have a stentorian VOice, a voice 
which will prevail over the voices of all other Members. 
He has not only the stentorian voice. but also, what :s 
called, the Lok Sabha tact. In the House of Commons, they 
used to say that the Presiding Officer should have the 
House of Commons tact. He has got the Lok Sabha tact. 
because he has been in the Panel of Chairman for five 
years. 

Sir, it used to be said that the House of Common is 
that most effective rostrum in the world. Likewise, our Lok 
Sabha is the most effective forum in India. Not only that; 
recently it has become the beet television broadcasting 
station in the world. Naturally some of us will raise our 
voices. But he is an experienced parliamentarian as a 
Member of the Ruling Party, as a Minister of state and 
also as a Member of the opposition Party. So he has got 
all the talent to became the Deputy Speaker of this House 
and I am very happy about it. 

Sir, on behalf of my party and on my own behalf; I, 
once again, congratulate him, congratulate the people of 
Lakshadwep and offer my cooperation to him. 

[T rans/ation] 

SHRI SHAKUNI CHaUDHARY (Khagaria) : Mr. 
Speaker, Sir, you do not take care of Samata Party. 

{Eng/ish] 

MR. SPEAKER: I was just calling your name. You 
are not hearing anything said from the Chair. 

[Trans/ation] 

SHRI SHAKUNI CHaUDHARY : On my own behaH 
and on behalf of Samata Party today, I heartely 
congratulate Shri P.M. Sayeed for being elected as Deputy 
Speaker. You are aware that the largest Panchayat of the 
world has maintained secularism in the country and the 
election of a Dalit to the position of Deputy Speaker has 
shown to the world that how the members of this Panchayat 
are capable in electing. 

Therefore, Shri P.M. Sayeed has got a great 
responsibility. We would like to express our special thanks 
to hon'ble Prime Minister who proposed his unopposed 
election and there was no protest on this issue. 
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[English] 

SHRI NAVEEN PATNAIK (Aska) : Sir, on behalf of the 
SilU Janata Dal, I cOrlgratulate Shri P.M. Sayeed on ~ing 
elected unanimously as the Deputy Speaker of this august 
House. I am sure. with his vast and rich experience of 
over three decades. he will conduct this House more 
effectively. Thank you. 

[Translation] 

PROF. PREM SINGH CHANDUMAJRA (Patiala) : Mr. 
Speaker. Sir, on my own behalf of and on behalf of my 
party I.e. Shlromanl Akali Dal I congretulate Shri P.M. 
Sayeed for being elected as Deputy Speaker. I think that 
today IS day is a great day In the history of India when 
a person from mlnonty and Dalits has been elected as 
Deputy Speaker of the largest Panchayat of India and today 
a person from these classes IS adorning this post. While 
all the parties are praise. ·worthy and congratulation for this, 
I would like to congratulate hon'ble Prime Minister, Shn 
Atal Bihan Valpayee also who has tried to maintain the 
tradition of thiS country At last I once again congratulate 
Shn P.M. Sayeed. 

{Engltsh] 

SHRI MADHUKAR SIRPOTDAR (Mumbai North-
West) : Mr. Speaker. Sir. thank you very much. On my own 
behalf and that of my party, Shiv Sena. I congratulate Shn 
PM Sayeed for having been elected to the posillon of 
Deputy-Speaker. 

First of all. I am proud that he has been a student 
of the same College where I studieS In Mumbal. He is an 
ex-Sidharathlan. 

Secondly. he is representing the culture of our 
country. It IS very Important. Because of that. he is 
occupying such a position by which the controversy will 
be minimised. 

Thirdly, he has been gIVen a very nice message 
because the leader of the Opposillon says that now he 
is sitting very close to him. I Wish this position continues 
for the next four years so that the entire controversy is 
minimised in this House. Otherwise. every MP of this House 
is very much doubtful. There is an apprehensIOn that they 
have to go back to flight the elections. But because of his 
election. I feel. that apprehension will be removed and the 
pepple will have a very stable mind, a stable Government 
and a stable Parliament 

There is one more point. Culturewlse also. he has a 
capacity to tackle the situation. While congratulating him, 
most of the leaders. who actually create problems In this 
House. have assured him to extend their full cooperation 
for smooth runmng of the House. That is also an additional 
qualification that he possesses. 

Shri Sayeed being a proper representative of our 
Indian culture, my only wish is that he succeeds in all 
spheres of activities. He is one of my best friends. Ever 
since I came to this House, I got his friendship. I consider 
myself lucky for this. The entire credit goes to Shri Atal 
Bihan Vajpayee. the hon. Leader of our Government. 

13.00 hra 

It is only because people talk about the convention. 
But, I would say that the convention is to be honoured 
by each and every Member of this Parliament. Whenever 
we talk about convention, it should be strictly adhered to 
in all respects. That is my only expectation. If this would 
have been done earlier, I think, this election would not have 
been delayed so much. 

Once again, I wish all the best to my friend and the 
han. Deputy-Speaker. Shri P.M. Sayeed. Thank you Sir. 

SHRI SANAT KUMAR MANDAL (Joynagar) : Sir, on 
behalf of my party, RSP, I warmly congratulate hon. Shri 
P.M. Sayeed on his election as the Deputy-Speaker. 

Sir, he knows the compOSition of the Twelfth Lok 
Sabha. The ruling coalition and the opposition are more 
or less evenly balanced. There are a number of smaller 
parties and I firmly believe that he will give good time to 
them to air their views on vanous burning Issues. 

I hope that along with you, he will safeguard the rights 
of the han. Members and the dignity of thiS august House. 
lance again assure Shri P.M. Sayeed my party's tullest 
cooperatIOn In conducting the proceedings of the House 
in an orderly impartial manner and wish him very very 
successful tenure. Thank you. 

[Translation] 

SHRI ARIF MOHAMMED KHAN (Bahraich) : Mr. 
Speaker, Sir, on my behalf of and on behalf of my party. 
I through you congratUlate Shri P.M. Sayeed, it has been 
repeatedly said that Shri P.M. Sayeed has been elected 
to lok Sabha for the ninth time. Those, who have not seen 
Shri P.M. Sayeed, may think that this august House has 
chosen a very old and aged person as its Deputy Speaker 
but one glance at Sayeed Sahib removes aI/ misgivings. 

Sir, A proverb has been used for India- "Ever ages 
never old." It is appropriate to apply this proverb to Sayeed 
Sahib because he has come with more and more freshness 
and smile after every election. His age is, of course, 
increasing but it is, in no way, telling upon his personality. 

Mr. Speaker, Sir, I congratulate you also very much 
because you have got an able and efficient Deputy Speaker 
in the form of Shn P.M. Sayeed in order to perform your 
responsibilities. At last. while congratulating. I would like 
to read a couplets • 

"Nigah Berk nahin, Chehra aftab nahin 
woh admi hai magar. dekhne ki tab nahin" 



255 Felicitations to the DECEMBER 17, 1998 Deputy-Speaker 256 

{English} 

SHRI R.S. GAVAI (Amravati) : Hon Speaker Sir, I rise 
to extend my sincere congratulations to hon. Shn P.M. 
Sayeed, who has been unanimously elected as the Deputy-
Speaker of thiS august House. 

Sir. thiS House IS supreme and sovereign. In 
parliamentary language thiS House is designated as the 
temple 01 democracy. We achieved democracy and 
parliamentary democracy but at the same time, the reasons 
are best known to all of us, we are far away from the social 
and economic democracy. Unless and until, we achieve 
the SOCial and economic democracies, there is no value 
of political democracy. Therefore, this being the temple of 
democracy and there are crores of Gods and Goddesses. 
we are the devotees here. Whatever the parliamentary 
deVices we have been uSing for the cause of greater 
democracy, I hope. through you and through the hon. 
Deputy-Speaker, Shn Sayeed, we may be in a position 
to achieve political democracies, and as well SOCial and 
economic. democracy also. 

Once again. I extend my sincere congratulations to 
Shri P.M. Sayeed and assure him every cooperation in his 
tenure. Thank you very much. 

PROF. SAIFUDDIN SOZ (Baramulla) : Hon. Speaker 
Sir. on my own behalf and on behalf of my party. Jammu 
and Kashmir National Conference, I rise to congratulate 
the hon. Member of thiS House, who has now become the 
Deputy-Speaker of this House. 

Sir. over a long period of time, since this House came 
into being, prominent men and women brought dignity to 
thiS House. Shn Sayeed belongs to only that category, who 
brought dignity and grace to this House. 

In English poetry perhaps Robert Harrick said that 
. Small is Beautiful'. Lakshadweep is beautiful and Shri 
Sayeed reflects that beauty In an ample measure. " is 
harmony here and this has been brought about by the 
unanimous elechon of Shri Sayeed. That harmony IS 
welcome because occasionally thiS House gets divided to 
my great disappOintment. But today, I feel happy to see 
this harmony and for this harmony I appreciate the role 
of not only of the Opposition, but I also appreciate the role 
of BJP. which came finally to understand and appreciate 
in ample mearsure that demccracy and harmony in this 
House would get strengthened by Shyeed's election to this 
exalted Office because he is very popular and his 
popularity cuts arcoss all sections of this House. 

I must congratulate you also because you would not 
get a better colleague than Shri P.M. Sayeed. 

Now. finally I must say that the cuHure which Shri 
Sayeed has reflected here has made him popular here. 

He is a men of high culture and high magnanimity towards 
his colleagues and he got it i.e. this office on merit. I 
cidently. he brought credit not only to lakshadweep, the 
small island known for Lagoons, but he brought credit to 
his community, the Muslim Community, also. 

He is the first Mulim to adorn that Chair, Among the 
Speakers and the Deputy-Speakers, he would be the first 
Muslim adorning the Chair. 

Now that Shri Ar!f Mohd. Khan had recited a couplet, 
I remember a little better than that, but the credit goes 
to Shri Arif Mohd. Khan. The House will appreciate it. 

"Nigah buland Sukhan dilnawaj wa Jan pursose 
Yahi Hai Rikhte-Safar Mere Karawan Ke Liye" 

SHRI E. AHAMED (Manjeri) : Mr. Speaker, Sir, may 
I take this opportunity to express my heartfelt congratu-
lations and also to offer the felicitations to Shri P.M. Sayeed 
Saheb on my own behalf and on behalf of my party, the 
Indian Muslim League, on his unanimous election as the 
Deputy-Sepaker of this House? 

Sir, this election demonstrates one thing. Despite the 
differences of opinion on various issues. we are able to 
come together In upholding the highest democratic tradition 
of this House by electing a Member of the main Opposition 
party as the Deputy Speaker of this House though it has 
been delayed for some time. 

Sir, I am personally ecstatic that a very close friend of 
mine has been elected as the Deputy-Speaker of this House. 
When he was elected in 1967. I was elected to Kerala 
Legislative Assembly and whenever we, the young MLAs 
come here, it was Shri Sayeed who took us to the Visitors' 
Gallery of this august House and his scooter was the only 
vehicle for us to travel. I am very happy that an old colleague 
of mine has assumed the Office. His one quality which I ha .... e 
seen in him is this. Not only he has been elected from 
Lakshadweep nine times since 1967 but also he was 
perhaps the only one Member in this House who have got 
elected unanimously, uncontested, in 1971 to this House. 

SHRI SURESH KURUP (Kottayam) : In 1967, he was 
elected to this House at the age of 26 years. 

SHRI E. AHAMED : Yes. I was also elected to Kerala 
Legislative Assembly like that. 

One of the most important qualities of Shri Sayeed 
is that he is sober: soft-spoken and unassuming and that 
has endeased him to one and all and he eminently deserve 
this position. 

I am very happy that a member of the Muslim 
community has been given the first occasion to assume 
the Office of the Deputy-Speakership though the Muslim 
community deserves much more than this in this country. 
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Sir, I am sure that the manner in which Shri Sayeed 
has been conducting the House will also follow the example 
set by yourself and your distinguished predecessor giving 
more consideration to the small parties in this House. I 
am sure that Shri Sayeed will definitely maintain his sober 
and level-headed quality in conducting the Business of this 
house. 

Sir, for our brothers in Lakshadweep, it is a day of 
happiness. They will be just watching each ann every word 
spoken by the Prime Minister, Shri Chandra Shekhar, Shri 
Gujral. Shri Sharad Pawar and all other Members here. 
It JiNili be a great day for the people of Lakshadweep and 
it will also be a great day for this house for haVing elected 
a popular Member as the Deputy-Speaker of thi~ House. 

Sir, he IS a man who knows Malayalam, Kannada, 
Telugu. Hindi and what not. al: the languages It will not 
be very difficult for any Member of the House to interact 
with him. Sir. I take this opportunity once again to falicitate 
him on behalf of my Party, the Indian Union Muslim League 
and on my own behalf and wish him good luck and God 
speed. 

SHRI AMAR ROY PRADHAN (Coochbehar) : Mr. 
Speaker. Sir. all the hon. Members of this House are very 
happy that a Member from Lakshdweep has become the 
Deputy-Speaker of this House. He is not only from 
Lakshadweep but also the fact that Shri P.M. Sayeed is 
known to me very closely for the last 22 years. I saw a 
patriotism in him. I saw a perfect gentleman. I saw a good 
Parliamentarian. So, through you, Sir. I would like to 
congratulate him for having been elected as the Deputy-
Speaker of this House 

Sir, I appeal to yourself and also to the Deputy-
Speaker thaI we are the smaller group In thiS House. But 
what about the smallest baby? The former Speaker Shri 
Balram Jakhar IS here. The former Deputy-Speaker, Dr. M. 
Thambi Dura; is also here. 

In 1984 when the BJP was having two Members, Shri 
Balram Jakhar was the Speaker and Shri M. Thambi Durai 
was the Deputy-Speaker. They used to give chances to 
the smaller parties. Now, the BJP has grown from 2 to 
182. 

We may be small in number, but we have got a rational 
view and we have got a say on different issues which 
should be reflected here so that the nation could know 
about it. 

Sir, through you, I would again like to congratulate Shri 
P.M. Sayeed, as the new Deputy-Speaker. 

(T ransIstionJ 
SHRI SURENDER SfNGH (Shiwani): Mr. Speaker, SIr, 

I am very happy that the entire house has unanimousl) 

elected Shri P.M. Sayeed as Deputy Speaker. I feel very 
happy because I started my political career under his 
guidance. He was president of All India Youth congress 
and when I became lawyer In 1970, he nominated me and 
Sh. P.C. Chacks as General Secretary of India Youth 
Congress. 

SHRI AJIT JOGI : The follower also proved to be 
good. 

SHRI SUR ENDER SINGH : It IS impossible to add to 
his personality after the speech of Pnme Minister. Chandar 
Shakhar jl and Sangma ji. When Shn Sharad Pawar ji was 
saying something about his election. he menlloned about 
the voters of his constituency that there are 38000 voters 
In hiS constituency. The Circle of the voters may be too 
small. they elect great personality. I would like to say one 
thing, as Shri SOl Sahib has said that much opportunity 
which has been given to a member of Minorities in this 
House will boost our masale prOVided the parties of 
Minorities which reprant the minorities in the House, take 
care of them. 

With these words. I on my own behalf and on behalf 
of my party, congratulate Shri Sayeed Sahab and expreISB 
my thank~ to you. 

{EnglIsh] 

DR. SUBRAMANIAN SWAMY (Madural) Sir, ttle 
weather outside today IS foggy, cloudy and gloomy, but 
Inside the House there IS sunshine. This has been made 
possible by the unantmous election of Shri P.M. Sayeed 
for which we have to, first of all, thank the Congress Party 
for selecting such an able and expenenced person to be 
the candidate, to Kuman Mamata BanerJee for suggesting 
that he should be supported, to my sentor ally, Dr. 
Jayalalitha, for crystallising the picture and making hi8 
election inevitable and, of course, to the hon. Prime 
MInister for gracefully accepting the arithmetic and making 
a virtue of the whole thing. 

Sir. I think, thIS election also makes me proud that 
the whole world can see that there has been a social 
transformation that two powerful officials of Parliament, the 
Presiding Officers, are not only highly educated, but also 
represent the deprived communities of thiS country. I think, 
this message to the world wiH be a great message, this 
empowerment that is taking place gradually, the unity of 
the country that is coming about. 

I would urge Shri P.M. Sayeed to give me some special 
consideration because I proposed his name. I wish him 
well and we are an very very happy and proud of this day 
and his election. 
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{Translation] 

SHRI KISHAN SINGH SANGWAN (Sonepat) : Mr. 
Speaker, Sir, I on my behalf and on behalf of my party, 
Haryana Lok Dal (Rashtnya), congratulate Sayeed Saheb 
for his being elected to the pm;t of Deputy Speaker. So 
far as his introduction IS concernec, all senior leaders have 
given hiS Introducllon. I am sure that Sayeed Saheb is very 
experienced and able person I believe that like Hon'ble 
Speaker he will provld(: more opportunity to new members 
to speak. I would like to request Sayeed Saheb to make 
arrangements for 00(' Visit of new members of this House 
to Lakshadwccp There was some controversy before this 
elechon but I would like to congratulate Shri VaJpayee ji 
who maintained the parliamentary tradition. On my behalf 
and on behalf of my party, I once again congratulate 
Sayeed SaheL 

SHRI SS OWAISI (Hyderabad) : Mr. Speaker, Sir. I 
congratulate Shn P.M. Sayeed Saheb with great happiness. 
HIS name IS Sageed and today he IS Sayeed. I am happy 
that a representative of mlnonty community has been 
elected as Deputy Speaker. I hope that dunr.g hiS tenure, 
he will struggle for nil those problems for which we are 
fighting. With hiS smiling face and radrant eyes I hope that 
he will go ahead while maintaining the dignity of this House 
and solVing all the problems I nm grateful to you for giving 
me an opportunity 

"SHRI A GANESHAMURTHI (Palani) Hon'ble 
Speaker Sir. on behalf of our party Marumalarchl Dravida 
Munnetra Kazhagam. I would like to congratulate and 
falicitate Thiru P M Sayeed who has been elected as the 
new Deputy Speaker of thiS House. I am a first-time 
member In thiS august House. Now I am getting an 
opportunity to greet a senror member who made it to this 
House nine times consecutively. I do not have age and 
experience but still With great admiration for his nch 
accomplishments I am bestOWing my warm greetings on 
my personal behalf and on behalf of my party Marum'alarchl 
Dravida Munnetra Kazhagam. We wish him success. 

{Translation] 

SHRI BUTA SINGH (Jalore) : Honourable Speaker. Sir, 
I assoclte myself with the happiness and pleasure 
expressed In the House and congratulate Shri P.M. 
Sayeed. Today our P.M. has been made Deputy Speaker. 
In his friends Circle we call him P.M., not now but since 
the day when we started parliamentary bUSiness here. I 
was elected to the Parliament at the same age exactly five 
years ago at which Shri Sayeed was elected to the Lok 
Sabha. Shri P.M. Sayeed has been elected unanimously 
for this office. So not only the people of Lakshaadweep 
are rejoicing but also the people from Kanyakumari to 

"Translation of the speech originally delivered in Tamit. 

Kashmir and from Kamak~haya to Kathiawad, who have 
faith in democracy, are feeling happiness. 

Sir, I would like say one thing today when Shri Sayeed 
is going to assume this office that the provisions for the 
Dalit and Tribals made in our constitution have been 
violated one by one. On behalf of the Union Government 
I hope that Shri Sayeed Saheb and Mr. Speaker, together 
will assist us in providing the poor classes particularly Dalits 
and Tnbals their constitutional rights. I, on behalf of all 
promise him to extend our full cooperation and again 
congratulate him. 

[Eng',sh] 

MR. SPEAKER Shri P.M. Sayeed has got a lot of 
affection. That is why, every Member wants to speak. 

·SHRI TH. CHAOBA SINGH (Inner Manipur) : Mr. 
Speaker Sir, today in this august House I express my 
happiness for electing Shri P.M. Sayeed ji as the Deputy 
Speaker. Sir, in a democracy suppression of small by big 
IS unwanted and undesireable, but this election clearly 
shows that the hegemony of the big States is no more. 
I would like to appreciate the Hon'ble Prime Minister and 
the Hon'ble Leader of the Opposition for such a democratic 
pursuit. Sir, we belong to smaller States and P.M. Sayeed 
ji is also one of us. Once again I appreciate the Hon'ble 
Prime Minister, the Hon'ble Opposition Leader and the 
Hon'ble Members of the House for unanimously electing 
P.M. Sayeed ji as the Deputy Speaker. Let this tradition 
of encouraging and protecting the small and weak by the 
big and mighty live long. We all are happy for electing P.M. 
Sayeed ji. 

"SHRI B.M. MENSINKAI (Dharwar South) : Mr. 
Chairman Sir, today I am supremely happy. Shri P.M. 
Sayeed a great lover of Kannada language and Kannada 
culture, has been elected as the Deputy Speaker of this 
august House. The~e are three hon. Members from our 
party Lok Shakti and from the State of Karnataka totally 
there are 28 members. All of us are being given chances 
by Shri P.M. Sayeed to speak and to ventilate our 
grievances in this House. 

Shri P.M. Sayeed is an eminent and experienced 
parliamentarian. He is an impartial leader and possesses 
all good virtues. I, on behalf of my party express my 
heartiest congratulations to him. I also assure him that we 
will give him our full cooperation in conducting the business 
of Lok Sabha. Sir, I request to please put him in the Chair 
during zero hour. He knows the knack of handling zero 
hour in a more scientific and systematic manner. All the 
members of this House are happy about his elevation to 
the post of the Hon'ble Deputy Speaker and I am sure 

"Translation of the speech Originally delivered in Manipuri. 
"Translation of the speech originally delivered in Kannada. 



261 FelicitatIOns ta the AGRAHAYANA 26, 1920 (Saka) Deputy-Speaker 262 

that all of us will cooperate with him. I wish him long life. 
great strength and all success and with these words I 
conclude my speech. 

SHRI8ALRAM JAKHAR (8ikaner) : Honourable Speaker, 
Sir. there IS a small Island In the lap of Arab Sagar in which 
the tiC:es always sing melodians songs. there the air passes 
wistling in the cluster of coconut trees and there is a 
sweet heart man to whom the P.M. name was given by his 
family. Here the P.M. are elected and leave but he has 
always been P.M .. therefore. we call him P.M. He is a 
s'llreetheart man, his tongue is also sweet. Such a person 
came who fascinated all of :.IS and became friends of 
all These are the facullies of a human being. Where there 
IS a good noturned person lives. there humanity also 
eXists and he consists an Ideal for himself and the people. 

I have enjoyed his company. He has extended a good 
hand while sitting on thiS very chair. The style at his 
working and his efficency, I know all that very well and 
he will be successful te run the House smoothly by taking 
all of us with him. We respect him. He has become friend 
of people by shOWing Interest in them. Today. in the real 
sense. to be a human being IS great requirement of the 
country. Somebody has rightly said that "When there is 
a human being then love to human being and only this 
path goes to the hpaven". This path has been accepted 
by thiS great man. I don't want to say more because 
everything has been said about him. Only one thing I want 
to say that he is as rigid as flexible. Onething has been 
said about Rama In the Ramayna 'Komlangl Kusumadabi. 
Kathoranl VQjradapi' He is as delicate as petals of rose 
but when he determines them he becomes as rigid as 
stone. These two things prove that he IS eligible for this 
office. While holding thiS office, by following philosophy of 
Lord Rama he will treat all the people Impartially and will 
prepare such an atmosphere which would be good for all. 
I use say one thing about him. "Tu Saln Har, Kam Hal 
ParwaJ Tera. Tere Uye Asman Our Bhi Hain'. Come 
forward, take thiS responsibility and run it properly. Hy this 
our name and the name of this House will touch the hights 
of the sky. You have been elected with love and consensus 
and it should have to be done because any other thing 
do not behave you. You are a person of such type for 
wholn election should not be held and it has not been held. 
Therefore. I congratulate the whole House and YOLi and 
also congratulate the time to come when you will hold this 
office 

{Eng/tsh] 

MR SPEAKER : Han. Members, it gives me great 
pleasure to congratulate Shn P.M. Sayeed on his election 
as the Deputy Speaker of the Lok Sabha. His unanimous 
election is a testimony of the collective wisdom of the 
House and a triumph of our democratic tradition of 
achieving consensus through dialogue. 

Shri P.M. Sayeed is an embodiment of the virtues that 
make an effective parliamentarian, ConscientiOUS, sharp. 
knowledgeable and affable, Shri Sayeed has abiding faith 
in the efficacy of the partiamentary institutions and respect 
for opposing viewpoints. He has been representing 
Lakshadweep in the Parliament for over 30 years. To be 
precise, this is his ninth term as a Member of Lok Sabha. 
This speaks of his popularity in hiS constituency. 

Shri Sayeed has judiciously blended his roles as a 
representative of the constituency and as a member of the 
national Parliament. His contributions as a member of the 
House and as member of various House Committees and 
Joint Committees, have been highly appreciated. His in-
depth knowledge of rules and convenlions and understand-
ing of our partiamentary traditions have helped him to run 
the House smoothly as a member of the Panel 01 
Chairmen. 

His two tenures as a Central Minister during 1979-80 
and 1993-96, have also enabled him to have first-hand 
experience of the working of our Executive. 

I compliment the hon. Members for elecling a person 
of such long experience, high stature and integrity as the 
Deputy Speaker 

I wish Shri P.M. Sayeed all the best in his new role 
as the Deputy Speaker of the House. 

SHRI P.M. SAYEED (lakshadweep) : Hon. Mr. 
Speaker Sir, han. Leader 01 the House, Shrr Atalji, hon. 
Leader of the Opposition, Sharadji, hon. ex-Prime Minister, 
gurudBv Chandra Shekharjl, former Pnme Minister, han. 
GUJralji, hon. senior leaders and my esteemed colleagues, 
I am indeed overwhelmed with a sense of gratitude to this 
august House, and I thank the hon. Members for their 
profuse compliments to me on my electibn as the 
Deputy-Speaker of the House. I do not see in my election 
victory or defeat for any party or group in political terms. 
I only see the victory of the hallowed conventions of this 
House. 

People who come to see P.M. Sayeed, Member of 
Parliament elected nine times over, often visualise him as 
ar. old person of snOW-white hair and flowing beard. They 
get johed by surprise on seeing only a person past the 
middle age, thus, their imagination not squaring up with 
reality. What can I do? My Island people caught me 
young. They returned me to this House for the first time 
when I was just 26 years of age. Now, at 57 years, age 
has not necessarily withered me nor has custom staled 
me to my people. They have remained steadily with me 
and unfailingly returned me to this Hosue since 1967, with 
an average voter turnout of 85 percent highest In the 
country. 
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[Shn P.M. Sayeedj 

Indeed. the relationship between my islanders and me 
is one of abiding romance. My election IS a tribute to my 
people. I thnnk with immense gratitude my people who are 
ultimately responsible for where I am today. 

I represent Lakshadweep, the smallest constituency in 
our country of Iwarly one billion. The size of my electorate 
is only about 40,000 as against the country's total 
electorate of nemly 500 million and average electorate size 
per constrtuency 01 around one million. My election, in this 
background, h;l~ a significant message that the forces of 
national Ifltegl:ltron which are neutral to the magnitude of 
geographical regions have tnumphed. 

II W:lS th£' l atp Pnme Minister Shri RaJlv Gandhi who 
held the concerns of the Island people driven to 
geogrnphlcal Isolatron donr to hiS heart. To take them on 
board the Illalnstreem of our political. SOCial and economic 
life, he created the Island Development Authority. On this 
occasion of my elf'ctlon as the Deputy-Speaker, let me pay 
homage to hiS soul and spirit 

Laksh:lrlweer IS not the only Island region of our 
country. We IlClVC the Andaman and Nlcobar Islands also 
In the dischnr9P of my duties. I shall be a man of all islands. 

I am aware that 111 my olectlon, I have had the support 
of the growing women power of our country. I salute our 
women power 

In these days of fractrous pohtrcal life and consequent 
hung Houses. more them over before, unanimity in election 
to the Offices of the PreSiding Officers is geHing to be 
increaSingly doslmole I would assure the House that the 
unanimity of my electron would always condition my 
reflexes In the conduct of the House. I shall sincerely 
endeavour to bnn9 the discharge of my functions and 
responslbililles as PreSiding Officer is conformity with the 
sint of thiS unanimity. I hope that the Members would also 
demonstrate tllo same splnt of unanimity In cooperating 
with me on a day· to· day basis In faCilitating the peaceful 
and effiCient tml1SLlctlOIl of the bUSiness of the House. 

In the large House thilt ours IS. han. Members are. more 
often. not able to catch the eye of the Presiding Officer. 
Indeed. the eye of the PreSiding Officer has been described 
as the most elUSive organ that nature has ever created. But 
I would roqucst the Members to appreCiate that the 
elusiveness of my eyes would necessarily have to be 
inversely proportionate to their throats. In the appreciation 
of this factor as well. I seek the cooperation of the Members. 
without which I cannot succeed in my office. 

The media. the Fourth Estate. is an essential part of 
our democracy. A role for the media in Parliament has even 
been envisaged In our Constitution. Our media has always 
vigilantly invited our attentron to the traditions of this House. 

In the context of today's election to the Office of the Deputy-
Speaker as well. the media had reminded us of our 
conventions and had contributed. I believe. to creating an 
environment of unanimity about which I made a reference 
earlier. It deserves compliments for its role. 

Finally. Mr. Speaker. Shri 8alayogi. for me growing as 
a Parliamentarian in this House over three decades. even 
as our parliamentary culture, traditions and conventions 
evolved. has been a fabulous experience. May I assure 
you. Sir, that I shall bring this experience to bear on my 
role as your lieutenant worthy of your trust and confidence. 
Thank you. Sir. 

MR. SPEAKER : Now, we shall take up maHers 
pertaining to 'Zero Hour.' 

(Interruptions) 

MR. SPEAKER: I Will call you later Shft Mallikarjuniah 
to speak. 

SHRI S. MALLIKARJUNIAH (Tumkur) : Sir. I wish to 
raise a very important matter in this House. The National 
Highway NO.4 is running from Bangalore to Tumkur. Now. 
after 20 years. 30 kilometres of road has been made into 
a double route. and the remaining 40 kilometres is yet to 
be converted into double route. 

The second point is that. everyday two to three 
accidents take place in the stretch of road between Nellmangala 
and Tumkur. Very prominent people of the Legislature 
and the Zila Parishad have met with accidents and have 
succumbed to their injuries in this stretch of road. It is 
because the road is narrow and the traffic is very very heavy. 

Sir, I have been urging the Government of Karnataka 
as well as the Central Government for the past 15 to 20 
years for construction of a double road from Nellmangala 
and Tumkur but my efforts have not met with success so 
far. Time and again the Government has been announcing 
one day that Rs. 3 crore would be released for acquisition 
of land and subsequently on another day they announce 
that Rs. 10 crore would be relesed for the purpose. but 
till now not even an inch of land has been acquired. I urge 
upon the Government of India as well as the State 
Govemment of Kamataka to cooperate in constructing the 
double road from Nellmangala to Tumkur. 

Sir. this is my humble submission. 

[T ransJation 1 
SHRI VIRENDRA SINGH (Mirzapur) : Honourable 

Speaker. Sir. I wish to raise a very important maHer in 
this House. I have very wrongly been quoted in a news 
item (cover story) published in English edition of India 
Today of 21 December. 1998 and Hindi edition of 23 
December. 1998 under the Caption "Haar Nahin Manoonga" 
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[English} 

MR. SPEAKER : Shri Virendra Singh. you have given 
notice about It. II is under my consideration. 

[Translation} 

SHRI VIRENDRA SINGH : Honourable Speaker. Sir. 
it is the question of my dignity and what is published In 
India Today tl1m I have tendered apology on the matter 
01 Indigenous. 

[MH. DEPUTY SPEAKffl In the Chai~ 

MR. DEPUTY SPEAKER Shri Virendra Singh ji. 
have got 56 names. 

SHRI VIRENDRA SINGH : Mr. Deputy Speaker. Sir. 
I met to Speaker Sahab In regard to this question. This 
question is related to my dignity and credibility 
(Interruptions) where I will talk about this. . (Interruptions) 

MR. DEPUTY SPEAKER : I am not stopping you. I 
have said that now we are starting . Zer:, Hour' ane! the 
time IS 1 AS. You please tell brief/yo Everybody should get 
the chance. 

SHRI VIRENDRA SINGH I will tell in brief. 

I have been quoted very wrongly in the news item 
(cover story) published in India Today English edition 01 
21 December, 1998 and Hindi edition 01 23 December. 
1998 undel the caption "Haar Nahin Manoonga" it has 
been menlioned In thdt that on the question 01 Indigel1lous 
I have tendered apology before Prime Minister. How the 
thing which has been said before the Parliamentary 
Committee on the question of Indlgenious, has been 
published In press. Second question IS that we are pOlitical 
workers on the basis 01 Indigenious concept and the 
subJect which IS published that I have tendered apology 
before Prime Minister. nor I have been asked to tender 
apology and neither I have tendered apology on the subject 
01 Indigel1lous. On the basis 01 concept of indigel1lous we 
have accepted political programme. Due to this people of 
my constituency and people 01 other parts of country are 
questioning my credibility ... (Interruptions) 

MR. DEPUTY SPEAKER : What do you want to say 
to the Government? 

SHRI VIRENDRA SINGH : It is the question of my 
credibility. Mr. Deputy Speaker, Sir. at the place of my birth 
a battle was fought against imperialism in 1857, and in 
1942 a battle was fought against imperialism and Britishers. 
It is my place of birth and Shri Chandra Shekhar ji lead 
that place and he knows that on the question of indigenious 
we have accepted sacrifice instead of bending. Martyr 

memorial of Ballia is the live example of it. I would like 
to tell you that what is published in India Today MagaZine 
that I have tendered apology and Prime Minister has asked 
none to tender apology. nt'itllcr I have tendered apology 
nor I will tender apology on the question 01 Indlgemous. 

Mr. Deputy Speaker. Sir. I would like 10 request you 
that it is the question 01 my credibility. you please defend 
my dignity. 

MR. DEPUTY SPEAKER . Please tell me what action 
you would like to be taken on the part of Ihe Government. 

SHRI VIRENDRA SINGH: To defend my dignity I . 
(In:erruptlons) 

SHRI CHANDRA SHEKHAR (Balla) (UP) : Mr. Depuly 
Speaker. Sir. when such questions are raised herE' 
everytime then it IS said on thE' part 01 honourable speakel 
(or the person on the chair) that he IS conSidering that 
question. If it IS said In case of any Member that he IS 
traitor and if he has tendeied apotogy on the QUf'slion of 
his fundamental recongl1llion why do you not !-cnl it to 
committee of privileges Immedlalely. Whal enQUlf) is being 
conducted in this regard? When a Member is saying that 
he has not tendered apology and II has been published 
In some newspaper Ihen It should Immediately be relerred 
to committee 01 privileges 

SHRI RAGHUVANSH PRASAD SINGH (Vmsh<lll) : Mr. 
Deputy Speaker. Sir. II IS a clearent a mattel 01 Privilege. 
No press has the right to publish derogator'; and untrue 
Ihings about a person and tarnish his imagr> Therefore, 
to delend dignity and prestige of Memher~ IS your 
responsibility. Therefore. we request you tll"1 thiS matter 
should be referred to committee of pflvile~,cs. 

DR. BIZAY SONKAR SHASTRI (Saidpur) . Mr. Deputy 
Speaker, Sir, question dOfls arise Ihal <lOybody tender 
apology in this mailer. 

SHRI SHANKER PRASAD JAISWAL IVaranasl) : Sir, 
Ihis matter should be referred to Committee 01 Privileges 
and such type of wrong things should not harpen. 

MR. DEPUTY SPEAKER ThiS mailer is with speaker 
Sahab. 

(Interruptions) 

SHRI VIRENDRA SINGH: Sir. Mr. Speaker. Sir, has 
told me thai he IS referring It to Committee of Prl"ileges. 
I have talked to him personally. 

SHRI ARIF MOHAMMED KHAN (BahralCh) : Mr. 
Deputy Speaker, Sir. I request you and I would like to say 
you only one sentence that you apprise the honourable 
Speaker of the feeling of the House. This is a serious 
matter. . .. (InterruptIOns) 
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MR. DEPUTY SPEAKER' This matter is pending with 
the Speaker Saheb. whatever action has to be taken. he 
will take that 

SHRI RAM VILAS PASWAN (HaJlpur) Mr. Deputy 
Speaker. SII I I,aw, given the notice of adjournment 
motion (InterruptIOns) 

SHHI MOHAMMAD ALI ASHRAF FATMI (Darbhanga): 
Mr [If,puty Spr~ilker. SII I have given a notice. this is a 
very scnow, miltter. (Interruptions) 

S'iRl nAM VILAS PASWAN I have given a notice 
lor ild)Ollrnment motion. you should take up that first. 

M~l D[ pun SPEAKER. Your matter IS also pending 
With the Speakel Saheb 

(InterruptIOns) 

{English} 

SHRI A.C .lOS Sir. I would like to bring a very serious 
Issue to the attention 01 the House. There is a tussel 
between the NilVy and the Government. The Cabinet 
Committee on AppOintments. . (Interruptions) 

{T rallslatfOll I 

SHRI RAM VILAS PASWAN Sir, let me say about 
the matter I hilVC given the notice 01 adjournment motion. 
Atleas! dozem; ot trlbals have been killed in Purnea of 
Brhar. They have been burnt. therr children and women 
have been burnt. their houses have been set on fire and 
a Muslim has also been burnt. The situation IS very tense 
there. very serious. Either the Home Minister should make 
a statement In the House or we should adopt some other 
mollon-calling attention or by some other way we must 
diSCUSS It herp so that tension may not aggrevated and 
normal Situation may be restored. The way In which the 
situation has become tense there and leaders of every 
political party cHC gOing there. it is very terrifying and it 
IS the responsibility 01 Government of India and state 
GovernmC'nt to 1('stOI(' normaley there. The situation is very 
explOSive there. thiS IS what I want to request you. 

SHRI MOHAMMAD ALI ASHRAF FATMI : Mr. Deputy 
Speaker. SII. the Government of Bihar have taken all the 
measures there. There (Interruptions) 

DR BllA Y SONKAR SHASTRI : On this issue 
discussion should be held on dismissing the Government 
of Bihar. 

SHRI SUSHIL KUMAR SINGH (Aurangabad) (Bihar) : 
There IS no alternative except to dismiSS the Goernment 
01 Bihar. 

SHRI MOHAMMAD All ASHRAF FATAMI : Mr. Deputy 
Speaker. SII. the police has made the complete 
arrangements there. The injured are being medically 

attended to. An announcement has been made to give Rs. 
one lakh to the kith and kin of the deceased. Cases have 
been noted, arrests are being made. They are raiSing 
useless questions here. This issue should have been 
raised in Bihar Legislative Assembly. They are raising It 
here. . . . (Intrerruptions) 

MR. DEPUTY SPEAKER : You sit down. 

SHRI MOHAMMED ALI ASHRAF FATMI : The action 
is being taken against the guilty. Arrests are being made 
there. The Government of Bihar is taking all steps. They 
are hatching the conspiracy to dismis the Government 01 
Bihar. This is not good. The Government of Bihar is doing 
well. 

[English] 

MR. DEPUTY SPEAKER I am on my legs. Please 
take you seat. 

(Interruptions) 

MR. DEPUTY SPEAKER : Now, let the hon. Minister 
of Communications make a Statement regarding Postal 
Extra Departmental Agents. 

(Interruptions) 

13.55 hrs. 

[English} 

STATEMENT BY MINISTER 

THE MINISTER OF COMMUNICATIONS (SHRI 
JAGMOHAN) : Sir, the Postal Service in the rural areas 
is provided through the Extra Departmental System which 
comprises 1,27,162 Extra Departmental Post Offices. The 
Extra Departmental Agents which number 3,09.825 are 
employed for a period of two to five hours and are 
remunerated broadly on pro rata basis with reference to 
the work load and the pay scales of corresponding 
categories 01 whote-time departmental employees. Their 
terms and conditions of service is governed by Separate 
rules, namely, P&T EDA (Conduct & Service) Rules, 1964 
framed in this behalf by the Director-General. Posts. 

Keeping in view the growth of postal services and the 
agency functions as also increasing cost of living and other 
factors. the Government have in the past set up three 
committees for Extra Departmental Agents for reviewing the 
benefits for the ED Agents including the rate of allowances 
and as a consequence a variety of benefits have flowed 
ov&r the years to the ED Agents. These committees were 
set up in the context of the Central Pay Commissions which 
were appointed by the Central Government for reviewing 
scales of pay and other conditions of service for regular 
Government employees. 
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A one-man Committee headed by JustICe CharanJeet 
T~twar was set up by the Government on 31st March, 1995 
to exarnlne the wage structure and conditions of servICe 
of the ED Agents. Jushce Talwar Committee submitted its 
report on 30th Apnl 1997 mking wide-ranging rpcommen-
datlOns which. In effect. place the ED Agents on equal 
footing With regular employees of the Central Government. 
The mcommendatlons of thiS Committee were duly 
processed and the Pustal Staff Federations were also 
consulted. In November 1997. the Government decided 
that pending detailed conSideration of the Committee's 
recommendations the baSIC monthly cllowance of different 
cat~90nes of ED Agents may be raised bY'l factor of 3.25 
with effect from 1.1.96 ThiS was. however. not acceptable 
to the Postal Staff Federations which Insisted on 
Implementation of the Justice Talwar Committee recom-
mendatIOns. particularly. In regard to grant of hrst two 
scales of pay. pension. leave and gratUity for ED Agents 
In the first Instance. 

Early Implementallon of P0sltlve recommendatIOns of 
Justice TalwiH Committee for ED Agents also figured In 
the Charter of Demands. on which two of the Postal 
Federatlon~ went on stnke during July. 1998 The hon. 
Members of both the Houses have also pxpressed their 
• ("'U'C' ":., ,<"'\ ,r,",Jlen'('ntation of the recommendations 
of JUstiCE' T Zllwilr Committee. 

Tile C.l)vernment rlas fully and carefully conSidered the 
recommendations of JustiCe: Talwar Committee for Postal 
ED Agents and 1:le variOUS demilnds raised In thiS regard 
by Postal Federatl0ns and has now decided to extend the 
follOWing beneflt~ to tile ED Agents 

14.00 hrs. 

(II The E!:J Agents will be paid arrears of allowance 
for thE' penod 1 st January 1996 to 28th February 
1998 by increasing their fixed basic monthly 
allowance by a IJetor of 3.25. 

(il) Different categories of ED Agents will be placed 
With effect from 1 st March. 1998 In two Time 
Related Continuity Allowance depending on the 
hours of their employment corresponding to the 
first two scales of pay recommended by Justice 
Talwar Committee. Only In respect of ED Sub-
Postmaster there Will be only one Time Aelated 
Continuity Allowance. 

(III) ED Agents will now be allowed paid leave at the 
rate of 10 days for every half-year Without any 
prOVISion of carry for.vard or encashment and 
With effect from the half year beglnOing from 1 st 
July. 1998. 

(iv) The ex-gratia gratuity available to ED Agents 
at present will be raised from the present Rs. 
6.000f- to Rs. 18.000/-. 

(v) The amount of Office Maintenance Allowance as 
also allowed to ED Agents will be raised from 
the existing As. 25/- to As. 50/- per month. 

As a measure of post-employment benefits to ED 
Agents. Government have decided to provide lump Slim 
severance amount of As. 30,0001- on retirement of an ED 
Agent at the age of 65 years or in the event of death after 
completing a minimum of 20 years of continuous service 
In case of an ED Agent who has completed only 15 to 
20 years of continuous service. the severance amount shall 
be As. 20,0001- on retirement or death. Payment of 
sevprance amount of As. 20.0001- will also be available 
for such ED Agents who are absorbed against regular 
departmental posts after 15 years of continuous service 
as ED Agents. 

Necessary orders In this regard are being issued 
immediately. 

The payment of arrears to ED Agents for the revised 
baSIC monthly allowance from t .1.96 to 28.2.98 IS 
estimated to cost an additional As. 157.74 crore to the 
Government, while the additional annual expenditure on the 
other substantial benefits now being extended to ED 
Agents IS esllmated to be of the order of Rs 301.35 crore . 

Despite severe constraint of resources, the Govem-
ment have gone a long way to Improve the conditions of 
service of Extra Departmental Agents. In thiS connection, 
It may be noted that the existing annual wage bill of the 
Extra Departmental Agents at present IS about As. 230 
crore. To thiS Wage Bill, another Rs. 3012 crore would 
now be added annually. thereby raising the total Wage Bill 
to As 531.2 crore. 

Government is keen to ensure high morale among its 
Agents and bring about new dedication and dynamism in 
the wor1<ing of the Department. Government hopes that 
Extra Departmental Agents would put their best foot forward 
In anaining a very high level of efficiency and productivity. 

(Interruptions) 

SHAI VAAKALA AADHAKAISHNAN (ChlraYlnkil) : It IS 
a clear Violation (if the agreement. . . . (InterruptIons) 

MR DEPUTY SPEAKEA Please Sit down 

(Interruptions) 

SHAI A.C. JOS (Mukundapuram) : The postal em-
ployees have threatened 10 go on strike.. (Interruptions) 

SHAI VARKALA RADHAKAISHNAN This is a clear 
violation .. 

SHRI A.C. JOS : There was a strike for a very long 
period_ At the end of that strike, they entered into an 
agreement . . (Interruptions) There is no response from 
the Government. . (Interruptions) 
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MR DEPUT Y SPEAKER: Shn Radhaknshnan. please 
sit down I am on my legs 

SHRI MlJLLAPALL Y FiAMACHANDRAN Sir. we want 
some clarifications. (Interruptions) 

SHRI N.K PREMACrlANDRAN What about the 
recommendations of the T alwar Committee? 

MR DEPUTY·SPEAKER Shri Mullapally 
Ramachandran. I am on my legs. please sit down. 

( Interrupflons) 

MR. DE PUT Y SPEAKER After a Minister makes a 
5lntemcnt. no clariflcalion IS sought. This House has no 
such tr"dlllOn 

(Interruptions) 

MR DEPUTY SPEAKER I Just cannot permit that. 
iHll sorry 

(interruptions) 

SHRI M.N. KRISHNADAS 
diScussion on this. 

There should be a 

SHRI VARKALA RADHAKRISHNAN 
should be discussed. 

This matter 

MR. DEPUTY SPEAKER: Shri Radhakrishnan, there 
are other avenues that are open. 

SHRI N.N. KRtSHNADAS We want a discussion 
regarding this Issue. 

MR. DEPUTY SPEAKER : Hon. Members, please sit 
down 

(lnterruptiol1s) 

MA. DEPUTY SPEAKER : All fight, if you want a 
diSCUSSion who IS going to stop you? Is anybody going 
to prevent you from raising the matter accordinQ to the 
procedure? You can raise it under rule 193 or in any other 
form Of diScussion 

/Illterrupflons) 

MR DEPUTY SPEAKER : Let Shri Balram Jakhar 
speak plea!;e 

(Interruptions) 

SHRI MOHAMMAD ALI ASHRAF FATMI : Mr. Deputy 
Speaker. Sir. wh:11 about the Zero Hour? (Interruptions) 

SHRI VARKALA RADHAKRISHNAN . Sir. we want a 
discussion. 

MA. DEPUTY SPEAKER . Shri Radhaknshnan. you 
have other avenlles If yC'u want to have a diSCUssion. you 
can give a notice under rule 193. 

(Interruptions) 

SHRI VARKALA RADHAKRISHNAN 
misleading statement. 

This is a 

MR. DEPUTY SPEAKER: You cannot raise it in this 
manner. Some rule should be followed. How can you raise 
it this way? 

(Interruptions) 

MA. DEPUTY SPEAKER : He has made a statement. 
May be, it is misleading or otherwise. I do not know about 
that. Whatever it may be, if you want to raise the matter. 
you have to follow some rules and give some notice. 

(Interruptions) 

MR. DEPUTY SPEAKER : Shri Radhakrishnan, you 
were a Speaker of an Assembly. I am on my legs. Please 
sit down. 

(Interruptions) 

SHRI MULLAPALL Y RAMACHANDRAN I hope, the 
Government will agree for a discussion. 

MA. DEPUTY SPEAKER : Whether the Government 
will agree or not, you can give your notice. It is left to 
the discretion of the Speaker. 

(Interruptions) 

MR. DEPUTY SPEAKER : Shri Jakhar, you may 
please start. 

SHRI MOHAMMAD ALI ASHRAF FATMI Sir, you 
have already called me. 

MA. DEPUTY SPEAKER : I am sorry. Shri Fatmi IS 
on hiS legs. 

(Interruptions) 

SHRI M.K. PREMACHANDRAN : Now that the hon. 
Minister is here, let him clarify whether he is going to 
implement the Talwar Committee Report or nol. 

MR. DEPUTY SPEAKER: I cannot compel him to give 
a clarification. 

(interruptions) 

SHRI N.N. KRISHNADAS : Sir, we want a clarification. 

MA. DEPUTY SPEAKER : Under the rules, on any 
statement made by a Minister, you cannot ask for a 
clarification. 

(Interruptions) 

SHRI N.N. KRISHNADAS : Let him merely clarify the 
position. . . . (Intorruptions) 

MR. DEPUTY SPEAKER : Do not waste the time 
of the House. You may raise the matter in some. other 
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form. You have other avenues open. Please do not 
disturb now. 

(Interruptions) 

SHRI MULLAPALL Y RAMACHANDRAN: Keeping in 
view the seriousness of the situation. you may decide on 
a dISClJ.'Slon 

MR DEPUTY SPEAKER : You have to give some 
notice under some rule. Unless you do that. how can I 
allow If? 

• [TranslatIOn} 

SHRI MOHAMMAD ALI ASHRAF FATMI . Mr. Deputy 
Speaker. Sir. you had given me the time. (Interruptions) 
Let me speak I have gol an opportunity. (Interruptions) 
why are you wasting my time? 
my time is ovel. you speek 

{English} 

(Interruptions) when 
(Interrupt/()ns) 

MR DEPUTY SPEAKER Shn Radhakrishnan. you 
have been the Speaker of the Kerala Assembly. If any 
matter IS to be discussed. there must be a notice for tliat. 

(InterruptIons) 

MR DEPUTY SPEAKER : Please follow the rules. 
After all. Ihls House Will have to run according to the rules. 
If you are agitated. you give a notice under some rule. 
Then. you will get an opportunity to discuss It 

(TranslatIOn I 

SHRI MOHAMMAD ALI ASHRAF FATMI : Mr. Deputy 
Speaker. Sir. I would like to bnng a very senous matter 
before the House. The present Government cannot do only 
good work. Bul II IS moving many bills before the House 
In Haste One bill aboul which I am on my legs to speak 
is related with Ihe division of Bihar and II has been passed 
by the cabinet. I want to raise this matter in the House. 
I! IS a matter of great regret that the proposal. which was 
forwarded to Bihar Assembly. had been negallved. The 
whol<: House' IJ:ld ICJccted It by voting on II. 
(InterruptIons) 

SHRIMATI ABHA MAHTO: MaJority IS Involved in that 
(Interruptions) 

SHRI MOHAMMAD ALI ASHRAF FATAMI : Let me 
speak. (Interruptions) Bihar Assembly has retumed it 
to the Government of India by reJectmg It and it was 
mentioned that in no case the division of the State is 
accepted to Bihar. I accuse the Government of India today 
that Government wants \0 deteriorate the situation in Bihar. 
Bihar wants to five one and in wants not to be divided. 
Before dividing a state cer1ain conditions have to be kept 
in mind and after gOlOg through then only the State may 

be divided. . . (Interruptions) Sir, this is a very serious 
matter. . . (Interruptions) 

MR DEPUTY SPEAKER : The matter is serious, that 
IS why you have been given an opportunity. 

SHRI MOHAMMED ALI ASHRAF FATAMI : People will 
come out to the loads holding weapons ... (InterruptIons) 

[English] 

MR DEPUTY SPEAKER : Shri Fatmi. what do you 
want the Govemment of India to do? You may ask them 
to do it. 

[T rans/alion] 

SHRI MOHAMMAD ALI ASHRAF FATMI : If Bihar is 
disturbed. This will have the whole nation ... (Interruptions) 
This IS not an ordinary matter. this should be heard 

(InterruptIons) II the Govemment 01 India wants to make 
smaller states, then it should constitute a commiSSIon and 
should see whether the region IS benefitted by smaller 
States or not. The Minister should answer in thIS regard. 

(Interruptions) 

[English} 

MR DEPUTY SPEAKER : Nothing will go on record. 

(Interruptions) • 

[T ranslallon] 

SHRI RAGHUVANSH PRASAD SINGH Sir. this is 
a matter of Bihar and the Legislative Assembly of Bihar 
has rejected it. Despite this. the Govemment 01 India is 
attempting to take anti-people and anti-Bihar actions. . . 
(Interruptions) This is not the work 01 the Government of 
India to play with the Interests of the people of Bihar 

(Interruptions) what does the Govemment of India want? 
(Interruptions) 

[EnglIsh] 

MR. DEPUTY SPEAKER: Hon. Minister wants to say 
something. 

[TranslatIon] 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF TOURISM (SHRI MADAN LAl KHURANA) : 
Mr. Deputy Speaker. Sir. you have rightly said that in the 
various parts of the State demands have been raISed to 
create smaller States. This Govemment have only chosen 
those three States where the legislative assembly of those 
State has passed a motion that a state should be created 

(Interruptions) 

·Not Recorded. 
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SHRI MOHAMMAD ALI ASHRAF FATMI Bihar 
Assembly has dorie the work of rejecting it. 

{Engltsh! 

MR. DEPUTY SPEAKER : Let the Minister complete 
it. 

{TranslatIOn] 

SHRI MADAN LAL KHURANA: Mr. Deputy Speaker, 
Sir, I requested you that this Government have chosen only 
those three States where the Legislative Assemblies, have 
passed this motion unanimously. There were some 
controversies In Some States. Those who wanted 
something else. were not taken into consideration. These 
three States should be divided, new State should be 
created. (Interruptions) 

SHRI RAGHUVANSH PRASAD SINGH Tne motion 
was relected (Interruptions) 

SHRI MADAN LAL KHURANA: Let me say my words. 

SHRI MOHAMMAD ALI ASHRAF FATMI You 
withdraw your words (Interruptions) 

(Intorruptions) 

MR. DEPUTY SPEAKER: Fatmi Saheb, you listen to 
me. You are a senior Member. If Minister of Parliamentary 
Affairs given some wrong statement, then you have a right 
of privilege against him. WhlY do you behave like this here. 

{English! 

Whatever he says here is on record. You have got 
several methods to find a way out. Otherwise, how can 
we complete thiS? 

[Translation! 

SHRI MADAN LAL KHURANA: Sir, this is not the way, 
they. are not allowing me to complete my statement. 
(Interruptions) 

[English] 

MR. DEPUTY SPEAKER: Please do not interrupt. The 
Minister of Parliamentary Affairs may speak now. 

(Interruptions) 

(Trans/ation] 

SHRI RAGHUVANSH PRASAD SINGH : Sir, the 
motion which has been rejected by the Legislative 
Assembly. , , (Interruptions) 

MR. DEPUTY SPEAKER : Raghuvansh Prasad Singh 
jee, I tell you that if the Miniter misleads us, you have 
the right of privilege in this regard. What will be the result 
of talking like this. 

(Interruptions) 

SHRI RAGHUVANSH PRASAD SINGH: The motion 
regarding the division of Bihar has been rejected by Bihar 
Legislative Assambly ... (Interruptions) 

MR. DEPUTY SPEAKER: You first listen to what the 
Minister says : 

(Interruptions) 

SHRI RAGHUVANSH PRASAD SINGH: Sir, I request 
you that no body should do anti-people, anti-law and anti-
constitutional work and compells the people of Bihar to go 
for agitations. . (Interruptions) 

{English] 

MR. DEPUTY SPEAKER: Please do not interrupt now. 

[Translation] 

SHRI MADAN LAL KHURANA: Sir, according to the 
constitution the State which demands, (Interruptions) 
This very Legislative Assembly had said earlier that this 
State should be divided. They said that they wanted 
Vananchal, he said and he assumed. After that cabinet 
sent it to the President. The President sends it to the 
concerned state. The very Legislative Assembly had earlier 
demanded that Bihar should be divided, the same Bihar 
has changed Its stand and after changing it sent to the 
centre. The Chief Minister said that they are sending their 
views. Power belongs to Central Government, It is the right 
of the centre ... (Interruptions) that IS why, I say tha! when 
the bill comes up you may put your views. 
. (Interruptions, 

SHRI RAGHUVANSH PRASAD SINGH: I want to say 
that if you do anything against the interests of Bihar, there 
would be a great mass movement. .. (Interruptions) 

{English] 

MR. DEPUTY SPEAKER : Shri Raghuvansh PrasJd 
Singh, this is not correct. I am on my legs. 

(Interruptions) 

MR. DEPUTY SPEAKER : When I am on my legs, 
you will have to sit down. 

The Minister has already responded to it. If you want 
to say anything on this, there are several methods to say 
that. There is no need to interrupt. 

(Interruptions) 

(Translation] 

SHRI SAL RAM JAKHAR (Sikaner) : Sir. this is a very 
serious matter, This is related with the security of the 
nation. I do not want to make it an issue since this is such 
an issue which should become the subject of concern itself. 
If George Sahab would have been in place of me. it is 
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not known that how much criticism would have been made 
but I do not want to raise it in such a way. In this way 
our prestige has been downgraded, the type of enmity is 
being spread IS not good. (InterruptIons) 

SHRIMATI ASHA MAHTO (Jamshedpur) It is not 
dlsintearatlOn but smaller states are being created. 
(Interruptions) 

MR. DEPUTY SPEAKER : You keep quiet. 

SHRI SALRAM JAKHAR : It is like this that in one 
cOl1lmand there is one commander Ilnd one field 
commander or operation commander. Such a person 
should be posted under him so that tussle work start 
between them as a result of which defect takes place 
before start of the battle. Always it is seen that command 
should be unified and there should be no mudslinging, This 
IS an Internal '11atter and you should do this and in the 
Interest of the country. I do 110t want that we should expose 
it thoroughly in the House. This is a subject of concern 
and you should think over it because it is a matter related 
With security, And security IS not of one but for all. for the 
sake of the country. Mr. Deputy Speaker Sir, through you 
I want to request you that this is an issue of Naval 
Headquarters, This should be set at right properly, 
Otherwise, ThiS is such a spark which can alight fire and 
fire is good for nobody. I am telling you in the interest 
of the country that this should be resoled at home itself. 

{English] 

MR. DEPUTY SPEAKER : The House stands 
adjoumed to meet again at 3,20 P.M. 

14,21 hr •. 

The Lok Sabha then adjourned for lunch till twenty 
minutes past Fifteen of the Clock 

15.25 hrs. 

The Lok Sabha re-assembled after Lunch at twenty-
five minutes past Fifteen of the Clock 

[English] 

[SHRI KHAGAPATI PRADHANI in the Chai~ 

PROF, SAIFUDDIN SOZ : Sir, we want a discussion 
on the situation in Iraq caused by bombing. You kindly 
announce whether it will be done under Rule 193 or under 
any other rule, We want a discussion. It is an open 
aggressIOn on Iraq, The Prime Minister has made a 
statement. But we want a thorough discussion, 

MR. CHAIRMAN : You can raise it after the MInister 
makes a statement. The Parliamentary Affairs Minister wiU 
give a detailed statement in the evening, 

PROF. SAIFUDDIN SOZ : But we should know about 
the timing. 

MR. CHAIRMAN : The meeting of the BAC IS going 
on. In that meeting. they will decide about the timing. 

Now we shall take up Mailers under Rule 377. 

15.28 hrs, 

MAnERS UNDER RULE 377 

(i) Need to ensure that funds sanctioned for the 
welfare of STC are usad for their welfare 

only particulary in Madhya PrllIdesh 

[Translation] 

SHRI FAGGAN SINGH KULESTE (Mandala) : Mr. 
Chairman, Sir, there is a provision to spend the funds under 
Tribal Sub-Plan or. the baSIS of tribal population for 
development of the area in Madhya Pradesh. But in 
Madhya Pradesh the funds are not properly utilized and 
diverted to non-tribal areas, I had continuously requested 
the Govemment of Madhya Pradesh and the Govemment 
of India for making only definite provision for it. But so 
far no special provision has been made. Even today, the 
amount of Sub-Plan area IS not properly utilized. 

I, therefore, request the Govemment of India to spend 
the funds undpr the Tribal Sub-Plan on the basis of special 
Planned Programme or provide the same to the district 
collectors of the tribal districts direct from the Government 
of India. 

(II) Need for construction of a bridge on River 
Chambal at Udalghat in Morana pa .. lng 

through Uttar Prade.h and Madhya Pradesh 

SHRI ASHOK ARGAL (Murena) : Mr. Chairman, Sir, 
there is an urgent need of a bridge over Chambal river 
at Udasghat in Amba area of Murena Parliamentary 
constituency. At present there is a bridge of barrels which 
causes great inconeviniences to the vehicles. 

This bridge would benefit lakhs of citizens of M.P, and 
U.P, I urge upon the Central Government to direct UP. 
and M.P. Governments for the construction of this bridge. 

(III) Need to Increase tha relay capacity 
of Doordarlhan at Ural, U.P. 

SHRt BHANU PRATAP SINGH VERMA (Jalaun) : Mr. 
Chail'man, Sir, a Doordarshan Kendra has been set up in 
district headquarter Urai in district Jalon (U.P.) under my 
Lok Sabha constituency, It has not been airing programmes 
upto the required range. The geographical situation of my 
district is such that it is located within 60 kms radius from 
Urai city. However. Urai city gets benefitted by the 
television facility from this Kendra, 
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[Shri Bhanu Pratap Singh Verma] 

I request you that the relay capacity of· this 
Doordarshan Kendra may be increased upto a range of 
5-60 km, so that the people of the area could also get 
benefitted. 

(Iv) Need to clear the proposal of Government of 
Maharashtra for construction of dwelling units 

for beedl workers In Solapur 

[English! 

SHAI SUSHIL KUMAR SHINDE (Solapur) : Sir, I wish 
to inVite the attention of this House to the housing problem 
of the collage Industries' workers, especially the beedl 
workers. over fifty thousand of whom live in Solapur city 
of Maharastltra. In the absence of proper housing facilities, 
they are forced to live in slums and jhuggis and have no 
access 10 sanitation facilities. 

The State Government of Maharashtra have submitted 
a proposal for construction of 10,000 dwelling units for 
beedi workers 1f1 Solapur city at an estimated cost of As. 
60,000 per Unit, of which the State Government is ready 
\0 share one-third, Ihat is, As. 20,000 per unit. Another 
one-third cosl IS sought to be contributed by the Union 
Government and the rest one-third is proposed to be 
shared by the worker concerned. 

The proposal IS pending approval of the Central 
Government since 1997 I WOUld, therefore, request 
the hon. Labour Minister to expedite sanchon of the 
scheme. I have addressed two letters to the hon. Minister 
to expedite the matter. I hope, the hon. Minister would 
respond soon 

(v) Need to lay broad gauge Railway Line 
between Bandlkui and Agra 

[Translatloll] 

SHRI GIRDHARI LAL BHARGAVA (Jaipur) : Sir, since 
there is no broad gauge line beween Bandikui and Agra, 
revenue worth lakhs of rupees is being lost daily. In 
addition to this, Chennal and Calcutta bound passengers 
have to take a long circular route via Sawai Madhopur and 
as a result extra expenditure has to be incurred and more 
time is taken. Hence a broad gauge line should be laid 
on this route at the earliest with a view to minimise the 
hardships of the passengers and save their precious time 
and revenue. It would also benefit the tourists going to 
Jaipur. 

I would urge upon the Central Govemment to take up 
this matter on a priority basis. 

(vi) Need to revive IDPL and bring it under 
administrative control of Ministry of 

Health and Family Welfare 

[English] 

SHRI NADENDLA BHASKARA RAO (Khammam) : 
IDPL was established in 1961 to attain self-sufficiency in 
bulk drug manufacture which was monopolised by 
MNCs till then. Even WHO appreciated and observed 
thaI the IDPL had achieved in ten years what others 
could in 50 years. The Indian Medical Association 
commentea that IDPL drugs were of international standard 
in quality. 

IDPL was guided by SOCial welfare motto and never 
had a commercial outlook. It came to the rescue of the 
nation by supplying medicines to combat various 
epidemics. 

The Health Ministry orders are to the tune of Rs. 800 
crore, of which at least Rs. 200 can be placed on IDPL 
which ensures quality. 

The amount of Rs. 249 lakh which comprises payment 
of gratuity and leave encashment to retired employees has 
not been paid, which is a cause of anxiety for those who 
have spent the prime period of their lives in the service 
of IDPL. 

The permanent solution for the reival of IDPL will be 
tb bring it under the administrative control of Health Ministry 
as producer and consumer will be brought under one 
umbrella. 

(vii) Need for early functioning of telephone ex-
changes in Pune district, Maharashtra 

[Translation] 

SHAI ASHOK NAMDEORAO MOHAL (Khed) : Sir, 
through you I would like to draw the attention of the 
Government towards the policy of providing telephone 
facility to all the villages of the country. Sir, according to 
the policy of the Govemment all the villages of the country 
should get telephone facility by 2000 but it is known to 
all that still 70 percent villages do not have telephone 
facilities whereas only one year is left for the time schedule 
fixed for this purpose. Sir, almost 60 percent villages under 
Pune District are deprived of the telephone facility. 
Telephone exchange for various viUages of district have 
been sanctioned but necessary material and funds have 
not been made available to start them and in this way these 
exchanges have been limited to papers only. Sir, the 
existing telephone exchange in Pune district can not fulfil 
the demand of its area because the capacity of these 
exchanges is very little. Therefore, through you I would like 
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to request the Govemment to make available necessary 
material and funds for all telephone exchanges which have 
been sanctioned for Pune district so that the work can be 
started early as possible. 

(viii) Re : Need to remove the burden of liabilities 
imposed on Palghat Unit of Instrumentation Limited 

and allow its continuance as a Public Sector 

[English] 

SHRI N.H. KRISHNA DAS (Palakkad) Sir, the 
l51strumentation Limited, Palghat Unit. Kerala, was estab-
lished In 1974 as a public s~c:tor company. Since inception. 
thiS Unit has been making profits. Even though the Palyhat 
Unit IS successful In all activities, its other Units were 
incurring heavy losses conllnuously. There IS an acute 
crisis In the company as a whole. In October. 1993 the 
company. as LI whole: was referred to BIFR and was 
declared Sick shortly. Even at that time. surprisingly, the 
Palghat Unit was making prof:ts Then, in December 1996. 
the Board of Directors of the company. In a meeting, took 
a deciSIOn to make the Palghat Unit as an independent 
profit making centre by giving subsidiary status and a total 
revival plan for the company. After a long wait for clearance 
from BIFR. ttlP Government has now declared the total 
reVival plan for the company. According to that. the Palghat 
Unit will be' a 10lnt venture with 35 per cent private 
partlclpallclfI. and thiS Unit has also to bear the malar part 
of the liabilities. This is irrational and unlust 

So. i request the Government not to Impose the burden 
of liabilities on thiS profit making Palghat Unit and allow 
It to continue under public sector. 

(ix) Need to lay a new railway line between 
Tindivanam and Cuddalore via Pondlcherry 

SHRI M.C. DHAMOTHARAN (Cuddalore) : Sir. I Wish 
to draw the attention of the Govemment to a long pending 
demand for connecting Cuddalore With Tlndlvanam by rail 
through Pondlcherry. Cuddalore IS a Junction and also 
distnct headquarters In Tamil Nadu. It also has a port 
around which seafood Irldustrles are ePigaged In export of 
seafood. 

Tlndivanam IS yet another ancient town which is the 
nerve centre of transport network In the northern Tamil 
Nadu. Pondicherry, unique In its own way. bordering 
Cuddalore. lies Isolated without a proper rail link 
Pondicherry is a well known tourist centre and is visited 
by native and foreign tourists, who come to see Shri 
Arobindo Ashram. the beautiful coastal line and beach and 
so on. Generally, tourists come to Tamil Nadu first and 
after visiting various tourist and pilgrim centres there, they 
proceed to Pondicherry. The proposed rail link will prove 
very useful for them. 

Connecting Tlndrvanam and Cuddalore with PondiCherry 
will also sElrve the additional purpose of redUCing road 
traffic in the region. People of Pondicherry and the 
adjoining districts of Tamil Nadu will be able to use this 
line to great advantage. The proposed line will reduce the 
distance between Tindlvanam and Cuddalore by 20 
kilometres. The distance of the proposed line is only around 
65 kilometres. Lot of new railway line projects are being 
taken up by the Govemment together with the untgauge 
conversion. This parti~ular line has been in demand for 
a long time. 

In view of the utility and the necessity felt by the people 
of the region I come from. I appc<11 to the Govemment 
to taKe up this project for execution In the current financial 
year itself. 

(x) Need to take steps to solve the unemploy-
ment problem In the country 

SHRI SUDIP BANDYOPADHYAY (Calcutta North-
West) : Unemployment problem has reached its skyrockelted 
height State-wise number of job seekers on the live 
Register of the employment exchanges In the year 1997 
have been 3 crores and 91 lakhs. 

In West Bengal the number of registered unemployed 
youths is maximum in India amounting up to 57 lakhs 39 
thousand (as per the reply to the Lok Sabha Starred 
Quesllon No. 127 on 08.12.98). 

Unemployed youths have become helpless and they 
have no scope to get Government jobs as the situation 
stands today. In West Bengal there are many unemployed 
youths holding employment exchange cards for the last 
twenty years who have not received any call letter for job 
from the Employment Exchanges 

Central Govemmenl should make all efforts to sort out 
the burning unemployment problem of the country in 
consultation with the Chief Ministers of lhe States 

I urge the Government of India to convene a meellng 
of Chief Ministers to discuss only one point agenda of 
unemployment and find out its positive solution on war 
fOOling. 

(xl) Need to release more funds to the State 
Government of Punjab for early completion 

of Thein Dam Project 

{Trans/alton} 

PROF. PREM SINGH CHANDUMAJRA (Patiala) : Mr. 
Chairman, Sir, for a long time Theen Dam project of Punjab 
is under construction and as the work of its completion 
is being delayed, its construction cost is also increasing 
and on the other hand there is a delay in providing facility 
to general people of the State_After completion of Theen 
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Dam the average water of Ravi, Vyas and Satluj rivers of 
Punjab would be utilized and shortage of electricity of the 
State would be removed. State Government has demanded 
that rupees 150 crores should be released for the 
construction of project without any delay so that it can be 
completed on coming 12 Febraury, 1999 and it could be 
dedicated to the country. 

I. therefore. request the Government that rupees 150 
crores should be released without any delay so that State 
Government could be able to give facility to the common 
people. 

15.42 hrs. 

BILLS - INTRODUCED 

The Leaders and Chief Whips of Recognised 
Parties and Groups in Parliament 

(Facilities) Bill 

fEngJrsll] 

MR. CHAIRMAN. The House would now take up Item 
No. 39. The MInister for Parliamentary Affairs, Shri Madan 
Lal Khurana to move for leave to Introduce a Bill to provide 
for facilities to Leaders and Cheif Whips of recognised 
parties and groups in Parliament. 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MIN.IST~R OF TOURISM (SHRI MADAN LAL KHURANA) : 
Sir, I beg to move for leave to introduce a Bill to provide 
for facilities to Leaders and Chief Whips of recognised 
parties and groups In Parliament. 

Bill. 

MR CHAIRMAN The question is : 

"That leave be granted to introduce a Bill to provide 
for facilities to Leaders and Chief Whips of recognised 
parties and groups In Parliament". 

The Motion was adopted. 

SHRI MADAN LAL KHURANA : Sir, I intorduce the 

[Translation] 

SHRI RAJO SINGH (Bagusarai) : Mr. Chairman, Sir, 
I thank Shri Madan Lal Khurana because today he has 
moved such a bill which is related to Members of 
Parliament otherwise he always brings such a bill for the 
advantage of bureaucrats. I urge that nobody is against 
it. It should be passed. 

Published in the Gazette of India Extraordinary Part-II, 
Section-2 dated 17.12.98. 

SHRI MOTILAL VORA : Mr. Chairman, Sir, it should 
be passed today itself. Nobody has any objection in it. 

SHRI MADAN LAL KHURANA: Today this bill has 
been brought only for introduction. It should be passed on 
Monday. 

MR. CHAIRMAN : It has been introduced. 

PROF. AJIT KUMAR MEHTA (Samastipur) : Mr. 
Chairman, Sir, when nobody is against it, it should be 
passed today itself after discussion on it. 

[English] 

SHRI AJIT JOGI (Raigarh) ~ Sir. we may pass it without 
diSCUSSion. . . (Interruptions) 

SHRI MOTILAL VORA : Today it was meant only for 
introduction. We could take up the discussion on Monday. 

. (Interruptions) 

SHRI AJIT JOGI : Sir, we can pass it without 
discussion ... (Interruptions) 

15.45 hrs. 

Insurance Regulatory Authority Bill 

[Translation] 

SHRI MADAN LAL KHURANA : I have to make a 
request to you regarding Insurance Regulatory Bill. This 
Bill was introduced here. I had talked to Mr. Speaker and 
concemed people and in regard to this I have a metion. 

[English] 

If the House agrees, we may request the hon. Speaker 
to refer the Insurance Regulatory Authority Bill, 1998, which 
was introduced in the House on 15th December, 1998. to 
the concemed Standing Committee. . . . (Interruptions) 

SHRI P. SHIV SHANKER (Tenali) : We agree. 

SHRI VARKALA RADHAKRISHNAN : The announce· 
ment was that it will be sent to a Joint Select Committee. 
. . . (Interruptions) 

SHRI MADHUKAR SIRPOTDAR (Mumbai North· 
West) : The understanding reached was entirely different. 
. . (lntBrruptions) 

[Translation] 

SHRI MADAN LAL KHURANA : Mr. Chairman. Sir. it 
is the power of the Speaker. We are giving power to the 
speaker ... (Interruptions) 

{Engtish] 

SHRI MAAR ROY PRADHAN (Coochbehar) : Mr. 
Chainnan, Sir, it was decided that it will be sent to a Joint 
Committee. The Parliamentary Affairs Minister is saying 
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now that It should be sent 10 the Standing Committee. The 
Minister IS misleading the House. (Interruphons) 

MR. CHAIRMAN : Please take your seal. 

{Translation] 

SHRI MADAN LAL KHURANA : Mr. Chairman. Sir. I 
want to clear one thing. 

You would remember. I had said thaI this is on record 
that if JOint Committee is to be constituted. Ihen I have 
to talk to Chairman. Ralya Saoha then we will tell here. 
When I talked to Chairman there then th~ opinion is that 
II should be referred to Standing Committee therefore. I 
have moved the motion for Standing Committee. 

[EnglIsh] 

SHRI AMAR ROY PRADHAN : No. Mr Chairman. It 
was announced by the hon. Speaker that it will be sent 
to a JOint Committee. (InterruptIons) 

[EnglIsh] 

SHRI N.N. KRISHNADAS The Hon. Speaker had 
announced In the House thaI II would be sent 10 a Joinl 
Committee. Whal happened now? (/nte"uptions) 

[TranslatIon] 

MR. CHAIRMAN : You please take your seat. we Will 
tell. 

SHRI MADAtJ LAL KHURANA : I am placing it before 
the House. 

[English] 

MR. CHAIRMAN This will be decided by the Speaker 
after some time when he comes. I have no jurisdiction 
as this is not on the agenda. /I will be decided by the 
Speaker. 

(InterruptIons) 

SHRI HANNAN MOLLAH (Ulaberia) Mr. Chairman. 
Sir. please keep it pending. 

{Translation] 

SHRI MADAN LAL KHURANA: What happened about 
If? 

{Englis/I] 

MR. CHAIRMAN: /I will be decided by the speaker. 

(Interruptions) 

[Translation] 

SHRI G.M. BANATWALLA (Ponnani) : We would like 
to know as to when Honble Speaker is likely to come and 
when it will be decided so that we can prepare ourselves 

accordingly. /I seems to be matter of surprise [Englishj 
When it comes. we are taken by sUrprise. 

[Translation} 

Please tell us as to what time it is likely to be decided 
so that we remain present there. 

{English] 

MR. CHAIRMAN. The BAC meeting is taking place. 
The decision taken in the meeting will be announced soon 
after. 

(InterruptIons) 

[Translation] 

SHRI G.M. BANATWALLA What does the "Soon 
after" mean? 

15.48 hrs. 

High Court and Supreme Court Judge. (Salarle. 
and Conditions of Service (Amendment, 

Bill, 1998-Conld. 

[Translation J 
PROF. AJIT KUMAR MEHTA (Samastipur) . Mr 

Chairman. Sir. please give me an opportunity to speak 
This bill has been brought to increase the amenities of High 
Courts and Supreme Courts Judges. The Qemocracy has 
three main piilors - Legislative, Executive and Judiciary. 
The JudiCiary IS reqUired to keep the Execulive and 
Legislative always alert. Therefore. the member Judges of 
JudiCiary should be carefree and tension free. They should 
not worry about subsistance of their families. For thiS, thiS 
bill has been brought. ThiS Bill should have been given 
warm welcome. 

But I am hesitating to support this bill due to some 
reasons and some pOints which I would like to place before 
the House through you. The first point is that this Increase 
should be in proportion to the increase of the salary of 
common people of India. If it had happened, it would have 
been justified. At the same time, it would also be justifiable 
if the judges are free from all reservations after Ihe increase 
in their amenities. The pr~edure of the appointment of 
the judges is such thaI their appointments can nol be made 
without recommendation and pleading. If the ludges are 
appointed on the recommendations and pleading, them not 
only we but even common people will also express doubt 
that the judges appointed on the bUls of pleading will listen 
to cases of pleading only. This pleading can be of many 
types-may be through friends and somelimes by laking 
briefcases from lawyers. 

There is a saying that the judges hear the arguments 
of legal experts in the courts but to have the case decided 
in their favour. their lawyer friend appear before them With 
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briefcases. It gives an impression that how the corruption is 
taking place In Courts. Today. the state of corruption in lower 
Courts as well as in higher Courts is such that the Registrars 
of respective Judges maintain the expenses 01 their house-
holds. I am saying it on the basis of facts. not for their 
comtempt. You may go to any Court, no work can be done 
without payment The corruption may prevail by an another 
reason. The reason for corruption in the courts may be due 
to delay in ludgements. Money IS exchanged by one or other 
means and in such circumstances lustice is given instanta-
neously. We have witnessed many cases wherein the cases 
have been disposed of during the night within a short time. 
While there are other cases where Grandfather filed the suit 
and grandson was not lucky to have justice, so it takes many 
years to get Justice. It certalnely happens due to exchange 
of money. \I a survey IS conducted of urban property. it will 
be reveal that how many big buildings belong to the Judges 
of Courts and what will be cost thereof and one can know 
about the corruption. 

As I have said about prejudice. there had been system 
of IUry in courts before and after Independence. The cases 
were used to be put up before the jury. If there was an 
Intention to keep the case In pending for a long time. then 
the entire jury was kept in one place and they were not 
allowed to read newspapers, listen radio and discuss 
among themselves. But now litigation takes years together 
and the hon'ble Judges listen radio, watch televisions and 
exchange views with theil friends and also listen the 
conclusions of the people who have imperfect knowledge 
of the ca!:e and after that they make their own concept 
about the case. Due to this I am doubtful that they are 
not free from prejudice in giving judgements. Therefore. 
when we are enhanCing their amenities, we should have 
a check on thiS also. 

Today. whatever I have said about Courts. that the 
cases which remain pending and due to which posts but 
I would like to say that long vacations of courts are equally 
responsible for it. What is the meaning of giving long 
vacations to Courts like school and colleges? J do not 
understand it. If official work can be done in all Government 
offices throughout the year. then what IS the necessity of 
giving vacation in Courts? Hence the period of vacations 
should be reduced. I have come to know that arrangements 
for computers have been made so that judgements given 
by Courts may reach to Supreme Court immediately. The 
High Courts of the States are being linked with Supreme 
Court through computers so that the judgement given by 
High Courts may immediately reach to Supreme Court but 
what is the justification for it if judgement is delayed? 

I am not opposed to P.I.L. P.I.L does the work for 
awakening of the Government and the executive but once 
justice Shri A.S. Anand had said: 

[English] 

"The judiciary wakes up the executive. . . it will 
continue to be the alarm clock." 

{Translation] 

MR CHAIRMAN: Mehtaji. please conclude now. 

PROF. AJIT KUMAR MEHTA (Samastipur) : I will take 
only five minutes more. Recently our Hon. President K.R. 
Narayan ji has also said : 

[English] 

·People's faith in judicial redressal would 'be eroded 
if justice delayed is seen as justice denied." 

{Translation] 

One should think about it. Max's views on the words 
of Justice Anand are as under : 

[English] 

"Periodic wake up calls are necessary in India not only 
for the dithering executive but also for the slow grinding 
Judiciary." 

{Translation] 

Hence attention should be paid for an early 
disposal of cases in judiciary. I have another grievance 
that there is a tendency in judiciary to run away from its 
responsibility . 

During the period of terrorism in Punjab, long dates 
were used to be given for terriorts or criminals against 
whom were being heard and sometimes it seemed that the 
Judge itself was sick and hence dates of hearing were 
deferred many times. It is suprising that when the 
period of terrorism came to an end. on the pretext of 
Human Rights Organisation those persons who brought 
terrorism to an end, were used to be imprisoned hastly 
and cases were filed against them. There was an attempt 
to keep these persons with the same terrorists in the jaiJ 
as a result of which one duty bound police officer 
committed suicide. 

I was saying that Courts should maintain the decorum. 
.Iudges do not get the right to make useless remarks on 
others just because they are in judiciary. You have 
witnessed that when our colleague Kalpnath Raiji was 
being sued under "TADA", Court made verious indecent 
remarks on him. Sometimes they make remarks on such 
issues which are not under their purview. for instance, it 
happened many times in the case of Bihar that elections 
of municipality could not be conducted and their litigation 
came for hearing and the High Court gave remarks that 
there was Constitutional failure. 
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16.00 hrs. 

iT rans/afton} 

About whom there was furore In thiS House. 

Sir. if someone from executive is involved in corruption, 
there's a provIsion for inves:lgation through vigilance 
commission I would liKe that this arrangement should be 
In Judiciary also Everything should not be left to 
Impeachment. Had there heen the arrangement of Vigilance 
In JudiCiary. Things would not have been hke that and 
,u~es also would h<lve been careful. 

ft.t the end. I would like to say one thing. I would like 
to draw the attenlion of the House towards the recent 
statement of a Brrtlsh E dilor 

{Engllshl 

Here I quote wh~! the famous British editor, Mr. 
Richard Ingrems said "I have come to regard the law 
Court not as <l cathedral but as a casing where so much 
depends on the throw of Ihe dice.· 

[Transla/lOll} 

If such thing happens we shall lose our faith in law-
Court We go to the Courts to get justice. There is a saying 
In our iand- . Panch' IS "God". If the judges of the Court 
go thiS way. where shall we go. 

Sir. due to these reasons. I am unable to support this 
bill wholeheartedly. I Will not oppose II. If Judges do not 
have enough Income to meet their requirements, II may 
be raised but they must be Just in their deciSions. By 
remaining neutral on thiS bill. I conclude my speech. 

[English} 

SHRI S. MALLIKARJUNIAH (Tumkur) • Mr. Chairman, 
Sir, I Wish to speak In Kannada. I have already indicated 
my desire to speak In Kannada if necessary arrangements 
were made.. (interruptIons) You should also know that 
there IS a language called Kannada in the South. You 
should be In touch with the languages which are exiting 
in this country. 

[Trans/a/ion] 

"SHRI S. MALLIKARJUNAIAH (Tumkur) : Mr Chairman 
Sir, the Govemment has bought this High Court and 
Supreme Court Judges Amendment Bill, 1998,to enhance 
the salanes and other facilities of judges. This Bill enables 
the Judges to get more facilities. Specially, columns 4, 6, 9 
and 11 of Bill have to be implemented by the Govemment 
with immediate effect and without any further delay. I express 
my happlness about the intentions of this Bill. Pay 
CommissIOns are set up from time to time to look into and 

"Translation of the speech originally delivered in Kannada. 

to improve the salary and other facilities of Govemment 
employees. There will be no representative of labour class 
and farmers in the Pay Commission set up by the 
Government of India, High officials and retired officials 
constitute the Pay Commission. They provide sufficient 
statistics and enable the white collared officials to get more 
and more facilities. The common people also would agree 
with the recommendations of the Pay CommISsion. In fact, 
this is the tradition in our country. The Commission increases 
the salary of lAS, IPS and other highly placed officials. 

ThE> retirement age of Central Govemment employees 
has been extended by two years by the Pay Commission 
recently. This has created tension in the minds of educated 
youths in the country. The youths are feeling that they are 
loosing their job opportunities because of the increase in 
the retirement age of Govemment employees from 60 to 
62 years and from 58 to 60 years. These employees who 
enjoy all the faCilities for about 25 to 30 will get another 
two years of eXlension. This logic of eXlension is not at 
all convincing to me. Unemployment problem is rampant 
throughout our nation. Some people are becoming 
naxalites. They are involving themselves in criminal 
activities. They are resorting to violence. What is the reason 
for this? Justice is not meted out to them. They feel that 
there is no Justice for them. They are also feeling thaI 
the hapless youths are being exploited to the maximum 
extent. The higher officials are grabbing all the facilities 
and there are no Job opportunities to the youths. This 
feeling in the minds of the younger generation is 
encouraging them to become revolutionary. They begin to 
indulge in so many anti-social activities. The Govemment 
should give a serious thought about this matter. The 
Commission has given its recommendation and the 
Govemment is implementing those recommendations. But 
who set up this Commission? \I is the previOUS Govemment 
which has constituted this CommiSSion. Most of the white 
ccllared officials and other Govemment employees who are 
responsible for the Constitution of the Pay Commission. 
This Commission benefits the Govemment employees. 

But who will look after the poor man. He is residing 
in a hut. He cannot send his children to school. There IS 
no cloth for him. There are no medical facilities for him. 
He does not feel that tomorrow is bright for him. Who will 
think about him? Major chunk of the money is being utilised 
for providing all kinds of facilities for the white collared 
offICials. The poor man is becoming very poor and he 
ultimately will resort to begging. How can you being in 
equality in the society? Some people say that we are all 
equal. But where is equality and where is equal opportunity 
in our society? Those who have got an upper hand in the 
society have equal opportunities (perhaps best opportuni-
ties). The poor and depr888ed person has no future. He 
cannot earn his livelihood. He cannot get two square meals 
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a day. This IS the pathetic condition of a poor man in our 
country H~ cannot impart any kind of education to his 
children. Under these cntlcal circumstances our own people 
are ignoring the needs of poor people. They want 
everything on this earth for themselves. I call it as heinous 
crime which we are committing against the society. This 
is not at all proper. Judges should get more salary. They 
should be given jobs even after their retirement. They 
should also get all pensionary benefits including gratuity, 
family pension. etc. etc. On the other hand the poor man 
get5 nothing I! hc dies In LIn aCCident. What facilities are 
we giving to the children of a poor man who dies in an 
aCCident" What does hiS Widow get? We cannot give a 
house to her to live. Even a site is not given to the widow 
and her children. A paltry amoun! of Rs 20,0001- is not 
sanctioned to the family of the dead. What type of equality 
IS this? What type of society we have? We have the 
Constitution. People have the right to vote. Unfortunately, 
we forget the facl that the poor people are exploited. They 
are ignorant and we want them to continue like that. There 
is a proverh In Kannada. According to the proverb there 
is oil With the producer (Ganigilli) and it will be of no use 
to the child if It IS not given to him. We discuss so many 
Issues here. Unfortunately we have no time to help the 
poorer section of our SOCiety. 

In .the lower Courts the condition of Bar ASSOCiations 
IS pathetiC. There IS no library. II there is some king of 
library there arc no books in that library. There is no place 
to Sit and read In that so called library. The Judges of 
the lower Courts do not have any facililles. The 
Government should do something in this regard. We have 
reminded the Government many limes about these 
problems of lower courts. We have wntten to both 
Karnataka Government and the Government of India. But. 
strangely nothing has been done in this regard. People say 
that· Justice should reach the doors of the people. There 
IS a long pending demand for setting up a bench of the 
Supreme Courl. Similarly. In South India there are from 
States like K:unataka. Andhra Pradesh and other States 
for establishing High Court benches to enable the people 
to get Justice ThIs mLltter has been discussed in greater 
details dUring the 10th Lok Sabha. Our former Chief 
Minister of AndhrA Pradesh is here. In fact the agltallon 
regarding this m"tter went for a pretty long time In Andhra 
Pradesh. Even then the Court benches were not set up. 

MR CHAIRMAN: Now you may please conclude. 

SHRI S MALLIKARJUNIAH Sir. we give advance 
notices to ventilate our views dUring zero hour. We are 
not given any chance. So please let me continue. 

SHRI NADENDLA BHASKARA RAO (Khammaml : Mr. 
\~I1,lIrm;m Sir. :;0 "U as cst<lblishlng a Bench In South India 

is concerned, we are all for it. it has been demanded long 
ago and it is pending with the Government. Since the Law 
Minister is from South India , he can definitely conSider it. 

SHRI S. MALLIKARJUNIAH : In Andhra Pradesh, an 
agitation was going on for a long time for establishing a 
Bench at different places, but it was not done. That is the 
point I would like to make. 

MR. CHAIRMAN: Please conclude. 

SHRI S. MALLIKARJUNIAH : When we give a notice 
at 9 or 9.30 a.m to speak in the Zero Hour, we are not 
given a chance. On other occasions also we are not given 
a chance to speak, Why should we come to the House 
when we do not get a chance to ventilate our grievances? 
I made this remark yesterday also. You are kind enough 
to give me a chance to speak because you have been 
in Parliament for so many years and you know the 
difficulties of the Members. 

I want the Supreme Court and the High Courts to 
be liberal. The Supreme Court Judges and advocates do 
not like to leave Delhi. They do not want that a Bench 
should be established in South India. Likewise. senior 
advocates at Bangalore do not want that a bench should 
be opened at Dharward or Gulbarga. 

MR. CHAIRMAN : Please conclude, 

SHRI S. MALLIKARJUNIAH : Sir this is the attitude. 
How can we impress our Government unless we are given 
sufficient time to speak out on the floor of the House. We 
write letters, Do they respond to these letters? Do they 
call us and ask us to sit down to discuss the issues ? 
They have neither patience nor time. Then, why should 
we come to the House ? I am sorry that I am wasting 
my precious time. I am a practising advocate and I am 
an agriculturist also. If we are not given sufficient time, 
It is better to sit in our own places. We have studied the 
subject. We have come here to do justice to the subject. 

Library facilities should be made available in the 
district Courts and promotions should be given. Vacant 
posts of judges should be filled up. The Government should 
apply its mind to open a Bench in different provinces. The 
books available in the bar aSSOCiations are meagre. 

Another important point is that stamp duty is 
increased quite often. Who pays the stamp duty? An 
ordinary person who comes to Court to seek justice is not 
in a poSition to pay the stamp duty . We speak about the 
common man; and we speak about the poverty in this 
country. We speak out our grievances in order to deliver 
justice to the common man. How far we are able to deliver 
justice to the common man? A few people sit here and 
pass some laws and resolutions: as a result. we are not 
in a POSition to deliver Justice to the common man. 
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With these few words, I half-heartedly support this 
Bill. 

SHRI VARKALA RADHAKRISHNAN (ChlraYinkil) : Sir, 
at the outset, I support the Bill. While dOing so, I wish 
to submit something about the JudiCial system that IS 
working In India. The first thing I would like to emphasize 
.s about the ,udlcla' accountability. 

So far as our Const.tut.on .s concerned. we are lagging 
beh.nd In ,udlc.al accountability. I do concede that the 
Ind.an jud.c.ary has withstood the test of time. I applaud 
tHat the Ind.an Jud.ciary has established some noble 
traditions also, There .s no doubt about that. They have 
enlarged the doctnnes enunc.ated in the Constituhon of 
Ind.a and the Jud.clary has come to the rescue of the poor 
man. the man In the street. in safeguarding his fundamental 
fights enshnned In the Constitution. All these things, I would 
like to submit In favour of the Judiciary but there are certain 
fundamental defects faCing the Judiciary as a whole and 
that IS why I want to emphaSize about the Jud.cial 
accountability 

The Contempt of Court Act now on force was passed 
by the colon.al rulers It gives blanket protection to the 
,udlclary as a whole They are not amenable to any kind 
of fair cntlclsm If anything is said about the judiciary, the 
person Will be booked. Proceedings will be initiated against 
that particular person and the contempt proceedings have 
even gone to the extent of bringing the State machinery 
as a whole to the Contempt of Court Act. So, It gives them 
blanket protection. It has to be amended, We should allow 
faH Criticism 50 far as JudiCiary IS concerned. We are not 
above law. We are not above crltic.sm. They must be made 
amenable to Criticism. My learned friend Shri ThalTIbi Dural 
should take measures to see that the present Contempt 
of Court Act be amended. ThiS IS my first point. 

Now. I do not forget the fact that there is impeachment 
proceedings so far as the higher judiciary is concerned. 
We can bring them In the House. But that is not an effective 
system. We have our own bitter experience in the case 
of Justice Ramaswamy. In spite of the fact that this House 
deCided against him with a majority, nothing could be done. 
The proviSion regarding impeachment of the judges of the 
High Court as well as the Supreme Court is so ineffective. 
The JudiCial accountability can be made available in other 
aspects also. We should have a statutory mechanism, a 
judicial mechanism, by which the actions of the judiciary 
will have to be examined periodically. They should also 
have the feeling that there is a machinery In the State to 
check up their do.ngs. whether it be good or bad. There 
must be some authority to overlook the actions, deeds and 
misdeeds of the judiciary as a whole. I am sorry that our 
present system do not give us such a prOVision. We should 
have some machinery. What type of machinery it should 

be. I am prepared to discuss but not at this stage. It is 
because I do not wish to take much time. 

We have three pillars in our Constitution. The 
Execultve IS accountable to the Legislature and the 
Legislature IS accountable to the people. We presume that 
the people at large are sovereign. So, I would suggest that 
even the Judiciary should be made accountable to the 
sovereign people. My suggestion IS, though It may not be 
agreeable to many 01 us, that we should have an elected 
JudiCiary. The Amencans and other Westem countnes have 
af' elected JudicIary. 

I do not say that all the judges should be elected. But 
the judges of the High Courts and the Supreme Court can 
be elected by an electoral college of accredited lawyers, 
Judges. Presiding Officers and the Judicial staff. Our 
President is elected by an electoral college. So, the 
members of the higher judiciary, namely, the judges, of 
the High Courts and Supreme Court should be elected by 
an electoral college. They should be accountable to a 
particular authority. In the United kingdom, we know that 
the King .s the founder of Justice. But in India, the people 
at large are the founder of jushce. The King can do no 
wrong. So, with that conception we were inheriting the 
Briltsh system. Even now we are having the same remnants 
of colonial system. How is it? I am a practising lawyer. 
! have 40 years of experience in Ihe Bar, Even now I am 
forced to address the judge as 'My Lord'. As far as all 
01 you are concemed, you all have only one Lord, namely, 
Lord Krishna. There is no other Lord. I can understand 
the King as the fountain of jushce. But why should we 
address the judges of the High Court and the Supreme 
Court as 'My Lord'? Only after hearing that address, the 
Lord will be smihng and he will have some inclinalton to 
hear you. Each and every time, the lawyer w.1I be forced 
to address judges as 'My Lord, My Lord' as if Lord 
Krishna or Lord Jesus IS there. We have to address those 
people who are sitting in the Bench as 'Lord'. Why 
should we not change it? We should address them as 'Mr. 
Judge'. What is the difficulty in it? We are having the 
Republican Constitution. We are not the citizens of the 
United Kingdom where the King is the fountain of lustice. 
. , (Interruptions). 

SHRI NAOENOLA BHASKARA RAO : Sir, the leamed 
friend is not correct in saying that we are still addressing 
them as 'My Lord'. This has now been removed. They are 
now addressing them as 'Mr. judge'. 

SHRI VARKALA RAOHAKRISHNAN : So, al\ these 
remnants of the colonial system should go. Hereafter, we, 
the Indian citizens and Indian lawyers, should have the 
courage to address the Chief Justice of Supreme Court 
as 'Mr. judge'. That must be the motto. We are not slaves 
and we are not even the people of a colonial country. So. 
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I would suggest that we should change all these systems. 
We should also change the procedure about the contempt 
of court. 

Nnw. I rn,IY he pf;rmltted to put some other words. 
While acccptmq your suggestion. I would suggest another 
thing. Now. the cases are pending In lakhs In almost all 
the Courts including the High Ceurts and the Supreme 
Court. Jw;lice delayed IS Justice denied is the proverb. I 
would suggest that the Government at the Centre as well 
as the C,ovell1rm~nt at the State should take prompt steps 
to hll up the v;lcanCles that arc available In different High 
Courts. I know that dozens and dozens of posts of High 
Court ludqes are yet to be filled. The MInistry of Low should 
take senous stops to see that these vacancies are filled 
up That I~ Ulll' 01 the leasons for piling up of cases. Not 
only that. There IS a fundamental reason behind this. There 
must be dacentralisatlOn of JudiCial powers. 

There must he decentralisation of judiCial powers. 
I would suggest that the cases which could be decided 
at the dlstnct level need not be taken to the Supreme 
Court. There me cases pertaining to a particular 
State which could be finally decided at the High Court 
level. such cases need not be taken to the Supreme Court 

(Interrupt/om;) 

MR CHAIRMAN Shn Radhakrishnan, please 
conclude T here are many more speakers. 

SHRI VARKALA RADHAKRISHNAN : There are issues 
concernmg the nation that will have to be decided by the 
Supreme Court All these matters are now taken to the 
Supreme Court and the Supreme Court will be happy to 
deal with all those cases but no decision will be given at 
the appropriate time Therefore. there must be complete 
decentralisation of JudiCial powers. If there is <\ dispute 
betweon indiViduals. why should it go to the Supreme 
Court? There may be disputes with regard to a particular 
property. which Il('cd not go to the Supreme Court. If there 
IS a quesllon of law. then they will say that it has to be 
deCided at the level of the Supreme Court. What will be 
the result? The poor man In the street is unable to get 
Justice as Justice IS very costly for him. We all speak about 
the Welfare State: we all speak about the SOCialism; and 
we speak about the poor people. but can a poor man get 
Justice at a cheap rate? It is Impossible in India. So, I would 
suggest that there must be immediate steps taken to see 
that not only the executive powers but the judicial powers 
also are decentralised. Each and every case should be 
decided on ments at a particular lower level. It need not 
be taken to the Supreme Court. (Interruptions) 

MR CHAIRMAN Shn Radhaknshnan, please 
conclude. You have taken ten minutes. 

SHRI VARKALA RADHAKRISHNAN : Now I come to 
Judicial activism. When the executive and other organs do 
not function or do not discharge their constitutional 
functions properly at the proper time. judicial activism may 
come in. But excessive Judicial activism is not good. There 
are instances of excessive JudiCial activism. I will cite one 
example about the MP's quota for telephone and gas 
connections. A High Court Judge has decided about the 
procedure to be followed. Actually, we should decide about 
the procedure and not the Court. They have no right to 
Interfere in our sphere. There is a clear cut IIlterference 
of Judiciary In the affairs of legislature to decide about the 
procedure to be followed in the distribution of gas 
connection. It IS not for the Court to decide. That is one 
example of JudiCial activism and it cannot be encouraged. 
There must be clear cut guidelines about the powers of 
the executive. the powers of the judiciary and the powers 
of the legislature. They must be complementary and not 
contradictory. So. I would suggest that in all these cases. 
there must be a rethinking with regard to the functioning 
of Judiciary in our nation. I request the hon. Law Minister 
to take effective measures so that something is done with 
regard to Judicial accountability. with these words, I support 
this Amendment 

SHRI K. BAPIRAJU (Narsapur): Mr. Chairman Sir. I 
thank you very much for giVing me this opportunity. I would 
like ta make a few suggestions on High Court and Supreme 
Court Judges (Salaries and Conditions of Service) Amend-
ment Bill. I appreciate this initiative irrespective of whether 
the proposal has come from the judiciary to the Ministry or 
the Ministry itself has realised to bring this particular Bill. It 
IS very much necessary to give all the privileges and required 
salaries to the High Court Judges as Supreme Court Judges. 
It is the life of a judge which has to be taken into 
consideration because most of the judges who are selected 
or nominated, as the procedure may be, to the High Court 
or the Supreme Court have good practices prior to that and 
they have to forego their flourishing practices. At the same 
time. his SOCial life is being cut off. 

Shri Radhakrishnan is an eJderly person. I had allowed 
him to speak. I am only a PUC-failed candidate. I am trying 
to struggle myself, taking inspiration from people like him 
and they should support, encourage and correct us 
whenever they get an opportunity. may be in the House 
or outside the House. 

Apart from that even after the retirement of a judge, his 
life remains isolated. It is really miserable. What I am trying 
to tell this august House is that it is a great sacrifice on the 
part of a High Court judge or the Supreme Court judge. It 
IS not an ordinary sacrifice. After all. they have foregone their 
good practices and their social lives to come forward and 
become judges. It IS not an ordinary deciSion of an individual. 
I appreciate the sacrifice done by them. 
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At the same time. I would like to say that the 
Constitution has given us three wings. namely. the 
Executive. the JudiCiary and the Legislature. It IS quite 
unfortunate that we have been discussing very commonly. 
maybe In the HOllse or outside. who is the supreme of 
these 01ree wings. whether it is the Executive. the Judiciary 
or the Legislature. Unfortunately. even after 50 years of 
Independence. we are diSCUSSing It. If we go through the 
ments. strengths or powers. it can be pardoned. but we 
are fighting With our ego. at the cost of the common man. 
I teel that If anv one IS lighting With the other In this three-
tter system. none of them IS gOing to !)e the loser. the 
losers are gOing to be the people of this country. I think. 
we have spent 50 years diSCUSSing who IS supreme 

Our learned senior Member. Shri Radhakrishnan. 
talked about the usage of My Lord' and other things. i do 
agree With hiS version. ThiS usage of My Lord' kills the 
ego of a Judge. It is very unfortunate that one has to 
struggle to kill the ego of a Judge or the person who is 
In the Chair. Here also. It is very difficult for the ordinary 
Members like us to catch the eye of the Speaker 

Who IS supreme In a democracy? It IS the people who 
are supreme and not anyone of us. Our people are so 
great because they have so much tolerance. 

We do not make a distinction while talking about the 
system. In films. they show the Judges or the legislators 
or the parliamentarians or the bureaucrats In such a way 
that it becomes very difficult for Members like us to go 
and enJoy It With our family members. We feel guilty that 
we are Parliamentarians or Legislators. When we are 
commented upon In the films. people enjoy it very much. 
ThiS IS how It IS gOing on. People never bothered about 
the salanes that the Government gives to the Judges. 
When you see their saCrifices. you can give more 
salanes to tnem But the pOint that should be stressed is 
what are their contribUtions and to what extent they are 
accountable. People like the Pnme Minister. the Law 
Minister. the Chief Justice of the Supreme Court and other 
learned people can Sit together and see where we lag 
behind. what type of cases are coming before the Judiciary 
and whether Jushce is being done. Statistically. you can 
analyses as to what kind of cases come before the High 
Courts and the Supreme Court. Seventy per cent of the 
cases go to the Magisterial Courts. 20 per cent cases go 
to the District Courts. another eight per cent of the cases 
go to the High Courts and hardly one per cent of the cases 
go to the Supreme Court. The common man cannot dream 
of gOing to the Supreme Court. If at all anybody thinks 
In thiS august House that the common man can do so. 
then it is only a dream. The common man cannot afford 
to go to the Supreme Court because it is beyond his 
imagination. 

The Supreme Court is the highest authonty In the 
country. bu~ the common man never approaches it. To 
remedy thiS. what steps are you gOing to take to see that 
the common man gets justice from the highest court ? 
What efforts are being made in this direction? Befort' the 
hon. Minister asks us to vote in favour of the BiII- anyway. 
we are giving support to you - that he had introduced. 
will the Minister tell us how many poor peopte have 
approached the Supreme Court or the High Courts for 
getting the Justice? We hardly expect anything. Please take 
some appropriate measures In favour of the common man. 
People are not bothered as to whether I· am taking more 
salary or the bureaucrats are taking more salary. Eighty 
per cent of the money from the exchequer is utilised on 
the salaries. 20 per cent on developmental activities and 
hardly two per cent or five per cent of It reaches the 
common man in the country. I am really pained when I 
know how much amount reaches the common man from 
the exchequer. People are never bothered about the 
salaries that we take. 

The people want that the judges in their capacity and 
with their authority should deliver Justice to them. The 
people want them to be accountable. Unfortunately. none 
of us here is able to face the people due to lack of 
accountability. In a democracy the people are supreme and 
nobody else. and the people are waiting for that. 

Sir. before I conclude I would like to' say something 
about which Shri Radhakrishnan has said. Though I am 
not as accomplished as shri Radhakrishnan to mention It 
yet I would like to submrt that he wants elections for the 
fudges of the High Court. We go through the process of 
elections and we know how many methods are Involved 
In it. I am afraid that the system has to be changed but 
we have the expenence that one suggestion of the Elecllon 
Commission of providing photo Identity passes to the voters 
for checking electoral malpracllces could not be Imple-
mented fully. Now. he wants elecllons to be held for the 
fudges of the High Courts. It is beyond Imagination. Let 
us first have a systematic pattern of elections before we 
make a suggestion to the judiciary about it. Let the fudiciary 
be little bit aware. The election process there IS not so 
bad. Let it continue. Let us strengthen the JudiCiary and 
at the same time let us not allow them to encroach upon 
the territory of the Legislature. The case of the gas and 
telephone coupon has righlly been pointed out by an hon. 
Member. It was unnecessary for the High Courts to have 
thought about that. Lakhs and lakhs of other cases are 
pending before the judiciary. 

16.42 hr._ 

[DR. LAxMI NARAYAN PANDEY In the Challj 

PROF. SAIFUDDIN SOZ (Baramulla) ; Mr. Chairman. 
Sir, after so many people have spoken here on this Bill. 
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I think, I also have something very important to say on 
this Bill. I did not care to look at the Bill to find out as 
to how much money IS gOing to be paid as salary to the 
Judges because I do not grudge thaI. Whatever has been 
considered necessary by the Government has come before 
us and we shall vote II. The ludges should live honourably 
and they should have the perks they wanl. We are 
prepared to give them thaI. But there are very serrous 
questions bet ore us 

Sir, only recently, the president of India Inaugurated 
a seminar and the Chief Justrce of india was also present 
in that Seminar. In the news bulletrn, in the evening, a 
lot of time was allotted by the private TV channels like 
the STAR TV, the ZEE TV and our own Doordarshan to 
telecast what was said by the hon. President, the Chief 
Justice and the Attorney General. Shri Soli Sorabjee. 

Sir. aftel all, what IS the composItion of the Parliament? 
It IS the President of India and the two Houses-the Lok 
Sabha and the Rajya Sabha. The hon. President. In that 
Seminar, commented on the backlog In the courts. Even 
the Chief Justrce mentioned about having some reforms 
and Shri Soil Sorabjee came to say something about 
accountability. But this IS a recent happening. 

Sir. through YOll, would like to request Shri 
Thambidural, our hon. Law Minister to kindly go through 
what the President has said in that Seminar. That was a 
very Important speech. I world, however. like to remind you 
of what one of the outgoing Chief Justices of India had 
said after he superannuated What he said at that was 
very important. We remained busy and sometimes I 
feel- I do not know whether I should say thiS or not-
the Lok Sabha In a way has declined. He said. a very 
impo~ant thing. We did not take notice of thaI. Shri Verma 
told the country-when he was no more the Chief Justice 
of India, the day next to his retirement perhaps that our 
system has no prOVision for pUnishing a corrupt judge. He 
was sharing hiS Llgony with hiS countrymen. He said that 
there was no system whereby you could punish a judge. 
This Parliament got a chance to punish a corrupt judge. 
But some of my friends trom the South stood by him though 
the cases of corruption were proved before the whole 
country. 

Sir, we are the law-givers and we are the law-makers. 
The han. ludges go on indulging in corrupt practices. But 
we. as Members of Parliament. who are representing on 
behalf of the people, do not have any sense of proportion. 

This is the last voice of the people. We had a chance 
to punish a judge who was corrupt but we allowed him 
to go scot free. Justice Verma said that we had nothing 

In the system to punish a corrupt judge. I collected certain 
details. I am not a student of law but I have some interest 
in the judiciary. I have given notice on the subject of judicial 
reforms. The country is crying for judicial reforms . When 
that subject is discussed I will speak about the corruption 
in the judiciary. 

In a High Court in the South, a judge went to his home 
on a Friday and claimed T A and DA for Saturday and 
Sunday when he came back on Monday. He has gone scot 
free. Till a voice was raised here and in the Vidhan Sabha 
of West Bengal, a judge who had charged about RS.35,OOO 
for purchasing spectacles for his family members, could 
not be restrained. He said in Calcutta that he was equal 
to a Cabinet Minister in rank. I was a Cabinet Minister 
myself and I wondered what the perks of a Cabinet Minister 
were. When the judge said that he was equal to a Cabinet 
Minister he had no sense of proportion to consult 
somebody on what the perks of a Cabinet Minister were. 
He purchased spectacles worth about RS.35,000 for his 
two sons and one daughter. That payment was not cleared 
by the Minister. Credit goes to the Minister concerned in 
West Bengal who refused to clear the payment. The 
Minister said that it was not permissible. Then the Judge 
raised a hue and cry. The judge did not have his way 
because of a able Government in that State. I would like 
to ;put it on record that the Government provided by Jyoti 
Basu in West Bengal, in my opinion, is the best in the 
whole of my country. The Minister did not allow that money 
to be paid. In the South, a judge charged T A and DA, 
it is on record, and he did so continuously. 

Chief Justice Verma wanted to punish a judge. I know 
that what I am saying is going on record. Justice Verma 
wanted to punish a corrupt judge but there was no system 
under which he could do it. He called the judge and advised 
him to reform himself. The judge refused to get reformed. 
That is the situation. 

Accountability of judges is necessary. We have to 
amend the law. But before that, I request the hon. Law 
Minister to set up a National Judicial Commission, whether 
the judges or the Chief Justice agree or not. It is we who 
have to decide and ~ot the judiciary. It is the Members of 
Parliament, it is the Lok Sabha, Rajya Sabha and the 
President of India who have to decide. Together. this 
constitutes the voice of the people. We want a National 
Judicial Commission. But, there must be a discussion before 
that. Mr. Chairman, since you are the PreSiding Officer now, 
you can decide about the time. We want to discuss the 
reforms that are needed in the judiciary. There is a backlog. 

They are indulging in PfLs. In this case of gas and 
telephone coupons, if one han. Member of Parliament has 
erred some day, the judges cannot sit in authority and 
decide that all Members of Parliament have gone wrong. 
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The Judge In KeraJa has said that It shouJd be given due 
publicity He does not seen to have understood the 
senousness of the Issue. He does not seem to have 
analysed the Issue while saying that it should be given 
publicity. These Judges have to be told about these things. 
In fact. Shn Radhakrlshnan has questioned our addressing 
them 3S 'My Lord'. Because of some colonial thinking one 
may feel that it IS wrong. But we do not lose anything by 
calling them 'My Lord'. .(lnterruption) We may call them 
'Mr Justice'. I do not quarreJ with you on that. 

) MR. CHAIRMAN Please conclude. The lime allotted 
for thiS Bill IS only two hours and we have already taken 
three hours and fifteen minutes. 

PROF. SAIFUDDIN SOZ I am concluding. Sir. 

Sir, If we have no prOVision to ensure their 
accountability. If we do not reform the law, If we do not 
diSCUSS Judicial reforms, and if we do not move towards 
forming a naltonal JudiCial Commission, we would be 
committing a very grave mistake. People are suffering 
miseries. They tell us their problems. The courts are unable 
to mitigate the miseries of the people because there are 
backlogs of lakhs and lakhs of cases. Our esteemed 
President has commented upon thaI. We must move 
Immediately and provide Justice to the people because we 
are directly accountable to Ihe people. 

[Translation] 

SHRI BHAGWAN SHANKAR RAWAT (Agra) Sir, as 
per as raising of salaries of judges is concemed, that 
should be done because there is a devaluation of rupee. 
They also have their requirements and they should be 
given salary according to their requirements. But I wouJd 
like to say that judiciary should also act according to the 
spirit of the constltullon, it should make the cheap justice 
available to the parites concerned. It IS unfortunate that 
it is not being done. Judiciary is unduly interfering in the 
Implemantation of the recommendations of Jaswant Singh 
Commission and making delay in it. I would like to ask 
the judiciary to respect the publIC sentiments. Jaswant 
Singh CommiSSion recommended to establish benches in 
different parts of the country, it should be implemented. 
The State Governments want but because Chief Justice 
does not want. so. It IS not implemented. Therefore, they 
also should go according to the public sentiments and in 
accordance with the spirit of the constitution, so that parties 
should get cheap justice, properly. They should adopt the 
attitude of liberalisation. it should not be like the "Justice 
delayed is IUstice dented.· Even today in our High Courts, 
there is a huge backlog. Cases are not settled in time and 
people are practically denied of justice. 

Consumer Courts should be strengthened and their 
numbers should be increased. The facilities given to 

Members 01 their benches should be enhanced so that 
people may not be compelled to go to High Courts and 
Within the bench Itself petitioners should get justice. 

The tacllities and sa lanes of the members ot lower 
JudICiary should be improved. we express concern about 
High Court and Supreme Court but do not care tor lower 
Judiciary whereas their condillon IS really pathehc. 
Whatever pension we have to give to judges after 
retirement. We should give but after retirement they should 
be debarred from entering the political arena. This will have 
the advantage that no ruling party or oppOSition party will 
be able to affect the Judiciary. and the latter would work 
without lear or tavour. ThiS IS necessary to Instill confidence 
In JudiCiary. 

I would also like to say one thing about Public Interest 
Litigation. Sometimes it happens that name remains 01 the 
public interest, but they give their stand after hearing one 
or two parties and it does not involve the interesl of public 
at large. In this way, in the name 01 public interest, there 
IS exploitation 01 the public. In the case of Taj Tripazium, 
in protecting the TaJ Mahal from environmental pollution, 
this has happened The writ petillon was filed there, Some 
demands were met and later on someone debated and 
according to that in the real Writ petition, in the contents 
and decision there is no correspondence. Due to this Ihe 
closure of all Industrial units has been announced. There 
should be a provision In the public interest litigation that 
if a court takes cognizence in a litigation, after that within 
a certain period public at large should have the opportunity 
to Intertere, may present its case so that there should not 
be exploitation 01 the public in the name 01 interesl. 

Certain methods should be adopted whereby it could 
be ensured that whether the decislon5 of the public interest 
litigation have been Implemented by the executive properly 
or not. It should be seen and scrutinized. It happens that 
cMcisions are made. I remember that In 1984-85 I had filed 
a public interest litigation in Supreme Court in regard to 
the pollution in Yamuna river. The court gave the verdict 
that Government must restrict but the Government did not 
care for that decision till today. Though later on when I 
was elected as Member of Parliament from there, I raised 
the issue. It had the effect, Yamuna Action Plan was drawn 
but the decision of the Supreme Court under Public interest 
Litigation hangs in vaccume. Therefore, such an arrange-
ment should be made where Supreme Court also can do 
monitoring. In Uttar Pradesh against Yamuna Action Plan 
and in the case of Taj Trapezium public interest litigation 
is going on. In that case, the then Government of Uttar 
Pradesh has given such facts which go against the facts 
available in Supreme Court and which are wrong. The 
hearing of the case is going on the basis of those facts. 
How much authenticity, logic and truth is involved in the 
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facts given by State Government. In public Interest it 
should also have the fight to supervise this, a rule should 
be enacted for it. Who would represent public at large in 
the public interest. thus it should be done under this 
process. 

Foundries were closed down but foundries association 
of Agra kept on crying that we are being closed down. 
Our request should be entertained but they were not made 
a party I have said thiS for giving an example, th~refore, 
arrangements should be made by thiS process. 

At last. I would say another thing that Government 
should make arrangements for the welfare of poor people 
and young advocates and judges of High Court should also 
see that how the poor people can get justice and young 
advocates. there IS heavy unemployment among them, we 
should think about the protection of their Interests and while 
making It an Integral part of Judicial process and giving 
protection to their Interests we should also conSider as to 
what type of procedure should be adopted. 

With these words I conclude and thank you. 

SHRI RAGHUVANSH PRASAD SINGH (Vaishali) : Mr. 
Chairman Sir, I support thiS bill in regard to Increase the 
salary and facilities of judges of High Courts and Supreme 
Court. 

Amenities and faclitlles of judges should be Increased 
but the process of their appointment, we see that for any 
post we come by Winning election or appointments are 
made by commiSSion, examinations are held lIut judges 
are apPOinted by pleading. In their class judges are 
appointed generation to generation in their family on their 
recommendations I request the Government to make such 
a provision and amendment in the constitution that 
appointments of judges should be made on the basis of 
wisdom and the suggestion made by Shri Radha Krishna, 
and we see that reservation is there in all appointments 
then why it cannot be made in the appointment of judges. 
Therefore. I am to say that amendments should be made 
In the procedure of appointment of judges and there should 
be a proviSion of reservation therein. As there has been 
a demand to provide reservations to backward classes and 
downtrodden. a provision should be mage for reservation 
In appointment of judges also. 

Judicial activism should be abolished. Public litigation, 
P.I.L. which has become publicity litigation and judicial 
litigation should stopped. 

There should be judicial transparency and cases 
pending in the Courts. the proverb "justice delayed is 
justice denied." should be improved. 

With these words I conclude. 

[English] 

DR. SUBRAMANIAN SWAMY (Madurai) : Mr Chair-
man, Sir, I have also had the privilege of being a Law 
Minister for some time and I was struck by the extraordinary 
load that the Judges of India, specially at High Courts and 
Supreme Court have, compared to their counterparts in 
other parts of the world. For example, in the US Supreme 
Court, in the entire year, the judges hear only 200 cases 
and the lawyers presenting the pros and cons cannot speak 
for more than 20 minutes and the plaintiff who comes in 
is given a ten minute rebuttal in the end. Hear the judges 
every day are looking into 200 cases and they have to 
hear oral arguments which are very long and, therefore. 
I have complete sympathy with the judges today who are 
in the High Courts and Supreme Court and they have 
indeed contributed a great deal in sharpening and 
deepening democracy in India. 

17.00 hrs. 

If the scope of article 21 under Fundamental Rights 
has been so much widened today, we owe it to the 
Judiciary. I would like the Government not only to raise 
the salaries of the Judges but also to reduce the load factor 
through the creation of a series of Benches. 

There has already been a Commission, the Jaswant 
Singh Commission. It has got nothing to do with their 
Jaswant Singh; it was headed by another Jaswant Singh. 
That Commission had already gone into this matter. Take 
for example the State of Tamil Nadu. The High Court is 
in one end of the State, namely on the border of Andhra 
Pradesh, in the city of Chennai. For long, there has been 
a demand for a Bench. In fact. as the Minister of Law, 
I had initiated correspondence in 1990 and even today it 
has not been established. I do not know what the problem 
is and why the Minister of Law has not been able to give 
effect to this popular demand that there should be a Bench 
in the middle of the State. The people have to go all the 
way, for instance from Kanyakumari, to Chennai for their 
cases. The same IS the case in other States like 
Maharashtra. Madhya Pradesh is such a large State that 
even though the Court is in Jabalpur, still there is so much 
travelling that has to be done. 

I do not know what is it that stops them from 
establishing Benches I understand, of course, that the 
senior lawyers would lose some of their practise' and their 
income would come down if the Benches start coming up. 
But this is what we need to do. Therefore, I woutd like 
the Minister of Law to tell me in particular reference to 
the Madurai Bench, why.is it that this Government has not 
been able to give effect to it. 

My second point is that the law is written here and 
the Judges can only interpret it and see whether It is within 
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the framework of the Consititution. But I find recently that 
partymen who have been in a political party for long years 
are being appointed as Judges. I think. there should be 
a law that if anybody has been a member of a political 
party for more than three years or five years. he should 
not be appointed as a Judge_ In the State of Tamil Nadu. 
again. we find partymen being appointed as Judges of 
Special Courts and this is creating serious doubts whether 
justice can be dispensed. I think. an amendment is 
necessary . (Interruptions) Why IS it troubling him? . 
. . (mterruptions) It IS troubling him because they are doing 
.it and they are the culprits. . (mterruptions) 

MR CHAIRMAN : Do not use such words. 

(Interruptions) 

MR CHAIRMAN Do not use such words like 'culprits'. 

(Interruptions) 

SHRI T.R BAALU They have transferred the Chief 
JustiCE' of ttre High Court This IS only at the instance of 
Dr Subramanian Swamy (Interruptions) 

MR CHAIRMAN: Dr Subramanian Swamy. kindly give 
only your suggestions. 

DR SUBRAMANIAN SWAMY I am giVing only my 
suggesttons but he is provoked. What does It mean? This 
means that they are dOing it.. (Interruptions) 

MR CHAIRMAN Please address the Chair. 

(Interruptions) 

THE MINISTER OF LAW. JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SURFACE TRANSPORT 
(DR M. THAMBI DURAl) : Sir if the hon. Member yieldt. 
I want to make a point. 

After the judgement 01 the Supreme Court and also 
the President's reference. it has become a well known fact. 
The nine Judges have given a unanimous judgement. It 
is well known to hon. Members who takes the initiative 
for transfer of judges and who lakes the initiallve for 
appointment of Judges. . . . (Interruptions) He says that 
the Minister of Law is responsible for that. It is a sweeptng 
remark on the Minister of Law. He is saying that I am doing 
it ... (Interruptions) Let him change that. ... (Interruptions) 
Give some powers to me to do what you want. . . 
(lnterrup/ions) Therefore. simply making some remarks is 
not good. .. (Interruptions) 

MR CHAIRMAN: Dr. Subramanian Swamy. kindly try 
to conclude now. 

DR. SUBRAMANIAN SWAMY : I was only saying that 
there should be a Jaw that anybody who has been a 
member of a political party for more that five years cannot 
be a Judge. 

PROF. SAIFUDDIN SOZ : It is a good suggestion for 
future. 

MR SUBRAMANIAN SWAMY : I say this only becaus(' 
there is a practice that if you want to harass YOllr political 
opponents. you appoint a Special Court and appoint a 
partyman as a Judge of that Special Court. 
(Interruptions) 

SHRI T.R BAALU : it is not new to Tamil Nadu. It 
is there all over India. 

MR CHAIRMAN : Please do not interrupt. He is not 
Yielding. Please sit down. 

(Interruptions) 

(Interruptions) 

MR. CHAIRMAN: Please sit down. 

(Interruptions) 

MR. CHAIRMAN : Shn Baalu. please sit down. 

(Interruptions) 

MR. CHAIRMAN This is not going on record. 

Interruptions)" 

MR CHAIRMAN : Please sit down. 

(Interruptions) 

MR. CHAIRMAN This is not going on record. 

(Interruptions) • 

MR CHAIRMAN : Please sit down. 

DR SUBRAMANIAN SWAMY : Sir. I was only making 
a general comment. 

MR. CHAIRMAN: You have made your point. Please 
conclude now. 

DR. SUBRAMANIAN SWAMY : I was only making a 
general comment. I thought that they would welcome. . . 

Therefore. I would conclude by saying that the Minister 
should answer about the Benches with particular reference 
to Madurai; and secondly •. he should answer as to whether 
he would consider bringing forward a Jaw whICh would say 
that anybody who has been a member of a politICal party 
for more than five years cannot be appointed as a Judge. 

PROF. SAIFUDDIN SOZ: Sir. I am on a point of order. 

MR. CHAIRMAN : What Is your point of order? 

PROF. SAIFUDDIN SOl Sir. your immediate 
predecessor in the Cheir observed that- I had raiMd the 
question - the Foreign Minister would make a statement 

'Not Recorded. 
'Expunged as ordered by the Chair. 
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[Prof. Sailuddin Soz] 

on the situation in Iraq. He made an observation - it is 
a sort of a ludgement - that after the matters under Rule 
377, the Foreign Minister will come and make a 
comprehensive statement. Sc that is the business before 
the House now 

ThiS IS what he observed and you can see the record. 
I raised that quustion. Therefore, now, Shri Jaswant Singh, 
the Foreign Minister shuuld come and make the statement. 
Avoiding the situatIOn at home. America has done this 
vulgarity and Indulged In vandalism. 

It is hiS observation that a comprehensive statement 
will be ma~e by the Foreign Minister. That is the business 
before the House now. (Interruptions) 

MR. CHAIRMAN I request the Government to say 
something. 

(Interruptions) 

PROF. SAIFUDDIN SOl' He made a statement like 
that . . (interruptlOns) I understand that it is on record. 

. (Interruptions) If Shn Advam is prepared to make a 
statement, It IS okay. . (Interruptions) 

MR. CHAIRMAN: I requested the Government; they 
will come forward with that. 

PROF. SAIFUDDIN SOl: The hon. Home Minister 
should know what happened. The Chair observed that a 
comprehenSive statement would be made after the matters 
lInder Rule 377. . (Interruptions) 

[TranslatIOn] 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : I was there at that time ... (Interruptions) 

PROF. SAIFUDDIN SOl: At this time it was said in 
your absence 

SH'RI LK ADVANI : In the momning when honurable 
Prime Minister was speaking, I did not feel that there is 
a need to say anything else after that statement. 

[English] 

PFOF. SAIFUDDIN SOZ (Baramulla) : I raised it and 
the Chair said so. 

SHRI L.K. ADVANI : I do not know. I am not aware 

MR. CHAIRMAN : I will convey your comment. 

PROF. SAIFUDDIN SOZ : That is the business 
now. He said that after the matters under Rule 377, the 
Foreign Minister will come and make a comprehensive 
statement. 

MR CHAIRMAN : Now, the hon. Speaker has to 
iecide. 

PROF. SAIFUDDIN SOZ : That. is on record. 

MR CHAIRMAN: Hon. Speaker has to decide. Now, 
the law Minister 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTER OF SURFACE TRANSPORT 
(DR. M. THAMBI DURAl) : Mr. Chairman, Sir, the Bill that 
is before the House for consideration and passing is a very 
simple one. 

In the last Session, we had increased the salaries of 
High Court and Supreme Court Judges. Based on that, we 
had promulgated an Ordinance giving effect to their 
pension also. In connection with that, I have brought 
forward this Bill for consideration and passing. That is a 
simple one. 

When we had increased the salaries of Judges, 
proportionately. we had increased the pension for the 
Judges. Secondly, It is regarding rent also. You know as 
to what is the prevailing rent of houses in Delhi and in 
most of the cities. Thel"eiore, in order to enhance the rent, 
I have brought forward this Bill . 

While the Members were expressing their views, Shri 
Motilal Vora started expressing his concern about the 
existing judicial system, the prevailing conditions in our 
country, how common men are facing problems with regard 
to judiciary, etc. 

At the outset, I would like to express my gratitude to 
the hon. Members for rendering their whole-hearted support 
to the Bill. Their suggestions would be utilised in the policy 
planning and its implementation by the Department of 
Justice in the future. During the debate, Shri Motilal Vora. 
Shri Ajoy Chakraborty, Shri Prabhunath Singh, Shri 
Chandrasekhar Sahu, Prof. Kurien, Prof. Jogendra 
Kawade, Shri P.C. Gehlot. Shri N.K. Premachandran, Shn 
K. Rosaiah, Shri S.P. Jain, Shri T.R Baalu, Shri B.M 
Mensinkai, Prof. Ajit Kumar Mehta, Shri Mallikarjunalah, 
Shri Varkala Radhakrishnan, Prof Saifude n Soz, Shn K. 
Bapiraju Dr. Subramanian Swamy and oli lers gave their 
valuable suggestions. They have raised certain issues. The 
issue that were focussed during the diSCUSSions mainly 
relate to the pendency of cases, shortage of Judicial officers 
and judges, modemisation of courts and providing 
in'rastructural facilities to the judici~ry, alleged encroach-
ment by the judiciary in the domain of Executive throuQh 
Public Interest Litigations, establishment ot Supreme Court 
Benches at three different places in India. provision of High 
Court Benches at least in the State Capitals, due attention 
to be given by the Central Government for revision of pay 
and other facilities of subordinate judiciary. corruptIOn In 
judiciary. providing accommodation and transport facilities 
to the members of suboradinate Judiciary. improvement in 
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the conditions of the Court rooms including the provision 
of stationery etc .. punishment for false evidence. review 
of transfer policy of High Court Judges. providing 
expeditious and inexpensive Justice, introspection by the 
Judiciary, and restnction on re-employment of judges after 
retirement. especially after joining politics. 

Apart from these issues, some hon. Members spoke 
of ;ny functioning as Law Minister. They said that I am 
transferring Judges and I .am appointing lawyers due to 
"ertain reasons. I would like to repeat what I have said 
!n my intervention. After the judgement of the Supreme 
Court. my power is very limited. If I can say. Just like a 
berk I am passing on the suggestions given by the 
collegium of the Supreme Court to the authorities 
concerned. I would like to put the facts before the august 
House. Parliament will get some authority only when the 
Members come forwara and rnake changes In the judicial 
system. It can be done only through you. Then. that 
authority can be entrusted to the Minister concerned 
because the Minister is answerable to Parliament. 

Some han. Members spoke about making some 
changes In the appointment of judges. They said that 
Importance should be given to Backward Classes, 
Minorities. Scheduled Castes and Scheduled Trives. We 
y.. liVing In a democratic country and we are very 
Illuch concerned about them. We have to give respect to 
the asplrallons of these sections also. This is what 
han. PreSident also said in a Conference which I 
attended two weeks back. Nearly 25 percent of our 
community are Scheduled Castes. Scheduled Tribes and 
MinOrities. 

They are not able to get representation in the judicial 
system. I am just sharing all that has been expressed. I 
am conveying these things to the concerned authorities 
who have to take the decision. That is all I can do. It IS 
left to them to take decision. I cannot discuss further as 
to how they should function as my hands are tight there. 
We have committed in our National Agenda to bring a 
National Judicial Commission. That is a fact and we are 
giving it an active consideration. 

PROF. SAIFUDDIN SOZ : We support that 

DR. M. THAMBI DURAl: If all the Members have the 
same feeling, I can convey it to the Cabinet and see to 
it that the matter is expedited. 

PROF. SAIFUDDIN SOZ The whole House is one 
on that. 

DR. M. THAMBI DURAl Various leaders have also 
expressed the same thing when they have personally met 
me. Most of the Members teel that we have to do 
something in this regard. We are considering it. 

Now, I would like to highlight other steps taken by the 
Government to find solU1ion or to rectify the defects that 
are there. 

The Government IS aware of the difficulties faced by 
the litigants basically due to delay in the disposal of cases. 
In view of the recommendations of the Chief Ministers 'and 
Chief Justices' Conference held in 1993, the Government 
has taken various measures in this regard. These 
measures include. amendments of Civil Procedure Code 
and the Criminal Procedure Code, increase in the number 
of posts of Judges of High Courts. provision of a staMory 
base to 10k Adalats and vesting it with the powers of a 
Civil Court after the extension of provisions of Chapter III 
of the Legal Services AU1horities Act. 1987 to all the 
Stat'3s and Union territories, appointment of Special 
Judicial Metropolitan Megistrates and adoption of other 
alternative and locally appropriate methods of resolution of 
disputes. 

In addition to this, various High Courts have taken a 
number of steps for expeditious disposal of cases 
Groupings and classification of cases involving similar 
questions of law. setting up of specialised Benches. 
Computerisation of records etc. The High Courts have also 
Issued Intructions to their subordinate Courts to reduce 
frequent adjournment of cases. Shri Vora has also raised 
this point regarding frequent adjournment of cases saying 
that Judges adjourn the case as and when they like and 
as a result, the litigants suffer a lot. Weare requesting 
them nol to adjourn cases frequently. We are also going 
to pU1 certain stipulations for that. 

The pendency of cases in the Supreme Court has 
come down from 1,04,936 cases as on 31st December, 
1991 to 19,561 cases as on 1st May, 1998. Despite the 
Increase in the disposal of cases in the High Courts, the 
backlog of cases pending in the High Courts has Increasad 
due to change in the pattern of litigation. Redarding the 
High Courts, as on 31.12.93, 26.51 lakh cases were 
pending and now on 31.12.97 the number has increased 
to 31.5 lakh cases. If you take the leading Courts, in 
Allahabad High Court, the number of pending cases is 
8.65,455, in Madras High Court the number is 3.20.619. 
In Calcutta High Court 2,82.290 cases are pending and 
in the Kerala High Court, the number of pending cases 
is 2,50,261. 

SHRI K.S. RAO (Machilipatnam) : Why do you not 
open Benches in the States also which Wilt reduce the 
pendency of cases? .. . (lnterruptions) 

DR M. THAMBI DURAl: You have given the answer 
also. Shri Swamy has mentioned aboU1 the Jaswant Singh 
ConmIssion. We have to get a proposal from the State 
Governments along with the recommendations of the Chief 
Justices of the High Courts. Then only we can take actlOf'l 
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SHRI T R BAALU (Madras South) Have you not 
received the proposal as yet? 

DR M THAMBI DURAl • There is some controversy 
In that. Members are saying that they want permanent 
Benches. 

The proposal IS for Circuit Bench only. The proposal 
whic;h I received duly recommended by the Chief Justice 
of Madras High Court IS only for Circuit Bench. If the 
Members are satisfied with that we can proceed further 
.. (Interruptions) 

SHRt T.R BAALU • Mr Minister, every week you are 
going and coming back from Tamil Nadu. Why can you 
not Interact with them and see that It is done. It IS in your 
own Interest. Are you not interested in providing the Bench 
In Madural or somewhere in Chennai? 

SHRI M THAMBI DURAl : I have written letters. As 
per the reply received by my predecessor, the Chief Justice 
of Madras High Court felt that Jhe facilities available In 
Madural area are not sufficient. It is according to their 
version. Therefore, they are not interested to move that. 
Let the State Government give all the facilities which are 
reqUired by the Chief Justice of Madras, then it can be 
done . (Interruptions) 

SHRI T.R BAALU : Sir. cutting across Party lines, we 
are one on this matter. . (Interruptions). We are very much 
Interested to provide a Bench of the High Court at Madurai 
In Tamil Nadu. But at the same time. why can he not 
Interact With the State Government .. . (lnterruptions).The 
Law MInister can go and Interact with the people in the 
State. What is wrong In If? 

SHRI M. THAMBI DURAl : I want to interact. But they 
are putting somewhere ten kilometres away where I can 
not interact. That IS how they are creating the problems 
. . . (Interruptions). 

DR. SUBRAMANIAN SWAMY : Now, we know tha: the 
Chief Minister . (Interruptions). 

SHRI T.R. BAALU : The Minister is not at all interested 
in constituting the High Court Bench at Madurai in Tamil 
Nadu. 

SHRI C. GOPAL : You are not in a position to 
understand the position ... (Interruptions). 

SHRI M. THAMBI DURAl: I am still assuring the House 
as well as the hon. Members including Shri Baalu and Dr. 
Swamy that we are ready to take action immediately 
provided that the Chief Justice of Madras High Court 
writes a letter saying that the faCilities provided by State 
Government are sufficient. We will take action immediately. 

SHRI T.R. BAMoU : You are a Minister. Your do not 
play party politics 10 this ... (Intenuptions). 

MR. CHAIRMAN: The Minilter is ~ng categarically. 

SHRI N.K. PREMCHANDRAN : Sir, now we are having 
discussion about Madurai Bench. Similarly, a demand has 
come from Kerala. The State capital of Kerala, namely, 
Trivandrum, is lacking Division Bench with the filling 
facilities. Will the Government cOClsider the proposal to 
have a Bench at Trivandrum? 

SHRI VIJAYASHANKAR (Mysore) : Sir, I would request 
the Minister to say something about Karnataka also. 

SHRI M. THAMBI DURAl : I would speak about all 
the States including Tamil Nadu, Madhya Pradesh, 
Karnataka, etc. 

SHRI MOTILAL VORA (Rajnandgaon) : Sir, the hon. 
Law Minister said that Jaswant Singh Commission gave 
a recommendation for the creation of High Court at Raipur. 
But the capital of Madhya Pradesh, namely, Bhopal. is not 
having a Bench at all. We have requested for creation of 
a Circuit Bench at Bhopal. Kindly consider that 

SHRI M. THAMBI DURAl : I am for establishing either 
Circuit Bench or a permanent Bench in al! parts of the 
country. I am not against that. 

We are taking all steps in this regard. If a proposal from 
the State Government along with the concurrence of the 
Chief Justice of that State is sent to us, we will take an 
steps. There is already some controversy In some State 
For example, in Uttar Pradesh, the previous Government 
had selected certain piaces. Then they had local problems. 
They had suggested Meerut as one of the places but then 
people of Agra started agitating. There has been some 
agitation going on here or there. They cannot pass on this 
kind of a blame on to the Central Government. We are not 
In a position to sort out the local Issues. That must be sorted 
out by the State Governments. If they send a proposal, 
definitely we will take all steps to establish a Circuit Bench 
or a Parmanent Bench to serve the people. That is the 
intention of the Government. We are taking all steps 10 tnis 
regard. In Karnataka also, the same problem is going on 
where some people have been agitating over the shifting 
of place. What Dr. Subramanian Swamy said is a correct 
thing that there may be certain local problems. Let them 
sort out the problem. I am fa; establishing not only this kind 
of a Parmanent, Circuit Ben::h but also for a Bench of the 
Supreme Court also. I am for that. But the initiative should 
come from the Chief Justice ·)f the Supreme Court of India. 
If that comes, I will definitely take a view. 

The pendency of caser· in Subordinate Courts has 
decreased from 2.18 crore as on 31.12.1995 to about 2 crore 
as on 31.12.1997. We are still having the pendency of cases 
in crores at the level of the Subordinate Courts. We are 
taking aU steps to see how it can be 'fectucect. For that the 
Government has already introduced a Bin on Judicial 
Reforms for the amendment of the Civil Proc6dure Code 
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which will prove to be a milestone In the field of tackling 
vexatious and fnvolous litigation. The Bill Inter alia contains 
the provision not to allow more than three adjournments 
to a party In a case. We Intend to bring this Bill. The Bill IS 
under active consideration of the Departmentally related 
Par1iamentary Standing Committee on Home Affairs. 

The Law Commission has recommended in its 154th 
Re?ort for comprehensive amendment of Criminal Proce-
dure Code The Code of Criminal Procedure (Amendment) 
Bill, 1994 was Introduced in the RaJYa Sabha which 
contains a number of measures for quick disposal of cases. 
The 154th Report contains inter alia setting up of a 

'separate and exclusive cadre of inve~tigating agencies, 
ensunng timely attendance of witnesses. There are some 
of the measures we are taking. 

Apart from that, I want to say something about the 
Lok Adalats. Most of the Members have asked for providing 
free legal servlcec:; to common man. That is the intention 
of thiS Lok Adalat. The Lok Adalats have proved an 
effeclive mechanism for alternalive resolution of disputes 
through persuasive and conciliatory efforts with the 
enforcement of the Legal Sevlces Authorities Act, 1987. 
We have taken so many steps in this regard. Lok Adalats 
have been provided a statutory base and are now vested 
with the powers of a civil court. 

By providing legal aid to the poor and the 
needy people, the Act of 1987 IS a step forward In the 
direction to provide Inexpensive Juslice In 1997-98, 
9352 Lok Ad31ats were held and 9,45,090 cases were 
disposed of 

As regards, appointment of more judges to the High 
Court, it has been decided to create 31 new posts of Judges 
In the Courts and the next review of the Judges' strength 
is due. 

The High Courts have already been provided with 
vanous modern office eqUipments like telex, Fax, electronic 
typewriters etc. The vanous High Courts and State 
Governments have Informed that they are providing 
electronic typewriters. photo-copier machines etc., to 
Subordinate Courts in a phased manner. For modernising 
and streamlining the JudICiary In the country through 
computerisation, we have taken up so many projects and 
we are trying to implement all those things. So far, about 
253 District Courts have been provided with Computer 
hardware. ThiS will help qUick delivery of Justice to the 
litigants. 

In reply to my letter sent in August 1998, the High 
Courts have informed that they are already taking these 
steps for expeditiOUS disposal of cases. 

(a) More practieel categorisation and grouping of 
cases; 

(b) As far as possible cases scheduled to be taken 
up for hearing on a particular day are listed for that day; 

(cl No accumulation of defective matters; 

(d) Reservation of more and suffICient time slot for 
old pending miscellaneous matters so that they are listed 
in chronological order. 

(e) Streamlining of administration and manpower of 
the Registry staff through Computer network 

The decrease In pendency of cases appears Inter-aha 
due to the direclion given by the Supreme Court in its 
judgement dated 1.5.1996 In Writ Petition (Civil) No. 1128 
of 1996 for clOSing of cases involving minor offences 
pending for two years or more In which proceedings have 
not commenced and also due to apPointment of Special 
Judicial magistrates under Section 13 and 18 of the Cr. 
P.C. for the disposal of traffiC and petty cases. 

It IS to Inform the Members of the House that the 
subordinate JudiCiary IS under the administrative control of 
the High Court as per the Constitulion of India. My Ministry 
has been communicallng With the High Courts and State 
Governments regarding filling up of vacancies. However, 
most of the vacancies in the Subordinate Courts are being 
filled up through respective State Public Service Commis-
sion where the representatives of the High Courts are also 
present. As regards system of checks and balance In our 
polity and increase In number of pvbhc _ litlgallons 
entertained by the High Courts, I would say that the self-
constraint imposed by the High Courts under the directIOn 
of the honourable Supreme Coun IS the only way to resolve 
this problem. As regards creallon of All India JudICial 
Service, the matter IS under consideration of the 
Government of India Few State Governments have not 
agreed to this proposal As regards transfer pohcy 
regarding High Court Judges, the matter is covered by the 
recent Supreme Court Judgement The High Court Judges 
are appointed and transferred on the recommendations of 
the Chief Justice of Ind~ and are covered by the Supreme 
Court unanimous verdict on the PreSidential reference 
dated 28th October, 1998. 

As regards setting up of more Benches of the Supreme 
Court, the matter requires recommendation of the Chief 
Justice of India, No proposal ba& been received from the 
Chief Justice of India in this regard as per ArtICle 130 of 
the Constitution. Whenever the proposal comes, the 
Government will take all the steps, 

I am very grateful and thankful to all the hon Members 
who have joined and tried to pass the Bill. 

I want to mention also regarding the Shetty 
Commission which are already going to give their various 
recommendations for Subordinate Judicial Commission, 
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what are the pay scales etc" which the Government has 
to consider 

Therefore, once again, I request the hon. Members for 
whole-hearted support to the Bill. 

(Interruptions) 

SHRI AJAY CHAKRABORTY (Basirhat) : What about 
Constitution of Benches of the Supreme Court? 

SHRI M, THAMBI DURAl : The present Chief Justice 
has to give the proposal. As soon as it comes, we will 
take that up, 

MR. CHAIRMAN : The question is : 

"That the Bill further to amend the High Court 
Judges (Salaries and conditions of Service) Act, 
1954 and the Supreme Court Judges (Salaries and 
Conditions of Service) Act, 1958, be taken into 
consideration, " 

The motion was adopted. 

MR. CHAIRMAN: The House shall now take up clause 
by clause conSideration of the Bill. 

MR. CHAIRMAN: The question is : 

"That clauses 2 to 11 stand part of the Bill." 

The motion was adopted, 

Clauses 2 to 11 were added to the BiI/, 

Clause 1. the Enacting Formula and the Title 
were added to the BiI/, 

MR. CHAIRMAN The Minister may now move that 
the Bill be passed. 

SHRI M, THAMBI DURAl I beg to move 

"That the Bill be passed," 

MR. CHAIRMAN The question is 

"That the Bill be passed," 

The motion was adopted. 

17.35 hrs. 

Explosive Substances (Amendment) Bill 

(English) 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : Mr. Chairman. Sir, I beg to move 

"That the Bill further to amend the Explosive 
Substances Act, 1988 be taken into consideration." 

[Translations] 

Mr Chairman, Sir, the Explosive Substances Bill or 
Explosive Substances Act, which is the original law under 
which explosive substances are regulated in the country, 
was enacted 90 years ago. It was enacted in 1908 and 
in these 90 years a lot of scientific progress has been 
m~de. The scientific progress has been made for the boon 
and course of mankind. Some of the new scientific 
substances invented are very hazardous. Some of which 
the country has experienced through terrorists during the 
last few years. Some of them are - R.D.X. which means 
Research Development Explosive. Another is P.E.T.N. 
which mean Peta Arithitrall Teltra Nitrate and the third one 
is H.M.X. which means High Melting Explosive. These three 
explosive mentioned above are bei;"} used by terrorists in 
the country. Besides, they, have be€;, I using one more 
material that is Remote Control Device. It has been used 
for explosion. The interpretation of Explosive substance in 
the original Act of 1908 states. 

(English) 

" .. ." Explosive substance" shall be deemed to include 
any material for making any explosive substance, also any 
apparatus, machine, implement or material used, or 
intended to be used, or adapted for causing, or aiding In 
causing, any explosion in or with any explosive substance; 
also any part of any such apparatus, machine or 
implement." 

[Translation) 

Chief Ministers have been contacted during last days, 
talks were held with Director Generals of Police, I.G. Police 
and other officers of Police, their was an unanimous opinion 
that these are not used in the explosives to be used in 
India for general purposes. If somebody. has got these 
explosives, it means that he wants to use them for any 
wrong purposes and he does use these explosives for 
wrong purposes. Therefore, under Explosive Substance 
Act, 1908 possession of such substance by any body is 
a serious matter. 

[Translation) 

And if there is a provision for bigger punishment for 
it, it will help us in combating terrorists, 

There was enough discussion on this motion and after 
the discussion this bill was brought in the House. In it the 
first thing mentioned is that there are two ... Inter-pretation 
in the Act Under the first interpretation general explosive 
substances come and under the second interpretation 
these explosive substances are mentioned. We have 
named it special category explosives. We have mentioned 
the remote control device also because there is a provision 
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In the earlier act. By making this difference we have 
provided that such a guilty person it may get life 
imprisonment according to the previous laws but now such 
a guilty person will get capital pUnishment. Roughly this 
has been the change. This is a small bill and we have 
moved it In the House. I want that today the House discuss 
it and pass it 

{English} 

MR CHAIRMAN : Motion moved 

"That the Bill further to amend the Explosive 
Substances Act. 1908 be taken into consideration.' 

[Translation} 

SHRI MOTILAL VORA (Rajnandgaonl . Mr. Chairman. 
Sir. the honourable Home Minister has now moved the 
ExplOSive Substance Amendment Bill. 1998. The proposed 
amendment In Ihe Ac! of 1908 are related with the articles 
ot two. three. four and five of the Act. As we are well· 
acquainted With the fact that since the last few years due 
to the use of particular type of explOSives used by 
extremists, not only life and property have'been damaged 
but the danger to dignity and security of the nation have 
also ansen. 

Right now the honourable Home Minister has said that 
generally the manufacturers of the explosives used it in 
public Interests In breaking the mountains. to make tunnels. 
to divert the nver and for other essential purposes. During 
the recent past, there has been no danger to fife and 
property due to this. But today whether it is a maner of 
the Punjab or Andhra Pradesh or Assam or Jammu and 
Kashmir according to the hon, Home Minister. militants and 
rebels engaged In uSing in the RDX. the PTN and the 
H.M.X are enemtes of the country Almost 90 years have 
passed after this 1908 Act. was enacted. Science has 
progressed fast in the world. The real purpose of science 
IS not fOl the destruction of mankind but for the laner's 
progress. Many nations of the world have progressed 
through the science. Pandit Jawahar Lal Nehru used to 
say that the nation which lagged behind in the fteld of 
science and technology will never be able to come In line 
with developed countries. Panditjee and other great leaders 
of the country have from time to time emphasized the 
progress in the field of sciences. Today we can claim wittI 
pnde that scientific and technological knowledge within the 
country has increased but concem has been expressed 
all over the country and not merely in India that over the 
use of explosives by the extremists. 

tf we look at the scenario of Jammu and Kashmir, we 
find regular complaint that people come from Pakistan after 
getting trained there. Generaly, training means some 
constractive work but here after getting trained they are 
continuously involved in destruction. If we donot take action 

before hand, other remaining parts of the country would 
also be tumed Into Assam and Andhra Pradesh. " was 
essential to act before it was too last. I have seen the 
four new articles amonded in the Act of 1908. They are 
Justified in the present circumstances. At that tflne, in the 
act of 1908 we provided for life imprisonment or 10 years 
pUnishment. But today the situation is such that it is not 
being controlled by this much proviSion. The terrorists are 
being emboldened day-by-day. " is very difficuh to identify 
those people who make such substances. As the 
honourable Home Minister said after all those very people 
live with them because generally the explOSive substance 
manufacturers do not do this work. There should be strict 
action against those with the possession of whom RDX, 
PTN or H.M.X. are recovered because it IS not in public 
Interests. This IS not in the interests of the country, it is 
against the interests of the mankind and thiS may be a 
danger to the security of the country. Therefore. I welcome 
and support the amendments proposed by you In this Act 
and there must be the provision of capital punishment 
Otherwise they would have no fear of their misdeeds, ana 
unless there is no prOVision, they would continue to their 
such acttvities. I would like to request from our hon. Home 
MInister that it should be observed strictly 

There should be strict instructions to state govem-
ments that laws are enforced strictly. We enact laws but 
those people with whom such explosive materials are f.urid 
are acquined in many cases. We should· make laws such 
stnngent as in tuture the manufacturer ot such substances 
dare not do so and we may identify those who pose danger 
to the security ot the country. As tar as stringent 
punishment was concerned, capital punishment under this 
Act may be bener prOvision. I conclude my speech here 
and support the amendments proposed by you in this Act. 

SHRI CHAMAN LAL GUPTA (Udhampur) : Honourable 
Chairman, Sir. I am on my legs to support this bill. Jammu 
and Kashmir has beeh the victim of extremism. During the 
last nine years the I.S.I and Pakistan have sent trained 
people to Jammu and Kashmir. Some come alongwlth arms 
and some with RDX etc. You must remember that after 
aM kInd8 of protection and search on the 26th ot January. 
1995 when our Governor WM inspecting the parade of our 
army, Somebody exploded the RDX bomb from remote 
conIroi under his feet in which many soldiers were killed 
and many othera were Injured. On the 25th of January, 
1992 when constables and officers of our police were taking 
Dr. Murfi Manohar Joahi's ·Ekta Yatra'. There was a bomb 
expIoUx\ at the office of Director General of Poltce. You 
can very wei imIIgIne now Impossible was to reach there. 
I ~ honcxnbIe HoIne Minister on bringing such 
type of a.. I underItMd that fOl those people who bring 
8IIpIo1fie JSJIa ..... from Pakistan and other adjoining 
countries, II .. pIUWe to be a deterrent. This is a positive 
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step to curb militency and end terrorism. At the same time 
I would like to request that after all they come after crossing 
the border, our border IS so sensitive. I have got an 
example. our Home secretary had once given the 
statement that dUring the lasl few years, we have seized 
43000 kilogram of RDX mside the country. We will have 
to pay attention on how this much of substance is reaching 
our country. Many limes we have said that we will seal 
our border and fix wire over il but esp. in Jammu and 
Kashmir we have not been able to lay wire. I would also 
want that honourable Home Minister pay attention towards 
the provIsion of laymg wire. At the same time, I would like 
to say as the suggestion had also come last time that a 
five kilometer strip should be erected on our border. We 
would call It . No man's land' and it should be protected 
In such a way that anybody coming to it will be caught 
easily and seen easily. 

I would like to make one more suggestion. Generally, 
It has been seen that persons are arrested for having RDX. 
many persons have also been arrested but trial is not 
conducted against them. If trial is conducted it goes on 
for the years and concludes without any result. We have 
expenenced here thousands of persons, arrested are 
released later on or they are given no punishment. You 
have made the proviSion of capital punishment far it. I think 
It is a very good thing but at the same time you should 
also set up special Courts which should conduct trial of 
such persons within a limited period which should not 
exceed one year and the Court should be asked to give 
ItS decision within one year. By doing this, we can have 
a hold on such activities. Today, the way in which I.S.1 
has land the trap in our country. I understand that 
there is terrorism in the whole country. When a person 
walks out from his house in the morning, he always 
keeps it is mind particularly in my constituency.' Whether 
he would reach his house in the evening or not. I request 
you that as Shri Vora Ji said, this law should be 
implemented strictly. Action should be taken in this regard 
It would be better to conduct trial after setting up special 
Courts. 

Special watch is required on the movement of all types 
of explosives. Because, as has been told, usually these 
are used for constructing dams or r!)ads after breaking hills. 
Today, the situation in the country is that these are stolen 
on the way or from the store. Therefore there should be 
an effective control on them and we should also ensure 
effective use of explosive substances whereever there are 
available with us. 

At last, I would like to request once again I rise 
to support this Bill. Many people may be prove to link 
this issue to human rights but I think that the security 

of the country must recieve first priority and we should 
not hesitate to take stringent possible steps to ensure 
it. 

[English] 

PROF. R.R. PRAMANIK (Mathurapur) : Han. Chair-
man, Sir, I rise to speak on the Explosive Substances 
(Amendment) Bill. I have given some amendments also. 

While moving the Bill, the hon. Home Minister has said 
that this is a very simple Bill. Yes, it is simple because 
there are only three or four amendments. But it is not a 
simple Bill because capital punishment is being proposed 
in place of rigorous imprisonment. The Bill as it stands has 
got very weak definitions. This Bill se,"ks to fight terrorism 
and illegal use of explosives. 

The original Act of 1884 was brought into effect when 
we were under the British rule. 

The intention of that Bill was designed to control the 
manufacture, possession, use, sale, transportation and 
importation of explosives so as to prevent accidents. It was 
there in the Act of 1884. The name of the Bill was 
'Explosives Act, 1884; Then again in 1908. the Britishers 
enacted another Bill called, 'Explosives Substances Act, 
1908'. that was as per the English 'Explosive Substances 
Act in their own country. The object of that Bill. as written, 
was as follows: 

"It seeks to control crimes arising out of the illegal use 
of explosives". 

It was so because there was terrorism, Independence 
Movement throughout India, particularly in Bengal. There 
was a terrorist movement. To fight out that terrorism, the 
Independent Struggle in Bengal, the Britishers brought this 
'Explosive Substances Act 1908'. There is a clause 17 
about the 'Extension of definition of "Explosive" to other 
explosive substances.'At that time RDX and TNT were not 
there. Some other high explosives were also not there. In 
that section 17, there was a provision to include, because 
explosive substances are not exhaustive. 

Now, in this Bill, which the hon. Home Minister has 
brought here, the definition of "explosive substances" is 
very weak. About the definition of "explosive substance" 
it is written and I quote: 

"In this Act the expression "explosive substance" shall 
be deemed to include any materials for making any 
explosive substance" 

Now if I say where is the house of Ram?' One says, 
'it is just by the side of the house of Shyam'. When I say, 
'Where is the house of Shyam?' ,He says, 'it is just by the 
side of the house of Ram'. So, for life long, you can transfer 
the house 01 Ram and Shyam. But you will not get it. 
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Similarly. about the definition of "explosive substance" 
you have defined It In terms of "explosive substance"? 
What type of definition IS it ? What is the explosive 
substance' ? "Explosive Substance" is defined as explosive 
substance. So. it IS not a definition. The definition of it 
should be precise. In Law, the definition should be precise, 
exact and pOinted one. There should be no ambiguity. The 
definilion should be In the conventional sense and not in 
nuclear sense 

In the convention sense. 'explosive' IS defined: 

"a solid. gas or liquid matenal WhiCh, when 
triggered. will release a great amount 01 heat and 
pressure by way of a very rapid, self-sustaining 
exothermic decomposilion 

This IS the process. But In the present Bill, which 
the hon Home Minister has brought. the definition IS 
weal\. 

A comment has been made by an eX-Justice in a 
murder case of culDable homiCide amounting to murder.'But 
In the rarest of the rare case that penaJty should be 
Imposed.' The comment had been made by a Justice. What 
IS the definition of the 'rare case'? What is the definition 
of the 'rarer case'? And, what IS the definition of the 'rarest 
rZlse'? So. the definition is subjective. This comment was 
not made by me. It was by an ex-Chief Justice. 

Here also, In the Bill, the definillon IS very vague. 

MR. CHAIRMAN : Prof. R.R. Pramanik Please come 
to the subject. 

PROF. R A. PRAMANIK (Mathurapur) Sir, J am on 
the subject. 

Mr. Chairman, Sir, the definition of the "explosive 
substance" IS very weak. Only to strengthen my argument, 
I have citod the comments from eX-Justice about the rarest 
case In a Jaw. you have to define whICh was the exploSive 
substance- fire arm, fire works also (Interruptions) 

MR. CHAIRMAN : Please be brief. 

(Interruptions) 

SHRI G.M. BANATWALLA: There is no brief explosive 
. (Interruptions) 

PROF. R.R. PRAMANIK So, this should be clearty 
defined. 

About the 'Special Category Explosive Substances', 
the hon. Horne Minister has cited three examples. There 
are many other high explosives, for example, nitro 
glycerine, nitro glycol, di-nitro tolune, tri-nitro tolune, picric 
acid, di-nitro phenol, Iri-nltro resorcinol, cyclo try-methylene, 
tn-nitramine (RDX), PETN and so rna",! substances. 

18_00 hrs_ 

It is not exhaustive. It is Inclusive. This should be 
special category of explosive substances. 

[Translation) 

MR.CHAIRMAN : The time 01 the house IS upto 6 P.M. 
If the House IS agree, time can be extended by half-an-
hour. 

MAJOR GENERAL BHUVAN CHANDRA KHANDURI 
AVSM (Garhwal) : It may be completed within half-an hour. 

MR. CHAIRMAN : We will sit until it IS passed. If the 
House is agree, it will not take more time. 

[English) 

PROF. R.R. PRAMANIK : I am asked to say something 
about capital punishment. I am on the definilion. My 
amendment IS, you have to Include (i) sub-clause (c) 
special category explosive substance is defined in the Act 
A special category explosive substance shall be deemed. 
as it is mentioned here to include research development 
explosive, RDX. All this is mentioned In the Act. I want 
to add the special category of explosive substance. I want 
to add uranium 235 and plutonium. 

A 5 kg. uranium 235 was an explosive substance, not 
the atom bomb of hydrogen bomb which was dropped on 
Hiroshima. It is only 5 kg. of uranium 235 and plutonium 
It is only 4 or 5 kg. That is the critical m .... That material 
should be under special category explosive substance 
because some critical atom bombs are possible now. That 
is 200 tonnes of TNT, not kilo tonne, not mega tonne, not 
hydrogen, only critICal, that is below critical mass, small 
atom bombs which can destroy this Parliament House 
altogether. Small amount 01 Uranium 235 can do it. 
Scientists and technologists are trying on thiS. When thiS 
Bill was enacted during British period, RDX was nol there. 
For your information, there is cyclonlte- RDX, cyclo-
trimethylene-trinitramine which was discovered by Henning 
in 1899 and which was used in World War II. After World 
war II, the explosive character came in. 1920. So, the Bill 
was in 1884. At that time, RDX was not there and PETN 
was not there. It was discovered by Wilbrand in 1891. A 
time may come when there will be small atom bombs with 
Uranium 235 or plutonium. Then the question 01 
amendment will come. So, this being a special category 
of explosive substance, I have given amendment which 
include Uranium 235 and also plutonium. 

I request the Home Minister to include one more 
Clause (c) which is called the conventional explo:;lve 
substance because explosive substance contains both 
conventional and non-conventional substances. 

Mr. chairman, Sir, as males and females are con-
tained in human beings, the explosive substances contain 
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conventional explosive substances and non-conventional 
explosive substances. 

Now, I come to the provision regarding death penalty. 
Dunng the Bntish period, in 1908, the ExplOSive 
Substances Act was enacted to fight terrorism, If you go 
to the Andamans, you will find the Cellular Jail. There are 
Ihree wings out of seven which were meant for the 
terronsts, The British were afraid of the terrorists. The 
terrOrtsts used guns, revolvers and all those things as RDX 
and PETN were not there, The British enacted this Act to 
fight terronsm by imposing a rigorous imprisonment of five 
to twenty years or life imprisonment at the Andamans. All 
the cells were occupied by them, Some of those who were 
arrested are still alive in West Bengal. There was no death 
sentence to fight terronsm. 

There are laws under the Indian Penal Code where 
death sentence is prescribed for the following: (1) it must 
be awarded when murder IS committed by a person under 
sentence of Imprtsonment for life; (2) waging war against 
the Government of India and so on. So, there IS capital 
punishment for terronsm, But here death penalty has been 
mentioned. The Minister of Home Affairs intends to Impose 
for whom? II is mentioned here, 'any person, who 
unlawfully and maliciously causes, by any special category 
explosive substance, an explosion of a nature likely to 
endanger life or to cause serious injury to property shall, 
whether any injury to person or property has actually been 
caused or not, be punished with death' So, if there is an 
explOSion and none is dead, still, according to this Bill. If it 
is enacted, that man would be punished with death. 

For \he terrorists, there is a law which says that only 
possession IS enough to attract death penalty. There is a 
provision that the possession must be with the knowledge of 
the person in possession. For example, if come RDX is put 
into my pocket without my knowledge, if this Bill is enacted, 
I will have to go to the gallows because the RDX is there. How 
much of RDX is there, whether it is in my knowledge and 
whether it is in my control are not taken i_to account. 

I am against death sentence and I have given notice 
of an amendment. I am against death sentence because 
everl. the British did not include the death punishment for 
terrorists, They were also to fight terrorism. After 
Independence, it has become a political issue. I want to 
quote something which is not my quotation. 

"Can fear of death deter or diminish patriotic heroism 
or trei:l"'v~::!ble projects organised by suicide squads 
of maddened terrorists, desperate guerillas or hard-
ened mafia?' 

This. question was raised by no less u person .. 
than Mr. Justice V.A. Krishna lyer. The leading Jurist, 

Shri V.R. Krishna Iyer has pleaded for the abolitiol1 of death 
sentence. He is against the existing death sentence and 
our hon. Minister of Home Affairs is introducing a new 
death sentence for the special category of explosive 
substances. There is a debate between the abolitionists 
and the votaries of death penalty on the existing capital 
punishment. 

So. Shri Krishna Iyar says: 

"A leading terrorist has pleaded for the abolition of 
death sentence. As a Judge, he has written in his 
judgments that death sentence is not required in the 
present time, but as Indian law has laid down to award 
death sentence in certain cases he cannot change the 
law. So, he has suggested that death sentence may 
be awarded in the rarest of rare cases," 

MA. CHAIRMAN : Thank you. Nothing will go on 
record. 

(Interruptions) • 

PROF. A. R. PRAMANIK : I have given an amendment. 
(Interruptions) 

MA. CHAIRMAN I am repeatedly saying, please 
conclude now. 

Interruptions) 

PROF. R. A. PRAMANIK : A final sentence about what 
Mahatma Gandhi said. The Father of our Nation, Mahatma 
Gandhi had said that God alone can take away life because 
he alone gives it.. . (Interruptions) 

MR. CHAIRMAN: You have only seven minutes, but 
you have taken about 20 minutes, 

(Interruptions) 

PROF. R.A. PRAMANIK : So, no other parson can 
take away life. But he is now introdUCing death sentence 
only for 'possession and explosion', even if no person 
has got killed. The terrorist problem is' to be solved 
politically. Terrorism is a political issue. He is not an 
ordinary criminal. That problem can be solved only 
politically. (Interruptions) 

MA. CHAIRMAN : Thank you. 

[Translation] 

Now whatever you witl speak. will not go on 
record. .. .(Interruptions)" 

"Not Recorded. 
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MR. CH~iRMAN : I am repeatedly asking him to 
conclude. But he IS not concluding. I have requested him 
five times to conclude, but he is not concluding. 

PROF. R.R. PRAMANIK : In short, I want to say that 
the definition should be clear and there can be no 
ambiguity. I am against death sentence, but it has been 
inserted there In this Bill, only for 'possession and 
explosion'. He is not a murderer. The sentence of life 
Impnsonment is already there. The terrorist problem IS to 

. be fought politically and not by giving d~th penalty. So, 
I am against death penally. 

MR. CHAIRMAN Thank you. At the time of moving 
your amendment, you can say. 

PROF. R.R. PRAMANIK : I am having more to say 
In favour of my amendment. I am against death penalty 
Kindly give me a chance at that time. 

MR. CHAIRMAN Thank you. 

PROF. R.R. PRAMANIK Thank you very much. I 
conclude. 

[Trans/atlon] 

SHRI RAGHUVI-\NSH PRASAD SINGH (Valshali) : Mr 
Chairman, Sir, hon'ble Home Minister has brought thus Bill 
to make the law of old times more stringent to check the 
use of explOSive substances. I have came to know this 
thing atter heanng his speech. Whenever a diScussion is 
held on explosives substances, I remember that a 
SClencetist Nobel Sahab Invented the dynamite and atter 
this invention Noble Prize IS being given with the help of 
amounl mobilized from this Invention Noble Prizes runs 
atter hiS name. Now It IS given for all things hke Economics, 
Physics etc. for peace 

Sir, Minister has said In hiS speech that sCience has 
made much progress. Heavy pUnishment will be awarded 
to those who will have or use the new explosive and 
dangerous destructive substances invented. The provision 
of fapital punishment has also been made. It seems to 
us from it that the terrorism and other similar crimes cause 
a huge loss of life and property. So, there should be more 
stringent law to tackle such acts and the persons involved 
must be punished. 

We do not know whether RDX or the substance of 
special explosive category enumerated recently are 
manufactured in our country or supplied by foreigners to 
create terrorism. He was telling about having or using the 
explosive substances that the persons who have or use 
such substances, should be strictly dealt with. There is a 

prOVision of capital punishment in our constitution for those 
who kill someone with the help of Lathi, or sickle or othel 
thing but it is n.)\ Justified to make the provision of capital 
punishment for those having explosive substances. But we 
are against the terrorism. In any way, terrorism should be 
checked and the persons who create terrorism, should be 
pUOlshed. 

I would like to say that their spirit is right that such 
persons should be strictly dealt with. We will support their 
spirit but [English] Junsprudence is the eye of law, 
(Translation] All right, guilty persons should be punished 
but no Innocent should be pUnished [English] Jurispru-
dence IS the eye of law (Translation] means that suppose 
a person steals some dangerous explosive substance or 
RDX In the form of powder and put it into the pocket of 
an Innocent person, then would it be right to give capital 
punishment to this innocent person. Therefore, before 
framing stnct law, we should consider it senously that no 
Innocent person should be punished. The justified law 
should be enacted. 

He was saying that Atom-bomb, plutonium, uranium 
should be Included in this law. If these are included, these 
persons will also be punished because they have recenlly 
conducted nuclear test. PUOlshment IS given In case of 
small explOSion but who will pUOlsh those who blast 
alom-bomb. There.re, ~twe eQ&Cting thiS law, 
every possible steps should' be ca'rdTully considered and 
the supply of explosives to the country should' be 
checked by framing strict law. It should be stopped and 
ascertained whatever It is supplied from abroad or 
manufactured In our own country because common people 
do not know about it keeping in mind that no innocent 
person should be punished, a strict law should be framed. 
We respoct their spirit. Terrorism create danger to the 
national security, lines and humanity. Therefore, every step 
should be taken to check it but these steps should be 
lustified. 

Their Minister George Sahab said about Badodra 
dynamite that the Violence in which no life is lost, is not 
violence indeed. This IS also a combatant, non-Violence 
Guerilla Satyagrah. Due to political reasons, some persons 
indulge in the destruction of lifeless things in order to altract 
other's attention. If same punishment is given for killing of 
human beings and destruction of lifeless things, their 
Minister will also come under the purview. of this law, 
Therefore, you should not enact such law fII1d your own 
Minister will be put into trouble, Therefore, a stem law 
should be enacted against the terrorists who catlse loss 
to lives and property and rI8tional security we are In favour 
of it, 
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SHRI KHARABELA SWAIN (Balasore) : Sir, I rise to 
support the Bill. I was very much surprised to hear my 
predecessor speakmg agamst the provision of death 
penalty I! IS very easy, for an academic discussion, to say 
that any terrorist IS a political activIst. An lSI agent who 
has come from Pakistan, who has exploded the device 
destroymg property worth crores of rupees and killing 
hundreds of people IS a political activist? I was very 
surprised to hear the hon. Member saying that he should 
be deal! politically. I hope he would say the same, in case 
one 01 his relatives, supporters or Party Members IS killeJ 
and deal With him politically. I think what he said was meant 
lor lust an academiC diSCUSSion. I strongly oppose him. I 
very strongly support the Bill that has been brought before 
the House by the hon. Home Minister, I am very much 
in favour of death penalty. 

I know that there may be some difficulty. As you 
yourself have mentioned. some mnocent persons may be 
put to trouble If someone puts RDX into the pocket of 
some innocent person. just like the laws relating to 
narcotics. he may be put to some difficulty. We all know 
that in the Indian Couns of law only in the rarest of rare 
cases. death penalty is awarded. So. it is not that the judge 
will handle tha case in a casual manner. The Judge will 
certainly go into the details of the case before awarding 
the death penalty. He will positively convince himself that 
actually the hemous crime was going to be committed by 
the concerned person. I would like to quote Clause 3(b) 
which says 

"Any special category explosive substance an explo-
sion of a nature likely to endanger life or to cause 
serious Inlury to property shall. whether any injury to 
person or property has been actually caused or not. 
be punished with death, or imprisonment for life, and 
shall also be liable to fine." 

Let me take a hypothetical ,case in which nobody is 
killed in an explOSion. But we have to take into 
consideration his intention. When the .concerned person 
exploded the device, his intention was to kill. to destroy 
or to subvert the system. His intention was to create penic 
in the country and it was a mere concidents that nobody 
was killed. If that person is allowed to go scot-free, he 
will again try to resort to the same thing. If we let his loose, 
he will attempt the same thing once, twice or thrice until 
he is given a death penalty. I would however, say even 
the death sentence is not enough for such prepetrators 
of the worst kind of crime against the mankind. By awarding 
death penalty, we will only get rid of one heinous criminal 
but by his misdeeds we might have lost hundreds of 

innocent lives. So what is the harm in awarding death 
penalty to such a person? There is no harm in it. Shri 
Chaman Lal' 6upta has mentioned that over 43,000 
kilogram of RDX had been seized over the years in our 
country. 

Not only that. the Intelligence Bureau has also found 
that Pakistan seems to have pushed 51,000 kgs. of RDX 
into India. Sir. Just see, who are the criminals and villains 
of thiS case? It IS mostly perpetrated by lSI and its agents 
in India. I will give you the examples of the last ten years 
to show what has happened in India due to the heinous 
deeds of lSI. Clviliens killed due to lSI terrorism in the last 
ten years - 21.951: security men killed in the last ten years 
due to lSI activilies - 5.101: persons rendered homeless 
due to these activities - 2,79.000: property damaged to the 
tune of Rs. 2,000 crore and weapons smuggled into India 
- 61,900. Shall we allow India to become a soft State or 
a banana State? We cannot allow. How can we allow? 
May be the death penalty might act as a deterrent among 
the carners and those infiltrators who are coming from 
across the border. So. I support it. 

The lSI activities in India have penetrated not only ill 

Jammu and Kashmir but have also penetrated into Kerala. 
Tamil Nadu GUlarat and North East. They have penetrated 
into places like Agra. Kanpur Ferozabad and into all sorts 
of places. The lSI is also financing so many people. It is 
now financing the Kashmlri shopkeepers. People staymg 
in the five star hotels pay any prices for the strategically 
located property where there is a chance of Intelligence 
gathering and contact points of terrorists. 

Secondly. they also indirectly help the human rights 
activists by buymg their books. painting and other things. 
They also finance some film actors who go to Pakistan 
and they become their supporters. 

{Translation] 

MR. CHAIRMAN (SHRI RAGHUVANSH PRASAD 
SINGH): A person will be punished if he keeps any 
explosive substance whether they are I.S.I. or B.S .. I. 

{English] 

SHRI KHARABELA SWAIN : Sir, Give me two more 
minutes, I Will conclude. I support this Bill, I just 
congratulete the Home Minister for introducing the National 
Security Council. I know, it will take sometime to give good 
shape to it because we do not have so many experts in 
India with regard to Myanmmar. Middle East and with 
regard to other places ... (Interruptions). Sir, I am very 
sorry that another two minutes were not given to me. 

{Translation] 
r., 

.Other Members took 20-25 minutes and you said 
nothing to them. 
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[English] 

Sir, I just support this Bill, I appeal to the hon. Home 
Minister that he should see that if there IS any lacuna in 
the National Security CouncIl. that should be set right. The 
political connections of people like Romesh Sharma should 
be brought out and the people should know with whom 
they had connections. The people should also know how 
Dawood Ibrahim and Romesh Sharma are perpetrating 
heinous crimes in India. 

With this appeal to the hon. Home Minister, I conclude 
my speech 

SHRI S. SUDHAKAR REDDY (Nalgonda) : Mr. 
Chairman, Sir. thank you for giving me this opportunity to 
speak. I agree that there should be more severe 
punishment. but at the same lime. I am atrald that this 
can be misused particularly the provIsion of death penelty. 
Hence, I request the Home Minister to see that there should 
be a difference between the anti-social elements who resort 
Ie terrorism and the otner type of activities. Unfortunately, 
In the last several year~. terrOrism has Increased in our 
,-"lIntry The Home MInister, while introducing the Bill, has 
rightly explained that there are different spots in Punjab. 
Jammu and Kashmlf. Tamil Nadu. Andhra Pradesh, North-
East and several places where, terrorism has Increased. 
In Kashmir and other places. It IS the lSI which IS the anll-
national element I woula have unheSitatingly accepted the 
rroposal if It I~ against the lSI or it it IS against the anll-
n.llional elements who are taking support Irom oUtSide and 
Irylng to disrupt thE' Integrity 01 thiS country and who want 
to (jpstroy the unity 01 thiS country 

T erronsm inSide thp country should be seen from a 
differpnt angle. I do not support terrorism I come from 
Anrthra Pradesh where Peoples War Group are resorting 
to Violence and more than '00 leaders and cadre Irom 
our Party. CPI have been killed There IS a target Itst of 
more than 200 CPI leaders who are in the hit list. Bu1 still, 
I do not think Naxalism or the People's War Group can 
be finished by treating this only as a law and order Issue. 
It is a soclo-p.:>htico-economi: issue and II should be solved 
from that angle, I do not see there is only jaw and order 
Issue, When they take to weapons, naturally, others will 
also take to weapons and the Govemment also has 10 deal 
with It through weapons. There are lake encounters in 
valious parts 01 Andhra Pradesh. Unfortunately, innocent 
people are being punished. Hence. it should be seen from 
a different angle. 

Why has this terrorism come up in Assam? 
Unfortunately, the whole of India has to be blamed lor that. 
The Assamese people worked to delend their culture, they 
wanted to defend the integrity from the onslaught from 
outside which could not be stopped. I do not support 
terrorism. It should not be accepted. When justiciable 

demands In a legilimate way are not met somt.' p('ople 
resort to terrorism. Unlortunately. some scehom: ot the 
people do support It. We should see to it that thf' baSIC 
problem 01 terrorism should be solved instead 01 trea,,"~ 
it merely as a law and order issue, 

As you rightly pointed out , It IS the Ifony 01 history 
that only last week we congratulated Prot. "'mntya Spn 101 

getting the Nobal Pnze. How noble IS thiS man who earned 
billions 01 dollars lor Inventing dynamite and explosives' 
He is the launder of Ihe explOSives. Today. thiS NObal Pllll' 

IS the most preshglous and Ihe most valuable onr. 
throughout the world, Now In this very Parliament, altel 
a week or sn 01 that event, we are conllng With a Bill tc., 
Imposing capital punishment Including. death penally. lor 
those who Will have the explosives. I do agree that tho"£' 
people who resort to massacre with an intenllon to ~ III 
pt'lople, should be punished more severely. 

Here I would hke to say that the Home Minister should 
reconsider Section 3 01 the Bill which talks about the death 
Pflnalty. 

Under Section 5. I am particularly alrald about the 
punishment lor possessing exptoslves under SUSPICIOUS 
circumstances. 

This is the thing which can be misused. 

I would like to submit that In Andhra Pradesh, like in 
any other part of the country to have fire arms is prohibited 
The people in rural areas, to defend themselves. get lire 
arms to kill wild animals to delend their crops and most 
of them are being arrested lor haVing the lire arms without 
permission, without licence, 

We do know that th6 dacoits, the anh-social elements, 
the naxahtes, everybody In thiS country have weapons 
except the law abiding cillzens 01 thiS country. If they have 
the weapons, then they will be put behind the prison lor 
this type of reason. Now in the name 01 antl-naxalite 
activities, this is being done. 

So, while condemning terronsm. I request the han 
Home Minister to reconsider about the death penalty and 
other things. 

With these few words except death penalty, I support 
the Bill. 

SHRI C. KUPPUSAMI (Mlldras North) : Mr Chairman, 
Sir, while I rise to speak on the Explosive Substances 
(Amendment) Bill, I would like to put forth a lew points, 
on behaH 01 my party, the DMK The hon ~ome Minister 
Shri l K Aclvani has brought forward thiS Amending Bill 
to give 'special category explosive substance' to high and 
lethal explosive materials like RDX PETN, HMX. TNT, etc., 
remote contrel devices 1\010 to provide for maximum 
punishment to the offenders. 
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[Shri C. Kuppusami) 

Though the objective and the spirit of the Bill seen 
to be good, I would like to know who has created this sort 
01 situation where the terrorists and anti-social elements 
move freely with all sorts of explosives. How they could 
smuggle these explosives into our country regularly? 
According to one report, over 43,000 kgs of RDX had 
been seized over the years in the country and the 
collective explosive power of such materials could lead 
to unprecedented destruction. According to the Govem-
ment's own document, Pakistan is suspected of having 
pushed in about 51,B10 kgs. of high explosives, mostly 
RDX. 

For taking effective steps to check smuggling, the 
Central Government should come forward for establishing 
Explosive Control Bureau in all the regions which are 
threatened by RDX explosive activities. So unless the 
Central Government take effective steps to keep a strict 
vigil on the coastal lines and international borders and to 
modernize the security system to cope up with this sort 
of increasing menace, the situation would, instead of 
improving, deteriorate lurther. 

The hon. Home Minister should consider providing 
adequate funds to the State Governments to fight the 
menace of smuggling of RDX explosives into the State to 
create insecurity, communal clashes among the people. To 
launch a systematic action to locate and seize explosives 
that have been smuggled into the State requires huge 
number 01 pOlice force and machinery. The State 
Government on its own, because of resource crunch, 
cannot bear such a heavy burden of expenditure. The hon. 
Home Minister may, therefore, consider sanctioning 
additional funds for meeting this demand, namely, 
increased surveillance, purchase of vehicles and commu-
nication equipments for these operations. 

In the wake of recent report of suspected terrorists' 
attempt· to strike soft targets on the anniversary of Babri 
Masjid Demolition on December 6, 199B, the State 
Government, under the dynamic leadership of our hon. 
Chief Minister Dr. Kalaingar Karunanidhi, too~ all preventive 
steps to instil confidence among the general public. Even 
the US administration had warned their tourists to avoid 
going to Tamil Nadu during that period, fearing bomb 
blasts'. But our State Govemment had taken all 
precautionary measures by reinforcing security and 
constant vigil, and no such untoward incident took place. 

Our hon. Chief Minister has demanded strengthening 
of the Coast Guards for reinforcing surveillance along the 
coastal lines of Tamil Nadu and for carrying out intensive 
patrolling in the high seas for prevention and detection of 
smuggling of high explosive materials. I would urge upon 

the Central Government to do the needful so that the 
effective implementation is done and the explosive 
materials could be seized before they could reach the 
shore. 

Hon. Home Minister, through this Bill, seeks to get 
more powers and to inflict capital punishment to the 
offenders under the provisions of the Explosive Substances 
Act. But there is a saying 'power corrupts and absolute 
power corrupts absolutely.' So, I would request the hon. 
Home Minister to give an assurance to the Parliament that 
the powers vested in the Government will not be misused 
for political purposes, and innocent persons would not be 
harassed unnecessarily. There should be some safeguards 
and guidelines so that whoever is in the Government would 
not misuse the provisions of this Bill. 

With these words, I conclude. Thank you. 

SHRI K.S. RAO (Machilipatnam) : Mr Chairman Sir, 
days are gone when there were straycases where 
explosive substances were used. It was used by Shaheed 
Shagat Singh in the interest of the nation. It was out of 
patriotism that he had done it. But today in a situation 
where values have come down and morals have come 
down, there are mercenaries, paid terrorists who live on 
it and who make themselves heroes. Instead of condeming 
them, there are certain well-placed citizens who will not 
leel shy to tell their association with them. It is very 
unfortunate. In these circumtances and in a situation where 
the CUlprit, who has made this or who has used this to 
kill somebody or to cause damage to the property. instead 
of feeling shy thinks that he is a hero. 

I definitely appreciate the Home Minister for bringing 
a rigorous legislation and bringing a change in the existing 
Act. I am in favour of it. But I only wish that it should not 
be misused in any case. He should have included some 
clauses to prevent the misuse of this act, as the previous 
speaker said, for political reasons. That should not be 
allowed. As Shri Sudhakar Reddy said, once the death 
penalty is given and if it is later found that he is innocent, 
we cannot save him. We do agree that because of Indian 
cuhure and tradition, we always believe in reforms. We do 
still believe in reforms. But the recent incidents and trends 
do .indicate that unless there i~ a fear of this capital 
pUnishment, the number of cases would go much higher. 
So, capital punishment has to be there. I support the death 
penalty. But I only wish that there must be some 
precautions. In this context, I wish the hon. Minister to refer 
to the Bill. Clause 3 of the Bill deals with punishment for 
causing explosion likely to endanger life or property and 
the punishment is irrespective of whether the damage is 
done or not. It is agreed. Part 1 of clause 4 deals with 
punishment for attempt to cause explosion. In clause 3 also, 
irrespective of whether the damage has occurred or not. 
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they are giving the punishment. Unless there is an attempt, 
It could not have faiied. So, I think that he may please 
give a thought to It. The first part of clause 4 relating to 
pUnishment for attempt to cause explosion could have gone 
into clause.3 and not clause 4. He can give a thought 
to it and if necessary, he can think of bringing an 
amendment later on. 

As some Members have said, I am of the opinion that 
there must be special courts constituted excluslve!y for this 
purpose, keeping in view the delays that are occurring in 
tinalislng these cases. When there is no fear of law in the 
minds of the citizens, no amount 01 police force or no 
amount of security can prevent these activities. Basically, 
the citizens must have a fear that if they commit a crime, 
they would be punished mercilessly. That fear has gone 
away from the minds of the culprits; it is only the law-
abiding citizens who are suffering, and the people who do 
not care the law are doing all these things. They are getting 
shalter also. When well-placed people associate them-
selves With such people out of Ignorance, then I can 
understand. But I regret to say that even after knowing 
the antecedents and their acllvilles, they say that they are 
associated With such Criminals, It is a matter of shame, 
and I do not know how they could say so. 

Your deCISion to Impose death penalty IS all nght, and 
you are telling that it should be so in the case of rape 
also. My only worry is about the tendency to misuse such 
things in the present situallon. It should not be used for 
political reasons or to achieve any political goals. That 
should be taken care of. . (Interruptions) 

SHRI B.M. MENSINKAI (Dharward South) : I oppose 
thiS proposal 01 death penalty because the Govemment 
has no power to award death penalty to any cnmlnal. 

SHRI K.S. RAO : In that context, I request the hon. 
Home Minister to take into account the reasons behind the 
disparities in this country because 01 which, sometimes. 
some people are becoming aggressive. I wish that you 
must concentrate on the rampant corruption that is there 
in the country and the disparities that are there between 
the rich and the poor, If we can eliminate both of them, 
we can reduce the number of people who are involved 
in the terrorist activities. 

With these few points, instead of taking more time, 
support the Bill proposing severe punishment, more 

particularly at this juncture when the terrorist activities are 
tm the increase. Thank youo very much. 

[Translation} 

. SHRI MOHAN RAWALE (Mumbai South-Central) : Mr. 
Chairman, Sir, I support the explosive substanCeS 
(Amendment) Bill on behalf of Shiv Sena. Today, there is 

not even a Single State In Hlndustan where bombs have 
not been blasted. Even our Home Minister had a narrow 
escape, LS.I. had tned to kill him. Four thousand bomb 
blasts occurred In Kashmir after Independence wherein 
more than 50 thousand people died. Bomb blast took place 
In Mumbai also. The Minister of Home Affairs IS present 
here. Dawood Abrahim and hiS hencemen who were 
responsible for bomb blasts in Mumbai, are absconding. 
It was informed In the House that I.S,1. was behind the 
blasts occured in Mumbai. Now Dawood Abrahim has fled 
to Pakistan, I would like to know whether he is going to 
be brought to India or he is to be forgiven ? 

Mr. Chairman, Sir. I would like to speak for some mQre 
time because I have come to the House after a long lime. 
A large number of training centres of I.S.1. are operating 
in India. Earlier there was government 01 United Front, 
Government of Congress. they told the house that there 
are training centres. I would like to ask about the number 
01 remaining such training centres in India and the reasons 
for not getting them abolished, Recently the provision of 
capital pUnishment has been made In this regard. I submit 
thai if one loses property it can be recovered but lose of 
hves can never be recovered. Today. blasts have taken 
place in every State of India I.e. Maharashtra, Andhra 
Pradesh, Bengal. Tamil Nadu where many lives were lost. 
I would like to ask the ,Minister of Home Affairs the quantity 
01 RDX brought to India so far. Bomb blast fook place and 
It means RDX has been smuggled to India in big quantity. 
Bombs. hand grenades and Machine-guns were smuggled 
In Maharashtra after riots in 1993, Raids were conducted 
twice and many terriorts were arrested, I wQuld like to know 
about the quantity of RDX being smuggled to India, Today 
India is in danger. 

Communists Member are not present here and 
Congress Members are very few. The issue of minorities 
is raised here, When culprits are apprehended. who tJelong 
to minority (Interruptions) 

{English} 

SHRI S. SllDHAKAR REDDY Is it only minorities? 

[Tran~tion} 

SHRI MOHAN RAWALE : Guilty should be punished, 
But when people of minority are arrested, the reply should 
be such that we are one and guilty should be awarded 
death sentence irrespective of religion and caste, If any 
thing happens, we are attacked by saying Hindu-Hindu. 
They an are helpless for votes and thafs why they do not 
raise voice. . . (Interrupr;on.) Listen to me. You can 
understand what I am saying but you have no guts to 
speak_ .. (InterruptkJnB) I support and welcome the 
BIll moved by you. It should be implemented without 
delay. " cuIpritB is apprehended, he should be shooted 
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[Shn Mohan Rawale] 

Imnlediately. You see the average of innocent people 
killed and daily bomb explosions taking place in one or 
the other place. More than lour thousand bomb blasts have 
taken place In Kashmir. You can see the average of entire 
India. 

Thanking you for giVing me an opportunity to speak. 

(English] 

SHRI C. GOPAl (Arakkonam) : Sir, I would like to seek 
:I clanflcallon from the hon. MInister. There was a bomb 
hlast In Tamil Nadu In which the hon. Home Minister had 
a narrow escape The BJP unit of the State of Tamil Nadu 
has submitted a Memorandum. which has been signee; by 
a few lakhs of people. demanding a CBI enquiry into the 
matter. One Shn Basha was arrested In the matter and 
it is suspected that he IS an lSI agent (Interruptions) 

SHRI C KUPPUSAMI : Sir. the Government of Tamil 
Nadu had taken all necessary steps and the Central Home 
Minister was also satisfied with the situation. 
(Interruptions) 

SHRI C. GOPAl : Sir. I have been given to understand 
that the Chief Minister of Tamil Nadu had written a letter 
for haVing tile mailer enqUIred Into by the CBI. I would 
like to know wllether there IS any proposal for conducting 
an enqUiry by the CBI or not 

{Translation! 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): Mr. Chairman, Sir, I am highly grateful to the 
House that they h<lve broadly supported the Bill. I'll try to 
give reply in brief to the questions raised and apprehenSions 
expressed during the discussion. Firstly. Prof. Pramanik is 
the only Member who has made amendment. I was listening 
him attentively and I would say that I studied it and after that 
I again collected informallon from the Ministry of Defence 
because he mentioned about plutenium and Uranium and 
said that thiS category should also be mentioned. I had to 
ask from the Ministry that we have only mentioned about 
R.D.X .. H.M.X. and T.N.T. but amendment has come and 
what would they say about it. I was told by the scientists 
that these are radioactive substances, and not compounds 
and here It is written as compounds. 

{English] 

It is not a compound, it IS an element. Furthermore, 
it IS a radioactive substance which, in its ordinary form. 
is not explosive. It becomes explosive when it is enriched 
and fusion is allowed to take place at 8 very very high 
temperatuAl. Othewise. they are not exptosive in that 
sense. 

PROF. RR PRAMANIK (Mathurapur) : Uranium 235 
is a fissile material and not a fertile one. Natural Uranium 
contains Uranium 235 and Uranium 238. Uranium 238 is 
a fertile element, not a fissile one. For making a bomb, 
critical mass is required. But Uranium 235 is an explosive 
nuclear substance. When you call a substance explosive. 
it can be a conventional explosive or a nuclear explosive 
but it is an explosive substance. For making a bomb, critical 
mass is required, detonation is required and so many 
technologies are required. But Uranium 235 is enriched. 
PlutOnium is a fissile element Sub-critical bombs are now 
coming In. 

SHRI lX ADVANI : I shall keep your knowledge in 
mind. But I do not want to make amendments in the law 
which give ideas to people. Firstly, i .. :~ essentially a matter 
on which scientists can comment: I \'cJid not claim to do 
that. But I did enquire. a:!er YOlli amendment. and I did 
go Into the whole thing. After all that, I came to the 
conclusion that the present formulation of the law is the 
best because It . includes' and it does not exclude anything. 
Today, at least we are aware that the kind of explosives 
Pakistan or the lSI have been providing to the militants 
are. principally these three. These are substances that are 
being prOVided and, therefore, they have been speCifically 
menlloned. 

{Translation! 

It has been repeatedly said that if it is found With 
somebody by mistake. that will be hanged. it is nol like 
that. It is written in each provision i.e. you will see II In 
the clause 3. 

[English] 

"Any person who unlawfully and maliciously 
causes. by any explosive substance, an explOSion of a 
nature .. ." 

[Translation] 

All this terminology clarify that it will not be deCided 
by any executive and there is no question of hanging 
anybody. It will be decided by the Court and appeal will 
be made at proper place about the Judgement of the Court. 
Yes, you can say that you were quoating Krishna Iyeer 
and was accepted not only in the world but in India too, 
we have heard the discussion over the years from lawyers, 
judges that capital punishment IS a solution or not, whether 
there should be capital punishment or not. I am of the view 
that there is utility of capital punishment in context of India 
and if a person brings R.D.X. from Pakistan and blows 
off a train here and kills innocent people there should be 

19.00 hrs. 

provision for capital punishment in that .:ase. Capital 
punishment should not be the minimum punishment, 
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that's why the provision of life imprisonment has 
been retained in original Bill. For example if judge go 
through the entire case and reach to the conclusion 
that life imprisonment should be awarded instead of 
capital punishment he would have to decide in this 
regard. 

Keeping it in mind that there should be no misuse, 
but on the other hand such terrorism in which terrorist 
undertakes the work with the help of Pakistan but fails to 
do the work and no death is caused, therefore he cannot 
pe acquitted from the cnme. If a person does an explosion 
and nobody dies it must be seen that if he does an 
explosion. death may take place or not as he derails a 
train. suppose people are saved and no death takes place 
but to derail a train is such an offence for which punishment 
should be given main care that who will use explosive 
particularly in this case major care and who will use special 
category explosives and does try to kill. for that there is 
a provision. 

Shri Mohan Rawale has mentioned about the serial 
bombing of 1993 bomb blasts. The next day I went there. 
I had m~self seen the havoc caused by RDX, it was my 
first experience. I had seen bomb blasts in Delhi. Punjab 
and other places but I had seen the evoc caused by RDX 
blast for the first time. I visited those 13 places where It 
was used. pcvticularly I still remember the scene of Worl!. 
It seemed as that of 1945 war. in which we had witnessed 
bombing. big craters were created due to RDX. Therefore, 
a deterent provision should be made for those who possess 
explosives of special category. Therefore, I would request 
the House to pass thiS Bill unanimously. Govemment is 
vigilant about the questions asked by honourable Members 
like the guidelines as to lolLhat is being done about I.S.I. 
and as Chaman Lal ji said that people are intruding. Neither 
the Govemr:lent nor I claim that uy making such provisions 
the vexed problem of terrorism would be solved. There is 
no doubt that apart from this we WIll have to take stringent 
measures. 

(English] 

SHRI AJAY CHAK'RAeoRTY \daslrhat) : Is it for 
lSI? 

SHRI l.K. ADVANI : It is not for lSI. There is no 
mention of lSI. These explosives are not avaHabIe here. 
They have got from them. . . . (Interruptions) 

MA. CHAIRMAN : The question is: 

"That the Bin' further to amend the Explosive 
Substances Act, 1908. be taken into .consideration." 

The motion was adopted. 

PROF . .A.R. PRAMANIK: But Sir. I have got the 
amendment. I was assured that I would speak later on. 
on amendments. 

MR. CHAIRMAN: The House Will now take up clause 
by clause consideration of the Bill 

CI.u .. 2 

PROF. A.R. PRAMANIK. I beg to move: 

Page 2. line 5 and wherever they occur in the BiII,-

for "any explosive substances· 

substitute "any conventional explosive substance."( 1 ) 

Page 2, lines 14 and 15.-

after ·compounds" inser1-

"Nuclear explosive substance VIZ Uranium 235 and 
Plutonum". (2) 

Page 2, -

"(c) the conventional explosive substances shall be 
deemed to include all the explosive substances excent 
the special category explosive substances. (3) 

SHRI L.K.ADVANI: Sir. he has already spoken. In fact. 
hiS entire speech was on his amendments. I have noted 
everything. I am sorry, I am not able to 'a accept it. 

{Translation] 

If you will explain about conventional, then you will 
have to explain about unconventional also. Here explationa-
tion has been made. One is 01 explOSive substance and 
the other is 01 special explosive substance. There are only 
two categories, These suffice the purpose. I have given 
the reply about Plutonium and Uranium. I can say that I 
do not consider it necessary to accept your amendment 
lor the purpose of this law. Your opinion will be that there 
should be no capital punishment but the opinion of the 
Govemment is that atleast capital punish-ment should be 
awarded for such crimes till there is a provision of capital 
punishment In our law. 

I would like to request you to withdraw your 
amendment and this House should unanimously accept this 
important law. 

{EnglIsh] 

PROF. A.R. PRAMANIK (Mathurapur): While replying 
to this BHI, hen. Home Minister mentioned about RDX, 
PTEN, lSI ,'fBnIS and Pakistani people. But in the Bill, 
there is no mention of lSI people or spies or Pakistani 
people. While giving the reply, the hen. Home Minister 
mentioed lSI, Pakistani agents and foreign nationals. There 
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IShrt Mohan RawaleJ 

Imnledlately. You see the average of innocent people 
killed and daily bomb explosions taking place in one or 
the other place More than four thousand bomb blasts have 
taken place In Kashnm You can see the average of entire 
India. 

Thanking you for giVing me an opportunity to speak. 

{English} 

SHRI C GOPAL (Arakkonam) : Sir, I would like to seek 
;1 clnrtflcatlon from the hon. MInister. There was a bomb 
hlast In Tamil Nadu in which the hon. Home Minister had 
a narrow escape The BJP unit of the State of Tamil Nadu 
has submitted a Memorandum. which has been signed by 
a few lakhs of people. demanding a CBI enquiry into the 
matter One Shrt Basha was arrested in the matter and 
it IS suspected that he is an lSI agent. . (Interruptions) 

SHRI C KUPPUSAMI : Sir, the Government of Tamil 
Nadu had taken all necessary steps and the Central Home 
Minister was also satisfied with the situation. 
(InterruptIOns) 

SHRI C. GO PAL : Sir. I have been given to understand 
that the Chief Minister of Tamil Nadu had written a letter 
tor haVing the matter enquired Into by the CBI. I would 
like to know whether there IS any proposal for conducting 
iln enquiry by the CBI or not. 

{TranslatIOn! 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI). Mr. Chairman, Sir, I am highly grateful to the 
House that they hnve broadly supported the Bill. I'll try to 
give reply In brtef to the questions raised and apprehensions 
expressed during the diSCUSSion. Firstly, Prof. Pramanik is 
the only Member who has made amendment. I was listening 
him attentively and I would say that I studied it and after that. 
I again collected information from the Ministry of Defence 
because he mentioned about plutenium and Uranium and 
said that thiS category should also be mentioned. I had to 
ask from the Ministry that we have only mentioned about 
R.D.X .. H.M.X. and TNT. but amendment has come and 
what would they say about it. I was told by the scientists 
that these are radioactive substances. and not compounds 
and here It is written as compounds. 

(English) 

It IS not a compound. it IS an element. Furthermore, 
it IS a radioactive substance which, in its ordinary form. 
IS not explosive. It becomes explosive when it is enriched 
and fusion is allowed to take place at a very very high 
temperatu~. Othewise, they are not explosive in that 
sense. 

PROF. R.R. PRAMANIK (Mathurapur) : Uranium 235 
is a fissile material and not a fertile one. Natural Uranium 
contains Uranium 235 and Uranium 238. Uranium 238 is 
a fertile element, not a fissile one. For making a bomb, 
critical mass is required. But Uranium 235 is an explosive 
nuclear substance. When you call a substance explosive, 
It can be a conventional explosive or a nuclear explosive 
but it is an explosive substance. For making a bomb, critical 
mass is required, detonation is required and so many 
technologies are required. But Uranium 235 is enriched. 
PlutOnium is a fissile element. SUb-critical bombs are now 
coming in. 

SHRI L.K. ADVANI : I shall keep your knowledge in 
mind. But I do not want to make amendments in the law 
which give ideas to people. Firstly, i:s essenttally a matter 
on which scientists can comment: I v'GJld not claim to do 
that. But I did enquire. d:!er your amendment. and I did 
go into the whole thing. After all that, I came to the 
conclusion that the present formulation of the law IS the 
best because It 'includes' and it does not exclude anything. 
Today, at least we are aware that the kind of explosives 
Pakistan or the lSI have been providing to the militants 
are, principally these three. These are substances that are 
being provided and, therefore, they have been speclflcZllly 
mentioned. 

(Translation) 

It has been repeatedly said that If it IS found With 
somebody by mistake, that will be hanged, It IS nnt like 
that. It is written in each proviSion I.e. you Will sec II In 
the clause 3. 

{English] 

"Any person who unlawfully and maliciously 
causes, by any explosive substance, an explOSion of a 
nature. . ." 

(Translation] 

All this terminology clarify that it will not be deCided 
by any executive and there is no question of hanging 
anybody. It will be decided by the Court and appeal will 
be made at proper place about the judgement of the Court. 
Yes, you can say that you were quoating Krishna Iyeer 
and was accepted not only in the world but in India too, 
we have heard the discussion over the years from lawyers, 
judges that capital punishment is a solution or not, whether 
there should be capital punishment or not. I am of the view 
that there is utility of capital punishment in context of India 
and if a person brings R.D.X. from Pakistan and blows 
off a train here and kills innocent people there should be 

19.00 hrs. 

provision for capital punishment in that .:ase. Capital 
punishment should not be the minimum punishment, 
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that's why the provIsion of life imprisonment has 
been retained in original Bill. For example if judge go 
through the entire case and reach to the conclusion 
that life imprisonment should be awarded instead of 
capital punishment he would have to decide in this 
regard. 

Keeping it in mind that there should be no misuse, 
but on the other hand such terrorism in which terrorist 
undertakes the wor1< with the help of Pakistan but fails to 
do the wor1< and no death is caused. therefore he cannot 
be acquitted from the crime. If a person does an explosion 

.. and nobody dies it must be seen that if he does an 
explosion, death may take place or not as he derails a 
train. suppose people are saved and no death takes place 
but to derail a train IS such an offence for which punishment 
should be given main care that who will use explosive 
particularly in thiS case major care and who will use special 
category explOSives and does try to kill, for that there is 
a provision. 

Shn Mohan Rawale has mentioned about the serial 
bombing of 1993 bomb blasts. The next day I went there. 
I had m~self seen the havoc caused by RDX, it was my 
first experience. I had seen bomb blasts in Delhi. Punjab 
and other places but I had seen the evoc caused by RDX 
blast for the first time. I visited those 13 places where it 
was used. p,\rticularly I still remember the scene of Worlt. 
It seemed as that of 1945 war, in which we had witnessed 
bombing. big craters were created due to RDX. Therefore, 
a deterent provision should be made for those who possess 
explOSives of special category. Therefore, I would request 
the House to pass thiS Bill unanimously. Govemment is 
vigilant about the questions asked by honourable Members 
like the guidelines as to lolr:hat is being done about 1.5.1. 
and as Chaman Lal ji said that people are intruding. Neither 
the Govemment nor I claim that by making such provisions 
the vexed problem of terrorism would be solved. There is 
no doubt that apart from this we Will have to take stringent 
measures. 

(English] 

SHRI AJAY CHAKRABORTY \t3asirhat) : Is it for 
lSI? 

SHRI L.K. ADVANI : It is not for lSI. There is no 
mention of 151. These explosives are not available here. 
They have got from them. . . . (Int'lfTuptJons) 

MR. CHAIRMAN : The question is: 

"That the Bill' further to amend the Explosive 
Substances Act. 1908. be taken into .consideration.· 

The motion was adopted. 

PROF . .fI.R. PRAMANIK: But Sir. I have got the 
amendment. I was assured that I would speak later on, 
on amendments. 

MR.CHAIRMAN: The House Will now take up clause 
by clause consideration of the Bill. 

Clau .. 2 

PROF. R.R. PRAMANIK: I beg to move: 

Page 2. line 5 and wherever they occur in the BiII.-

for "any explosive substances· 

substitute "any conventional explosive substance."( 1) 

Page 2. lines 14 and 15,-

after "compounds· inser1-

"Nuclear explosive substance VIZ Uranium 235 and 
Plutonum". (2) 

Page 2. -

"(c) the conventional explosive substances shall be 
deemed to Include all the explosive substances excent 
the special category explosive substances. (3) 

SHRI L.K.ADVANI: Sir, he has already spoken. In fact. 
hiS entire speech was on his amendments. I have noted 
everything. I am sorry. I am not able to a accept it. 

[Translation) 

If you will explain about conventional. then you will 
have to explain about unconventional also. Here explationa-
tion has been made. One is of explosive substance and 
the other is of special explosive substance. There are only 
two categories. These suffice the purpose. I have given 
the reply about Plutonium and Uranium. I can say that I 
do not consider it necessary to accept your amendment 
for the purpose of this law. Your opinion will be that there 
should be no capital punishment but the opinion of the 
Govemment is that alleut capital punish-ment should be 
awarded for such crimes till there Is a provision of capital 
punishment in our law. 

I would like to request you to withdraw your 
amendment and this House should unanimously accept this 
important law. 

{English} 

PROF. R.R. PRAMANIK (Mathurapur): While replying 
to this Bill. hon. Home Minister mentioned about ROX. 
PTEN. 151 "f8OI8 and Pakistani people. But in the Bill, 
there is no mention of lSI people or spies or Paldstani 
people. While giving the reply, tne hon. Home Minister 
mentioed lSI. Pakistani agents and foreign nationalS There 
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[Prof. R.A. Pramanik] 

is a law for those who are aganist the country. There is 
a penal punishment, capital punishment for them. I have 
mentioned that. The· punishment is there. The provision is 
there. Capital punishment IS there for them who are against 
the nallon. But While replYing, the Home Minister mentioned 
about Pakistani agents. but 10 the Bill there is no mention 
of lSI and Pakistani agents I am against terrorism created 
by Pakistan and the people across the border. But in the 
Bill, It is mentioned as "any man" RDX and PTEN are not 
available here. Any explosive can be manafactured 
here,can be obtanied here, and any Indian citizen can act 
In that explosive. But in our country, there are terrorists 

!1d Naxslites. They are not Pakistani agents. They are 
not lSI people. 

[Translation] 

SHRI L.K. ADVANI : Mr. Chairman, Sir, there is nothing 
about addition of I.S.1. in his amendment. There is no such 
amendment 10 his amendment where in it has been 
mentioned that if any I.S.1. agent undertakes such an act, 
he should be awarded with capital punishment". 

fE",.lish] 

Wa have not suggested that. Frankly, may I explain 
also that lSI on Pakistan has been sending all these arms 
and explosives IOto the country? Those who use it are not 
necessarily lSI people, but they not causing the same 
damage to the country as anyone else. 

PROF. R.A. PRAMANIK : There is a law. There is a 
capital punishment for only possession of RDX and 
explosives. It comes under capital punishment. I think that 
will be misused. 

SHRI LK ADVANI : It is not against lSI.· 

PROF. A.A. PRAMANIK : There is every posibility that 
this law may be misused politically to suppress the 
opponents. Even the British had misused the Explosives 
Act, 1889. 

MA CHAIRMAN Are you withdrawing your amend-
ments? 

PROF. R.A PRAMANIK : I am not withdrawing my 
amendments on the subject. I am for punishment but not 
for capital punishment. 

MA CHAIRMAN: I shall now put all the amend-
ments moved by Prot. AA. Pramanik to the vote of the 
House. 

The amendments were put and negatived. 

MR. CHAIRMAN: The question is : 

"That clause 2 stand part of the Bill." 

The motion was adopted. 

Clause 2 was added to the Bill. 

Clause 3 

PROF. R.R PRAMANIK : I beg to move: 

Page 2, line 19 and wherever they occur in the BiII,-

for "injury to property" 

substitute "damage to property" (4) 

page 2, line 20,-

for ·property" 

substitute "damage to property" (5) 

Page 2, lines 20 and 21,-

omit "with imprisonment for life, or" (6) 

Page 2, line 26,-

omit "death, or" (7) 

MR. CHAIRMAN: Now, I shall put amendment Nos, 
4 to 7 moved by Prof. Pramanik to clause 3. to the vote 
of the House. 

The amendment was put and negatived. 

MR. CHAIRMAN: The question is : 

"That clause 3 stand part of the Bill." 

The motion was adopted. 

Clause 3 was added to the Bill 

Clause 4 

PROF. R.R. PRAMANIK : I beg to move 

Page 2, line 39,-

omit "with imprisonment for life, or" (8) 

MA. CHAIRMAN : I shall put amendment No. 8 moved 
by Prof. R.R. Pramanik to clause 4, to the vote of the House. 

The amendment was put and negatived. 

MR. CHAIRMAN : The question is : 

-rhat clauae 4. and 5 stand part of th·) Bill." 

The motion was Ildopted. 

Qauses " and 5 IWI8 added to the BiR. 
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MR. CHAIRMAN: The question is: 

"That clause 1. The enacting Formula and The Long 
Title stand part of the Bill." 

The Motion was adopted. 

Clause 1. the Enacting Formula and the long Title 
were added to the Bill. 

{Translation] 

SHRI L.K. ADVANI : Sir. I beg to move. 

"That the Bill be passed" 

MR. CHAIRMAN: The question is 

"That the Bill be passed." 

The motion was adopted. 

The House now stands adjourned to meet tomorrow 
at 11.00 a.m .. 

19.13 hrs. 

The Lok Sabha then adjourned till Eleven of the 
Clock on Friday. December 18. 19981 

Agrahayana 27, 1920 (Saka) 
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